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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 18, 1970/Sravana 27
1892 (SAKA).

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Procedure for Disposal of Applications
for Expansion of Industries

*452. SHRI R. K. BIRLA : Will the
Minister of COMPANY AFFAIRS be plea-
sed to state :

(a) whether Goveroment have prescribed
any procedure for the disposal of applica-
tions to be made by large and dominant
industrial undertakings for permission to
expand or amalgamate their units or set
up new units after the setting up of the
Monopolies Commission ;

(b) if so, the details of the procedure ;

(c) whother the Commission has started
functioning ; and

(d) the number of applications referred
so far to the Commission ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY): (a) to(d). A statement is laid on
the Table of the Heuse,

Statement

(a) and (b). The procedure for the
disposal of applications made under Part A

of Chapter 1II of the Monopolies and
Restrictive Trade Practices Act, 1969, has
been laid down in the Act. Rules and
forms have been prescribed for substantial
expansions under section 21, for establish-
ment of new undertakings under section 22
and for amalgamations end mergers under
Section 23 and other connected matiers that
fall under the provisions of the Act. The Gav
ermment is further considering setting up of an
Inter-Ministerial official Committee consiting
of respresentatives of the concerned economic
Ministries and the Planning Commission to
assist the Government in the matter of
examination of applications under Sections
21 and 22 relating to substantial expansion
of undertakings and establishment of new
undertakings before decions, including those
relating to reference of any these applica-
tions to the Monopolies and Restrictive
Trade Practices Commission for inquiry
and report, are taken by the Government.
As regards mergers etc., falling under
section 23 of the Act, the procedure laid
down in the Act and in the Rules will be
followed.

() The Commission has started func-
tioning from the 6th August, 1970.

(d) No application has so far been
referred to the Commission.

SHRI R. K. BIRLA : May I know from
the hon. Minister whether Sections 20, 22
and 26 of the Monopolies Act are applica-
ble to the big non-dominant projects who
possess industrial licence since long before
this Act was farmed and which have taken
substantial and effective steps towards
implementing the sehemes but have not yet
becomo an Undertaking, as defined under
the Act ?

SHRI RAGHUNATHA REDDY : We
cannot express any opinion on legal
matters. If any particular application
comes on any matter, that will be considered



3 Oral Answers

and decided on merits with due regard to
the law on the subject.

SHRI R. K. BIRLA : My second ques-
tion is this. I want to know whether the
Government will get such schemes expedited
by the Company Law and Monopolies Com-
mission within a specified period of time,
say about of month or so, in respect of
projects which are of national importance
and particularly those schemes which earn
crores and crores of rupees of foreign
exchange and the products of which are
meant for defence requirements,

SHRI RAGHUNATHA REDDY : The
law relating to Monoplies and Restrictive
Trade Practices prescribes a period of time
within which the Government and Monopo-
lies Commission will have to dispose of the
wvarious matters,

SHRI UMANATH : After
Nationalisation, 1 understand, the latest
effort of the big business interest is to
prevent shareholders from getting their share
and the effort of the big business is to
merge the banking firm with the big business
firm. The latest information that I have
is that Tatas have decided to merge the
Central Bank with TELCQO, Thercfore
their object is very unfair which will affect
‘the sharcholders and also further expand
the big business interests. Therefore I
would like to know from the hon. Minister
whether he is prepared to give any assurance
to this House that Tatas will not be per-
mitted to merge TELCO and the Central
‘Bank.

the Bank

SHRI, RAGHUNATHA REDDY : I
‘have the news item. I do not have any
information. The hon Member may be
requested to put a separate qusstion,

» . .SBHRI UMANATH :1 want to know
whether you are prepared to give an
assurance that the merger will not be per-
mitted.

SHRI RAGHUNATHA REDDY : That
is a hypothetical question. When any
application comes that will be decided on
merit having regard to the law on the sub-

SHRI S. M. BANERJEE: 1 would
like to know from the Government whether
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itis a fact that in spite of the specific
recommendations of the monopolies Commi-
ssion and other Commissions, applications
for expansion are being permitted to the
industrialists and big business houses who
are already having monopoly in the country.
If s0, I want to know, whether any decision
has been taken by the Government not to
further grant licences for expansion to
those firms where investigation was going
on, which already enjoy monopoly in the
country,

SHRI RAGHUNATHA REDDY: |
would respectfully submit that as far as
the Monopolies and  Restrictive trade
Practices Act is concerned, this department
deals with applications  filed under
this Act. And, if any reference is 1o be
made to the Industrial Licensing anthori-
ties, the hon Member may be requested to
put a separate question.

SHRI 5. M. BANERJEE : A solemn
assurance was given by many Ministers ine
cluding the Prime Minister here and outside
that he or she will see that there will be no
growth of monopolies in the country. I
want to know what positive steps have been
taken by the Government. We see that
expansion is being allowed to the same
bhouses which enjoy monopaly.

SHRI RAGHUNATHA REDDY : I
would submit that as far as the Monopolies
and Restrictive Trade Practices are Act is
concerned, even an appeal is provided for to
the Supreme Court against an order passed
under Chapter III of the Act. Thercfore,
the hon. Member would, I think, appre-
ciate if I cannot express an opinion on this
matter because. [ have to deal with appli-
cations as they arise, .on the merits of each
case, having regard to the provisions of
the law on the subject,

SHR1 LOBO PRABHU : The purpose
of this question seems (0 be to focus
attention on the manner and the speed
with which applications are being disposed
of. It would appear from the reply that
provisions already exist in the disposal of

_applications, but- it appears from their

records that so far not one application hag
been referred to the monopolies Commission,
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Therefore the first question that I would
like to ask is this. Are there any applications
pending with them, and if so, for what
length of tims? And my second question
which is a general one, is this. Do you
appoint these Commissions and keep them
idle, whithout any work ?

SHRI RAGHUNATHA REDDY :
There is yet no application made in the
prescribed form within the 4 corners of the
Monopolies and Restrictive Trade Practices
Act...

SHRI LOBO PRABHU : I ask
applications pending.

about

SHRI- RAGHUNATHA REDDY : That
is what I am Saying ...

SHRI LOBO PRABHU : If there is no
application filed, why do you want &
Commission at all 7

SHRI RAGHUNATHA REDDY : The
Monopolies Commission was sworn on the
6th of August only; it is a very short time
that has elapsed and therefore it is mot
enough time for us to come to any conclu-
sion.

it sraw fag : & oaiaan wgar g 5
IS e CIE AT ww () W
wgrar #A & fou gewd sar & feq

SHTT &Y wifE wT @ g ?

SHRI RAGHUNATHA REDDY : Sir,
this question may be addressed to the
Ministry of Industrial Development.

SHRI K. LAKKAPPA : Regarding ox-
pansion and amalgamation he said that this
is considered according to the merits of each
application. Sir, this matter has created
certain suspicions in the minds of the people
of the country...

MR. SPEAKER : You may please ask
what is in your mind.

SHRI K. LAKKAPPA : There are
certain big industrialists who, in the name
of amalgamation and expansion, after the
Monopolies and Restrictive Trade Practices
Act has been passed, are trying to grease
the palms of officers in order to get licences
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for expaosion, and for amalgamation. J
want to know whether this Government will
take any firm and efiective step in order to
see that such expansion of iadustries by
monopolists is curtailed. They are greasing
the palms of officers in the Industrial
Development Ministry,

SHRI RAGHUNATHA REDDY : Sir,
the hon Member has referred to expansion
and amalgamation. As far as the question
of amalgamation is concerned it is dealt
with distinctly from that of expansion. As
far as expansion is concerned, it is covered
by Sec. 21 of the monopolies and Res-

trictive Trade Practices Act,
SHRI K. LAKKAPPA: Sir, my
question has not been answered. My

question is this. Under the guise and stayle
of this Act, the big business industrialists
are approaching officers and greasing their
palms in order to get the licences. What
is the action that the Government has taken
in this regard 7

SHRI RAGHUNATHA REDDY : The
reference to officers is very unfortunate and
I would urge the hon Member kindly to
desist from it.

The other question he raised is
about licensing, and so for as licencing is
concerned, the licence is granted under
the Industrial (Development and Regula-
tion) Act. Matters relating to expansion
or involving new undertakings fall within
Chapter 1II of the Monopolies and Restric-
tive Trade Practices Act. There are certain
procedures prescribed. 'When the Govern-
ment passes an order, it can be challenged.
Before making an order, or reasonable
opportunily is 1o be given to the parlies
interested therein under Section 29, There-
fore, it is going to be a judicial exercise
of mind after having regard to the facts and
the case law, Therefore, the hon. Member
neod not have any apprehensions on this
score.

SHRI ATAL BIHARL VAJPAYEE : In
repply to the supplementary question put
by my hon, friend Shri Lobo Prabhu, the
hon. Minister had replied that no applica-
tions were pending before the commission,
But that reply seems to be at variance with
the statement laid on the Table of the
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Sabha, where in reply to Part (d) it has
boen stated that no application has so far
been referred to the commission, Are we
to understand that the commission is to be
approached directly by the parties concer-
ned, or it is Government which will refer
- the applications to the commission ?

SHRI RAGHUNATHA REDDY : I
hope you will kindly excuse me since I
have to give an elaborate answer.

MR. SPEAKER :
answer to the point.

Let him give the

SHRI RAGHUNATH REDDY : Section
21 deals with expansion. Section 22 deals
with establishment of new undertakings.
As far as the matters that fall under Chapter
III of the Monopolies and Restrictive
Trade Practices Act are concerned, it is for
Government to refer to the commission.
As far as the restrictive trade practices are
concerned, the commission is authority that
deals with them and all matters will be deci-
ded by the commision itself. As far as the
monopolistric and restrictive trade practices
are concerned, Government can also refer
or the Commission by itself, also on its own
knowledge or information, can start
inquiring into them,

w3 waew agr geaTe & fadet e e

*454. »it Wrq'MQ TR : 77 EOA
aqr w1 gfofrafar 547 a5 [ary
I HLA

(%) wowrdt aar ATAHFA AT &
) GEIIT FIC@AT 67 Vg AUEH © T
geqred feaar &, 2@ # ga«l A At
wqa fra-fraat § e fadat s fead
qrar # va&r fagla agar faaw} gamu
fegt arar ¥ gawr strd fear s

(@) 2w & geqra & fadet wrgw
foar qezA grar §, 2@ H gAwy wiw
aqr amqg fead-feadt & alr gawr
fagwii w1 feast wiwr ¥ faafa sqar
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fadsi v gasr fegAr soar ¥ svaE
foar strar 3 ; ez

(7) st &7 qur Feawd ax
¥ fafwra geqrg wreaEl § Senifea
fafsea 7%1T & @lg weaw aqr @A &
fa¥di @t Feqiga ema fead-fradr &
#R g% fawg goq feadr g ?

THE DEPUTY MINISTER IN THE
MINISTERY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHOD SHAFI
QUERESHI) : (a) to (c). A statement is

laid on the Table of the House. [Placed in
libarary. See No. LT-3990/70]

Wt geq'oq www : weaw wgaa, &
i Hmar g 5 A aga A
THAE HT AW HAwegA Al W
faer fear &, satq foaar sreva gar,
dew qadfafed), g& Aw N FOQ
faadt g€, 3a ¥ & 5T oFaq gar @K
@A &1 §AEAS FAWEQT AT AT T
awg 38 Nt wifas aff el A
Az waarmd & fag wr S99 @
w fog o9t #AgE@ T3 FTI W FO
#T {5 ¥ur gAzd® ¥ sAqew w1 w9
Y a1 g7 feaiz et oft, * g 4G
[ gHY, AT AT FAATET  §AA
gar fF 3 ot wifas adf a=n)

&t qgema TEr gIM @ oyl aF fo
1Y ¥ ATCFTT F AUFEF §, 1969-70
% ag 1.4 fafeaw =7 g, fom ¥ .6 fafs-
o7 & CHaNIE gt 1< 8 fafegw e
Y WAE w1 A w1ar | e § e
sy aut & sxedt feniz 1.95 fafoqa
T a% qET AW AT §F H7 IJeqwEA AN
& wEEl d ga g wyn e ogw
S &1 gefaa qr @1 i g &
Tz ) FIfAS I AT, A TF QFANIE
fear andam )
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off W@ o s AW GEA qWE

nRAl F Y T oW wedr § oFA
mrg

“Data regarding cost of production of

pig iron and steel billets are regarded

as confidential and so they are not
available™.

qUT 4 AR ga w1 sifedmw @
g, @1 fox feat ®) &4 qar 95 @sar
fs &te, fofter wizez ar fade Y it
177 @Y 7 § 7@ wgt aF afox @
ararfag § X I &1 @< agr § a1
wqrat w@r gt

weHzd gz W wgraar § .

*...the installed capacity of registered
billet re-rolling mills on two shift
capacity was about 2.76 million tonnes
per annum’”’.

L GATAS FAAFTT FTq7 vy fafs-
AR 159 % At T § & QAfer
faew wodt @ @ ¥ garfas sw
agl FT @ & 1 37 W A § A faw
W W R Ay feggart §
sqr feafa § X ag wiaal & wo7 w1
wee §T |

ot gEemy o €W gg a@Ar
fafrda & fgg ¥ adf & fr & a1gr fog
wiaa 97 §arz fEaqr srar § 1 wez e
qTERTA I ¥ g M Afgqf & wry
qraafan gt awar § 1 w9 foq fafvde &
fea & e ars msw qar A% g

g

wgi av fadge & Adfafet
AIEEF ¢, I 9 G1a IFdAT 60 gATC
FEAMIR 1w wawa g fs g
siERmA 7,27,000 g, Ffec g-fawe
¥fgg o myswa 20 #1@ z4 ¥ o o

, 1892 (SAKA)
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¢ | soi-sat WAfaf=dt agdt s, -
eat fadreq ®r aqrer agray syar | &fww
Aty g3eq ®) qww g fe g w -
qral ®Y greT s § 13T ¥ IWEA
TR 92r § 1 S wiTwTAl § g T
Fugra &1 faar o sqmar fadz agf @@
quY | sa)-541 graa gadY sy, -t
IAFT FEINA 19T FIIT )

=t g g gwry ¢ WA AEiIET & wEr
¢ & ag wi%z s greamw 1@ foq A
T g e ew & g ANy F
w53 ¥ wfamé gz asdt 1 Afew
arq @ g ag N wgrg fs garr
srarqa ot fag gr §, a1 TwAY ¥ o7
gar &1 3R Tw famfe® & gufgr wr
am fear &1 K ag wAw wigar g fw
&1 g1 AgRT AR v Tq fog
g wig? § & s 37 % fog
FrArT ¥ fegwa @ ndht a1 ww foq fw
TR wT@Al § wroa § gy @
®1 q9g ¥ @A IR HTE TgAT
a1 W@ ¢ AT A AT I@ AT w
1% TE ®TAT TG §

ot AT e gt g aw fad-
zq &1 aisgs § IW 4 w0
gfthar 17 T & 1 ¥H WS IT Y Vo
o ®Yo STETW 725 7Y ¥ &7 FaEr §

SHR1 SHASHI RANJAN : According 10
the rules we have so far known, Govern-
ment connot withhold any information other
than in the public interest. Here the
Minister has said that in business interest he
connot divulge the cost, Under what rule
is he taking that stand ?

SHRI UMANATH : Business interest is
public interest !

SHRI SHASHI RANJAN : No.

MR. SPEAKER : Even in Committees
we obscrve that rule,
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SHRI SHASHI RANJAN : We cannot
frame any rule which is not in the rules.

MR. SPEAKER : Sometimes.

SHRI D. N. TIWARY : Two things are
clear from the statement. One is that pro-
duction is not according to capacity and the
second is that we are exporting at the cost
of our internal consumption. May [ know
what ‘'has let the Government to export
billets and other things without fully meet-
ing the internal demands ? May I koow
whether he is aware that therc are several
workshops which are suffering from want of
these raw materials and if so, what steps is
be going to take about that ?

SHRI MOHD. SHAFI QURESHI
There are certain previous commitments
from Government to Government. We have
to fulfil those commitments. It is only with
regard to those commitments that we have
now to export our billets. Otherwise, it is
soough.

SHRI HEM BARUA : May I know if
it is a fact that there is going to be a steel-
famipe in this country affecting the produc-
tion of billets, and, if so, whether Govern-
ment propose¢ to impose control on the re-
rolling industry for production of steel billets
o1 not ?

SHRI MOHD. SHAFI QURESHI : I
have not been able to understand the ques-
tion. If the hon. Member means control
on steel as such, Government does not
contemplate any such thing at this stage.

Industries ip Assam

* 455. SHRI HEM BARUA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state

(a) whether Government propose to
set up new industries in Assam and, if so,
the details thereof; and

(b) whether Government propose to
set up a cement factory in Assam, and, if
50, whether the site of the factory as also
its capacity have been decided upon ?

AUGUST 18, 19%
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir. The
names of industrial projects that Govern-
ment propose to set up in Assam during the
Fourth Five Year Plan period are included
in the list of Central projects given in
Annexure [I to the chapter on Industry and
Minerals at pages 326-330 of the Fourth Five
Year Plan document.

(b) Yes, Sir. The site chosen for the
cement factory in Assam is Bokajan and
the proposed capacity is 200,000 tonnes per
anoum,

SHRI HEM BARUA : Unemployment
is increasing in Assam because of the
absence of industries to employ people.
Except an oil refinery in Gauhati and a fer-
tiliser plant in Namroop, you do not have
any industries run by the Central Govern-
ment in Assam. Do you propose to neglect
Assam like this for all time to come? I
remember that an assurance was given on
the floor of the House on bzhalf of the
Government that any job carrying Rs. 500
or below would go to the local people, but
that assurance has been violated with im-
punity. May I know whether you propose
to start any industries in Assam and whether
you are going to enforce your instructions
that any job carrying Rs. 500 or below
should go to the local youth, in order to
reduce the intensity of the unemployment
problem in the State 7

SHRI M. R, KRISHNA : I would in-
from the hon. Member about the industries
that relikely to starting in Assam. A paper
industry is going to be started, and for
that all the necessary steps hawe been
placed. The second unit of th: cement in-
dustry is going to be located in Assam.
There is also the petro-chemical complex to
be started by the Petroleum Ministry in
Assam.

About pay etc., and the type of jobs
that should go to the Assam people, that is
a different question, that can be referred
to some other Ministry.

SHRI HEM BARUA : The petro-chemi=
caly complex does not exist except on paper.
The Prime Minister made a statement on
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Sthe December, 1969 about it, but nothing
has come so far.

May I know whether there was a dele-
gation from Cachar District of Assam
which met the Prime Minister and made a
demand about the site of some factory 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) :
Some MLAs and Members  of

Parliament from Assam saw me also and
mentioned that the paper project might be
located in Cachar district. I have said that
we shall look into that and also comsult
the Assam Government.

SHRI BEDABRATA BARUA : 1
should like to know whether it is not a fact-
that during the last 22 years of freedom
Assam has become more and more backward
in point of industrialisation and also whether
it is not due to the fact that Assam's co-
mmunication was disrupted due to parti-
tioning of the country. In view of that I
shouid like to know whether the Govern-
ment is considering any special measures to
industrialise Assam by giving [reight conce-
ssions in the railways ? Such matiers were
being considered previously when we met the
previous Industries Minister and also the
Prime Minister ?

SHRI DINESH SINGH : The hon.
Member has referred to industrialisation of
Assam. In the main body the question we
have said about the new industrics that
may be set up in Assam. 1t is very much
in our mind. Assam has a wvery narrow
link by land with this country. Therefore,
we should like as many industries as possi-
ble to go to Assam because it will facilitate
more employment opportunities in Assam.

SHRI HEM BARUA : Assam is very
much in the mind of everybody but nobody
doss anything for Assam.

SHRI DINESH SINGH : I shall be
very happy to sit with the hon. Member
and discuss with him further about this
matter,

SHRIMATI JYOTSNA CHANDA :
The hon. Minister says that the paper pulp

SRAVANA 27, 1892 (SAKA)
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factory will be located in Assam in consul-
tation with the Government of Assam. I
want to know whether he has already
approached the Government of Assam and
if so what is the reply of the Assam Govern-
ment about the location of the pulp factory
in Assam 7

SHRI DINESH SINGH : It is a sepa-
rate qusstion about paper industry. This
question is basically concerned with cement
industry. But as [ mentioned to the hon,
Members when she saw me with others, I
shall go into this question and I shall cer-
tainly consult the Assam Government also.

st Ny getw @eft - g ®
darft o 7 agrdt & A ®Y a¥wr afaw
Fa § 1 %91 o fag® go o o4 §, ot
fafsr-fger ez §, w1 sol wqifum
® FY QAT e A qf E 7 wwY
aarg &, @ ¥ gukT AT 2

ot fedw g : sz Aelg wEe
a€ greedtw S & grAew ¥ AT Ty
fqveary £ A, At 9@ A IT 6 G=AH
qT I ..,

ot IR ywrw @R & wEo A
wigar, s % fag¥ gy agret G &,
da fafet fgew § oeedt &1 & fog
wENAATE ?

ot fedm fay : 9g™ w19 A T
fac A A Aw &, W K qw W WA
few® @1 i, 37 K (H AR § |

o AW A BF FE 7
T ¥ a1 ¥ A4} ¥ & et ®Y maw
agr &

SHRL S. KUNDU : Assam's jsuffering
is not that to Assam alone, It is acase
which every Indian should support. The hon.
Minister is aware that there is growing
regional imbalance in this country and a
committee headed by Mr. Wanchoo recom-
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mmended dispersal of industries and also
dispersal of financial resources to such
backward areas, Have they been imple-
mented so far as Assam is concerned and
if so how have those recommendations been
implemented ?

SHRI DINESH SINGH : I canpot say
offhand about the implementation of the
committee; if a specific question is asked,
1 shall supply him the answer. But in
regard to the question of assistance to
Assam, the financial institutions are giving
special assistance for the development of
Assam; there is an idea that two districts
of Assam should be chosen for grant of
subsidy to entrepreneurs to set up industry
there.

SHRI BASUMATARI : It is not a fact
that Assam stil remains as the most undeve-
loped State with no railway link on the one
hand and no road connections on the other,
and if there are any roads, they are only lea-
ding to the tea gardens ? In view of the fact
that private entreprencurs are reluctant to
go to Assam to develop the industries and
also in view of the fact that the Govern-
ment is very reluctant to develop that State
may [ know what steps are being taken to
develop that State at least now especially
because it is a sensitive area ?

* SHRI DINESH SINGH : No, Sir. The
Government is not reluctant. On the other
hand, they are most anxious to see that
Assam is developed and I have already men-
tioned that there are specific schemes to
assist entrepreneurs who would wish to
set up industries. It is not only a question
of people going to Assam. 1 hope people
from Assam will also come up to take
advantage of this.

Steel for Small Scale Industries

+

*456, SHRI N. R. LASKAR :
SHRI SAMINATHAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ;

(a) whether Government have a plan to
‘reserve imported stesl worth Rs, 10 crores
for small scale industries;
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(b) if so, from which countries steel is
proposed to be imported; and

(c) how much steel has been received so
far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) A clearance in principle
for the import of steel upto Rs, 10
crores by the H. S. L. has been given. This
import is intended primarily for distribution
to the the small scale industries.

(b) Imports will be made from U.S.A.

and East European countries including
USSR.

(c) No steel has been received so far.
The first shipments are expected to arrive
in India by the October/early November,
1970.

SHRI N, R. LASKAR : May | know
from the hon. Minister, if we are short of
steel production in our country, whether
this is not the time when we should fill the
gap in the production of special steel in our
country, and whether the Government is
trying to augment steel production in the
country itself ?

SHRI MOHD. SHAFI QURESHI :
To produce more steel we have to use the
capacity which is already existing in the
steel plants,. We are making efforts in
that direction.

SHRI N, R. LASKAR : I mentioned the
gap in respect of special steel in our country.
How are they going to fill the gap ?

SHRI MOHD. SHAFI QURESHI :
The gap between the availability and the
demand would be nearabout 1.8 million
tonnes to two million tonnes.

SHRI N. R. LASKAR : I wanted to
know whether the Government are taking

steps to see that is goes right to the
small-scale industries and not to the big
industries.

SHRI MOHD. SHAFI QURESHI : The
new steel distribution policy envisages that
whatever material is brought from outside
is distributed to the actual consumer. '
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oft Wy waww : aemw wdew, §
QIOE AreTH ¥ WA S ¥ FAAr Igar g
f& g7 1964.65 & am@r T ¥ oY
@t sz, ft § @z, St @ &, wE
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at wfg af feadt qrar § o f&q foa
A & g feadr et e A
g faatr fearaar g 7

weaIq W : T q9A1S Fg0 A G
dary?

ot g s/ W9 wE & W
(%) ® = oifag 9a¥ armifas wom
w e §

o} gEeRT WE VY : A3 TF w1
T WIT 8T AT 7 Aegw § s ag
qiqrT § feadl and) 8, @ o A Qi
AT AFAT AN &1 Fqz & amdlg
| FY IAE IS 2 wwAT§ |

st wtog NEIE ;AT FEAFIN AT F7
greargT a Afeg ... (=Ews) ..,

Manufacture of with indigenous
Kanow-How
.{.

SHRI RAGHUVIR
SHASTRI :
SHRI SHIV KUMAR

SHASTRI :
SHRI SHIV CHARAN LAL :
SHRI SHRI GOPAL SABOO :

*457, SINGH

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNRL
TRADE be pleased to state :

(a) whether it is a fact that Government
have decieded that if any private sector
operator is prepared immediately to take up
production of scooters completely with in-
digenous know-how and materials, he
should be allowed to do so;

(b) if so, the names of parties which
have come forward and applied for the

SRAVANA 27, 1892 (SAKA)
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licence for the manufacture of scootersl
and

(c) the total capacity licensed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) and (c). A statement showing the
names of the parties who have applied for
industrial licence for the manufacture of
scooters is laid on tho Table of the House,
Placed in library. See No. LT-399/70]
All the applications are, at present, under
examination.

ot qlic fag ot : aflar, gy
ag 3% § 5 qOe ¥ vy fagay
afafa fazrg 41 &t 39 avere ) o3
gwrg faur a1 fs fasit &'x & wgwy 7
wc gEAfAs W ¥ twsr wreamr
@31 91fgy O 39F W N aavawar
Naadash? afeag A% ¢ &t
Hqdt ot ¥ qaT wgar § Fn waw ¥
s @ § & aved g W
AT € £ M W 9% fadw fgg
v g ?

stefre fawre xar artafos s
wot (s fodw few) : wsoer wEea, oy
afafa fazra & q3& ag daer fear mar
a1 f& ag sre@mT dafas & x ¥ arsr
il afew gdr §) 2@y & fou ag afafa
fazi 7€ oY f frg awiT ag TiFafas
7 7 o o7 avar § A AT Iy B
¥ orasrdr § st WY @wA fasar §
FGF A9 9 IR @7 AT wwar g
ar arzT ¥ W w1 g7 AT qgAr 1 wwk
fasfa® & swc w1 dasr § ger }
AT A1TT GH A% qraeg A apwr & §
ff A& 3 a1z F 331 97 oF aFwT |
Ig 97 & ga+r faro 2 ggarn )
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it Tqete Ty wet ;o @TET AN
SITATAT ATEA AT E §, T IAHT TS
Fw A Qlwr ¢ ? ag w@IEr g oar
fageit g ? st onwr @ A W QA A
F1T@ 3 9% @ § I A€W AX A TR
fesrga a¢ faare #44 & foqy R A
gy s AN AR P gk A, @
Sgiy wr s frar ¢ ?

it fom fog :  @sow wgEw, &
1 A FFAsy AW 9 § |

Femy AAT : ITFT (LA HTAT

oft g fog et @ R @1 W
g@ w1 # ad  ag w@ar
(squwm) ..¥F N FG FET
w1gd § ag A wgn e

MR. SPEAKER : You can answer the
supplementary so far as it is relevant.

SHRI DINESH SINGH : The first part
of the question will be eovered in the state-
ment. About the second part, whether we
are secking any assistance from the two
existing manufacturers, the answer is in
the negative.

it fors gRIT qred © sETH WA,
& arad T HAY S A N A AY wA-
wifiat Tgar g1 9gF aa @ ag f8
srqwr gar fam § s fead gag o
€HET A1 T | dm ! gad A
7z {5 A eF2d agt 9T 99 W AN 0%
aga wg1 734 § s Ny 97 G5 egzd &
sy @7 war @ fomw fs oadftdza @
X R WRERN ® 73 F fog
wiy war fgzrmm ¥ g 7

it fadm fag : sAAlg gaem & @
%7 &Y A sqry fearar § — & gawr
sy femar &m0 §AAY e womAr
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781 § cufer g gawr NE wgaT T@
g

SHR1 V. KRISHNAMOORTHI : Just
as in the case of the small car, the vested
interests in this country are pressurising
the Government not to enter into any new
collaboration agreement with foreign con-
cerns for scooter production in public
sector, The scooter d d is esti d
as about 2 lakhs whereas Indian production
is only 50,000, The decision to produce
50,000 scooters in the public sector was
taken last year, Why has there been so
much delay to formulate the policy and
why is it that only very lately—a couple of
days ago—the Cabinet decided to enter
into foreign collaboration for scooter pro-
duction will the Government concentrate
on starting the industry at least within one
year ?

SHRI DINESH SINGH : It has taken
a little time because we appointed the
experts committee to go into various aspects
of this question. The report has been
received and government decision has been
taken and, with your permission, I shall
be making it known to the House a little
later. It is our expectation that we shall
be able to settle the details shortly. It is
rather difficult to give any specific time but
we are trying to work on the basis that the
details may be completed within six months
and then one can think of starting produc-
tion in whatever time it will take.

=t WIST ATY HTEET ¢ §4T TSEGIA
gz {efags g'r faqes ¥gogdz s
qRET A At e F 9T TgEd ¥ dqdawc
% foq gufegam argde 23 % ¥
STEAT o% A7 g AT Fq1 ¥ 79 nafaw

92T ¥ agT wrghg 3 qr fagr w3
R E?

ot feAm ey : o g, 9@ 9T W
fagr st @ §

ot wae &@ g : anft B wQm
awg fr gafer dwx ¥ wed w
FREA gl G A Far ag o R
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tged @ HRA X 3T ww F wwAr
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TR AT @ g A g fggra ¥ aw
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agt QTS 943 Sy AR g At g F
Ta ¥ ) sy WIT g9 AW WY § ;@
AR I | q=IqF QT § a0
%1 aga W[ WiT FgeH H) agdY § Al
39 guT g9 I ¥ W gwd § Afew g
waw § fe g & wiw g @ sty

WA a w8 feg
H#l AQET GV F/AWA FO 9
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). At the
beginning of the current financial year,
there were 85 undertakings in the Public
Sector under the management and control
of the Central Government with capital
investment of rupees one crore or more.
Besides these, there are 12 undertakings in
which the Government have invested funds
without having direct responsibility for the
day-to-day management. The details are
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available in the annual report on the work-
ing of Industrial and Commercial under-
takings of the Central Governmeat for 1968-
69 published by the Bureau of Public Enter-
prises. There are also several undertakings
in the public sector looked after by the
various State Governments either with or
without Central Governmeat participation
in their management and control.

Government does not maintain a day-to-
day record of the number of enterprises in

the private sector under different levels of .

investment, nor the names of entreprencurs
or other details of capital invested in each
of these enterprises on a year-to-year basis,
However, in connection with the monopolies
Inquiry Commission Report,a list had
been compiled in respect of 75 Business
Houses listed in the Report and as per this
list, there were at that time 839 industrial
units belonging to these Business Houses
having an investment of Rs. 1 crore and
more. It is estimated that by now the
number of industrial units owned by these
75 Business Houses would be in the vicinity
of 900.

Wt W Mnw meAre o weow
Tza, WA THIT T {1 978 qC @
n¥ fegor & 75 sgroie gEl w0 g
garr & nf o N oFfase Tiw
gmT N FORE Ao g sagaN s
o3I 51 WA Qi F  wgh LCCI
sz ar 39 ¥ afgs & fafanras o
3w 997 839 atafrs wstad ¥ w¥fw
aw e agam § fF 7 715 savere g
® aafrs wrTRAT &) gEAr SANT
900 7w g af gyt

# o wigat g R ame ¥ @ 75
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900 g wf & aY 3 ¥ w7 W AA WA
W § fran s ey 72 wede Ry §
T A FET@A O Y gwEAq @A
FH A AN F g W & Fwfa
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st feam fag . Oshasww ow
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=it fe7m fag : ag @17 7 § =aifs
0T 398 fadzidl &Y g & art #
Zar s a) fan fafaeed & smar &
A fafeed & frodiz 9ad ad i

Hl SO WE AT F AT P
a g afsT gat fafasedl & samac
fredar §

SHRI RANGA : There was a specific
question in regard to the ITCL. A repre-
sentation has already been made to the Go-
vernment, Several of us have also received
copies of it. How is it that the hon. Minis-
ter is not willing to give any specific answer
to the specific question, whether they have
given any consideration at all 7

SHRI DENESH SINGH : What is the
specific question.

ot Wi oW : €9 937 & T 7
wgIea ¥ asqsq fear § fv W wigdw
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W sl & A fer ndn o fawrs
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SHRI DINESH SINGH : We have not
made any general statement that no licence
will be given to any such company, What
I had said, not in this House but in the
other House, was that in the case of com-
panies, which had been specifically mentio-
ned and about which there would bea
prima facie case of malpractice or irregu=
larity in relation to the Sarkar Commission,
we would hold back their expansion or
diversification till it is sorted out.
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SHRI KARTIK ORAON : Itis and it
should be a general guide-line that a fac-
tory, after going into production for three
years, should give profit of not less than 10
per cent of the capital outlay. It is an
open secret that most of our factories in
the public sector, even with foreign collabo-
ration, arc running at a loss. I would like
to know from the Government the maxi-
mum and minimum percentage of profit on
the capital outlay in the private sector, the
maximum and minimum perceniage of
profit or loss on the capital outlay in the
public sector and what steps the Govern-
ment are taking to gear up the factories to
give profit.

MR. SPEAKER :
a question.

That is 0o general

SHRI DINESH SINGH : I do not have
the figures of all the public sector indus-
tries......

MR. SPEAKER :
levant also.

That is not wvery re-

AR AN W 2 FH TR A
aft a1 weofrar § ag fdelt § sl 9w
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Reimbursement of Cost of Railway
line between Banspani and Jaruri by
Banspani Minc Owners’ Assoclation

(South Eastern Railway)

+

SHRI D. AMAT :

SHRI G. C. NAIK ;-

SHRID. M. DEB :

SHRI A. DIPA :

SHRI MAHENDRA MAJHI :
Will the Minister of RAILWAYS be

pleased to state :

*461.

(a) whether it is a fact that his Ministry
has received offer of reimbursement of the
cost of the Railway line between Banspani
and Jaruri extension in the South Eastern
Railway by the belween Banspani Mine
Owners" Association ;

(b) whether the Minerals and Metals
Trading Corporation has recommended the
construction of this new line ; and
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(c) if so, the details of the offer made
and the action taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : (a) No; Sir,

(b) end (¢). The Minerals and Metals
Trading Corporation have indicated that
extension of line from Banspani to Joruri
would assist mining operations and increase
in output of the mines in the area. Accord-
ingly detailed examination for this extension
from Banspani to Joruri has been entrusted
to the survey Team investigating the Talcher-
Bimlagarh Rail Link (with an extension
upto Koira Valley) which is in progress.

SHRI D. AMAT : Talcher-Bimalgarh is
one line and this Banspani to Joruri is
another line. So, may 1 know from the
hon. Minister when the Government is
going to take any major policy decision
in connection with the construction of this
Banspani to Joruri new line-when the mine
owners association has agreed to reimburse
the whole cost of construction of the
railway 7

SHRI R, L. CHATURVEDI: It is
wrong that the Mine-owners have agreed
to pay the cost of this section—Banspani to
Joruri. 1 do nnt know how this impression
is created. Anyway I might just mention
that in informal discussions with the South
Eastern Railway authorities the mine-owners
did say that they were ready to pay the
inflated charges. That does not mean that
they are agreeable to pay the cost of
construction of this line.

SHRI P. K. DEO : In view of the fact
that the largest iron ore reserves assessed
at 2000 millions of tonnes of ore have been
located in that area, specially the Malantoli
area, having 600 million tonnes and there
is a possibility of having a steel plaat in
Nayagarh area as most of the iron ore from
this arca will go to Bokaro and empty
wagons from Bokaro will cdme here and
that would feed coal the new WNayagarh
steel plant, and in view of the recommen-
dation of the MMTC to give priority to
this extension, may I know the time limit
by which this railway line will be extended ?

SHRI R. L. CHATURVEDI : There is
no question of any time limit in this case
because at the instances of MMTC a survey
was made in 1967. The cost of this has
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been intimated to MMT¢.
to Rs. 294 lakhs, They have not given any
firm reply. This is going on betweea
MMTC and the mine-owners and after they
reach an agreement, we will certainly
consider it.

SHRI P. K. DEO : Unless they get the
clearance from the MMTC, they are not
going to do it suo motu ?

SHRI S. KUNDU : This Banspani to
Joruri line, a line of 4 kilometres, is
completely different from the Talcher-
Bimalgarh line. Will the hon, Minister
consult his officcrs and will be separately
discuss the economics of this line taking into
consideration the originating ores and the
traffic that originates from this area and
prepare a separate estimate and construct
the line 7

SHRI R. L. CHATURVEDI: This
Banspani to Joruri line is not 4 km. It is
slightly more than 9 km. As I told you,
the cost will be about Rs. 294 lakhs.
Since we are undertaking the investigation
of Talcher-Bimalgarh line and also extending
it upto Koira valley, we have included that.

It would come

WRITTEN ANSWERS TO QUESTIONS

Visit to Jammu and Kashmir by
Soviet Unlon Delegation

*451, SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL

TRADE be pleased to state:

(a) whether it is a fact that a delegation
of the soviet Union recently visited Jammu
and Kashmir in this year ;

(b) if so, the purposc of the visit ta
Kashmir only ; and

(c) whether it was sponsored
Government of India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) to (¢). A team of
Soviet Experts had visited Jammu and
Kashmir for outlining the prospects of
forest exploitation in the State ; details of
negotiations which they might have had
with the State Governmont are mot yet
available.

by the
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Approval of States to Children’s Welfare
Charter

SHRI KOLAI BIRUA :
SHRI MAYAVAN :

SHRI NARAYANAN :
SHRI DHANDAPANI :

*453,

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to State :

(a) whether it is a fact that five States
have given approval to the Children's Wel-
fare Charter;

(b) if so, the names of the States which
have approved a draft resolution for a natio-
nal policy on the welfare of children drawn
up by the Department of Social Welfare;

(c) the reaction of the other States
thereto;

(d) whether Government have now
decided to set up a National Chidren's Board
and, if so, who will be its members and
Chairman; and

(¢) what will be the responsibility of
the Board ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : (a) Seven States have con-
veyed their agresment to the draft Policy
Resolution for Children.

(b) Gujarat, Haryana, Jammu and
Kashmir, Kerala, Mysore, Orissa and Pun-

jab.

() Reaction of the remaining States
is awaited.

(d) and (¢). The proposal of constitu-
ting a National Children's Board is to be
considered after the adoption of the Resolu-
tion on National Policy for Children.

Licensing Pollcy

*458. SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas«
ed to state :

() whether public reaction has been
ascertained to the new licensing policy
announced in April this year;
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(b) the details of suggestions or repre-
sentations received from representative bodies
or individuals about this policy; and

(c) Government's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) : (a) to
{c). Government have been continuously
watching the reaction of various representa-
tive interests, including Industry, to the
changes in licensing policy. The new policy
has, by and large, been accepted as being
most suited to the interests af the country
at the present stage of its development and
in the context of the overall social objectives,
Certain suggestions for modifications and
amendments have also been received which
are being looked into.

Examination by Official Liquidator of
M/s. Devidayal Tube Industries Ltd.,
Bombay for repayment of fixed
Deposit Money

*450. SHRI BEDABRATA BARUA :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether the Official Liquidator of
M/s. Devidayal Tube Industries Ltd., Bom-
bay has examined the claims preferred by
the creditors upte June 30, 1970 for repay-
ment of the fixed deposit money;

(b) if so, the details thereof;

(c) if not, the reasons for the delay
and when it is likely to be completed; and

(d) whether Government have taken
any steps to ensure the repayment of the
fixed deposit money to the depositors by the
end of this year 7

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGUNATHA REDDY) :
(a) to (c). M/s. Devidayal Tube Industries
Ltd. has been ordered to be wound up by
the Order of High Court, Bombay, dated
the 20th September, 1968. The directors
of the company have not so far filed with
the Official Liquidator the statement of
affairs as required under section 454 of the'
Companies Act, 1956. Out of the 9 diréctors,
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however, four directors Sarvashri H. M.
Patel, S. A. Currim, S.J. Patel and R. E,
Negus have filed a statement of affairs with
the Official Liquidator but it is defective
and incomplete. The said statement has
also not been filed in the prescribed from.
The defects and omissions in the statement
of affairs were pointed out to the Artorneys
of the former directors but so far they have
got rectified the same. The official Liquida-
tor has, therefore, obtained directions of the
Court to file a criminal complaint against all
the ex-direciors under settion 454 (5) of the
Comp inies Act and sanction has been
accorded by the Court for filing of the com-
plaint.

(d) The persons who had deposited
money with the company in fixed deposit,
rank pari pasu with ordinary creditors. The
stage of payment to such creditors would,
therefore arise only afier the realisation of
assets and payment to preferential and secur-
ed creditors. The Official Liquidator is
taking necessary steps under the directions
of the Bombay High Court.

Manufacture of Tractors without
Foreign Collaboration

*462. SHRI RAM CHARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is a fact that Govern-
ment have approved some schemes for the
manufacture of agricultural tractors in the
range of 14 to 75 H. P. ;

(b) if so, the total capacity thereof ;

(c) whether any parties have indicated
that they propose to manufacture indigenous
tractors without any foreign coliaboration
or foreign exchange expenditure ; and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.
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(b) Industrial licences have been issued
to parties for a capacity of 16,000 Nos.
tractors per annum, and Letters: of Intent
have been issued to four other parties for
the manufacture of tractors for a total
capacity of 44,000 Nos. per annum.

(c) and (d). Four parties have submitted
proposals for the manufacture of tractors
without any foreign collaboration or foreign
exchange expenditure. These schemes are
under the consideration of Government.
Govt, would wish to see tractors manufac-
tured with indigenous design and know-
how and would give such schemes every
encouragement.,

Effect of New Steel Distribution Policy

*463. SHRI ISHAQ SAMBHALI :
SHRI RAMAVATAR SHASTRI:
SHRI INDRAJIT GUPTA :

SHRI YOGENDRA SHARMA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the new steel distribution
policy announced by Government on the
22nd May, 1970 is unlikely to help in boost-
ing exports according to an assessment made
by the Foreign Trade Ministry ;

(b) if so, what is his Ministry’s reaction
thereto ; and

(c) whether any changes are proposed
to be made in the mew distribution policy
to meet the requirements of exports ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) to (c). The new steel dis-
tribution policy will take care of exports
as well as the internal demand for steel,
Due to the over-all shortage of steel, it
has however, become necessary to strike a
proper balance between the two. ’
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Foreign Collaboration in Industrles

*464, SHRIMATI ILA PALCHOUD-
HURI :

SHRI B. K. DAS CHOWD-
HURY ;

SHRI RAM KISHAN GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that Government
have decided to permit foreign collaboration
in certain industries ;

(b) if so, the names of those industries ;
and

(c) the terms and conditions undet
which foreign investment will be allowed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE (SHRI DINESH SINGH) : (a) Go-
vernment have, as a matier of policy, always
recognised the desirability of continued
inflow of modern technology, particularly
in sophisticated and essential fields where
Indian technology has mnot adequately
developed.

(b) Government have recently published
an illustrative list of 121 items where
significant technological gaps exist in the
country's economy and where there could
be scope for foreign collaboration. A copy
of the Press Note dated the 20th July, 1970,
is laid on the Table of the House, [Placed
in Library. See No. LT-3992/70].

(c) Foreign investment is normally
considered in high priority sectors of
industry where significant technological

gaps exist and substantial capital imports
would be required as also in substantially
export-oriented projects. The terms and
conditions under whicn foreign investment
may be allowed have to be considered on
the merits of each case. The usual pre-
ference is, however, limited foreign equity
partion up to 40% or less. If payment
royalty is also involved, such payments are
usually approved for a five-year duration
only. Care is also taken to ensure that,
as far as possible, collaboration agreements
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do not impose restrictions on the import
of the manufactured products, and also that
a provision is made in the agreements to
allow the know-how to be passed on to
other Indian companies, should it become
necessary on terms to be mutually agreed
to by all concerned including the foreign
collaborator and subject to the approval of
the Government.

in sale of Railway Tickets
at New Delhi Station and other
Places

*465. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it has been brought to the
notice of Government that corruption in the
sale of Railway Tickets from New Delhi
and elsewhere is continuing unchecked;

(b) whether it has been alleged that
many phony ticket agencies have made their
appearance in New Delhi and these agencies
are run cither by the ex-Railway officials or
by the relations of the Railway officials and
their main task is to corner tickets and sell
them at a premium; and

(c) if so, what steps, il any, are being
taken to check the racket in the sale of
tickets ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (2) Complaints of corruption in
the matter of sale of tickets at station on
the Railways have been received from time
to time.

(b) The existence near New Delhi  Rail-
way Station of three Travel Agencies, not
recognised by the Railway, has come to
notice in the course of checks and watch at
New Delhi Railway Station. Enquiries
have shown that a dismissed Railway em-
Joyee is associated with the running of one
of these un-recognised Agencies. Enquiries
have also shown that another Agency is run
by a person who is suspected to be relation
of a Railway employee. Seo far as the third
Agency is concerned, enquiries have not as
yet established the association of any ex or
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serving Railway employee- These Agencies
‘collect some extra amount as service charges
‘from ;ntending passengers on whose behalf
they p urchase tickets, Enquiries have also
revealed that such Travel Agencies do in-
dulge in cornering reserved accommodation
by important long distance trains, -

(c) The measures that have been taken
are as follows :

(i) Provision of a section in the Rail-
ways Act making transfer of reser-
vations a punishable -offence;

(i) Making reservations in specific

pames instead of omnibus reser-

vations ‘for Mr. X and party’.

(iii) Introduction of token system for

controlling reservations.

Exhibition of Notice Board at
reservati n offices indicating avail-
ability of berths and seats on
trains from time to time.

(iv)

(v) Surprise checks on reservations.
The question of taking further
action to put down more cffectively
the activities of these un-recognised
Agencies is engaging the attention
of the Government.

Shortage of Raw Materials in
Electricals Industry

*466. SHRI MANI BHAI J. PATEL :

SHRI DEVINDER lSINGH
GARCHA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(8) whether Government are .aware
that 500 small-scale units manufacturing
electrical accessories are facing acute

shortage of the raw materials including
Urea formaldehyde moulding powder :

(b) whether it is a fact that Govern-
ment have banned the import of this raw
material without providing a substitute of
indigenous raw material; and
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(c) what action Government propose to
take to mitigate the grievances of these
units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Representatives from
the small scale units have been received
regarding shortage of Urea Pormaldehydn
moulding pnwder

(b) and (c). The import of Urea Forma-
ldehyde is banned since long as indigenous
production of this item has been established.
The major raw materials required for its
manufacture are Urea, Formaldehyde and
Wood Pulp. Urea and Formaldehyde are
available indigenously and the firms are
being assisted for the import of wood pulp.
The matter has already been taken up with
the indigenous manufacturers of Urea
Formaldehyde moulding powder and it is
expected that the supply position of the
meterial will improve in the near future.

Old Age & Re-employment Pensions

*467. SHRI PREM CHAND VERMA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

. (a) whether Government have considered
the question of granting Old Age Pension
and Re-employment Pension so that the
aged people having no sources of their in-
come and the unemployed youth do not
become burden on the society;

(b) if so, what decision has been taken
and, if no decision has since been taken,
the reasons therefor;

(c) whether Government would consi-
der a scheme under which some Unemploy-
ment Pension may be given to the youths
for the time they remain unemployed and
after they are employed, they may refund
the amount received by them; and

(d) whether Government would con-
sider appointing a Committee to go into
the details and to recommend as to how
the Old Age Pension and Unemployment
Pension could be paid by Government and,
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if so,-when and, if not, the reasons there-
for ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI K. HANUMAN-
THAIYA) : (a) to (d). The question
of introducing the Old Age Pension
Scheme was considered earlier. Due to
limitation of resources and the priority
being given to Child Welfare, no scheme
for the Aged has been included in the
Fourth Five Year Plan. However nine
States, including Andhra Pradesh, Kerala,
Tamil Nadu, Mysore, Punjab, Rajsthan;
Uttar Pradesh, West Bengal and Haryana
are offering Old Age assistance with a
limited coverage under non-Plan programme.
No proposal of examining the subject of
Old Age Pension is under consideration
at present.

There is no proposal of unemployment
Pension Scheme. However under the pro-
gramme of Apprenticeship Training stipend
is given to Enginecering Graduates and
diploma holders during the period of Train-
ing in industry by the Ministry of Educa-
tion. The Ministry of Labour and
Employment has been ccnsidering the
introduction of a limited scheme of Unem-
ployment insurance for the industrial
workers only who are members of the
Employees, Provident Fund and Coal Mines
Provident Fund and are thrown out of
employment for short periods.

Import of Steel
*468. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
Will the Minister of STEEL AND

HAEVY ENGINEERING be pleased to
state :

(a) the reasons why our Steel Plants,
even after getting all the required row
material, expertise and a good deal of
teething time, are not working to full capa-
cities, necessitating imports worth crores of

rupees;

(b) whether there are certain qualities
of steel which cannot be produced in
these Plants and have but to be imported;
and
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(c) if so, how much worth of foreign
exchange is being spent annually on suqh
items and for what uses ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) Import of steel is neces-
sitated partly because of the steel plants
not producing to their capacity and partly
because some categories of steel are not
being produced in the country., The short-
fall in production from the main producers
is due to a variety of reasons such as
disturbed industrial relations situation,
particularly as Durgapur, Burnpur and
Rourkela, backlog of maintenance, poor
availability of refractories, spares etc.

(b) and (c). There are certain items
like Cold Rolled Grain Oriented sheets
(required for stampings for transformers)
and Cold Rolled Non-grain Oriented Sheets
(required for production of stampings for
large capacity dynamoes and generators)
which cannot be produced in the country
for want of the required equipment and
technology. For the present, the import of
the former is of about 20,000 tonnes
per year costing about Rs. 10 crores in
foreign exchange and a about 3000/4000
tonnes per year of the latter for which
the approximate cost is Rs. 1.5 crores.
A proposal for setting up facilities for
the manufacture of these types of sheets
in the country is presently under considera-
tion.
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Manufacture of Sodium Hydrosulphide
in Public Sector

*470. SHRI YAMUNA PRASAD
* MANDAL
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DR. SUSHILA NAYAR :
SHRI S. M. KRISHNA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether some State Governments
have submitted any proposal to the Central
Government to set up aplant for the manu-
facture of Sodium Hydrosulphide in the
public sector;

(b)
and

if so, the details of the proposal;

() whether Government have since
considered the proposal and, if not, the
reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No proposal is
under consideration for the manufacture of
Sodium Hydrosulphide. However, letters
of intent for the manufacture of Sodium
Hydrosulphide have been issued to two State
Undertakings yjz. Messrs, Travancore Co-
chin Chemicals Limited, Kerala for substan-
tial expansion of their present production
and Tamil Nadu Industrial Development
Corporation, Madras for the creation of new
capacity.

(b) The Kerala project which is located
at Udyogmandal has an existing capacity of
3000 tonnes and a letter of intent has been
issued to them for an additional capcity of
1200 tonnes per annum; while the Tamil
Nadu project is proposed to be located at
Ennore in the District of Chingleput with a
capacity of 3300 tonnes per annum.

(c) Does not arise.
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Taking over by Government of Yeotmnal
Murtajapur Narraw-Gauge
Railway Line

*472. SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government's attention has
been drawn to the statement made by the
Additional Commissioner of Railway Safety
regarding the condition of the Yeotmal-
Murtajapur narrow gauge Railway and its
rolling stock as also the danger to the pub-
lic using it;

(b) whether he has announced that this
Railway will be taken over by Government
and, if so, when; and

(¢) if not, the steps taken by Govern-
ment to remove the deficiencies in tbe Rail-
way service on the said line ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No, Sir; no such statement
has come to our notice.

(b) Does not arise, as this Railway is
‘already being worked by Government through
the Central Railway, though owned by the
C. P. Railway Co. Litd.

() Does not arise in view of reply to
part (a).

Productlvity-oriented Incentive scheme in
Rourkela Steel Plant

SHRI C. JANARDHANAN :
SHRI DHIRESWAR KALITA :

*473.
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SHRI ESWARA REDDY :
DR. RANEN SEN :
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether & productivity-oriented
incentive seheme has been introduced in the
Rourkela Steel Plant;

(b) if so, the main features of the
scheme; and

(c) the impact of the scheme on pro-
duction, productivity and carnings of the
workers 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) No, Sir.

(b) and (c). Negotiations between the
Union and H. 8. L. have started and the
final shape of the scheme would be known
only after the negotiations are complete.

Foreign Colluboration Policy

*474, SHRI KANWAR LAL GUPTA :
SHRI RAM AYTAR SHARMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be pleased to state :

(a) the names and the addresses of the
cases in which foreign collaboration was
allowed in the last one year ;

(b) in which ilems these foreign colla-
borations have been allowed and the reasons
for permitting the foreign collaborations ;

(c) the main conditions in these foreign
coliaborations ;

) thel number of items which could
be produced out of these items indigenously
without foreign collaboration ; and

() the reasons why Government have
permitted foreign collaboration in these
items ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRA-
DE (SHRI DINESH SINGH) : (a) to (e).
During the period from Ist July, 1969 to
the 30th June, 1970, 147 foreign collabora-
tion proposals have been approved by Go-
vernment in respect of cases where signi-
ficant tecnological gaps needed to be covered.
These cases relate to the import of know-
how for various items such as agricultural
tractors and power tillers, railway signall-
ing equipment, automobile components,
welding electrodes, tungsten filament wires,
industrial machinery, dry cells, glass fibre
fishing trawlers, insulation and packaging
maiterials and a wide range of other in-
dustries. Details of the items of manufac-
ture covered in each case, including the
names and addresses of parties concernned,
are published in the ‘Journal of Industry
and Trade copies of which are available in
the Parliament Library.

The detailed terms and conditions ap=
proved in these cases differ from case to
case. Out of 147 cases indicated above,
28 cases also involve foreign capital parti-
cipation. In technical collaboration agree-
ments, payment of royalty has usually been
restricted to 5 years only. Care has also
been taken to ensure that, as far as possi-
ble, collaboration agreements do not impose
restrictions on the export of manufactured
products, and also that a provision is
made in the agreements which allows the
know-how to be passed on the another
lodian company, should it become necessary,
on terms 1o be mutually agreed to by all
concerned including the foreign collabora-
tor and subject to the approval of the Go-
vernment.

Foreign collaboration is not allowed by
Government where suitable  indigenous
know-how, capable of commercial exploita-
tion, is available, exceptions being made
however, in respect of substantially export-
oriented schemes.

Diversification of production by
Industrial Units

*475. SHRI G. VENKATASWAMY :

AUGUST 18, 1970

Written Answers 48

SHRI V. NARASIMHA RAO :
SHRI SHIV CHANDRA JHA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Government have evolved
a new policy wherein industrial units belong-
ing to larger business houses and foreign
componies have been barred from diversi-
fying their production ;

(b)
same ;

if so, the broad outlines of the

(¢) whether big business houses have

represented “to Government against this ;
and

(d) the reaction of Government in
regard thereto ? '

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRA-
DE (SHRI DINESH SINGH) : (a) and (b).
Government have redefined the policy of
diversification of production (i.e. manufac-
ture of mew articles without an Industrial
licence). This has been done mainly with
a view to bringing the earlicr instructions
on the subject in line with the modified
licensing policy which does not envisage
any exemption from the licensing provisions
of the industries (D and R) Act, for under-
taking belonging (o or controlled by the
Larger Industrial Houses and foreign com-
panies. Companies belonging to or contro-
lled by the Larger Industrial Houses or
companies having foreign-owned equity of
more than 509, are not barred from taking
up the manufacture of new articles but in
their case, it would be necessary to first
obtain an industrial licence.  Clearance
under the Monopolies and restrictive Trade
Practices Act, 1969 will also have to be
obtained where necessary. Applications as
and when received will be considered on
merits having regard to considerations of
cost efficiency, export promotion, import
substitution etc. A copy of the notification
dated 18.7.70 issued in this regard has al-
ready been placed before the House in reply
to the Lok Sabha Unstarred Question No.
2357 answered on 11.8.1970.

(c) and (d). No specific representation
has been received from big business houses
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against the redefinitions of the diversification
policy. Government consider that edequate
provision has been made in the licensing
policy in order to maximise production with-
in the over-all social objectives.

Black-Market in Cement

*476. SHRI1 S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas-
ed to state :

(a) whether it is a fact that the cement
dealers in the country are selling cement at
a much higher price than the controlled
price; and

(b) if so, what steps have been taken
by Government to check this black-market-
ing in cement ?

THE DEPUTY MINISITER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) During the months
of April, May and June this year, there was
a temporary shortage particularly in the
Morthern and Eastern parts of the countty
mainly owing to non-availability of railway
wagons and labour as well as mechanical
troubles, There were also a few complaints
of shoriages particularly in the Northern
region comprising of Uttar Pradesh, Punjab,
Delhi, Haryana and Chandigarh.

(b) Movement of over 62,000 tonnes
during these months and over 1,20,000
tonnes for the months of July, August and
September have been permitted from the
surplus regipns to overcome the temporary
shortage even by dearer routes. Under the
cement Control Order, the responsibility for
fixation of wholesale and retail price and
for enforcing the same rests with the State
Governments concerned.

Demand for a Commission to go into
Irregularities re. Revision of Electoral
Rolls in Kerala

*477. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether there is a demand for the
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into the irregularities regarding the revision
of electoral rolls in Kerala; and

(b) if so, the reation of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
No specific demand has been received by
the Government. However, Dr. Ram
Subhag Singh, Leader of the Opposition
in the Lok Sabha, while speaking on the
‘No Gonfidence Motion® against the
the Government on the 28th July, 1970,
demanded that ‘'the Government should
immendiately appoint a Commission of
Inquiry to investigite the correctness of
the voter's list,” In his speech in the
Lok Sabha on the 29th July, 1970, while
intervening in the debate on ‘the above
mentioned ‘No Confidence Motion’, the Law
Minister had stated that ‘‘there can be no
Commission of Inquiry relating to matters
falling within the jurisdiction of the Election
Commission.™

Production of Power Tillers

*478. SHRI SRADHAKAR
SUPAKAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND INTER-
NAL TRADE be pleased to state

(a) the annual production of power
tillers in India; and

(b) whether any assessment of the total
demand of power tillers in India has been
made and, if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND INTERNAL
TRADE (SHRI DINESH SINGH) : (a) The
production of Power tillers during the last
six years has boen as under :

1965 266 Nos.
1966 561 Nos.
1967 264 Nos.
1968 228 Nos,
1969 217 Nos.
Upto June 1970 153 Nos.

appointment of a Commission on to probe
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(b) The demand of Power tillers by
1973-74 had carlier been estimated at 80,000
Nos. per annum by the Department of
Agriculture. This is now being reassessed
in the light of the experience during the
last few years.

Licensed Capacity of Drum and Barrel
Indusiry .

*479. SHIRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
be pleased to refer to the reply given to
Starred Question No. 995 on the 14th April,
1970 and state :

(a) whether the licensed capacities in
Drum and Barrel Industry on the basis of one
shift per day are sufficient to cope with the
demand of consumers;

(b) if not, whether Government would
consider to allocate steel sheets to licensed
capacities units on the basis of two shifts
per day;

(¢) whether Government have considered
untilisation of unutilised capacities before
allowing expansions and creating fresh
capacities and, if not, the reasons therefor;

(d) whether oil refineries who have got
no fabricating plants of their own but
receive licences for import of bitumen sheets
distribute steel sheets to fabricators of
bitumen durms pro rgta to licensed capa-
cities; and

(¢) if not, how Government could say
that the import policy for issue of licences
to Consumers instead of fabricators is not
disastrous in national interest ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) : (a) to
(c). The allocation of steel sheots to 40-45
gallon oil barrel fabricators has all along
been on the basis of single shift assessed
capadity and not on licensed capacity. The
total requirements of the barrels were
assessed as 91,500 Mftons including 73,000
‘Mftons for oil companics again:t the exsit-
ing assessed capacity of 67,778 M/tons. As
it has been decided to allocate materials
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partly indigenpus and partly imported, and
further, consumers are also recommended
import of steel sheets to meet their own
requirements, it is considered that is would
be sufficient to meet the demand.

(d) No, Sir.

(c) It has been Govt.’s policy to grant
some import licences where necessary to
consumers who do not have fabricating
capacity so that they could get their require-
ments met from manufacturers of their
choice. It is open to the fabricators to
apply for import licences after fulfilling the
necessary conditions as laid down in the im-
port Palicy. However, in the case of manu-
facturers of bitumen drums it has been
decided to make available the drum sheets
only to refineries/oil companies with a view to
covering rheir specific requirements for
packing bitumen produced by them.
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Diversion of Railway Wagons to wrong
Destinations containing Steel Products
booked by Bhilai Steel Plant

2991. SHRI BABURAO PATEL :-Will
the Minister of RAILWAYS be pleased to
slate

(a) whether it is a fact that 13 Railway
wagons containing steel products worth Rs.
6} lakhs booked by the Bhilai Steel Plant
for different North Indian destinations
were diverted recently by a gang of thieves
to South Indian destinations and sold ata
cost of only Rs. 90,000;

(b) if so,
wagons;

the date of despatch of

(c) whether the 8 Government depots
and 5 private depots which were to have
received the wagons made any represen-
tation to the Bhilai authorities for not
getting the wagons;

(d) if so, the reasons for keeping silent;
and

(¢) the names of persons arrested in
this connection ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes. Fourteen wagons con-
taining steel products worth Rs. 3} lakhs
were frauduently diverted during 1969 to
South India and the products sold there at
a lesser price.

(b) The dates
materials are—

of booking of the
(i) 2 wagons on 16th January,

(ii ) 3 wagons on 27th February,

(iii) 2 wagons on 22nd April,

(iv) 1 wagons on 23rd April,
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(v) 2 wagons on 30.h July,
(vi) 2 wagons on 21st August and

(vii) 2 wagons on 12th Nuvember—all
in 1969.

(c) Yes.
(d) Does not arise.

() The following persons have been
arrested :

(1) Shri Parashuram Prakash.

(2) Shri Jankidoss.

(3) Shri Abdul Rasheed,

(4) Shri Md. Ibrahim.

(5) Shri Anna Krishnamurthy.

(6) Shri Anna Deva Prasad.

(") Shri P. Koteswara Rao.

(8) Shri Velampalli Koteswarlu,

(9) Shri Kanikicherla Narayana Rao.
(10) Shri Ramisetty Venkateswara Roa.

Working of Heavy Electricals Ltd.
Bhopal

2992 : SHRI BABURAQO PATEL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government's attention
has been drawn to a statement by the Chair-
man of the Heavy Electiricals Ltd. from
Bhopal on the 19th July, 1970, saying that
the Heavy Electricals Limited required ‘a
long period of gestation’ before reaching
the stage of optimum efficiency and ‘our
teething trcubles are still 10 be over';

(b) if so, when will
troubles’ get over ;

the ‘“teething

(c) whether it is a fact that poor
management and trade union rivalry have
ruined the Heavy Electricals Ltd ; and

(d) if so, the steps taken to ensure the
smooth and profitable running of the Heavy
Electricals Limited ; and if not, the reasons
therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Yes, Sir.
Plants manufacturing such sophisticated
equipment inevitably have a long gestation
period, extending over many yearys. This
applies to such plants bolth in developed
and underdeveloped countries though in the
case of the latter, the gestation period is
longer, in view of the greater time taken in
absorbing know-how, developing local exper-
tise and increasing productivity in such
sophisticated lines of manufacture. In the
case of this particular undertaking, it was
anticipated even in the Consultant’s Project
Report, as far back as in 1957 that the
project would continue to incur losses upto
1970. The losses incurred on the project
upto date have to be viewed against this
background and the fact that the production
pattern and capital investments in the plant
were substantially increased even after the
Project Report. Every effort, requires
nevertheless, to be made, to ensure that
productivity in the plant improves rapidly.
With the manufacture of large turbines and
generators now  being undertaken, it is
expected that the break-even point for this
undertaking will be achieved by the end
of the Fourth Plant period.

(c) No Sir. However, trade union rivalry
has been countributory cause to some of the
the labour problems which the undertaking
has had to face from time to time.

(d) Efforts are being made to ensure
that the losses are reduced to the barest
minimum and that production and pro-
ductivity is stepped up, s0 as lo achieve the
break-even position in this plant as eerly as
possible. These measures inter-alia include
strict control on new recruitment, increased
productivity in the various shops through
better supervision, clearly defined produc-
tion norms and tatgets and a more effective
incentive system, and greater control on
inventories. A greater degree of product-
diversification and standardisation is also
being effected. Special short term produc-
tion drives with associated awards to boost
production have also been introduced.
Modern management tools are being
employed in plannint and controlling long-
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cycle manufacturing operations. A constaat
and regular review of performance is also
being made from time to time with the
management of the plant,

H. E. C. Equipment for Bokaro
Steel Plant

2993. SHRI BABURAO PATEL:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the date of inception of the Bokaro
Steel Ltd., the total amount spent so far
and the stage at which the Bokaro Steel
project is at present ;

(b) whether it is a fact that the com-
missioning of the project has been delayed
by the Heavy Engineering Corporation,

Ranchi by not supplying the required
equipment and fabricaled structurals in
time ;

(c) if so, quantity and value of equip-
ment and fabricated structurals supplied
so for and still to be supplied ;

(d) the quantity and value of refractory
material proposed to be imported from the
Soviet Russia ; and

(e) the date when Bokaro will manufac-
ture steel ingots and pig 1ron ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVYY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Bokaro Steel Ltd. was
incorporated on the 29th January, 1964.
Upto the end of June, 1970, about Rs. 370
crores have been spent on the Projcct. The
Project is in the peak of construction acti-
vity. Till the end of June, 1970, approxi-
mately 56% of conceriing and R, C. C.
work, 32.09% of thé underground communi-
cation work, 17.479% of the structural erec-
tion, and 6'29% of the equipment erection,
have been completed. - The refractory
lining work in Coke Oven Battery No. 4
and Blast Furnace No. 1 as also the erection
of the convertors in the steel melting shop,
have been started from May 1970,

(b) There are number of factors which
in combanation have led to the deferment
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of the commissioning schedule of the Plant.
The delay in supplies from H. E. C. is only
one of such factors. Among other factors,
the most serious has been the failure of
indigenous manufacturers of refractories to
make timely supplies in accordance with
their contractual obligations.

(c) H. E. C. has to supply 72,235 tonnes
of equipment by 1971-72 and 27,210 tonnes
of structurals by 1970-71 at a total cost of
about Rs, 102 crores. Till end of June,
1970, 15,045 tonnes of equipment and 2I,
878 tonnes of structurals have been supplied.
The exact value of supplies made till the
end of June, 1970 and yet to be made has
not been assessed.

(d) About 47,621 tonnes of refractories
are to be imported from U.S. S, R. at an
estimated cost of Rs. 6.27 crores.

(¢) According to the revised schedule,
the erection of the first Blast Furnace
Complex to produce pig iron is to be
completed by December, 1971 and the
entire first Stage to produce 1.7 million
ingot tonnes of steel per year by March,
1973, Actual production will start three
to six months after completion of erection.
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(d) whether it is a fact that the H. M.
T. is planning to handle all its business
directly and, if so, the reasons therefor :
and

() the names of Officers of the H. M,
T. directly connected with the sale of goods
abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The Office of the
Hindustan Machine Tools in New York
was opened in October 1966. The total
expenditure incurred on it from October
1966 to 31.3.1970 amounts to Rs. 11.60
lakhs. 131 machines valued at Rs. 30.14
lakhs were exported to U. S, A, and Canada
during 1966-67 to 1969-70.

(b) Government are aware that in a
report submitted by M/s. R. G, Gardner

Machinery Ltd., Canada to Hindustan
Machine Tools Ltd., Banglore such an
observation has "been made. It, is

however, not correct that the products ef
H. M. T. are of poor quality or of poor
workmanship or show any lack of product
mix as similar machines were received well

" in the Canadian market and sold to M/s,

Pending Orders with H. M. T. in U. S.

2994, SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) the date on which the Hindustan
Machine Tools set up its office in New
York, the expenses incurred on it so far and
the total quantity and value of goods sold
to U. S. and Canada during this period ;

(b) whether Government are aware of
the fatest secret sales analysis by R. G.
Gardner Machinery Ltd. which says: “It
became obvious to us while negotiating
for Canadiari and U.S. Distribution that
H_M._T.were not _prepared’’ and.that H.
M. T. products showed *‘poor quality, poor
workmanship and a lack of product mfix";

—--1ey the number of - pending ~orderns With™
the H. M. T. in U. S. and therir value with -
names of distributors :

Honeywell Incorporated, U, § A., who,
were fully satisfied with the quality and
performance of such machines,

() H-M. T, have on hand orders for
25 machines valued at Rs. 542 lakhs from
M/s. Heneywell Inc. and M/s. Verson
All stee] Press Company of U, S. A. The
Company has also pending consignment
orders to U, S. A, from M/, R, G,
Gardoner Machinery Ltd. for 72 machines
valued at Rs. 29.27 lakhs.

(d) No Sir,

() Shri R, Yogeshwar, General
Manager (Foreign Operations) deals directly
with Agents in Europe and America and
obtains orders. Shri M. G, Sreedhar-
Export Sales Manager is based at Melbourne,
Auwtralte —and —-tooks- -after - exports - of
machine tools to Australia and Newzeland
Shri V. A. S. Sctty, Export- Mananager at
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Banglore deals with execution of export
orders. Shri M. Nageswara Rao, Chief
Commercial Manager at Bangalore, co-
ordinates all exports with in the policy
laid down by the Board of Directors of the
Company and the Chairman and Managing
Director.

Agreement with U. S. Distributors
by H. M. T.

2995. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas-
ed to state :

(a) the number of times the Chairman
of the Hindustan Machine Tools, the Chief
Commercial Manager and General Manager
(Exports) went abroad from 1st June, 1969
to 30th July, 1970, the total amount of air
fare and foreign exchange spent by them
with duration of each trip and the names
of places visited ;

(b) the names of U. S. distributors with
the H. M. T, entered into agreements, and
the nature of agreement with salient details ;

(c) whether it is a fact that ‘Vernicles'
the previous agent of H. M. T., has become
insolvant ; .

(d) if so, the reasons why Government
did not take due precautions to find out
whether ‘Vernicles' was financially sound
or not ; and

(e) the total loss to H. M. T. on this
account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT AND INTERNAL TRADE (SHR[
M. R. KRISHNA) : (a) A statement is laid
on the Table of the House. [Placed in Li-
brary See. No. LT-3993/70]

(b) The agency agreements between
Hindustan Machine Tools Ltd., Bangalore
with their agents abroad are in nature of
commercial contracts and it is not con-
sidered appropriate to divulge the details
thereof,

(¢) No, Sir.

(d) and (e). Do not arise,
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Filing of accounts by M/s Dﬂldtyll
Tube Industries Ltd., Bomba,

2997. SHRI SHASHI BHUSHAN :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether M/s. Devidayal Tube In-
dustries Ltd., Bombay has ever filed the
Balance-Sheet and Profit and Loss Account
with Government before going into liquida-
tion ;

" (b) if so, the details thereof ;

(c) if not, the reasons therefor ; and
(d) the action taken by Government
against the Company ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) Yes, Sir.

(b) Copics of the annual balance sheet
and Profit and Loss Account of the com-
pany have been filed every year with the
Registrar of Companies Bombay till the
company was ordered to be wound up by
the Bombay High Court on 20.9.68. The
last balance-sheet and Profit and Loss Ac-
count of the company filed with the Regis-
trar was for the financial year ended 30.6.67.
The balance-sheet and Profit and Loss Ac-
count for the financial year ended 30.6.68

was due for filing with the Registrar by
30.1.69, but as the company went into liqui-
dation meanwhile, the accounts for the year
ended 30.6.1968 were mnot filed with the
Registrar,

(¢) and (d). Does not arise.

Guards ‘A’ Grade and Drivers ‘B’
Grade on Kalka-Simla section
(Northern Railway)

2998, SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS
be pleased to state :

(8) whether it is a fact that Guards of
‘A’ Grade and Driver of ‘B* Grade are
working at the Kalka-Simla Section ;

(b) if so, the reasons therefor ;

(¢) the reasons why the post of ‘A’
Grade Drivers was converted to ‘B' Grade ;

(d) whether itis alsoa fact that the
post of ‘A’ Grade Driver is again being crea-
ted there ; and

(e) if so, from which date it will come
into existence ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (¢). The information
is being collected and will be laid on the
Table of the Sabha.
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Implementation of proposal Re. extension
of path upto Rohtak of 1 D, S. B.
train

2999, SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there is
no ordinary passenger Train between 18-45
and 04-50 hrs. for traffic bound for stations
beyond Bahadurgarh—(SPR Section) ;

(b) whether it is also a fact that the exten-
sion of the path upto Rohtak of the train
1ID3B (running upto Bhadurgarh at present)
was approved by the Divisional Authorities
on the basis of meeting held with lhe Daily
Passengers Federation (Rohtak-Delhi Sec-
tion) on the 4th Februray, 1970 ;

(c) whether in a similar meeting held
by the said Federation on the 25th July,
1970 with Chief Operating Superintendent
Northern Railway, the Divisional Superint-
endent's proposal was turned down and the
relevant annexure containing the timings of
the proposed extension by the Divisional
Superintendent was found missing from the
relevant files in order to avoid the imple-
mentation of the Divisional Superintend-
ent's proposal ; and

(d) if so, the action taken for the
immediate implementation of the Divisional
Superintendent’s recommendations ?

THE MINISTER OF RAILWAYS
{(SHRI NANDA) : (a) Yes.

(b) No. .

(c) and (d). In the meeting with the
Daily Passengers Federation on 25-2-70, the
Chief Operating Superientendent, Northern
Railway explained the difficulties in imple-
menting the Federation's proposal to extend
1DSB shuttle upto Rohtak. The Divisional
Superintendent has not recommended the
extension of 1 DSB upto Rohtak. As such,
‘the question of avoiding implementation or
missing of certain documents, does oot
arise.
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Absorption “Casuals’ in the Allahabad
Tundla Station of Railway Electri-
fication Organisation

3000. SHRI GANESH GHOSH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whethcr it is a fact that Mr, Justice
Mathur of the Allahabad High Court ina
recent judgement has declared that the
Railway Electrification Organisation was
not a temporary project ;

(b) whether it is also a fact that a few
hundreds of Class IV employees who have
been designated as “*Casuals™ in the Allaha-
bad-Tundla Section have put in 5to 15
years of continuous service under the Rail-
way Electrification Organisation ;

(c) in view of the above judgement of
Mr. Justice Mathur, what steps are being
taken to absorb the Class IV casual emplo-
yees of the Railway Electrification Organisa-
sation of the above Section as regular
employaes of the Northern Railway ; and

(d) what are the reasons for not doing
so up till now since 1st April 1968 ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) There were about 250 casual labour-
ers only who worked in the Railway Electri-
fication Project from 5 to 15 years with
breaks in service as a result of completion
of individual projects. They did not work
continously for the aforesaid period.

(c) and (d). The judgement does not
deal with causal labour employed on the
Electrification Project. The judgment deals
with the procedures of selection of Class
III staff of the Railway Electrification.
Even so, an appeal has becn filed against
the judgement,

Holding of General Elections

3001, SHRI SAMAR GUHA : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(8) whether. the Chief Election Commis-
sioner has asked the West Bengal Election
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office to keep itself in readiness for Election
in the State after receiving Six weeks’
notice ;

(b) whether similar instructions have been
Sent to other States also ; and

(c¢) if so, when Government will an-
nounce the date of General Elections ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO): (a) and (b). In order
to discharge the functions eatrusted to it
by article 324 of the Constitution in relation
to the conduct of elections, the Election
Commission has to keep clection arrange-
ments ready. For this purpose, the Commis-
sion has, from time to time, to issue instruc-
tions to the Chief Electoral Officers of all
the States (which would include the State of
‘West Bengal also) and the Union territory
to keep ready the various items of forms,
statuwtory and non-statutory, and the election
materials required for all the elections and
to maintain correct and upto-date electoral
rolls of all the constituencies.

(c) Does not arise. -
Dissolution of State Legislatures

3002, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether Government have received
resolutions regarding disgolution of State
Legislatures ;

(b) if so, what are the names of the
States ;

(c) whether Government propose to
introduce any legislation to this effect ;
and

() if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) to (d). No, Sir.
If, however, the question pertains to re-
solutions passed by the State Legislative
Assemblies for the abolition of State
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Legislative Councils, it may be stated that
such resolutions were received only from the
States of West Bengal, Punjab and Bihar and
in pursuance thereof the Legislative Councils
of West Bengal and Punjab have already been
abolished by parliamentary legislation. The
question of undertaking legislation for the
abolition of Bihar Legislative Council is
under active consideration.

Opinion of Advocate-General of Kerla
re-landed properties of Rulers under
Land Reforms Amendment Act

3003. SHRI P, VISWAMBHARAN :

SHRI S. C. SAMANTA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state ;

(a) whether the Kerla State Government
have sought the opinion of the Advocate-
General as to whether the landed properties
of Rulers (those enjoying privy purses)
would come under the purview of the Land
Reforms omendment Act of the State; and

(®) If so, what advice has been tender-
ed by the Advocate-General ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) and (b). The
Ministry of Law have no information in the

. matter.

Arrest of Secretary of Soclal Welfare
Centre in Calcutta for Misappro-
priation of GOvernment Money

3004, SHRI JYOTIRMOY BASU:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether, as reporied by a leading

Bengali Daily, published from Calcutta,
in its issue dated the 19th June,
1970, the Secrctary of a Social Welfare

Centre has recently been arrested by the
Police in Calcutta on the charge of mis-
appropriating 73 thc d rupees coll d
by the Centre for carrying on Welfare
activities;
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(b) whether the attention of Govern-
ment has also been drawn to a report pub-
lished in the same issue of the said paper
that relief goods like milk powder and other,
sent to the-said Social Walfare Centre from
vthe U. 8. A., are being regularly marketed;
and

(c) if so, the details thereof including
the particulars of that Centre and of the
man arrested on charges of misappropriation?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) to (g),
The information is being collected and will
be laid on the Table of the Lok Sabha.

Consortium for Industrial Projects

3005. SHRI VASUDEVAN NAIR .
) SHRI C, JANARDHANAN :
SHRI P. C. ADICHAN :
DR. RANEN SEN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the purpose of constituting the
Indian Consortium for Industrial projects;
‘and

(b) the steps Government intend to
take to make it effective ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The functions of the
Indian Consortium for Industrial Projects
Ltd., are as under :

(i) To carry on all business connected
with the supply of equipment for
steel plants, mines, fertiliser
factories and other industrial pro-
jects and their ancillary operations;

¢

(ii) To t1ake contracts for design,
manufacture, inspection, supply,
erection and commissioning of all
kinds of equipments for the above
purpose on & turn-key basis or
olherwise by utilizing the facilities
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available with the member com-
panies and obtaining where nece-
ssary, the rest from other sources;

(iii) To issue tenders and be responsible
for the scrutiny etc,, on behalf of
the customers;

(iv) To take up inspection and quality
control of all the equipment supp-
lied to the cusiomers;

(v) To undertake any other work with
a view to commission and put ip
operation industrial projects and
their ancillary services ;

(b) The Consortium started functioning
only recently, Necessary steps will be taken
as and when necessary to make it function
properly.

Income-tax Appellate Tribunals

3006. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) the number of income-tax appellate
tribunal benches throughout the country
along with their total strength of members;

(b) the number of Accountant members
recruited from the Income-tax Department
and those from the profession;

(c) whether the proportion of members
from the department to that from the pro-
fession i3 quite reasonable; and

(d) the reasons why suitable candidates
from the profession of Accountancy are mt
attracted to the Tribunals ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) There are
at present 23 Benches each consisting of
one Judicial Member and one Accountant
Member. There are 20 Judicial Members
in position with 3 vacancies and 23 Accoun-
tant Members.
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(b) Out of the 23 Accountant Members
17 have been recruited from service and
6 from the profession.

() The selection to the posts of Mem-
bers is made in accordance with the Income-
tax Appellate Tribunal Members (Recruit-
ment and Conditions of Service) Rules,
1963 primarily on merits of the candidates
concerned, irrespective of the fact whether
they belong to the service or profession.
Hence the question of fixing any propor-
tion between the two does not arise.

(d) The appointments to the posts
are made by inviting applications through
open advertisement in the Press stating the
terms and conditions of the service of these
appointments. Ordinarily candidates from
the profession of Accouutancy do not con-
sider these terms and conditions really
attractive and do not, therefore, apply in
sufficient numbers, '

Nutritions Food to Children under
Three Years of Age

3007. SHRI DEVINDER SINGH
GARCHA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether itis a fact that Govern-
ment have finalised a scheme for providing
nutritious food to 17,000 children of slum
areas under 3 years of age in the capital;

(b) if so, the details thereof;

(¢) at how many centres this food
will be distributed; and

(d) the total cost to be incurred on
the scheme and the assistance to be given
by the Central Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) A scheme
to provide nutritious food to 11,550 children
of the age group of 0-3 years in the slum
areas of Delhi is being finalised,
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(b) The details of the Scheme would
be on the pattern of the general scheme
as explained in the attached statement.

(c) At approximately 51 centres.

(d) Rs. 6.70 lakhs. The entire cost
will be borne by the Government of India.

Statement

SPECIAL NUTRITION PROGRAMME

Consequent upon the decision to lay
perticular emphasis on the nutrition of
children in the age group of 0-3 years, the
Department of Social Welfare has introdu-
ced a supplementary nutrition programme
to cater to 7 lakhs of children during
1970-71 —half of them in tribal areas and
half of them in urban slum areas, This is
central scheme and will be implemented
through the State Governments and Union
Territory Administrajions. The coverage
is proposed to be increased to 20 lakhs
of children in the next year. A provision
of Rs, 4 crores has been made with Bud-
got ostimates of this Department for this
Programme in the current financial

year.

As children in the age group 0-3 year
require differen types of food and levels of
nutrition, it has deen decided to devide
them into the following two categories :

(i) 0-1 age group who will be given
food containing approximately 200
calories and 8-10 grams of good
quality protein a portion of which
will come from milk,

(ii) 1-3 age group will get approxi-
mately 300 calories and 12 grams
of protein of good quality.

The feeding will be for 250 days in a
year.

Processed food will be distributed in
urban areas and in the tribal areas combi-
nations of local cereals and pulses will be
given preference.
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Balahar (processed by the Ministry of
Food and Agriculture)/CSM supplied by
CARE will be included in the diet schedule
in the urban areas whenever convenient.
Modern Bakeries (Ltd.) have also undertaken
to supply vitaminised milk bread at a sub-
sidised rate.

Wherever possible local dairy facilities
will be utilised for the supply of milk in
the urban areas. In other area including
tribal areas, milk have to be reconstituted
from dry milk powder.. A portion of the
milk powder required for the programme
will be met from purchases in internalfin-
ternational markets. In the cities of Bom-
bay, Ahmedabad, Calcutta, Madras,
Hyderabad and Delhi, the subsidised milk
supply (low income group coverage) pro-
gramme under Operation Flood is being
tied with the scheme. The assistance of
.CARE is also being sought for supplies of
milk powder.

It has been estimated that one unit of
nutritional food given in different forms
would cost 10 paise per day per child or Rs.
45-/ per year (250 days) per child. Added to
this would be Rs, 13,75 administrative cost
including supervision and transport. The
total unit cost per year would thus come
to Rs. 58.75. A provision of Rs. 4 crores
has accordingly been budgeted for during
1970-71 to cover about 7 lakhs children in
tribal area and urban areas.

The scheme will be implemented by the
State Governments utilising the wvarious
agencies, such as schools, Health centres
Balwadis, institutions run by local bodies,
voluntary organisations, social workers, etc,,
for the distribution of food to children. The
distribution will be done at centres—each
centre in a tribal area is to cater on an
average to 100 children and in urban areas
to 200 children.

Borrowing of Kapadia Bros.

3008, SHRI SITARAM KESRI : Will the
Minister of COMPANY AFFAIRS be pleased
to state whether Government would lay on
the Table of the House the names of the
firms/persons from whom Kapadia Bros.
borrowed 2.80 crores of rupees to purchase
shares of Killick Nixon, National Rayon
‘te. along with the firms of borrowings ?
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THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
The information is being collected and it
will be laid on the Table of the House.

Donations to Political Parties by Trusts
and Firms

3009. SHRI BIBHUTI MISHRA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the news item under the
caption “Political Parties—donations- by
Trusts and Firms may be banned" publis-
hed in the Sunday Statesman dated the
Tth June, 1970 (Calcutta edition) ; and

(b) if so, after banning Company do-
nations, firms and trusts donations, how the
political parties will run their normals acti-
vites and elections 7

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). Apparently the Hon'ble Mem-
ber has in mind the news items published in
the Statesman dated 6th June, 1970 (Caicutta
edition) in which a reference was made to the
banning of contributions to political parties
by trusts and partnership firms. As stated
in the answer to Starred Question No. 341
in the Lok Sabha on the 11th August, 1970
no amendments in this regard to the pro-
visions of the Companies Act, 1956 are
under contemplation.

Public Sector Industries in
Madhya Pradesh

3010. SHRI RAM AVTAR SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the facilities provided by the
Government of Madhya Pradesh for the
completion of public sector industries set up
with Ceotral assistance and the number of
such projects under consideration; and

(b) the number of new industries in
public sector that are proposed to be set up
in Madhya Pradesh during the Fourth
Plan ?
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THE DEPUTY MINISTER IN THE MINIS-
TRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The necessary in-
formation is being collected and will be laid
on the Table of the House.

(b) The projects in the Central sector to
be set up during the Fourth Five Year Plan
are given on pages 326—330 of the Fourth
Five Year Plan Report. The projects to be
located in Madhya Pradesh during the
Fourth Plan are also mentioned there. A
coal based fertiliser project at Korba and a
paper and pulp plant in the Dandkaranya
region in Madhy Pradesh are also likely to
be taken up during the Fourth Plan.

The industrial schemes included in the

state Fourth Five Year Plan are: State
Industries Corporation; Industrial Area
Bhilai; Completion of other industrial

areas;, Industrial Development Corporation;
Textile Corporation and Industrial surveys
and Reports.

Revenue and Expenditure out of
Cess on Salt

3011. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) the year-wise and State-wise collec-
tion of Salt Cess by Government during the
last three years;

(b) the year-wise and State-wise expen-
diture sanctioned and incurred from the Salt
Cess Fund during the same period;

(c) the purpose for which the amount
from the said Fund was utilised;

(d) whether an attempt was made to
balance the amount of Salt Cess collected
from a State on the one hand and the bene-
fits to be reaped by the Salt Industry of
that State through disbursements from the
Salt Cess Fund on the other; and

(e) the steps proposed to be taken to
rectify the injustice being done particularly
to Salt Industry in Gujarat ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Year-wise
collection of salt cess and expenditure in-
curred during the last three years were as
follows :

Year Collection Expenditure
1967-68  Rs, 1,04,28,286  Rs, 47,18,720
1968-69  Rs. 1,11,08,712 R4. 66,84,897
1969-70 Rs. 99,22,497 Rs, 69,15,869

State-wise figures are not readily available
since these flgures are maintained on
regional basis.

(¢) The proceeds of the Cess levied,
reduced by the cost of collection, as deter-
mined by the Central Govermenment and to
the extent voted by Parliament are utilised
on all or any of the following objects,
pamely :—

() meeting the expenditure incurred
in connection with the salt organi-
sation maintained by the Central
Government;

meeting the cost of measures taken
in connection with the manu-
facture, supply and distribution of
salt by Union agencies and the
regulation and control of the
manufacture, supply and distri-
bution of salt by other agencies,
and in particular, measures for—

(b)

(i) the establishment and main-
tenance of research stations and
model salt farms;

(ii) the establishment, maintenance
and expansion of salt factories;

(i) fixing the grades of salt;

(iv) promoting and encouraging eco-
operative effort among manu-
facturers of salt; and

(v) promoting the welfare of labour
employed in the salt industry,
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(d) In accordance with the Code of
Principles approved by Government in this
regard, the extent of contribution to be
paid out of the cess proceeds in the Salt
factory or the salt works may generally have
some relation to the amount collected
annually as cess from the areas concerned
and in this connection the interests of
medium and small scale salt manufacturers
have to be specially kept in view. No
attempt has, however, been made to
authorise disbursement from out of the salt
proceeds in such a manner asto strike a
balance in the amount of salt cess collected
from a state with the bencfits to be reaped
by the salt industry of that state, However,
assistance from the cess proceeds has not so
far been denied to any salt work irrespective
of the State in which it was located, provi-
ded it satisfied the existing rules.

(¢) The question does not arise.

Manufacture of Turbines and Generators
by Heavy Electricals Ltd.

3012. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state:

(a) whether the Heavy Electricals Ltd.
have started manufacturing of turbines and
generators;

(b) if so, the number of turbines
manufactured and the agencies to which
supplied;

(c) whether the Heavy Electricals Ltd.
have received any further orders from abroad;

(d) if so, the names of the countries
and the quantum of orders received; and

(¢) whother Government are aware
that the Heavy Electricals Ltd. is facing a
problem of losing of highly trained staff to
private sector and, if so, the reasons there-
for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, sir, Heavy Elec-
tricals (India) Limited has already started the
manufacture of water turbines, steam tur-
bines and the matching generators, Heavy
Electricals (India) Limited has so far manu-
factured water turbines and generators of
33 MW and 15 MW capacity and steam
turbines and generators of 30 MM capacity.
Manufacture of 120 MW steam turbines and
matching generators as well as hydro-tur-
bines and generators of various capacities
upto 1,65,000 KW are in progress.

(b) So far, 9 units of 30 MW each and
8 units of 15 MW each have been manu-
factured by the company. These have been
supplied to the Electricity Boards of U. P.,
Punjab, Maharashtra, Tamil Nadu and
Himachnal Pradesh.

(¢) and (d). Heavy Electricals (India)
Limited has not reccived any order from
abroad for hydro-generating and thermal-
generating equipment. However, orders from
some countries have been received for pro-
ducts such as switchgear, controlgear, and
motors. Details are as follows :--

Country Value of order
(Rs. in lakhs)
Switzerland 0.05
European Cgunlries 1.65
U. A R. 1.43
Itaq 27
Malaysia 12.03
Singapore 0.05
Ghana 1.78
Kuwait 0.62

(¢) While there is some movement of
personnel owing to general dearth of skilled
engineering technicians in the country, efforts
are being made to ensure that this does not
adversely affect the plant's production and
productivity.
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Taking over of Industrial areain
Jamshedpur leased to Tata

SHRI LOBO PRABHU :
SHRI RAM AVTAR SHARMA :

3013.

Will the Minoister of STEEL AND

HEAVY - ENGINEERING be pleased to
state ;
(a) the action taken by the Central

Government to discourage the Bihar Govern-
ment from taking over the industrial area
in Jamshedpur which was leased to the
Tata, as it is much less than the area lea-
sed to the State Steel Plants and as it will
effect public confidence in industrial deve-
lopment;

(b) whether the Bihar Government
will be able to provide Rs. 1.5 crores re-
quired for the maintenance of the township
without increasing the taxes now paid by
the staff of the Steel Mills; and

() if Government taxes the steel pro-
duction to make up the deficit, by how
much will the steel prices be increased for
the whole country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HAEVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c). Government of
India have taken no action in this regard.
The Subject is entirely with in the preview
of the State Government and no informa-
tion in this respect is available here.

Expansion of Export-oriented Units

3014. SHRI JYOTIRMOY BASU:
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRA-
DE be pleased to ,state :

(@) whether itisa fact that Govern-
ment have evolved a formula for allowing
expansion of export-oriented units belonging
to the larger industrial houses ;

(b) whether Government consider that
the said formula, if given effect to, wil
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load to a virtual negation of the recently
announced industrial licensing policy; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). While,
under the modified industrial licensing poli-
cy, the Larger Industrial Houses and cer-
tain other categories of undertaking are
ordinarily expected to contribute to and
participate in the ‘Core’ and the ‘heavy
investment' sectors, proposals from under-
takings in these categories would be con-
sidered in other sectors also, provided the
schemes involve substantial export commit-
ments and provided the proportion of
production to be sold internally is not
such as to swamp other producers. This
is not inconsistant with the general industrial
licensing policy. -
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Incidence of Traffiking in Women in Delhi

3016. SHRI S. K. TAPURIAH : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(2) whether the incidence of traffiking in
women has been showing a steady increase
in the capital and the prostitutes uprooted
from G. B. Road have worked as catalytic
agents by settling in various clean localities
of the City;

(b) how many cases/complaints have been
registered with thc Police in this respect
during the last year till date; and

(c) what measures Government contem-
plate to take to eradicate this course from
the society ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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(SHRI JAGANATH RAO): (a) to (c). The
requisite information is being collected by
Delhi Administration and will be placed on
the table of ths House when received.
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Increase in Grants giva by UNICEF

3020. SHRI K. P. SINGH DEO : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that UNICEF
Grant to India for children's welfare has
been increased by 80 percent;

(b) if so, the comparative allocation
made by the UNICEF during the last three
years;

(c) the States and the extent to which
these States are likely to receive allocation
out of the UNICEF grant; and

(d) the manner in which the allocations
are proposed to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOICAL WELFARE
(SHRI JAGANATH RAOQ) : (a). Yes,
Sir. The UNICEF allocation of 1970 amount-
ing to § 7.581 millions compared to 1969
allocation of § 4,184 million registered an
increase by 80% which, however, included
a small element of freight also.

(b) The UNICEF allccations ior pro-
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grammes  during 1967-68, 1968-69 and
1969-70 are given below :—
1967-68 $ 6,294,000
1968-69 : 4.923,000
1969-70 4,184,000
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(c) and (d). The UNICEF aid which is
received in the form of equipments and
supplies is not shared as such between the
States but is utilised on projects/programmes
in the ficld of health, education, nutrition,
vocational training, social welfare etc. loca-
ted all over the country for the benefit of
needy children, mothers, etc.

Administration of Hindustan Steel Ltd.

3021, SHRI R. K. BIRLA Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

_ (a) whether it is a fact that the admi-
nistratron of the Hindustan Steel Lid. is not
in a happy position;

(b) if so, the reasons therefor;

(c) what steps are being takea to im-
prove the working of the company ;

(d) whether there is any proposal under
consideration of Government to decentrali-
se the administration of the wvarious Stesl
Plants in different autonomous units; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) ]joes not arise,

(¢) The various measures taken to con-
tain and reduce the losses of the Company
and to improve the efficiency of the Steel
Plants were mentioned in the Pamphlet **Per-
formance of Hindustan Steel L:d.” laid on
the Table of the House on 5th April 1968.
‘These measures are being pursued. Concer-
ted efforts are also being made to step up
production and to remove, as speedily as
possible, the various difficulties standing in
its way. It is also expected that as compared
to the preceding two years, the loss of HSL
during 1969-70 would be substantially lower.

(d) No, Sir.

(¢) Does not arise,
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fygeam 1w fofady & &za ¢ atfaq-
o quw feqige agdf & fag awetel
wgr@ar @ wgw  gofratan
AN H wEww qaf 9%
ATty aa faR-
fardi &t fagfe

3022, it wrwg w@T ;- w@ToEE
aqr Wq penfaaicn |5t ag qaT W
w91 w30 fim :

(%) fegena &ts  fafqde g
9% 77 eqifvq dz® {Nfaafar oow
feargT g & foq fafaes I9i & =iy
T aEAIeT gErad § YU MY ; ST
g & T Fa41 § ; A% @F 7w § AR
f&T a7 FUT ¥ Fafg @7 §

(@) 93a =g & 3= gagH gaY 9T
#7 a% frgda fed aF smdlg awdl-
frgdl aer dv asdifeaal & dean
feat § awr 9a% JgAwE Far §;
L1

() sdew 93 9r Fgea fedr oy
agar geaad: fagsar  f&dr oA aw
fadaht awdifuaai qar 7 awdfaaai
wroemy feaat &, ¥ fer 2o & & F
fea fagal & fadiew §, o8 feadr wafy
& foq fagm foar war § agar fwar
AT A1 IF JgAmia F47 & a4qr 99
9T @I &1 arSr o7 aF w47 § 7

e qgr R ynfaater swey
¥ gg wdt (st gpee R peeh) o
(%) fegeam &€& fso 7 w9 &
fagdl 91X w9iE 7O & a1y §ganT
#foc 2t gavldy 5l 3—ux &= &
¥gd A REENd & wve st gE
wRaST §Y JTRE iRt @k
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+ BIIFEY HqA & GG GAMET 6 87 a7
fasafofeaa & :

L sg ¥ ¥§d qraeqdd & @
gaT gRwan

(1) @ ampa & I A7
g frad st wwiEa A w
guFw gy g forad & wdal-
g@t  gearw wREEl W
MNAAT FATT €T GF W ITHT
wqleT FT TS |

ag gawtar 5 a9 & fou fsar
aar & arATEEdr @R 9T €
2AY an} #t arreafos agwfr
TqTaT AT ERAT § |

WygRR SN Y ¥ 12
Arg #Y wafy ¥ @ ek
T FTIETE) ¥ wqiET &
feu wms, srtzst @md, it
tar fax o€ Gy ordd o

1500 =H-71q & fou wifage
fadrgw ¥tz wofagd wk
waiwT o & wfafrgya fer
FIAT AT O N fed o
s & fou Famy §are
@ ¥ quAtE@T & ®q ¥
wTd ®TX

()

(3)

(4)

wratg sAfage @ 1500 wg-
g w' #afg & fer =q AN
AT AgP A Ak AW TIHT
g ‘findw’ At w7y gz
wegral # sfaun o 53

(5)

w4 fadrant #) qrara a6 @
wal ot fear s dar fe
=) agrgAT 9T gEd wra-
arat & fo¥ fear amar g,
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Azl §rAw, AWS &7

#q @l At & feg sTda
48.5 mi@ 794 f2¥ g

2. wifesr wt grgdy wefaaier ik
BTG HFTHT & qTH wHRNAT

(1) wanFd 5 araita goeds
wallfrafr e €. foo
& W@ 7 Afan fas &
ITHEWN & EqiFa A1 (Fafor
F fag asn®! Q@A 7.

9 99wy #Y wafa 10 ag

g

(3) fegwm €e foe 3791 &
frimaa weT Xt ag WA
% galw  tEedt § gwrd
1Y |

(4) Q% aF & qod fG3-
WA s fao gaigde gofaa-
fr N ITH JFAIET  F0A-
&3 & ITAT A ARG H a1
W ITFWI & §© fa%g geu
% 4,25 wfagd & qUIT WA
Lol

(=) 30 sf, 1970 | ¥ wafa-
afer YT ®qiwa SO & 74 afess q9w
wfqerd, 77 qddwor sfawd st 261
squ Wt & afawd 1

() @ QAT FARA & wdT Wl
aw feet farell sfafem &1 Fgfer gl
®7E & AWE  qNAFANIE & g9
frtr m@ wUR & WA, dar fw w07 ()
% 9T # g Tav §, 1500 wH-urg A%
At fadesi & AmG IEeT @ 1
garew frafer & g e m FTT
% freht fadrewl & @ & ¥ w§
fafirsz sqgeqr A § 1 Y fadoml o

(2)
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WIAHAT 3T K weT U WY AN
3%t fadmarsl 9 fasfz @iy

Tfggw & A% oA wroanAl St
TATUAT ® T § qEy
3023. &t Wwgwa wwrw: s
wE A WA gatfmafor 50 ag
TAN FT KA1 537 5 -

(%) 3w, gredz qar fagramaaw &
AT TIE@ FILEAT FY EGI9AT GEEHY
stara feg alle |1 Afanes &
fasrug gega frar mar ar;

(@) wfrszar & 3@ 9T swar
faug fsg qrdie &' fzar qr;

(1) =& fawig & gFar F@eEr
H1a0T w1 fhg arlrg &1 < af 4 ;

(7) wewra gar wid gfaafa
#AsT #1498 w<q feg @rdlg &1
|1 14T 91 W HATEG T IAA fww
arla F w9 & A 9@ ; #R

(%) =@ favig & @ & qwra S
g fow arde Y grgon &7 7€ o ?

T Aqr A §AfAain gy
¥ quedt (sft qE TR teh) : ()
¥ (v). T wwa swwAl & fag
e % 9T FT GG &% a5l ¥ GG
% fawmeiT T3r ool oAt #
favgm ¥ &€ weqma fod €& 0 @
yeggAl & qfimA e g OSH
favia 9T g+t % atwarafe & &
faureiwa Ty AT gRe § da a4
THE WA STA & & A1WET
fomr s wifgg s "R ¥ 17
as &, 1970 =Y, gq fAdq & Qo &
qt |
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gifge fea wEd § ww
WA F Wt

3024. off wEq'wg SET ;€@ EEq
aqr A gEfmafor 44 ag e
wqr w7 fw -

(%) =1 g’ m HITEIA I
#iF wieedl & $g aga a§t @ufeat
€ g

(@) afz gi, a7 SAa Awwg &9
as # TN Wi ST 9T feadr ufe
g9 & S

(1) war ag @wdY gE € F@ar
sfear guit | Fow wfeqd ar
fadtaw agqr @-tar & w7 A

(7) wo @y ¥ fadesi ¥ s
a1z 5%z f5T §;

(8) ®A 9 & ®AU q4T FIT-
[ gRE g @A A FW AT £
% FIH & 43 g & W IF AOAT-
ws ufw sfga wgama: fsadt @fa
Y # wwaar ¢ forawr s &
agqr guww vaeg fear gar ar, awd
) 97 wwAl G AT

(w) =fasy & ¥t gift ¥ awd
o0 7 oswrm R oY w1 wEE

g?

e e 0 gwfaad qaren
& gae (oft wpeww W waEd) (W)
10 1@ eq ®' wIEaT F @ea@daq
garg wf Ay q2feg § enifami an
i g '

(@) d=0 awax 1 gafaniw gg
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g &Y am s & w1 W FWEAr
tfm agaf @@ 1971 aF 9=
ST gAY | gk gafam o 9 34.2 fafe-
TAET S AAH ATOAE | Ay
q Fzfwi & qafmw s s oz #
TF OF HI% fegr s |

(r) ood wfafs & frowet &
sqa aufaar (1) ofeaew & T
e (2) woafr gamw ek (3)
Fmarh fadvoor & s an€ o

(w) favaw afafe 3 fawfor &
@t f5 10 s1& 27 wEeqT ¥ s
garg 7§ di4Y dzfigl W o oF
qafrm’a fear oma

(¥) sama & x@sm @< &
fad ada defead gra faad 16 s
@ & waear & fod gw€ A€ oW
afafea <0 o, mfvwr §, sanfa
Faar qofa & | afgs  IEET ®
fod 19 *) Aiasgear g T AAY
T g FE QM 0 g w1 wEE
IW g § FNGT AT GFAT § |

(%) ar@ afafe * fawfoal
w1 widfaq frar o1 w@gr § 1 g
TR W quasﬁ ¥ w7, sy
) wfgeror 2T, gegaewy, d@ia qifat
€ FIAT, SVEREA QAT w gTAEm
w71 mifz wifas & o

& o%¥ HITT FITf W AR mer
ey gat & famfor ot swaean

3025. «if Weq'wg WA : ¥@T HWhar-
frw fewre aar arafor somare 54 gz
TAA N ¥ w5 :

(%) wéwwd Aecwrd ¥ wwEw
aar IRt qea & o Sy qF Sue
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w7 & foll aar sxveqr A @ Y
#IT

(=) w120 & fantor w1d & famew &
w131 & g Frmior a2 e sy ag ?

s faww qar siafos wEr
TMw § JO-we (st Ho Yo WEW)
(%) =g &Y Fawfaml & fordmid @it 3
fr ¥ sed gu fafwg w1 & wog o
IIFE FUT | §F AT A qIRIT A &0
fary garq 7gY fHT & 1 @TwIT & Q@
it aF e2ed Fuse w0 ¥ fog wre
gal ® sqeafe & aX F w1f fasigw
g ard R

qIAIeay:, TieE BuUsT w1 WY @Y
wtargAl Y gTfen F iy § 61§ wfe
arf ad g wfgy &t @glaw SETEA-
watdl & @dd wd § #dife 1 & wg-
g% frafaral g T o Wy
Y N 1T HFTGAF AN H A
fratsiae wag g 70X §, AT AF W
@A g A GIAT § AT A% Hrewg g
o sreqdt FHY g qwad § )

(m) sfsmre  =wwn 3400-3500
w0 ¥ FF Aad IuwRA A ¥ AgE
eZe¥ Hrzy sreeeA a1s gfear sfraw
srwd 125-150 T 341 @ ¥ & IA®
T WA ¥ AW A gl & AT 99-
wfew gt faliy w919 987 &1 HwrEAr

agf 31

Report of Committee for Selection of
Sites for New Steel Plants in the South

3026. SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI DHANDAPANI :
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SHRI SAMINATHAN :
SHRI D. N. PATODIA :

Will the Minister of STEEL AND
HEAVY ENGINE.E.R]NG be pleased to
state :

(a) whether it is a fact that Government
have recejved the report of the Committee
set up to select sites for the new steel plants
in the South;

(b) if so, what are their recommenda-
tions; and

(c) whether the State Governments
have approved the recommendations of the
Committee 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir. The Committes is
scheduled to submit its recommendations by
the end of August, 1970.

(b) and (c). Do not arise.

Criticism of Industrial leslnn Policy
by President of F.1.C.C.L

3028. SHRI B. K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
be pleased to state:

(a) whether the President of the Federa-
tion of Indian Chambers of Commerce of
Industry criticised the industrial licensing
policy in July 1970; and

(b) if so, the details thereof and the
reaction of Government thercto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b). In a
press statement made on 22nd July, 1970,
the president of the Federation on of Indian
Chambers of Commerce and Industry criti-
cised changes in licensing policy, including
the policy relating to diversification of
production without a licence and the Govern-
ment’s decision to expand and extend the
role of the public tector to new fields,
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including consumer industries. The criticism
seems to be based on an inadequate appre-
ciation of the feafures of the changes in
policy. The changes have been made with
the twin objectives of growth and the achieve-
ment of national social objectives. Govern-
ment expects that the new licensing policy
will ensure greater freedom and opportu-
nity for entreprencurs, particularly small
and medium entrepreneurs, (whether existing
or new) will accelerate the growth of pro-
duction and will build up a diversified indus-
trial base for the country. At the same
time, it will regulate, in the public interest,
the future growth of the Larger Industrial
Houses, foreijgn companies and dominant
undertakings. Inso far as the policy cf
diversification of production is concerned,
while undertakings belonging to the Larger
Industrial Houses and foreign companies and
those having assets more than Rs, 5 crores
may mnot diversify without a licence, their
license applications for such diversification
will be considered on merits. The facility
to increase production upto 259 of licensed
capacity without a licence continues as
before. This is expected to provide an in-
centive for increased productivity and for
more efficient working and thus for a fuller
utilization of installed capacity.

Casual Leave availed of in excess by
certain Officials of Law Ministry

SHRI P. C. ADICHAN :
SHRI D. AMAT :

3029,

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that certain
Officers in his Ministry availed of casual
leave during the year 1969, for a period
of more than 12 days permissible under the
rules; and

(b) if so, what is .1he number of
such Officers and what action has been taken
against the said Officers in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAQ) : (a) No, Sir.

(b) Does not arise.
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Inadequate Train Service between Delhi

and Bandikui
3030. SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAM CHARAN :

SHRI SHIV KUMAR SHASTRI:
SHRI SHIV CHARAN LAL :
SHRI SHRI GOPAL SABOO :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government's attention has
been drawn to the inadequate Passenger and
Express train service between Delhi and
Bandikui ; and

(b) if so, whether Government propose
to introduce more shuttle trains on this
Section and also re-route the present trains
running belween Delhi and Phulera vig
Rewari-Alwar-Bandikui ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). Delhi-
Bandikui Section is at present served by four
pairs of direct trains including 3 pairs of
Mail/Express trains. In addition, sectional
services are also running on this route
catering to local traffic. By and large these
services have been found to cater satisfac-
torily to the requirements of traffic offering
on Delhi-Bandikui section. Traffic justifica-
tion does not exist for introduction of
additional shuttle services or for diversion
of Delhi-Phulera trains vig Bandikui.
Besides, sparc line capacity is also not
available on the saturated Jaipur-Bandikui
section for running any additional train at
present.

Foreign Exch for Exy
Programme of Industrial Units

3031, SHRI S. R. DAMANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas-
ed to state :

(a) whether a scheme has been drawn
up for granting foreign exchange in the
casec of expansion progr nes of existing
industrial units ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOPpP,
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MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). No new
scheme has been drawn up. But there are
expansion programmes of industrial units
which are reviewed from time to time
depending upon the availability of foreign
exchange.

Production in H. E. C., Ranchi

3032. SHRI S. R. DAMANI :
SHRI SITA RAM KESRI :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

AUGUST 18, 1970
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the last year and how it compares with that
of 1968-69 ;

(b) the reasons for the non-utilisation
of full capacities and the slow work to com-
plete orders placed by the Bokaro Steel
Plant ; and

(c) the steps taken to accelerate pro-’
duction at the unit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The production in the

(a) the performance of the Heavy plants of the company during 1968-69 and
Engineering Corporation, Ranchi during 1969-70 was as under :(—
Plant Production
1968-69 1969-70
Quantity Value Quantity Value
(Tonnes) (Rs. lakhs) (Tonnes) (Rs. lakhs)
Foundry Forge
Plant. 16643 319.712 28152 779.20
Heavy Machine
Building Plant 23853 1066.79 24511 137422
Heavy Machine 348 27.06 542 82.70
Tools Plant (including (including
8 machine 27 machine
tools) tools)
(b) Projects of this nature inevitably 3. Workers are being trained both

have a long gestation period as production
build-up is gradual with increased produc-
tivity taking place over a period of time
as skills are acquired by the workers on
heavy and sophisiticated technological equip-
ment and machinery. Production build-up
is yet to reach the rated capacity in the
plants.

(¢) The
teken :—

following steps have been

1. Very close follow-up of procurement
of castings and forgings and pur-
chased items is being made ;

The production Planning and
Control Organisation and other
services are being streamlined ;

in the plant and in the Training
Institute ;

4, A Liaison Officer has been posted
in Mescow to ensure follow-up of
imports.

Joint Ventures

3033, SHRI 8. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(8) whether precise proposals have been
drawn up for joint ventures as recommended
by the Dutt Committee ;

(b) the items considered fit for such
joint ventures ;
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(c) whether private sector's reaction has
been ascertained ; and

(d) if so, Government's decision in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). It is presu-
med the reference is to the ‘joint sector®
concept suggested by the Industrial Licen-
sing Policy Inquiry Committee. Govern-
ment have accepted in principle this concept
and in future there would be a greater
degree of participation in management,
particularly at policy levels, in the case
of major projects involving substantial
assistance from public financial institutions,
These institutions would be able to exercise
oplion for converting loans into equity either
wholly or partly within a specified period
of time. Details in this regard are being
worked out by the Department of Banking
in consultation with the financing institu-
tions, The joint sector concept has been
generally well received by the various repre-
sentative interests,

Cost of Production of Steel at the
proposed Plant at Salem

3034. SHRI S. R. DAMANI : Wil
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether his attention has been
drawn to a reported statement to newsmen
by Shri B. Das, Managing Director of a firm
of consulting Engineers, as published in
the Indian Express, Bombay Edition dated,
the 3rd July, 1970 page 8 regarding the
uneconomic npature of the steel to be
produced at the proposed plant at Salem ;

(b) if so, Government's reaction thereto;

(c) whether Government have also
examined the other views expressed by Shri
Das regarding establishment of new steel
plants with complete indigenous machinery
and know-how ; and

(d) what action is being taken in the
matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Government is aware of
the reported statement referred to above.

(b) Such views have been expressed on
several occasions in the past also. However,
Government have satisfied themselves that
the Salem project as envisaged will be
economically viable, with the product-mix
proposed of special steel, and also with
the technology envisaged for the project,
Government’s views are supported by the
studies carried out and the report submitted
by Dasturco who prepared a Detailed Project
Report, as well as by the Japanese Consult-
ing Institute who reviewed the economics
of the project.

(c) and (d). The reported statemen tonly
refers to the Government's own policy
decision that the future steel plants will be
built entirely with Indian consultancy and
engineering and as far as possible with
indigenous plant and machinery. As such,
this is not a matter which requires re-
examination.

wez gt & wrare, fagle aw
Tura forelf # S

St wETe Y e
st & mrogw Tag
ot sfere W WeT
it geR W ey
wt wrew Fag o

wqr e fawrw awr sinfos
TIITC HAT 97 qATY & §O F3r fF

(%) @ &wg weq sAq & wirw,
fag)x &t 2amw foef & ¥+ftg, vaeda,
e gowrd) aqr A-geHrd oy & fead
gair §

(=) 1967-68 & faeila ad & wv
Fq ¥ ¥ wew guw 5 fear e
faar mat ; WYX

3036.
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() 1970-71 & fa<ity a5 #, A
fa=1 & s} & fa=wrg & fou &2 |-
F1T T fHgar wgz@ g1 =wor =7 0d
wr Hargar g ?

arafrs fawra aar wiafos wmare
weareT # s (of wo o W) :
(%) & (). FrawTd 5528 N o1 @ §
AYT ag aur 723 9T @ & I

T tea w@wm (At wE) & wraw
qa AT & watey qe avaa-
aifeadt gra s wan

SETAT AT

3037, »it wqy ArTaw fag :
ot gEW 95T wEAw ¢
g7 T@E AAY 4 @A FOT HIA
fE :

(%) 7ar gz a=sd fFaf 1970 %
Faug ¥ asgeafedl 3 pooaay #
wifrage & e2aF (qdf 19Y) & saraw
wqq qree ¥ wrafeg 9T @1 W Bg-
Tar ar ;

(@) T waw § A §q1 FIEAE
w g aR

(w) s ®1 wfqe § Yt s
w1 A5y ¥ fog s wdad w=A oW
fasre @ 7

g waY (s W) ;o (%) o @i, ag
wzar 22-5-70 ®t @ifagx WX edww q¢
gt

(') wATai % /W W@y gfee
¥ & wE 7 AT AT Wy 7w
dfgar &Y srw 143/447/407 & adlw
o Rt o e foqr foa®) oix @
R
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() FUAFAT FY OFAr U qC-
& F1 F oq A F wraor, W@T gfeqy
¥ Tegsnifzal wife @i fed a@ goemdy
¥ wr@l #Y o aTT AmE wIET H
s fadg 7 ¥ fa@m 1ar § @l usg
WIHIT §) AIILGF IJINUHTF 39 I5A

& fae sgrmar g 1

W gar TmAw g fady zw w
Wt ¥ awfa & @ ¥ feg oy
qfefeafaal  wgen #§ wsT gfeg ot
ggimal 7 & foq o afys amr #&
dma fear a1 @r & | wIgA AT agaEar
amd @A ¥ grafaa gfaw srfesifal
¥ fawean gros @1 Srar § qifs s
LEARCHIE LS A

Transfer of Provident Fand and Service
Records of Staff Absorbed as Assistant
Permanent Way Inspectors

SHRI BANSH NARAIN
SINGH :

SHRI ONKAR LAL BERWA :

SHRI SHARDA NAND :

SHRI HUKAM CHAND

KACHWAL :

3038.

Will the Minister of RAILWAYS be
pleased to refer to the reply given .to
Uanstarred Question No, 7800 on the 28ih
April, 1970 regarding transfer of Provident
Fund and Service records of staff absorbed
as Asistant Permanent Way Inspectors
(Northern Railway) and state :

(a) whether the required record of the
remaining 25 surplus AIOWSs absorbed as
APWI1 on the Northern Railway have been
Northern

received by the Railway

authorities ;

(b) if not, the reasons therefor, and the
time required for transferring the record ;
and

(c) the action taken aganinst the Officer
concerned for not transferring the record
though about 19 months have been passed 7
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Record of 17 APWI's
have not yet been received.

(b) and (c). The Northern Railway is
vigorously pursuing with the concerned
Railways to obtain the remaining records
as early as possible.

Alternative Job to ATOWSs under
Western Railway

SHRI BANSHNARAIN SINGH:

SHRI ONKAR LAL BERWA :

SHRI SHARDA NAND :

SHRI HUKUM CHAND
KACHWALI :

3039.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that as per
para 25 (G) of the Industrial Disputes Act,
1947 and the Railway Board's letter No.
E(NG) 60 SR 6/2 dated 16th November,
1961 junior surplus AIOWs were to be
retrenched fist ;

(b) whether it is also a fact that these
surplus AIOWs of the Western Railway
were not retrenched strictly as per their
seniority ;

(c) if so, the reasons therefor ; and

(d) if the reply to part (b) above be in
the negative, whether the AIOW (C) Gandhi
dham, who continued to work as AIOW
and was offered the job of clerk immedia-
tely, wos not junior to a number of AIOWSs
of the Western Railway whose services
were lerminated first and were then offered
the alternative appointment ?

THE MINISTER OF RAILWAYS
(SHRL NANDA) : (a) to (d). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Broad gauge line wpto Guauhatl

3040. SHRI BEDABRATA BARUA:
Will the the Minister of RAILWAYS be

pleased to state :

(8) whether it is a fact that during his
recent visit to Assam, he was requested to

SARAVANA 27, 1892 (SAKA)

Written Answers 102

extend the broad gauge line upto Gauhati
as early as possible;

(b) whether it is also a fact that he
expressed his inability to expedite matters as
_the Assam Railways were losing heavily;
and

(c) whether the extension of the broad
gauge line is expected to be completed at
the time Farakka barrage is completed 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes,

(b) and (c). The conversion of Bonga-
igaon-Gavhati Metre gauge section into
Broad Gauge has been included in the
Railways' perspective plan on gauge con-
version to be implemented in the next ten
years or so. Surveys for the conversion
have already been carried out and the
reports thereof are at present under exami-
nation. A decision regarding the con-
version will be taken after the examination
has been completed. Actual conversion of
the section would also be dependent upon
the priority that this work would merit yjs-
a-vis other proposals for converzion and the
availability of funds.

Issue of Licences to large Indastrial
Houses for Invesiment in
Middle Sector

3041, SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that Government
have decided to grant licences to the larger
industrial houses for investment in the
middle sector provided that they export sixty
per cent of their output; and

(b) if so, whether this is in line with
the Dutta Committee’s recommendation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRL
M. R. KRISHNA) : (a) Proposals from
undertakings belonging to or controlled by
the Larger Industrial Houses and foreign
companies will be considered in the middle
and small-scale sectors provided that a subs-
tantial export commitment is undertaken

-
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by them and provided - that the proportion
of production allowed for internal sales is
not so larga as to swamp other producers.
The minimum export obligation will be 60%
or more of the new or additional production
in the case of the middle sector and 75% or
more in the case of the small scale sector.
This level of export obligation will have to
be achieved within 2 maximum period of
3 years.

(b) The Dutt Committee did not make
any specific recommendations regarding
facilities to be given to export-oriented pro-
duction units.

Capacity for Loading Iron ore at Certain
Stations on South-Eastern Railway

3042. SHRIK, P. SINGH DEO :
SHRI D. N. DEB :
SHRI A. DIPA :
SHRI MAHENDRA MAJHI :
SHRI R. R. SINGH DEO :

Will the Minister of RAILWAYS be
pleased to state :

(a) what is the total capacity of loading
jron ore at Barbil, Bolani-Khadam, Bara-
jamda, Gua, Nhamunda, Ranspani and
Deojhar Railway stations in the South-
Eatern Railway; and

(b) how meny rakes per day were
actually loaded on an average during the
last three years ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The total loading
capacity of iron ore at Barabil, Bolani-
Khadan, Barajamda, Gua, Noamunda,
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Banspani and Deojhar Railway stations on
the South Eastern Railway is of the order
of 2500 four-wheeler wagons per day,

(b) The daily average loading of rakes
during the last three years was as under :

year Average No. of rakes
per day

1967-68 12

1968-69 11

1969-70 1

One rake is equivalent to approximately .
100 four-wheeler wagons.,

Iron ore Loading Stations

SHRI K. P. SINGH DEO :
SHRI D. N. DEB :

SHRI A. DIPA :

SHR1 MAHENDRA MAJHI :
SHRI R. R. SINGH DEO :

Will the Minister of RAILWAYS be
pleased to state :

3043,

(a) which are the ten highest irom ore
loading stations in the couniry, Zone-wise
and Division-wise; and

(b) what is the quantity loaded from
these stations per day ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The 10 highcst iron
ore loading stations in the country, zone-
wise and division-wise alongwith the average
daily loading of iron ore at these stations
during 1969-70 are given below :

Name of the Zone
station

Dalli-Rajhera S.E.
Kirandul SE.
Noamundi S.E.
Banspani SE.
Bolani S.E.
Kiriburu S.E.
Barsua S.E.
Barajamda S.E.
Gua S.E,
Kariganuru S.R.(B.G)

. S.C.(M.G)

Division Average daily loading
of iron ore in 1969-70
(in tonnes)
Bilaspur 11066
Waltair 750
Chakradharpur 5786
” 5192
" 4730
" 4004
. 2838
" 2838
" 279
Ol_mt_nkal 2188
Hindi
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Conference to discuss Railway Problems

344, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of RAILWAYS
be pleased to state the out-come of the
conference which he had called from 15th
June, 1970 to discuss the various Railway
Problems and to find ways to improve the
working of the Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Presumably the reference
is to the meeting held with representatives
of All India Railwaymen's Federation and
National Federation of Indian Railway-
men on 11.6.1970. Various problems relat-
ing to the railway employees where discussed.
These pertain to (a) steps to prevent frag-
mentation of unions on railways (b) function-
ing of the Permanent Negotiating Machinery
and (c) Channrelisation of complaiots
and grievaoces through recognised channels
etc. Neccessary action is being taken
wherever necessary, in pursuance of these
discussions.

Scooter Manufacturing Firms
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SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) the number of firms producing
scooters in India ;

(b) the capital investmen' in this in-
dustry by each firm as on the 3Ist March,
1968 ;

(¢) the particulars of foreign firms of
each country collaborating with Indian
firms engaged scooler manufacture ; and

(d) the share of each foreign firm in
the total capital investment in each scooter
manufacturing firm in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
The re-

3045. SHRI MOHAMMAD ISMAIL : M. R. KRISHNA) : (a) to (d).
SHRI GANESH GHOSH : quired information is given below :—
Name of firm The Value of their Name of the Share of the
existing fixed assets foreign col- foreign col-
(investmet on land laborator for laborator, Rs,
buildings and ma- SCOOler ma- in lakhs.
chinery) Rs. in nufacture
lakhs
1. M/s. Automobiles 275.00 INNOCENTI, 2.5
Products of India MILANO,
Ltd., Bombay ITALY
2. M/s. Bajaj Auto Ltd., 349.40 M/s. PIAGGIO Nil
Poona, ) and Co., Geneva,
Italy.
3. M/s. Escorts Ltd., 171.52 No foreign colla- Nil
New Delhi. boration
4. M;/s. Enfieid India 195.00 M/s. Villiers Engg. 27.719% of
Ltd., Madras. Co, Ltd,, U, K. equity ca-
pital of the
Company

Mys. Escorts and M/s. Enficld

Lid.

India
man facture motor-cycles in addition their entire manufacturing activities and not

in respect of these flrms is in respect of

to scoowers, The investment indicated above in respect of secooters alome.
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Re-sail of used tickets by tampering
date of issue by Ticket checking
stal

3046, SHRI S. K. TAPURIAH :

SHRI N. K. SOMANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that a racket
has been unearthed by the authorities where
the Ticket Checking Staff in collusion with
bad elements sold used tickets by tamper-
ing the date of issue ; and

(b) if so, whether the guilty have been
brought to book and the measures taken to
check this menace ?

THE MINISTER OF RAILWAYS (SHRI
(NANDA) : (a) and (b). Information is
being collected and will be laid on the Table
of the House,

Non-Availability of Raw Materials for
ful Utilisation of Capacity of Diesel
Locomotive works

SHRI S. K. TAPURIA :
SHRI N, K. SOMANI :

3047,

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Diesel
Locomotive Works could not be produce the
required and scheduled number of electric
diesel locomotives due to the non-availability
of some raw malerials required to be im-
ported ;

(b) whether Government will look
into the matter to sece that such
matters do not stand in the way of pro-
duction of wital things and also will not
affect the exports of locomotives and other
companents to the countries which are plac-
ing order with the Diesel Locomotive Wor-
ks ; and

() how much India intend to save
through such orders from abroad and how
much has been saved during this year by
not importing diesel-electric engines for
internal use 7

THE MINISTER OF RAILWAYS
(SHRI NANDA : (a) The Diesel Locomo-
tive Works have been fulfilling their targets of
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production except in the years 1964-65 and
1967-68 where the production was less due
to unavoidable delays in the receipt of im-
ported material and supply of defective
axles,

The production of locomotives is depen-
dent upon the availability of indigenous as
well as imported components and action
at the higest level is taken to speed up the
supply of components and raw materials,

(c) Since no orders have been received
so far by the Diesel Locomotive Works
for export of Locomotives, the question
of saving on that account does not arise.

During the year 1969-70, the Diesel
Locomotives, Works manufactured 58 Broad
Gauge and 24 Metre Gage diesel-electric
locomotives, with a foreign exchange con-
tent of § 6 milion. The cost of import of
these locomotives would have been about
$ 22 million. Hence the mnet saving in
foreign exchange during the year was of the
order of § 16 millicn approximately,

New Railway Lines during Fourth
Five year Plan Period

3048, SHRI N. SHIVAPPA :
SHRI ARJUN SINGH BHA-

DORIA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the details of the proposal for
laying new Railway lines in each State
during the Fourth Five Year Plan
period ; and

(b) the length of the Railway lines
in each State together with the percent-
age it constitutes to the total length of
the Railway lines in the country ?

THE MINISTER OF RAILWAYS
(SHRI MNANDA) : (a) The proposals for
new lines in the Fourt Plan have not
yet been finalised and it is not possible
to say the State in which the new lines
that will be taken up will fall.

(b) Information about the Jength
of railway lines is not compiled Statewise.
but only railway-wise. Particulars of route
kilometres open on 31st March, 1969, lines
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underconstruction etc., are given in Statement
8 of the Supplement to the Report by
the Railway Board on Indian Railway-
Statistical Statements-1968-69, copies of
which are available in the Library of the
Parliament.

Requirement of Coal Mining .

Machinery
3049 . SHRI N. SHIVAPPA : Wil
the Minister of INDUSTRIAL DEVEL-

OPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that
India is in a position to meet practically
the entire requirements of the coal
mining machinery at present; and

. Ab) if
prophse to
equipment
country?

so, whether Government
ban the import of mining
which are available in the

MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI M. R. KRISHNA): (a)
The Mining and Allied Machinery Cor-
poration of Durgapur in the publc sector
is designed to  manufacture a fairly
comprehensive range of coal mining
machinery which may be required in the
country. A number of units in the
private sector are also engaged in the
manufacture of coal cutters, electric coal
drills, core drills for exploration, haulages,
winders etc. Once the public under-
taking goes into full production, it is
expected that it will be in a position to
meet almost the entire demands of coal
mining machinery requirements of the
country ,

THE DEPUTY

(b) Normally, import of coal mining
machinery which is within the range of
indig :nous production, is not allowed.
However in  exceptional cases and in
compelling circumstances import  applica-
tions from actual users. for items manu-
factured indigenously are considered on
merits, keeping in view the specifications
and delivery dates desired by the customer.
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Conversion of Poona-Bangalore Line
to Broad-Gauge
3050. SHRI N, SHIVAPPA : Will

the Minister of RAILWAYS be pleased to
slate:

(a) what is the stage of conversion of
metre-guuge Poona-Bangalore line to broad-
gauge and when it will be completed, and

(b) whether there is any proposal to
put double lines on this route ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Thers is
no proposal at present under consideration
for immediate conversion of the entire Pune-
Bangalore metre gauge section into broad
gauge. There are four metre gauge sections
viz. Puna-Miraj, Miraj-Londa, Londa-
Hubli and Hubli-Bangalore which from
part of it. ‘The conversion to broad gauge
of the Puna-Miraj sectiod is already in pro-
gress. The conversion of Miraj-Londa-Hubli
along with Hubli-Hospet and Londa-Murmu-
gao metre gauge sections has been included
in Railways perspective plan on gauge coa-
version to be implemented in the next ten
years or so. This will be oconsidered as
and when the traffic increases anticipated
on the section warrant such converson.
There is no proposal at present for conver-
sion of the Hubli-Bengalore meire gauge
section vig Harihar to broad gauge,

A proposal is also under consideration
for the conversion of the Guntakal-Banga-
lore metre gauge section into broad gauge
as a part of the Railways' perspeclive
plan for gavge conversion, Surveys for this
have been carried out and reports are now
under examination of the Railway Board.
The actual conversion of this section is
depandent on the availability of funds and
the priority this work will merit vis-g-vis
other similar proposals.

Conversion proposals on these sections
are for single line track, There is no pro-
posal to put in double metre gauge track
on these sections,

-
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Conversion of Bangalore-Haderabad
Rail Route to Broad-Gauge

3051. SHRI N. SHIVAPPA : Will the
Minister OF RAILWAYS be pleased to
state :

(a) whether his Ministry has considered
feasibility of converting Bangalore-Hadera-
bad Rail route to broad-gauge ; and

(b) if so, when it will be taken up ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). There is no
proposal at present ander consideration for
conversion of the Bangalore-Hyderabad metre
gauge section into broad gauge. However,
the conversion of the Guntakal-Banglore
metre gauge section which forms part of it,
is under consideration. Survey reporis for
the conversion of this section are at present
under the examination of the Railway
Board. This is one of the sections that has
been included in the Railways perspective
plan on gauge conversion to be implemented
in the next ten years or so. The actual
conversion of this section 1is, however,
dependent.on the avilability of funds and
the of priority this work will merit vis-g-vis
other similar proposals.
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Establishment of 2 unit for Manufacture
of Colour I'ilms

3053. SHRL YAMUNA PRABAD
MANDAL :

SHRI P. GOPALAN :

SHRI C. K. CHAKRAPANI :

DR. SUSHILA NAYAR :

SHRI K. RAMANI :

SHRI UMANATH :

SHRI S. M. KRISHNA :

SHRI JYOTIRMOY BASU :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether there is any proposal under
consideration of Government to establish
a unit for the manufacture of colour films
in the country ;

(b) if so, the details of the proposal ;
and

(c) the financial implications thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). Messrs.
Hindustan Photo Films Manufacturing Co.,
a public sector undertaking, is looking for
collaboration with a suitable foreign party
for the manufacture of colour film positive
in India. Messrs, Kodaks are one of the
Companies with whom discussions have
taken place and they have not submitted
any definite collaboration proposals ; the
first pre-requisite for collaborating with
them will be a feasibility study which has as
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yet not been commissioned. Their prelimi-
nary offer to collaborate is under the
consideration of Government along with the
other offers so far received.

Issne of Industrial Licences

3054, SHRI YAMUNA
MANDAL :

DR. SUSHILA NAYAR :

SHRI S. M. KRISHNA :

SHRI DEORAO PATIL :

PRASAD

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) the names of the individual persons/
Business Houses who were granted liconces
for setting up of Industries in different
States (State-wise) during the period 1st
April, 1967 to 31st March, 1970 ;

(b) the names of such individual
persons/Business houses who have not set up
their industries so far ;

(c) the reasons therefor ; and

(d) whether Government have since
taken any action against ‘such defaulters and,
il not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). Statistics
of industrial licences issued are not main-
tained separately for financial years, How-
ever, during the period Ist January, 1967
to 3ist March, 1970, 793 licences and 803
letters were issued. Year-wise and State-
wise distribution of these licences and lotters
of intent is given in the attached statements.
Details of all licences and Letters of intent,
including names of the persons/firms to
whom licences are issued, are published
from time to time in the weekly * Bulletin
of Industrial Licences, Import Licences and
Export Licences'” the weekly “Indian
Trade Journal’” and the monthly *Journal
of Industry and Trade™. Copies of these
publications are supplied 10 the Parliament
Library.

State-wise and year-wise information
regarding implementation of licences is not
maintained. However, in those cases
where the liconsees fail to take effective
steps to implement the licences within the
specified period (or the period for which
validity of a licence may be exiended for
valid reason), necessary action is taken by
Government to issue show cause notice to
the parties and to revoke the licences,
546 licences have thus been revoked or
surrendered during the period in question,

Statement
License Issued
1970
State 1967 1968 1969 (upto 31st March), Total
1 2 3 4 5 6 7
1. Andhra Pradesh 11 4 5 3 pixl
2. Assam 3 4 1 —_
3. Bihar 20 12 8 1 41
4. Delhi 3 3 2 1 9
5. Gujarat 31 25 19 3 78
6. Haryana 9 10 6 3 28
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1 2 3 4 5 6 7
7. Kerala 7 4 2 3 16
8, Madhya Pradesh 6 2 3 1 12
9. Tamil Nadu 17 9 13 7 46

10. Maharashtra 101 80 8l 13 275
11. Mysore 7 12 5 4 28
12, Nagaland _— 1 — —_ |
13. Orissa 2 2 3 —_— 7
14, Punjab 4 4 1 2 11
15. Rajasthan 11 4 — 2 17
16, Uttar Pradesh 13 11 8 5 37
17. West Bengal 48 34 64 9 155
18, Chandigarh — 1 -— — 1
Total 203 222 221 57 793
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G. C. 1. Sheets and Galvanised Sheets

3057. SHRI DEORAO PATIL : Will the
Minister of STEEL AND HEAVY ENGI-
MNEERING be pleased to state ;

-(a) whether it is a fact that the demand
for Galvanenised Corrugated Iron sheets
and Galvanised sheets is much more than
their production ; and

(b) if so, the sieps Government pro-
pose to take (o manufacture adequate
quantities of these sheets to meet the de-
mand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The outstand-
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ing orders for these categorics on the Steel
Plants are considerably in excess of pro-
duction. Extra capacity for prdduction has
been set up in the Second Stage of the
Rourkela Steel Plant. They have also been
included in the proposed product-mix of
the Bokaro Steel Plant,

Licences for manufacture of Liquor in
Maharashtra

3058. SHRI DEORAO PATIL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state the number of new licences
granted in the State of Maharashira during
the Third Five Year Plan for the manu-
facture of liquor and the number of mew
licences proposed to be granted therefor
during the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): No new licence for
the manufacture of liquor in the State of
Maharashtra was granied during the Third
Five Year Plan period. However, an In-
dustrial licence for the manufacture of
liquor in Maharashira has been granted to a
party during 1970, At present there is no
proposal pending with the Government to
grant new licences in Maharashira for the
manufacture of liquor,

Tribal Scholership to Non-Tribal Persons
in Maharashtra

3059. SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that some per-
sons in Maharashtra, who did not belong
to the Scheduled Tribes, had been given
tribal scholarships ;

(b) whether the Government of Maha-
rashtra issue a circurlar No, CBC 1466/
91837/M dated the 27th September, 1967,
for treating these persons as Scheduled
Tribes and for giving all the benefits ac-
cruable to the Scheduled Tribes ; and

(c) il so, the action which Government
propose to take in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) to (¢). The
details are being collected from the State
Government and will be laid on the Table
of the House when received.

Co-operative Societies for Scheduled
Castes and Scheduled Tribes in
Muharashira

3060. SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) the number of Cooperative Societies
started for the Scheduled Casies and Schedu-
led Tribes in the State of Maharashtra,
during the year 1968-69 and 1969-70 ; and

(b) the number in which the Scheduled
Castes and Scheduled Tribes have been benefi-
ted by these Societies 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a)and (b).
The dteailed information is being collected
from State Government and will be laid
on the Table of the House when received.

Legal Opinion given Ly Law Ministry
to other Departments

SHRI KANWAR LAL GUPTA :
SHRI J. B. SINGH :

SHRI SHARDA NAND :
SARI'RAM AVTAR SHARMA :

3061.

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) the total number of references re-
ceived by his Ministry from different Mi-
pistries for legal opinion in the last one
year ;

(b) on what subjects the references
were made by the Home Ministry in the
last four months to his Minisiry for opi-
nion ;

(c) whether Government have made
any assessment as to what percentage the
opinion of his Ministry is upheld by the
highest court of the country ;
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(d) whether it is a fact that in many
cases, the opinion of his Ministry is not
upheld by the Supreme Court ; and

(¢) what steps Government propose to
take to see that the legal opinion is correc-
tly given by his Minisiry to other Depart-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMET OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) A statement
showing the number of files received from
various Ministries/Departments for legal opi-
nion during the period from the Ist July,
1969 to the 30ih June, 1970 is laid on’ the
Table of House. [Placed in Library. See
No. LT—3994/70]

(b) A staiement showing the various
subjects and the number of references made
by the Ministry of Home Affairs during the
months of April 1o July, 1970is laid on
the Table of the House. [Placed in Li-
brary. See No. LT—3994/70]

(c) Mo, Sir.

(d) No, Sir, In some cases the opinion
given by this ministry have not been upheld
by the Supreme Court of India. In law
two opinions are not ordinarily ruled out
and it is not easy to say which opinion
will be preferred by the Court.

(¢) Every effort is made by this Minis-
try to keep the officers abreast with the latest
law on any question referred to them.

Manufacture of items with Foreign
Coliaboration

3062. SHRI KANWAR LAL GUPTA :
SHRI J. B, SINGH :
SHRI SHARDA NAND :
SHRI RAM AVTAR SHARMA :

Will the Ministm: of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that Govern-
ment have issued a list of articles in which
collaboration is allowed ;

(b) if so, what is the basis for bringing
out that list ;
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(¢) whether Government would guaran-
tee that no foreign collaboration will be
allowed ofitside the list ; and

(d) whether itis also a fact that in
many items in the last one year, foreign
collaboration has been allowed in such items
which could be produced indigenously 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Government
have published an illustrative list of 121 items
where significant technological gaps cxist
in the country's economy and where there
could be scope for foreign collaboration. In
bringing out this list of industries, Govern-
ment have taken into consideration the
extent of availability of indigenous technical
know-how and the need for import of
technology in the more sophisticated and
comparatively newer areas of technology.

(c) The list referred to above is essen-
tially an illustrative one. Proposal for
foreign collaboration in industries other than
those indicated in the list will be considered
on merits, provided such industries are
those where foreign collaboration has been
specifically not permitted.

(c) Foreign collaboration is normally
pot allowed in fields of manufacture where
indigenous know-how capable of commer-
cial exploitation is available, exceptions be-
ing considered in the case of substantially
export-oriented schemes.

Misuse of Government Machinery during
Bye-election in Madhya Pradesh

3063. SHRI KANWAR LAL

GUPTA :

SHRI J. B. SINGH :

SHRI SHARDA NAND :

SHRI RAM AVTAR
SHARMA :

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether the Election Commission
has reccived any complaints from some
organisations or individuals regarding re-
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cont bye-elections in Madhya Pradesh for
the Assembly seats:

(b) if so, the details thereof’;

(c) whether Government have made
inquiry into the allegations levelled against
the Madhya Pradesh Government for misuse
of the Government machinery in these
elections;

(d) if not, the reasons thereof; and

(¢) what steps the Election Commission
proposes to take to check such misuse of
the Governmental machinery in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAQ): (a) and (b). Eight
complaints were received by the Election
Commission. A statement containing the
détails of the complaints is lald on the
Table of the House. [Placed in Library.
See No. LT—3995/70]

(¢) Immediately on receipt of each
complaint, the Election Commission sent a
copy thereof to the State Government and
also directed the Chief Electrol Officer to
ensure that eclections were conducted in
a free and fair manner. The Commission
also called for reports from the State Go-
vernment in this behalf. The reports in
respect of two complaints have so far been
received and in these two cases the allega-
tions are reported to be baseless. The State
Government has been reminded to expedite
their reports in the remaining six cases,

(d) Does not arise.

(¢) The steps, if any, to be taken by
the Eléction Commission in this behalf will
arise only after the receipt of reports on
the remaining six complaints referred to in
part (c) of the question.

Expenditure on Rallway Schools

3064. SHRI KANWAR LAL
GUPTA :
SHRI J, B. SINGH :
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SHRI SHARDA NAND :
SHRI RAM AVTAR

SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the names of the schools run by the
Railways in the country and the total
amount spent on them during the last one
year; )

(b) the number of students studying in
these schools and what is the cost per

*child;

(c) whether it is a fact that the cost per
child incurred by the Railways is much
higher than the cost per child incurred by
the Ministry of Education; and

(d) if so, the reasons why the Railways
do not transfer these schools to the Minis-
try of Education ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Information
is being collected and will be placed on
the table of the Sabha,

Strength of Casual Workers on Railways

3065. SHRI 8. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether itis a fact that a large
number of Railway workers are still casual;

(b) if so, what is the total number of
such workers on the 1st April, 1970; and

(c) when their services are
regularissd 7

liksly to be

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). The figures of
casual labourers as on Ist April, 1970 are
not readily available, but the position dur-
ing the last ycar was that therc were
3,29,041 causal labourers as on 31-3-1969,
For regular absorption, casual labourers
bave to appear before S ing Committees
and those found suitable are appointed
against regular posts subject to the availabi-
lity of vacancies.
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Category-wise number of Assoclations
of Railway Employees

3066. SHRI SHRI CHAND GOYAL :
Will, the Minister of RAILWAYS be pleased
to state :

(a) the number of the associations
af the Railway employees’ which have been
registered under the trade Unions" Act and
are functioning;

(b) whether these }.:atesnry-wise Unions
have been given the right to represent their
grievances; and

(¢) if not, what is the alternative remedy
to hear their grievances ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Information is being
collected and will be laid on the Table of
the Sabha,

(b) Representations from any source
are given due and such consideration as is
appropriate in each cose. If the represen-
tation is from an unrecognised union includ-
ing category-wise Unions/Associations, no
reply is given or any discussion held on
it.

(c) The Two Railway Federatious en-
joying negotiating facilities already have
amongst their office bearers adequate re-
presentation of the varous categories of
staff. and, in their organisation, a suitable
machinery to ensure that the grievances of
all categories of siaff are taken up.

Abolition of Electricity duty for growth
of Industry

3067. SHRI SHRI CHAND GOYAL :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(e) whether the Industrial Development
Committee of Chandigarh Administration
has recommended the abolition of electricity
duty for industry in the interest of the
growth of industries; and

(b) if so, the reaction of Government to
the recommendation 7

AUGQUST 18, 1970

Written Answers 124

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHMA) : (a) and (b).
Govt. has received no information on
any such recommendation made by the
Industrial Development Committee of
Chandigarth Administration.

Standard Drum and Barrel Nanufactur-

- ing Co,, Bombay
“m?/SHRI GEORGE FERNANDES :
the Minister of INDUSTRIAL

DEVELOPMENT ANDJINTERNAL
TRADE be pleased to refer 1o the reply
given to Unstarred Questlon No. 6937
on the 2ist April, 1970 regarding Standard
Drum and Barrel Mfg. Co., Bombay and
state :

(a) whether Government have since
received the complete information; and

(b)
usual

if not; the reasons for the un=

delay?

THE DEPUTY MIEISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERAL TRADE (SHRI
M. R, KRISHNA) : (a) and (b). The facts
about the correspondence exchanged bet-
ween M/s. Standard Vacuum Refinery Co.
Ltd., Bombay and Iron and Steel Contro-
ller, Calcutta are mnot available as the
relevant file is no longer in existence
since it has been destroyed in May, 1964,
Efforts made to obtian the relevant
correspondence from the concerned Com-
pany also did not succeed as the said
Company have not rétained the records
of old period. In the circumstances, it
is regretted that the said correspondence
cannot be laid on the Table of the House,

afer ¥ mgT ST wiw FEwl e
wTC@TAT (IAT W)

3069, st whmar aw@w : &4T
sitatfine fawra mar seafoe somaTT S6t
gz 9 F w91 w0 v e
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(%) #ar gTmre ot Ty Fgast A
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WY o mifgdl #1 zwwT, 2 ¥ AR,
Tt g7 mfed) & @%F TEAET q
T o ) miegl & dm s R
136 genig g | @ ¥ @A
aft fmAc deSl ¥ ¥ waAw ¥ 22
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Pollcy on Deversification And Expansion
of Production in Industrial
Undertakings

SHRI SITARAM KESRI:
SHRI D. N. PATODIA :

3074,

Will the Minister of INDUSTRIAL

DEVELOPMENT AND INTERNAL
TRADE be pleased to state :
(a) whether Government have deci-

ded on certain changes in the policy on
diversification and - expansion of produc-
tion in the industrial undertakings;

(b) whether the propesed changes
will be able to put inta operation all the
units which are at present idle; and

(¢) whether the required raw material
would be supplied to the units to restart
the idle units?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LONPMENT AND INTERNAL TRADE
(SHRI M. R.KRISHNA) : (a) and (b).
Government have redefined the policy of
diversification of production (i..e maau-

SRAVANA 27, 1892 (SAKA) Written Answers 130

facture of new articles without an indus-
trial licence). This has been done mainly
with & view to bringing the earlier in-
structions on the subject in line with the
modified licensing policy which does not
envisage any exemption from the licens-
ing provisions of the Industries (D and R)

Act for undertakings belonging to or
controlled by the Larger Industrial
Houses and foreign companies, Com-

panies belonging to or controlled by the
Larger Industrial Houses or companies
having foreign-owned equity of more than
509, are not barred from taking up the
manufacture of new articles but in their
caso, it would be necessary to first obtain an
industrial licence. Clearance under the Mono-
polies and Restrictive Trade Practices
Act, 1969 will also have to be obtained,
wherever y. Applications as and
when received will be considered on
merits having regard to considerations of
cost efficiency, export promotion, import
substitution eti:.) A copy of the notiflcation
dated 18.7.1970 issued in this regard has
already been placed before the House in
reply to the Lok Sabha Unstarred Ques-
tion No. 2357 answered on 11.8.1970.
Government ¢ ider that adeq libera-
lisation has been made in the licensing
policy in order to maximise production
with existing plant and machinery,

(€©) One of the conditions for avail-
ing of the exemptions in respect of
diversification is that there should not
be any expenditure of foreign exchange
involved directly or indirectly on import
of capital goods, raw materials or com-
ponents, ‘Therefore, units which require
imported raw materials for purposes of
diversification of their prodution will
have to obtain an industrial licence first,
The policy regarding permission for im-
port of raw materials applicable to licen-
sod or registered industrial undertakings
will then apply to such units, As regards
scarco indigenous raw materials, alloca-
tions will be made in accordance with
the policies in force for this purpose

Industrisl Production

3076. SHRI BENI SHANKER SHARMA :
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether there has been any in-
crease in the industrial production in the
country during the current year;

(b) if so, the figures as compared
to the corresponding year, industry-wise;
and

(¢) the rise in .labour productivity
and the average wage of worksers; if any,
if not, the foctors responsible for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT AND INTERNAL TRADE
(SHRL M. R. KRISHNA) : (a) and (b).
For selected industries for the period
January-May, 1970 as compared to those
for the corresponding period of 1969,
there has been an increase in industrial
‘production in a large number of indus-
tries. while there has been a slight decr-
ease in production in industries.

(c) No particular siudy of labour
. productivity has been made to cover the
entire range of industries and hence it
is not possible to make any categorical
statement about the rate of rise in labour
productivity. As for the rise in the aver-
age wage of workers, no particular figure
can be given as the changes in wage
levels vary from industry to industry.
It can, however, be said that there has
been a rise in wages over a period, and
this rise in the case of engineering in-
dustries has tended to fall in line with
the recommendations of the Central
Wage Board for Engineering Industries.

Closure of Standard Motor Co.,
dras

3077. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) on what grounds did Government
find that the production in the Standard
Motor Factory had gone down and it was
closed without justification in order to issue
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notice under Section 15 of the Industries
(Development and Regulation) Act, 1951;

(h) the reasons why Government did
not consider the closure given in the Notice
of Factory dated the 22nd May, 1970;

(c) what progress has the Investigation
Committee made since its appointment on
st June;

(d) how far is the lengthy questionnaire
issued by the Committee consistent with the
object of investigation given in Government
Notification;

(¢) what is the porcentage of workers
willing to return to work on the terms of
the Management and why is the factory not
opened accordingly; and

(f) the reasons why the Company should
not be given an opportunity to answer the

findings of the Committee before any action
is taken 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The fact that the
production of M/S. Standard Motor Pro-
ducts of India had been steadily going
down, culminating in the closure of the
factory, was considered as sufficient ground
for taking action under Section 15 of the
[ndustries (Development and Regulation)
Act, 1951,

(b) The mangement had informed
Government about the closure of the factory
and this fact was also taken into account,

(c) The Investigating Body is expected
to submit its report within a period of six
months from the date of its constitution.
The progress made by the Body so far is
not known as it is not required to submit
periodical reports about the progress of its
investigation.

(d) The Lnvestigating Body is cometent
to call for any information which it consi-
ders necessary for the purpose of making a
full and complete investigation into the
circumstances which led to the closure of
the factory.
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(c) and (f). Government have no in-
formation about the percentage of workers
willing to return to work on the terms of
the management. The question of further
action to be taken including the question of
re-opening of the factory and of giving an
opportunity to the company to answer the
findings of the lnvestigating Body, will be
considered after the receipt and examination
of the report of the Investigating Body.

Issue of a licence to Foreign firm
for Setting up a Tractor
Factory in U. P.

SHRI SARJOO PANDEY :
SHRIMATI SHARDA
MUKERJEE :

3078,

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact the U. P.
Government have asked for a licence to be
granted to a foreign firm for manufacturing
tractors in U. P.;

(b) if so, the name of the foreign firm;
and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISNA) : (a) No, Sir.

(b) and (c). Do not arise.

Loss of Rallway Goods in West Bengal
due to Wagon Breakers Activities

3079. SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to

state :

(a) the amount of loss of Railway goods
in West Bengal during the last two financial
years due 1o the activities of the wagon
breakers;

(b) the number of violent clashes
occurred between the Railway police and the
wagon breakers; and

SRAVANA 27, 1892 (SAKA)

Written Answers 134

(¢) the steps taken by Government to
deal with the wagon breakers who have for-
med regular gangs in West Bengal ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) to (c). Information
is being collected and will be placed on the
Table of the Sabha,

Stations ralded in West Bengal dur
President’s Rule e

3080, SHRI SAMAR GUHA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that after the
imposition of the President’s rule in West
Bengal, many Railway stations have been
raided and movement of trains dislocated
in West Bengal ;

(b) the names of the stations raided,
the amount of the Railway properties lost
and the number of dislocation of trains
caused as a result thereof ; and

(c) the steps taken by Government to
stops such incidents ?

THE MINISTER OF RAILWAYS
(SHRI NAND) : (a) and (b). Information
is being collected and will be placed on the
table of the Sabha.

(c) Rilway Protection Force/Railway
Protection Special Force are being increa-
singly deployed to protect railway property
from damage and destruction by lawless
elements eotc. and to assist the State
Police in dealing with such situations,
Closest liaison is being maintained with
the State Police authorities who deal with
law and order, with & view to securing their
assistance.

A bill has also been introduced in
Parliament inter-alia to  provide for
deterrent punishment for causing damage
or destruction to Railway property.

Steps are also taken to project before
the public the beneful effects of destruction
of pational assets like the Railway property.
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Removal of displaced persons from
Sealdah Station area

1081. SHRI SAMAR GUHA : Will
the Minister of RILWAYS be pleased to
state :

(a) whether it is fact that Sealdah
Railway Siation in Calcutta has been
recently converled into improvised shelters
by the refugees coming from East Pakistan ;

(b) whether for the last few months
Sealdah Station remianed permanently over-
crowded by the refugees ;

(c) whether these refugee crowds are
causing traffic and sanitation problems for
the general public and to daily passengers in
particular ;

(d) whether the Railway authority of
Scaldah requested the refugee Rehabilitation
Department for quick removal of these
refugees to transit camps and Rehabilitation
sites ; and

(¢) if so, the number of refugees so far
removed and of those who have to be
removed from Sealdah Railway Station ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Due to
heavy influx of refugees from East Pakistan
from times to time, these refugees take
shelter in Sealdah station, occupying all
avilable space in the station premises, due
to which the station remains over-crowded.

{c) Yes.
(d) Yes.

(¢) Aprox. 70,400 were removed during
the period 21-4-70 to 10-8-70. Approxi-
mately 64,000 refugees have yet to be
removed.

“Shifting of Neon Sign In Hindi, Uttar
Railway'” on Delhi Railway Station
Building Frontage

3082. SHRIS. §. KOTHARI : Will the
Minister of RAILWAYS be pleasod to state:

(a) whether it is a fact that in order
to accommodate certain advertisers, the
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neon-sign in Hindi ‘Uttar Railway' on the
Delhi Railway Station building frontage
is being shifted ; ’

(b) if so, why it is being done in spite
of expert advice to the contrary ;

(¢) whether Government have given up
this project so that the frontage of the
building is not disfigured by lurid advertise-
ments in the most prominent place ; and

(d) the particulars of the officfals who
are taking special interest in this matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) to (d). Do not arise.

Working results of West Bengal Agro-
Industries Corporation

3083, SHRI B. K. MODAK .
SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) the working results of the West
Bengal Agro-industries Corporation till date
since its inauguration ;

(b) whether his attention has been
drawn to a news item published by the
Statesman in its issue dated the 10th June,
1970, captioned * Agro-Indusiries Corpora-
tion—State till silent on share capital
issue’’ ; and

(c) if so, his reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Information is
bieng collected and will be laid on the
Table of the House.

(b) Yes, Sir.
(c) This is a matter which is to be

looked into by the concerned Ministries in
the Government of India. )
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Reopening of Standard Motor Products
of India Ltd. with the help of Layland
Motors

3084. SHRI J. K. CHOUDHURY :
SHRI V. NARASIMHA RAO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that Leyland
Motors, the British collaborators of the
Standard Motor Products of India Ltd., had
shown its willingness to help in re-opening
the Madras Plant and make it economical
by producing, if necessary, a bigger model
than the present four-door Herald ; and

(b) if so, tbe details thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL AND DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a) Government
have not received any such proposal.

(b) Does not arise,

Offer by J. R. D. Tata to Undertake
Manufacture of car

SHRI J. K, CHOUDRY :
SHRI SHIVA CHANDRA JHA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be pleased to state :

3085.

(a) whether Shri J. R. D. Tata, Chair-
man of the Tata Engineering and Locomotive
Co., had expressed his willingness to under-
take the manufacture of passenger cars in
the country ; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). No pro-
posal for the manufacture of passenger
cars from Messers. Tata Engineering and
Locomotive Company is pending with Gov-
ernment. However, in an informal dis-

msion with the Secratary of the Ministry,
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the Vice-Chairman and Director incharge
of the Company showed interest in this
regard. Government’s policy regarding
expansion of capacity for the Manufacture
of cars has already been announced.

Loss incurred by H. E. C., Ranchi

" 308, SHRI V. NARASIMHA RAO :
Will the Minister of STEEL AND HEAVY
ENGINREERING be pleased to state :

(a) whether the Heavy Engineering
Corporation at Ranchi has suffered heavy
loss during the current year ;

(b) if so, the total loss suffered during
the year as compared to last year's figure ;

() the reasons for the loss ; and

(d) what steps are proposed to be taken
to run this Corporation on a profitable
basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). According to the
provisional accounts now under audit, the
loss during 1969-70 is estimated to be about
Rs. 16.31 crores. The loss during 1968-69
was Rs, 14-66 crores ;

(¢) The losses are due to :—-
(i) Gradual build-up of capacity ;

(ii) under utilisation of the capacity
built-up ;

(iii) inadequate productivity at the initial
slages ;

(iv) fixed charges on account of town-
ship, interest on capital etc.

(d) Projects af this size normally take
a number of years to be built up to an
econamic level. With a gradual incroase
in production and productivity the working
result will improve in the coming years,
Every effort is being made by the corpora-
tion to reduce that loss.
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Shortage of Steel in Delhi

3087. SHRI V. NARASIMHA RAO :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that shortage of
steel is hitting building activities in the
capital : and

(b) if so, what steps are contemplated
to tide over this difficulty ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD, SHAFI
QURESHI) : (a) Yes, Sir.

(b) All attempts are being made to
improve production of steel. Steps have
also been taken to ensure better distribution
by bringing all types of steel, including
construction materials, within the purview
of the Steel Priority Committee. The
exports of these categories are being regulated
with a view to increase their availability in
the country.

Additional Funds for Construction of
Double Rnllﬂﬂ' Line between
Kharagpur and Berbampur

3088. SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether any additional money was
sanctioned for further construction of double
line between Kharagpur and Berhampur
(South Eastern Railway) after portions
of it were completed and handed over to
open line ;

(b) if so, the amount of money sanc-
tioned for the above purpose in the Kharag-
pur and Khurda Divisions ;

(c) whether some portion of the double
line in between Kharagpur and Bhadrak was
completed and handed ovee to open line
and whether the latter refused to accept
the line and, if so, the reason for the same ;

(d) the extra amount sanctioned to
make this portion of the linc acceptable to
the authorities ;
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(¢) whether no scrutiny and check was
made between the officers of both the lines
before handing over the line ; and

(f) the names of the contractors who
have got the contract to spend the subsequ-
ent allotment in the doubling line from
Kharagpur to Berhampur ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No, Sir.

(b) Does not arise,

(c) Excepting the portion between
Jaleswar and amarda Road, the entire
double line between Kharagpur and Bhadrak
has been handed over to the open line who
have not refused to accept. The portion
between Jaleswar and Amarda Road will
be completed by December, 1970,

(d) No extra amount was sanctioned.

(¢) Serutiny and checks we re made bet-
ween the officers of open line and construc-
tion before taking over the ‘line by open
line.

(f) Does not arise in view reply to parts
(a), (b) ann (d) of the question.

Construction of Bokaro Steel Plant

3089. SHRI S, KUNDU : Will the
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether there has been a revision of
schedule of construction of the Bokoro
Steel Plant for the third time and, if so,
when and what is the latest schedule of
construction;

(b) if not, what is the shortfall in each
major sector of construction after the
schedule of construction was revised for
the second time;

(c) the reason for such shortfall and
whether a high level Committee has identi-
fied the causes and recommended to fix up
responsibility;

(d) whether there was a demand for
setting up such a Committee of experts and
M. Ps. in the cConsultative committee
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mecting of his Ministry held at Bangalore
on the 30th June, 1970 and, if so, the
reaction of Government to such demand;
and

(¢) what is the estimated increase in
cost of construction of the Bokuro Steel
plant for its Ist stage and 2nd stage of cons-
truction due to delay in adhering to schedule
of construction and the probable date af its
completion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir. According to the
revised schedule, finalised in July, 1969, the
crection of the Ist Blast Furnace Complex is
to be completed by end of December, 1971,
and the entire first Stage to produce 1.7
million ingot tonnes of steel per year by
March, 1973,

(b) and (c). The shortfalls for the quar-
ter ended June, 1970 and the main reasons
for the shortfalls have been given in the
answer to Unstarred Question No, 357 an-
swered on 28th July, 1970. No Committee
to indentify the causes for delay or to fix
responsibility has been appointed or has
submutted any report.

(d) In the cConsultative Committes
Meeting held on the 30th June, 1970, at
Bangalore, some of the Members had
suggested that a Sub-Committee of this
Consultative Committee may be appointed
to go into the various problems of Bokaro
Steel Project. After a careful consideration
of this suggestion, it was felt that all the
relevant information could be made availa-
ble to the Members of the Committee from
time to time, and it would not be necessary
to appoint a special Sub-Committee for
this purpose. '

(¢) The revision of schedule of cons-
truction is only in relation to the Ist Stage
of the Plant. The impact of delay in com-
missioning will, thercfore, be on the cost of
construction of the Ist Stege, which is likely
to increase at Rs. 25 lakhs per month on
administratve and other overheads. The
time schedu'es for completion of the Ist
Stage has already been given in reply to
Part (a) of the Question. The schedule of
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construction for Stage II has not yet been
worked out,
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Increase in Licence fee of Porters of
Jullundur City (Northern Railway)

3091. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(&) whether it is a fact that the licence
fee of the porters at Jullundur City has
been abruptly increased from Rs. 3.50 per
annum to Rs, 5.50 pgr annum;

(b) if so, the reasons therefor; and

(¢) whether any criteria has been fixed
for the fixation of the porters' licence fee
and whelher it is fixed on the same rate at
all stations within a Division or Zone or
does it vary from station to station and the
basis on which it is fixed 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The licence fee of
the porters at Jullndur City has been re-
vised from Rs. 3.60 to Rs, 500 per month.

(b) The licence feo of the porters at
Jullundur Citv has been revised in accorda-
nce with the policy indicated in reply to
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part (c) whith & view to ensuring that the
scheme of licensed porters is run, as far
as possible, on ‘no profit no loss' basis.

(c) Railways have instructions to fix
the licence fee in such a manner that as far
as possible it covers the cost of unifroms
and supervision relating to the licensed
porters. For the purpose of fixing unifrom
licence fees at stations of comparable im-
poriance, stations are divided into four
categories small, medium, large and spe-
cially large stations, For the guidance of
Railway, it has been laid down that the
scale of licence fee should be between Rs. 1/-
and Rs, 2/- at small staltions, about
Rs. 3/- at medium stations and about
Rs. 5/- at large slations per porter per
month. Railways are, however, allowed to
vary these scales to suit local condions.

Manufacture of Diesel Engines for Nar-
row-Guauge Section

3092. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether government proposes to
manufacture diesal locomotives in India for
narrow-gauge Sections in the Fourth Five
Year Plan period;

(b) if so, the number of locomotives
to be manufactured and in which factory;

(c) whether any: provision has been
made for putting some of them on the
Kangra Velley Railway Sections of the
Northen Railway and, if so, their number
during the Fourth Five Year Plan; and

(d) the number of passenger coaches
and goods wagons proposed to be manufac-
tured for the narrow-gauge Section during
the Fourth Five Year Plan and how many
of them will be allocted to the Kangra
Valley Section of the Noithern Railway
during the Fourth Five Year Plan?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir.

(b) Ten Narrow Gauge locomotives
in the Chittaranjan Locomotive works.

() No, Sir.
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(d) Provision has been made in the
Fourth Plan to build 168 coaches and 1181
wagons for the Narrow Gauge System. The
allocation of these coaches and wagens
will be decided on the relative priorities of
the various sections including that of Kangra-
Valley Section of Northern Railway. Be-
sides, provision for 20 units diesel rail cars
has been made in 1970-71. Budget for
working on other Narrow Gauge Section,

Stoppage of Sale of roasted Moongphali
at Railway Stations in Ferozepur
Division (Northern Railway)

3093. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the sale
of roasted Moongphli by vendors has been
stopped at all the Railway stations in the
Ferozepur Division while it is allowed
on all other stations in other Divisions;
and

(b) if so, the special reasons therefor
and whether Government propose to open
its sale and, if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (&) Yes.

(b) The sale of roasted Moongphali at
stations of Ferozepur Division was stopped
to ensure better cleanlines.

Instructions have since been issued to
Northern Railway to remove jhe restriction
and permit the sale of moongphali at all
stations on Ferozepur Division where there
is public demand for the same.

Programme of Export of Diesel Loco-
motives by Diesel Locomotive
Works, Varanasi

3094, SHRI HIMATSINGKA : Will
the Minister of RATILWAYS be pleased ‘to
state @

(a) whether the Diesel Locomotive
Works at Varanasi plans to embark upona
programme for exporting diesel locomotives;
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(b) if so, the salient features of the
scheme indicating the precise production,
expansion and dovelopment programme
under which sueh exports would be possible;
and

(c) the cost of scheme and its foreign
exchange content 7

THE MINISTER OF RAILWAYS
(SHRL NANDA) : (a) to (c). The produc-
tion of Diesel Locomotive Works at Vara-
nasi is at present barely enough to meet the
requirements of the Indian Railways. Efforts
are however being made to export some

. Diesel Locomotives from within the existing

capacity of this Unit to countries where
the demand and requirements are of types
similar to these locomotives which are being
manufactured at Varanasi.

Fines recovered from ticketless
travellers

3095, SHRI N. K. SANGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) tha number of ticketless travellers *
apprehended during the last four months,
Zone-wise, the number of persons pro-
secuted and the number of convictions
secured; and

(b) what is the total amount of fine
imposed during these four months and
whether thcre has been any decrease in
ticketless travel owing to the strict measures
taken by Government ?

THE MINISTER oF RAILWAYS
(SHRI NANDA) ; (a) and (b). Information
is available at present only upto May, 1970.

The number of persons detected travel-
ling without tickets or with impmp_-er
tickets, the number prosecuted and convic-
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ted during four months from February to  May 1970, railway-wise are as under :
Railway Number of persons Number of Number of
detected travelling persons persons
wilhout ticket or prosecuted convicted
with improper
ticket
Central 80,561 7,547 4,071
Eastern 66,691 24,131 8,378
Northern 67,218 5,360 3,572
‘North Eastern 36,557 5,603 3,588
Northeast Frontier 36,231 4,463 33713
Southern 67,458 7,910 4,990
South Central 48 469 5,050 3,349
South Eastern 58,044 2,970 2,430
‘Western 1,10,903 11,800 4,360
Total 572,132 74,834 38,111

. -

The amounts of excess charges and fines
imposed by Courts and recovered from
ticketless travellers during this period were
as under :

(i) Amount of excess Rs. 45,43,159
charges

(ii) Fines imposed by Rs, 5,17,635
Railway Magistrates
and recovered

There has been a decrease of 81.9% in
ticketless travel during these four months as
compared to the corresponding period of
of last year,

Fall in Freight Traffic

3096. SHRI N. K. SANGHI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there has
been a steep fall in freight traffic during
the last three months as compared to the
same period last year;

(b) what is the tonnage carried (all
categories put together) during the three
months ending the 30th June, 1970 and that

during the same period last year and how
much of this is of high rated category;
and .

(c) what steps are being taken to im-
prove the situation 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) There has been a
marginal reduction in the freight traffic
during the 3 months ending 30th June of
1070-71 when compared to the same period
of 1969-70 which was mainly because of
less intake of raw materials (including coal)
by the Steel Plants reduced despatches of
finished products from the Steel Plants and
less movement of coal for others for want
of sufficient demanis,

(b) The total tonnage carried during
the three months ending 30-6-70 (both reve-
nue and non-revenue earning traffic) was
47,04 million tonnes as against 48,74 million
tonnes carried during the same period of
1969-70.

A list is indicating 46 items of high
rated commodities whose movement is
specially watched by the Railways is laid
on the Table of the House. [Placed in
Library. See No. LT-3996/70] The total
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tonnage lifted of these 46 high rated com-
modities (excluding South Eastern Railway
figures for which are not readily available)
during the 3 months ending 30.6-70 was
4.736 million tonmes, as against 4.394
million tonnes carried during the correspon-
ding period of 1969-70,

(c) To attract more traffic to.the Rail-
ways, the Marketing and Sales Organisations
have been set up on Railways to keep in
close touch with the trade and to take suita-
ble steps to secure maximum traffic to rail.
Door to door collection and delivery ser-
vices, introduction of conmtainer services
Fast Super Express Goods Services
have been introduced for improving the
quality of service on the Railways. Easier
availability of wagons is also brought to the
notice of the trading public from time to
time through the Press and personal con-
tacts by the Marketing and Sales Organisa-
tion.

Issue of Letter of Intent to Motor
Industries Company

3097. SHRI N. K. SANGHI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is a fact that Government
had issued a letter of intent to the Motor
Industries Company for their expansion
scheme, with certain conditions; and

(b) if so, what are the conditions and
whether these conditions are usual in all
cases when letters of intent are issued ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) The conditions stipulated in the
letter of intent are :

(i) The terms of foreign collaboration
will be settled to the satisfaction of
Government.

(i) Import of Capital Goods will be
settled to the satisfaction of Ge-
vernment.

(iii) The phased manufacturing pro-
- gramme will be to the satifaction
of Government.

AUGUST 18, 1970

Written Answers 152

(iv) The firm will guarantee export of
25% of their annual production
and they will endeavour to export
40% of their production directly
without seriously jeopardising in-
ternal requirements,

(_v) The firm will bring down the
foreign equity participation at
least to the extent of 51%,.

Conditions (i) to (iii) imposed in all
letters of intent. A suitable export condi-
tion is generally imposed while allowing
substantial expansion of established under-
takings who may be expected to earn
foreign exchange through export of a part
of their production. Condition No. (v)
is also not unusual as it is Government's
policy to secure reduction in the foreign
share-holding while allowing expansion or
diversification of the activities of companies
having majority foreign share-holding.

Use of Rubherised Coir in Place of
Foam Rubber

3098, SHRI N. K, SANGHI : Will the

Minister of RAILWAYS be pleased to
state :

(a) considering the deep crisis in the
rubberised coir industry which resulted in
the closure of five units out of the eight
in the country, whether the Railways pro-
pose using rubberised coir in place of
foam rubber, especially when the rubberised
coir is cheaper than foam rubber ; and

(b) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) Rubberised coir cushioning material
has been given a fair trial and found unsuit-
able for use on Railways.
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(%) o7 salfes  famm, @sq
927 ¥ srata g fFad o9 gal oEw
14 %% e '

(=) #a1 7% & TG CFF T A T
g

() afg g, @t gwmved s
a7 g; 1T

(7) 7 uwwt &  sfed s
Fasagds w14 &3 ¥ fO¥ ¥
gER g fFaqr agraar & ar W
§?

sretfime fawre rar wrafow s
weare & S (Wt Ho To wEwm) -
(/) ¥ (%) ger AR w @
& o worgEe 9T @ & 9

Legislation for Absorption of Engineers
by Industrial Houses

3102. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government propose to
bring forward a legislation to compel
various industrial houses to absorb Engineers
according to their actual requirements ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA): (a) and (b). While
there is no proposal under the Consideration
of Government to bring forward any such
compulsory legislation every endeavour is
being made to ensure that Engineers are
absorbed by industrial units to meet their
requirements of gqualified personnel to the
maximum extent practicable.
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Share of M/S. Indian Oxygea Co. Ltd
in Country's Production of Oxygen
and other Gases and Equipmeats

3104. SHRI INDRAJIT GUPTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state what percentage of oxygen,
nitrogen, hydrogen and argon gases, acetylene
electrodes, and gas cutting and welding
equipments is accounted for by M/s. Indian
Oxygen Ltd, 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : The statement below
gives the share of M/s. Indian Oxygen Ltd.
as a percentage of the production in the
couniry of oxygen, hydrogen, argon and
acetylene gases as also electrodes and gas
cutting and welding equipments :—

Oxygen 60
Nitrogen 88
Hydrogen 10
Argon 57
Acetlene 53
Welding Electrodes 40
Gas Welding and

cutting equipments 9%

Unrest in Durgapur Steel Plant

3105. SHRI INDRAJIT GUPTA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the working of the Durga-
pur Steel Plant has been badly affected due
to managment...labour disputes during the
last three months ;

(b) whether it is a fact that a number
of workmen have been ecither suspended,
dismissed or otherwise punished by way
of disciplinary action during this period :

(c) if so, whether this has been the
principal cause of labour unrest ; and

(d) whether it is also a fact that the
management has recently been dealing with
the INTUC union in preference to the

the recognised Durgapur Steel employes's
Union 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Production in Durgapur
Steel plant has been badly affected by dis-
turbed industrial relations, j. e., deliberate
absenteeism, go-slow tactics, refusal to obey
orders of superiors, sudden stoppages of
work, ghercaos, inter-union rivalries, etc.,
etc.

(b) During the last three months, two
workmen have been dismissed fpr assaulting
an officer on duty after due engniry, A
few others have been suspended for 2-3
days.

(c) No, Sir.
(d) No, Sir,
wrTw e S frdae
3106, wit #ey miw wAr: a1 -

fre fawma aat aeafos  samme &4
ag xard ® F7 &0 fF :

(%) war@wFIT ¥ fawT W
AT T N Frgar &1 FAWE
0

(=) afx g, @ sa®r sqYyar #ar § ?

stotfirs faete aqt arafor sTaTe
oo ¥ Suadt (st Wo To gEW) :
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(&) sev & g 93ar |,

AYT- PIATH WIET WYX 9T v
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3107, «ft vzt wrer HWrar ¥ LAY
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(%) %ar ag 9= ¢ & @i A Agu-
TaE W S G wTET e T w
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fawior s@ & fol wfaa qfv g 350
wy ofa @19 1 2T ¥ qarw femw g
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®Y I § a3 € qhr 7 Q@
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w3 R (s A (%) e (@).
wiw sfafs & fassal & wgare 19-5.
1970 £ fgeY fadt & a9 wfgw geqrw
& fanaw & ey fegy gaare Ho 200 Y
qT A9 @ AT TE HT AL TH
& @1 gf ZaT w107 97 41 % w1EE A
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(7) afz 7Y, @ s &1 difem
afyagi &t afes @ggar @& & fo
547 AT #A w7 fAA L ;

() afz g& gramg § gTwTT w1 w1
F1daE 7 & w1 fawrc g, O @ @
FTE ;
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wiar vt st fedtaAt (afrew o)
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£5gF 7 g azi fa frad gat andaw w
FEFEF TN AGT g1 YW Fag AT
caTz g¥ AT FrU Argda q¢ 7y any
21 ogdg W AqAF v A ast A
argfe & foq feadl sudt & 1 s2qa ant
81T 3wy afeaal & srq AT oA W7
i aifgs a1 feaifas =gde & e
qT 3% SHAIFCEY F1 o584 ¢ T &) J1ay

2

(w) s 7§

(7) Fwx (w) & SO F@F gQ
g1 G} I3AT

Enforcement of Proihibition in Holy
Towns and Citles

DR. SUSHILA NAYAR :
SHRI B. K. DASCHOWDHU-
RY : :

3111,

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether there is any proposal under
consideration of Government to enforce
prohibition in the holy towns and cities of
the country;

(b) whether it is also a fact that some
State Governments have also decided to
enforce prohibition in the holy towns which
are situated in their States;

(¢) if so, the mames of such States;
and

(d) the date by which a decision to
enforce prohibition in all the holy towns of
of the country is likely to be taken and,
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAOQ) : (a) and (d).
Enforcement of Prohibition being the State
responsibility it is for the State Govern-
ments to introduce prohibition in holy towns
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and cities.

(b) and (c). A statement presenting the
information received from State Government

Gujarat

Kerala

Maharashtra

Orissa

Uttar Pradesh

- prohibition in

is placed on the Table of the House.

Stdtement

As the total prohibition
is enforced in the entire
State, holy towns and
places are also covered.

No proposal is under
consideration to enforce
prohibition in  holy
towns/cities.

As prohibition is in
force in the entire State
holy towns and places
are also covered.

No proposal is under
conslderation to enforce
prohibition in  holy
towns/cities. o

No proposal is under
consideration to enforce
holy
towns/cities.  Prohibi-
tion however is in
force in districts of Jai-
salmer, Barmer, Jalore,
Sirohi, Dungarpur,
Banswara and Tehsils
Jhadol. Kherwara, Ko-
tada, Gagunda, Dha-
riyawad and Sarda of
district Udaipur,

Total Prohibition is in
force in religious towns
of Hardwar, Rishikesh,
Vrindaban from
1.4.1963.

The State Govern-
ment has also annouced
introduction of prohibi-
tion in holy cities of
Allahabad,  Varanasi,
Mathura and Ayodhya
from 1.8.1970. The
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Tamil Nadu

Andaman ann
Nicobar Islands
Dadra and Magar
Haveli

Goa, Daman and
Diu.

Lacadive,
Minicoy and
Amindive
Islands

Manipur
Pondicherry

Himachal Pradesh
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High Couft, Allahabad
however has issued stay
orders.

As the total prohibi-
tion is in force in the
entire State, the holy
towns and places are
also covered.

)

)

)

)

)

) No propasal is
) under consideration
) as no holy cities
)
)
)
)
)
)
)
)

exist in these areas,

No proposal is un-
der consideration to
enforce prohibition
in holy towns/cities.
Prohibition exists at
Shaho pargane and
Curasi Compound
in Chamba district
and Transgiri area
within 2 miles of
Renuka lake in Sir-
mur district during
Renuka fair only.

Information from the

remaining States and union
territories is oot readily
available,

+ Constitution of an enquiry Committee to
go into the working of Durgapur

Steel Plan

312,

t

SHRI JYOTIRMOY BASU:

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a statement issued

on the 10th July, 1970 in Calcunta by Shri

Dilip Mazumdar

M. L. A, President,
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Hindustan Steel Employees’ Union, deman-
ding an Inquiry Committee consisting of
technical cxperts to go into the working
of the Durgapur Steel Plant ;

(b) if so, whether Government would
consider to set up an Inquiry Committee as
sugguested by Shri Mazumdur ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) No, Sir.

(c) Disturbed industrial relations being
the principal reason for the low productivity,
the Government do not find any justification
for an Enquiry Committee as suggested’ by
Shri Mazumdar.

Data Relating to Progress of Companies
under the control of big business Group

3113, SHRI JYOTIRMOY BASU:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether any latest data relating to
the progress of the Companies under the
control of 75 big business groups (as per
report of the Monopolies Inquiry Commis-
sion) in terms of paid-up capital, assets,
turn-over, number of companies and profits
are available after 1963-64 ;

(b) if so, the details thereof ; and

(¢} if not, the steps, if any, being taken
in this regard ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b) According to the
Report of the Monopolies Inquiry Commis-
sion the 75 Business Groups comprised of
1536 companies. Their paid-up capital and
assets as per the Report amounted to
Rs. 646.3 crores and 2605.9 crores respec-
tively in 1963-64, According to the study
made in the Resecarch and Statistics
Division of this Department, on the basis
of the composition of Lndustrial Houses
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determined by the Dutt Committee, thess
75 Industrial House comprised of 1641
companies with an aggregate paid-up capital
of Rs. 907.3 crores and assets of Rs, 4032.4
crores in 1967-68. Dalta relating 10 progress
in terms of turn-over and profits are not
available.

(¢) Does not arise.
Issue of Licence to the Tatas

3314. SHRI SHIVA CHANDRA JAH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state the total number
of licence applied for and granted to the
Tatas for the production of new industrial
goods within the last two years and the
specific reasons for the licences granted,

if any ?
THE DEPUTY MINISTER OF
INDUSTRIAL DEVELOPMENT AND

INTERNAL TRADE (SHRI M, R.
KRISHNA) : During the last two years
(1968 and 1969) 15 applications were
received from companies controlled by the
‘Tatas group and 7 industrial licences were
issued for production of new articles in
existing undertakings. Qut of the 7 licences,
4 relate to applications reccived prior to
1968, Besides, 9 “‘letters of intent” were
also issued to them during the said period.
Out of these, 8 relate to applications
received prior to 1968, Licences/letters of
intent are granted on merits after due
consideration of each case.

Waiting Room Facility for Passengers at
Pandaul and Kllaljaull (Norih
Eastern Rallway)

3115. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Pandaul
and Khajauli stations both in Darbhanga
District have no Waiting Room arrange-
ments for the passengers ;

(b) if so, the reasons therefor ; and

(¢) whether Guvernment are planning
to make Waiting Room arrangements at
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these stations and, if so, when and, if not,
the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes, but waiting halls have
been provided at both the stations.

(b) and (¢). Provision of waiting rooms
at these stations is not considered justified
as the upper class (raffic dealt with is
meagre,

Legislation for Abolishing Castes and

Casteism from Country

3116. SHRI SHIVA CHANDRA JHA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Governmen: propose (o
bring forward any specific legislation for
abolishing castes and casteism in the
country ;

(b) if so, when a Bill for the purpose
would be brought forward ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) No, Sir.

(b) Does not arise.

(c) Government fecls
will mot be effective
object.

Irregularities by Messrs Manindra Cotton Mill
Ltd.. West Bengal

3117. SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the
Manindra Cotton Mill Lid., of Cossimbazar,
‘West Bengal with its head office in Calcutta
has stopped all business, operations, closed
down its factory in Cossimbazat and has
not submitted any annual balance sheet nor
held any annual general meetings for
several years ; and

that legislation
in achieving this

(b) if so, the reasons why no action
under the relovant provisions of the Com-
panies Act, 1956 is being initiated against
the management of the Company by the
Registrar of Companies in Calcutta and the
Department of Company Affairs 7

THE MINISTER OF ,COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Yes, Sir.
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(b) The company and its Directors
were prosecuted for their defaults committed
by not holding annual general meetings
and filing copies of annual returns and
balance sheet and profit and loss accounts
with the Registar in respect of the accounts
for the years ended 31-3-65 and 31-3-66.
In respect of the year and ended 31-3-65,
the Directors of the company excepting one
were find Rs 15/- each and the company
was fined Rs. 10/- in each case. For the
failure to comply with the Directors of the
court under section 614A (1) of the Act. each
of the Directors was again fined Rs. 35/-
for each of the offences.

For the year ended 31-3-66 the Directors
were fined Rs, 20/- each for each of the
offences. The direction of the court under
Section 614A are still to be complicd with by
them. In respect of the subsequent years also,
default and show-cause notices have already
been issued to the company and the matter
is still under consideration.

Irregularities by Messrs. Bengal Textiles
Mills Ltd., West Bengal

3118, SHRI TRIDIB KUMAR
CHAUDHURI : will the Minister of COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Bengal
Textile Mills Ltd., a spinning mill company
with its factory in Cossimbazar, West
Bengal and Registered Head Office in Cal-
cutta, has not held its annual general
meeting nor submitted its balance sheets to
the Register of Companies in Calcutta for
the last two years ; and

(b) if so, what action under the relevant
visions of the Companies Act, 1956 is
being initiated against the Management by
the Register of Companies in Calcutta and
the Department of Company Affairs ?

THE MINISTER OF COMPANY AFF-
AIRS (SHRI RAGHUNATHA REDDY) :
(a) and (b). The company has been in
default since 1963. For the non-submission
of balance sheet as on 30-6-63 and 30-6-64,
the company and its Directors were prosecu-
ted and fined Rs. 300/- and Rs. 900/- res-
pectively In respect of the default for the
year ended 30-6-65 and 30-6-66 the Directors
of the company had submitted a petition
to the High Court for relief under Section
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633 of the Companies Act 1956 and the
Court had granted an interim injuction
directing the Registrar not to launch prosecu-
tions till rhe disposal of the company’s
petition. The matter is, therefore still
under consideration.

In respect of the subsequent financial
years, the Registrar has served default notices
on the company and its Directors. Further
action in the matter Is under consideration,

HiiT & WAl ) TaEA &
fodt sraTA-9%
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fawra aar seafos sarae w4 gg sam
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W gwrd sdqifgl f1 mgfasar &
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ST Y gA @A W7 9 g AG AT

(%) se & A& 9an )
indian Railway Consultancy service

3123. SHRI D. N. PATODIA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Indian
Consultancy Service for laying Railway
lines in foreign countries has gained popu-
larity ;

(b) on what terms the consultancy is
extended to foreign countries with reference
to the existing contracts ;

(c) whether there is any stipulation in
the existing consultancy service that India
will also provide necessary rails, wagons,
engines, etc.

_(d) if so, in how many cases such
stipulation exists ; and

(¢) if the reply to part (c) above be m
the negative, whether any efforis has been

made or is proposed to be made in this
direction ?

*THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Indian Railways
have given consultancy service 1o Syria and
Iraq recently in carrying out feasibility
studies for new railway lines in these coun-
tries.

(b) The consultancy service compriséd
of deputation of Indian Railway experts to
these countries for feasibility studies. The
normal pay and allowances and cost of in-
ternational passage of Lhese experts were
met by the Government of India, while the
local costs including internal transport,
daily allowance, accommodation elc, were
met by the host government concerned.

(¢) No. The consultancy service is only
for preparation’ of feasibility reports at this
stage, and not for supply of materials,

(d) Does not aries.
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. (¢) The question of supply of materials
from India can be considered only when
the countries concerned actually decide to

take up the construction of the Railway
lines.
Collaboration Policy
3124, SHRI D. N. PATODIA : Will

the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

.

(a) whether Government have conside-
red the desirability of removing the secrecy
clause, from the collaboration asrumenti
which are now in force and also the restric-
tions on exports ;

(b) the number of collaboration agree-
ments where these clauses still exist ; and

(c) whether the matter has been taken
up with the collaborators and, if so, their
reactions in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a)to (c). While ap-
proving proposals for foreign collaboration,
care is taken to ensure that, as far as possi-
ble, collabaration agreements do not impose
restrictions on the export of manufactured
products and also that provision is made
in the agreements which would enable the
know-how to be passed on to another Indian
company, should it become necessary, on
terms to be mutually agreed to by all con-
cerned including the foreign collaborator
and subject to the approval of the Govern-
ment,

In respect of collaboration agreements
which were approved before this reorienta-
tion in policy was brought out, it would not
be practicable to insist on the removal of such
restrictive clauses which occur in the grea-
ter majority of cases prior to the policy
reorientation coming into effect. In any event
most of these agreements will expirc in the
normal course within a few years. If and
when the concerned parties come up for re-
newal of such agreements, and if it is con-
sidered that the renewals are otherwise un-
avoidable, Government will follow the policy
now in force.
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Formulation of National policy for
Children

3125. SHRI D. N, PATODIA : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(@) whether Government have made
any progress in the formulation of a Natio-
nal Policy for Children ;

(b) the response from different State
Governments in this regard ; ani

(c) when a decision in this regard will
be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (Q) The De-
partment of Social Welfare have prepared
a draft of the Resolution on National Policy
for Children. The draft Resolution has
been cleared with the Central Ministries,

(b) The draft Resolution has been re-
ferred to the State Governments for solici-
ting their views. Seven States including
Gujarat, Haryana, Jammu and Kashmir,
Kerala, Mysore, Orissa, Punjab and four
Union Territories including Andaman
and Nicobar Islands, Goa, Daman and Diu,
Pondiaherry and Laccadives have conveyed
their agreement to the Resolution. The
replies from the remaining States are awai-
ted.

() As soon as views of the remain
ing State Governments on the subject are
known,

Raw Material for Paints and Varnishes

3126. SHRI VIRENDRAKUMR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRA-
DE be pleased to state :

(a) whether it is a fact that the produc-
tion of paints and varnishes declined from
78,499 tonnes in 1967 to 60,338 tonnes in
1969, among other things, duc to shortage
of raw materials ;

(b) whether it is also a fact that though
the paint industry is treated as priority
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industry, 'il'l'llpoﬂ.l of intermediate items like
red oxide, aromex, paraformaldehyde, etc..
are not liberally granted to it ;

(¢) wherher the decision of refineries
in India to discontinue manufacture of
Solvent 2445, the indigenous substitute for
_mineral turpentine which is an important
raw material for the paint industry, has
added to the problem of raw material pau-
city ; and \

(d) if so, the steps taken by Govern-
ment to ensure sufficient supply of raw
materials to the paints and varnish industry,
capacity utilisation in which during the past
few years has not crossed the 65 per cent
mark ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI

.M. R, KRISHNA) : (a) No, Sir. In fact,
production of finished paints and varnishes
in the organised sector has increased from
52,536 tonnes during 1967 to 62,106 tonnes
during 1969.

(b) Import of essential raw material
required by paint manufacturers is permitted
Red Ozxide (Persian Gulf). Synthetic Iron
Oxide Pigments (excluding shades 445, 446
and 473) are allowed to be imported by
actual users, Aromax is a proprietory pro-
duct. Paraformaldehyde as such is npt used
in the manufacture of paints ; however its
import is permitted to resin manufactnrers
who use it to manufacture intermediates
which are required for the manufacture of
paints.

(c) Only the Esso Refinery reduced its
production of Mineral Turpentine Qil in
June, 1968, and stopped its production in
July, 1969 and to that extent it had affected
the Paint Industry.

(d} Special Kerosene Oil was made
available by the Government from the pub-
lic sector refineries at Koyali and Madras
which served as a substitute for Minoral

- Turpentine Oil, and this special Kerosene
Oil was accepted by the Indian Paint Asso-
ciation as a suitable substitute, Discussions
were also held with the Esso Company and
they have resumed production of Mineral
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Turpentine Qil from July 1970. Other Qil
Companies including the Esso Company have
also agreed to enhance the rate of production
of Mineral Turpentine OQil,

Enhanced Pay for Employees of Mining
and Allied Machinery Corporation

3127. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state : .

(a) whether it is a fact that following an
agreement between the management and the
Employees’ Union, the workers of the
Mining and Allied Mechinery Corporation
are to get enhanced pay which will cost the
Corporation axtra Rs. 40.00 lakhs per
annum; and

(b) if so, the rationale for such a wage
settlement ?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). In terms of the
Tripartite Wage settlement reached at the
State level for the Engincering Industry in
Woest Bengal between the Associations of
Employers and the Federations of Trade
Unions, Mining and Allied Machinery Cor-
poration Ltd., have entered into agreements
with the two major unions operating in the
company, on revision of wages for work-
men and other issues of the Charters of
Demands of the Unions. The financial
implication of the wage revision is Rs. 33
lakhs a year,

Import of Steel

3128, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the tonnage and wvalue of different
items of steel imported in the last three

financial years and the targets of import for
1970-71;

(b) the quantity and value of high car-
bon wire rods used for wire ropes, pre-
stressed concrete wire, A. C. S. R. conduoe-
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tors, tyre bead wire, etc. imported during
the above pariod and the target of imports
for 1970-71; and

(c) whether his Ministry has conducted
any study with regard to the import require-
ments of steel consumers during the Fourth
Plan period and, if so, the details thereof,
category-wise 7

THE DEPUTY MINISTER IN THE
MINISTERY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD, SHAFI
QURESHI) : (a) Statement showing import
of steel during 1967-68, 1968-69 and 1969-70
is laid on the Table of the House. [Placed
in library. See No. LT—399/70] No
precise estimate of the quantity of the steel
to be imported during 1970-71, can be given
at this stage as a substantial part of the
import will be by a large number of actual
users.

(b) The detailed catagory-wise break-up
sought is not maintained, and it will be too
time consuming and expensive to make any
attempt to collect the data now. For 1970-
71 no target can be indicated in view of
the position stated at (a) above.

(c) No, Sir. However, the NCAER have
recently been entrusted with the work to
assess the demand for steel for next few
years. It is only after the results of this
study are available that the future import
requiremenrs on the basis of the gaps bet-

ween demand and supplies can be worked
out,

Production in Bhilai Steel Plant

3129, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Bhilai
Steel Plant has an installed capacity to pro-
duce 2.5 million tonnes of steel ingots per
year and that it successfully completed trial
runs for the above annual capacity in
January, 1969;

(b) whether it is also a fact that the
Plant. bad achieved the above production
capacity and even exeeeded it in the week
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ended 15th January, 1969, and that this was
given wide publicity;

(¢) if so, the moth-wise production per-
formance of the Bhilai Steel Plant since
January, 1969; and

(d) the reasons for the actual production
being lower than the rated capacity despite
a severe shortage of steel being felt in the -
country, and despite the fact that capacity
production had already been achieved in
January, 1969 itself ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) and (b). It is a fact that Bhilai
SteelPlant has an installed capacity to produce
2.5 million tonnes of ingot steel per year
and this rated capacity was achieved during
a trial run undertaken for one week from
9th to 15th January , 1969.

(¢) Monthwise production of ingot steel
since January, 1969 is as under :

(In "000 tonnes)

Month 1969 1970
January 177.9 177.0
February 121.8 154.5
March 136.8 1924
April 143.8 163.6
May T149.7 136.6
June 1243 162.6
July 147.5 166.2
August 148.6 e
September 130.8
October 162.5
November 160.0
December 168.1
(d) The short-fall in production was

mainly due to longer time taken in repairs,
including capital repairs, of blast furnaces
and open hearth furnaces on account of
shortage of requisite quality and quantity
of refractories, and to some extent due' to
uneasy industrial relations during May to
September 1969. The high production
woek was observed in January, 1969 to test
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the capacity of the plant/equipment etc. to
produce 2.5 million tonnes of ingot steel.

Increase in Licence fee of Refreshment
Contractors

3130, SHRI JAGANNATH RAO
JOSHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the licence
fee of the Refereshment contractors has been
increased as pgr the recommendatins of
the Parimal Ghosh Committee ;

(b) if so, what are the salient features
of the recommendations ; and

(c) whether the increase in the licence
fee includes electricity, water charges and
rent also ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). In regard
to revsion of licence fee for catering/vending
contracts, the Railway Catering and Passen-
ger Amenities Committee, 1967, under the
chairnanship of Shri Parimal Ghosh had
made the following recommendation :—

““The Comittee are of the view that the
wide disparities now existing in the
levy of licence fees on the wvarious
Railways are due to the absence of
uniformity and recommend that
some uniformity be introduced
immediately. After taking the various
factors into consideration they also
feel that licence fees shiould not exceed
59, of the turnover which should be
assessed periodically with all possible
precision by the Railway Adminis-
trations concerned.”

This recommendation was accepted by the
Government and instructions were issued
to the Zonal Railways on 30-5-68 which
are in various stages of implementation on
the different Railways. While in cases, in
which the present level of licence fees are
very low, the revision might involve an
increase, in other cases it is likely to result
in reduction of the existing licence fees.

(¢) No.
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Running Allowance for Railway Staff
attached to Rajdhani Express

3131, SHRI S. S. KOTHARI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Rajdhani
Express reached Delhi on Saturdays and
starts back for Howrah on the same day
after an interval of a few hours ;

(b) if so, whether the staff, who put
in more than 36 hours continuous duty
with a brief interval during which also some
duties are assigned to them, are compensat-
ed with additional allowance ;

(c) if not, the reasons why they are not
treated liberally and compensated for ; and

(d) the reasons why they are not given
runnning allowance ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) to (d). Information is being collected
and will be laid on the table of the Sabha.

Issue of tickets to passengers
of Rajdhani Express

3112. SHRI S. S. KOTHARI : Will
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the staff
of the Rajdhani Express has no orders to
issue tickets to last-minute passengers,
even though some seats are going vacant ;
and

(b) if so, whether Government would
modify its rules so as to ensure that seats
do not go vacant when lasl-minute or waiting
list passengers are available 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Arrangements
exist both at Howrah and New Delhi
railway stations for issuing tickets to
passengers till 5 minutes before the sched-
uled time of departure of the Rajdhani
Express. This is the minimum time requir-_
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ed for booking and loading of the passengers”
luggage before closing and locking the
luggage van.

Industries in Mysore

3133, SHRI K. LAKKAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether any suggestion has been
made recently by his Ministry to locate
new public sector Industries in Mysore
State in order to obviate regional imbalan-
ces in industrial growth ;

(b) if so, the details thereof ; and

(c) if the reply to part (a) above be in
the negative, the reasons why Government
are not taking any steps to put Mysore
State in the plan for development of new
industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) to (c). The Central
industrial projects located in Mysore State
are : Hindustan Machine Tools (including
Watch Factory), Bangalore ; Indian Tele-
phone Industry, Bangalore ; Mysore ; Iron
and Steel works (Conversion 10 Alloy Steel),
Bhadravati ; Kurkunta Cement Project
(Cement Corporation of India), Kurkunta,
Provision has been made in the Fourth
Five Year Plan for completion-expansion of
these projects and Tungbhadra Steel Works,
There is, therefore, no question of Govern-
ment not encouraging expansion of existing
industries or establishment of new industries
in Mysore State,
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Proposals for Increase in Strength of
staff in Ajmer Division

3138, SHRI CHANDRIKA PRASAD :

SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Divisional Commercial Superintendent,
Ajmer Division, (Western Railway) has had
some proposals to increase the strength of
staff by 10 Parcel Clerks at Ajmer Station,
one Booking Clerk at Falpa Station, 3
Markers at Kandla Bunder Station, and
one safaiwala at Bhuj Station, since last so
many years, but could not increase the
strength due to the non-cooperation of the
Divisional Accounts Officer, and that the
work as well as the staff are suffering :

(b) when the proposal were first sent
to the Divisional Accounts Office and what
are the reasons for delay in taking a
decision in each of the aforesaid cases ;

(c) the steps being taken against the
defaulter offices for these days ; and

(d) the steps taken by Government to
check recurrence of such cases in future ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The infor-
mation is being collected and will be laid
on the Table of the Sabha.
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Assignment of work to various Categories
of Staff at Stations of Western Rallway

3139, SHRI CHANDRIKA PRASAD :
’ SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that at Ajmer
Station on the Western Railway, only one
Clerk has been posted to look afier three
counters, viz., Booking of Luggage, Reser-
vation of Third Class passengers and
P.T.Q. Counters in the Third Class Booking
Office, and thus the passengers have to wait
for a long time ;

(b) whether it is also a fact that Cloak
Room of Ajmer Station remains closed
from 11 A. M, to 12 Noon and from
11 P, M, to 6 A, M. and thus passengers
arriving by 31 up Janta Express and
Chetak Express have to face a lot of
difficulties ;

(c) whether it is further a fact that at
Abu Road station only one Clerk is
provided to look after Upper Class and
Third Class Windows and thus the passen-
gers have to wait for 4 long time ;

(d) if so, the steps taken by Govern-
ment to provide sufficient staff on the
Counters to avoid hardships to the travelling
public ; and

(e) whether Government will order a
thorough check on other stations of the
Railways to check similar lack of facilities 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The workload being
less during the period from 6 to 18 hours,
one Clerk is on duty for these items of
work. Two Clerks are provided between
18 to 22 hours when the workload is more.
Passengers are, nof required to wait for an
unduly long time on the counters.

(b) The Cloak Room is open from 6
A M. toll AL M. and from 12 Noon to
11 P. M. and remains closed from 11 A.M.
to 12 Noon and from 11 P, M. to 6 A. M.
The working hours of the Cloak Room are,
howoever, being reviewed.
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(c) One Clerk looks after the booking of
upper class and third class passengers as
only a few upper class tickets are issued.
During seasonal rush, one extra hand is
provided to ensure that passengers do not
have to wait for a long time.

(d) The staff provided are commensurate
with the workload at the station,

(¢) The adequacy of staff provided at
booking windows at stations is reviewed
from time to timc and additional hands
provided where found justified.

Settlement of Claims on the spot at
certain Stations on Western Railway

3140. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to refer 10 the reply given to
Unstarred Question No. 4644 on the 3lst
March, 1970 regarding the settlement of
claims up to Rs. 200 at certain stations on
the Western Railway and stato :

(2) whether staff has been provided
at all those stations where the new scheme of
settlement of claims on-the-spot was intro-
duced ;

(b) if so, the number of clerks provided
at cach of the stations referred to in part
(a) of Unstarred Question No. 4644 ;

(c) if the reply to part (a) above be in
the negative the reasons therefor ; and

(d) the time
posting the staff ?

likely to be taken in

THE MINISTER OF RAILWAYS
(SHRL NANDA) : (a) to (d). As the claims
preferred by parties at stations and settled
by officers posted at Divisions are few,
the posting of additional staff will be
reviewed by the Railway Administration
from time to time and when there is justi-
fication for posting of additional siaff, the
same would be eonsidered.



187 Written Answers

Suspension of Parcel Clerks of Agra
Fort Station (Western Railway)

3141. SHRI CHANDRIKA PRASAD :

SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that two Parcel
Clerks of Agra Fort Station of the Western
Railway are placed under suspension for the
past six months;

(b) if so, the details thereof;

(c) what are the normal conditions to
place the Railway employees under sus-
pension;

(d) the justification for keeping the em-
ployces referred to in part (a) above under
suspension for such a long time; and

(¢) when these employees are likely to
be reinstated ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). The em-
ployees of Agra Fort Station, Western
Railway, viz. the Head Luggage Clerk and
the Senior Assistant Luggage Clerk were
suspected to be involved in a fraud case in
which tney allowed delivery of costly medi-
cines to a wrong person without observing
the rules. On 20.2.1970 they were arrested
and produced before Special Railway
Magistrate. Agra, and were released on bail
in the evening of the same day. Since they
were suspected (o be involved in a serious
case of moral turpitude, whice was under
investigation, they were placed under sus-
pension.

Under the Railway Servants (Discipline
and Appeal) Rules, a railway servant can
inter-alia be placed under suspension when
a case against him in respect of any crimi-
nal offeuce is under investigation, enquiry
or trial,

The employees continue to remain under
suspension, as the investigations are in pro-
gress. Whether or when these employees
are likely to be reinstated will depend upon
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the conclusion of the investigations
their final outcome,

and

Rules for Raising undercharges and
Traffic Debits against Stations
Bhavnagar Division
(Western Railway)

3142, SHRI CHANDRIKA PRASAD :
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the normal rules for raising the un-
dercharges by the Accounts office against
the stations;

(b) whether it is a fact that. a huge
amount is outstanding as Traffic Debits
against the stations in Bhavnagar Division,
Western Railway, for Oii Tank Wagons;

(c) if so, the details of such under-
charges raised by rhe Accounts Office. i. e.
Error Advice No. and date. name of the
station, amount debited, name of Consigner
and Consignee and invoice number and
date;

(d) whether it is also a fact that these
undercharges were pertaining to years 1965
to 1969; but the undercharges are raised in
1970 only;

(e) the efforts made by the Railways to
collect the undercharges from the parties
involved and how much amount has been
realised so for; and’

(f) whether it is further a fact that al-
though the merchants responsible for the
undercharges are traceable, the Raiiway
staff are asked to pay the undercharges 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) When a mistake is
detected in internal check of various returns
submitted by stations and also due to the
examination of accounts by the Inspector
of Siation Accounts involving apparent
financial loss to the Railway revenues, the
amount short collected, undercharged or
unaccounted for, is debited in full to the
station responsible by means of an error
sheet showing full particulars, Except in
special circumstances and in case of errors
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detected by the Inspector of Station
Accounts and officials of the audit depart-
ment, no debit is ordinarily raised more
than six months after the month of
accountal of transactions in station returns.

(b) Yes. A sum of Rs. 64459/- was
raised as traffic debits at the instance of
Audit Inspection.

(¢) Information is being collected and
will be laid on the table of the Sabha.

(d) The undercharges do relate to tran-
sactions ranging from the year 1965 to 1969
but it is not a fact that they were all raised
in 1970. Error Sheets have been issued pro-
gressively from September, 1968 to January,
1970,

(e) Commercial Inspectors and Station
Masters have been instructed to contact the
consignees and persuade them to pay the -
undercharges. Out of the total debits
raised an in Part (b) above a sum of
Rs. 4291/~ has been recovered/cleared so far.

(f) Whiie the liability of the staff who
failed to collect the correct charges is there
efforts are being made to effect recovery
from the merchants concerned. The ques-
tion of recovery of the amount due from
the staff may arise if these efforts do not
succeed.

Negotiating facilitiles to unrecognised
Unions of Rallway Employees

3143. SHRI ONKAR LAL BERWA :
. SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question Nu. 5469 on the Tth April,
1970 regarding recognition of Unions and
state :

(a) what are the normal rules for grant-
ing negotiating facilities to the Unions of
Railway employees;

(b) when the National Federation of
Indian Railwaymen is not a recognised union,
the reasons why negotiating facilities are
granted to it;

(c) whether similar facilities are also
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granted to all other unions of the Railway
employees;

(d) if not, the reasons for the discri-
minatory treatment with the Railwaymen’s
Unions; and

(e) the steps taken to grant facilities to
gll the Unions of the Railway employees?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) At the level of the Rail-
way Administrations, recognition is granted
to Union in accordance with the rules for
such recognition. Two All India Federa-
tions, which have affiliated recognised
Unions on each of the zonal Railways, have
been granted negotiating facilities at the
Central level.

(b) Negotiating facilities have been
granted to this Fcderation as this a Fede-
rating body of recognised union on the
zonal Railways.

(c) Besides the National Federation of
Indian Railwaymen another Federation wiz.
All India Railwaymen's Federation which is
also & Federating body of recognised Unions
has be.n given negotiating facilities.

(d) and (e). There is no proposal for
extending recognition to further Unions or
negotiating facilities to further Federations,
as this will lead to fragmentation and mul-
tiplicity of Trade Unions and no discri-
mination is involved in this,

Full Utilization of Diesel Locomotive
Works Potential

3144. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Rail-
ways do not have the sources to utilize the
Diesel Locomotive Works potential fully;

(b) if so, when did it begin production;
and

(c) what steps Government have taken
to develop the resources of the Railways so
as to utilize the Diesel Locomotive Works
potentiail fully 7
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The growing capacity
of the Diesel Locomotive Works is being
fully utilised to meet the increasing require-
ments of the Indian Railways.

(b) Production at the Diesel Locomotive
Works, Varanasi commenced from 1963-64.

(c) A production programme has been
laid down for utilising the full potential of
the Diesel Locomotive Works in order to
meet growing needs of traffic.

Demand by Students of Bondamunda
Railway School near Rourkela
for Oriya as Medium of
Education in the

School
3145, SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the students
of the Bondamunda Railway High Sehool
near Rourkela have resorted to strike as the
authorities failed to redeem their promise
to provide Oriya as one of the media of
education in the said School;

(b) if so, whether Government have
taken immediate steps to fulfil the long-
cherished demand of the students; and

(¢) what concrete steps Government

have taken in this direction ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Information
is being collected and will be placed on the
table of the Sabha.

Training centre for Signal and Telecom-
munications maintainers on
South-Eastern Rallway

3146, SHR1 RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether his attention has been
drawn to the fact that there is no sufficient
provision for training centres for the Signal
and Telecommunications Maintainers in the
South-Eastern Railway;
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(b) whether it is a fact that the recom-
mendations of the Wanchoo Commission on
Accidents relating to imparting of training
to these Maintainers have not been imple-
mented; and

(c) what specific steps Government have
taken in this connection ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes..

(b) and (c). As a result of the exami-
nation of the recommendations of the Rail-
way Accidents Inquiry Committee (1968), in
their Report dated 6th August, 1969, ins-
tructions have been issued on 18.6.1970 to
the Railway Administrations to provide well
equipped training centres on each Zonal
Railway, with suitable curricula fer initial
and refresher training for this category of
staff, Accordingly, South-Eastern Railway
is progressing action for construction and
establishment of an expanded training
school attached to the existing System
Training School at Khargpur with the
requiste instrructional staff, as well as for
the provision of the hostel accommodation
for the trainees.

Job-Analysis for Sigral Telecommunica-
tions Maintainers on Indian
Railways

3147, SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it isa fact that no job-
analysis has taken place about the Signal
and Telecommunications Maintainers for
the last twenly-five years;

(b) if so, whether he has received any
memorandum from the employees in this
respect; and

(c) what steps Government have taken
in this respect ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Information
is being collected and will be laid on the
table of the Sabha.
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Self-printing Ticket Machines in all
Zonal Rallways

3148, SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a new self-
printing ticket machine has been recently
tried on the Southern Railway;

(b) whether such machines have been
installed on all other Railways;

(c) if so, the Divisions/Railways on
which these have been installed; and

(d) if not, whether this will be tried in
all the Zones of the Indian Railways 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) to (d). Except on the North Eastern
and Northeast Frontier Railwyas, all the Zo-
nal Railways have installed self printing ticket
machines either for platform tickets or
journey tickets, The Divisions of the
different Railways on which such machines
have been installed are given below : -
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Name of the Name of the
Raijlway Division
Central Bombay
Eastern Howrah and
Sealdah
Northern Allahabad and
Delhi
Southern Madras
South Central Secunderabad
South Eastern Kharagpur
Western Bombay

The installations of such machines is dacided
by the Railway Administrations on consi-
derations of traffic justifications, ctc.

Shortage of Steel

3149, SHRI K. P. SINGH DEO : Will
the Minister of STEEL AND HEAVY
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ENGINEERING be pleased to state :

(a) whether it is a fact that the existing
unsatisfactory steel supply position is likely
to deteriorate further with a gap between
supply and demand rising to more than
one million tonne of finished steel and
by March, 1971 ;

(b) if so, the reasons therefor ;

(c) its likely effect on export and
foreign exchange earnings and on the
defence orders besides hoarding of steel due
to continued shortage ; and

(d) the steps contemplated by Govern-
ment in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). At present there
is a general shortage of steel in the country
in categories like sheets, plates and wire
rods, etc. This is partly due to spurt in
demand on the revival of the economy and
partly due to shortfall in production in
certain stoel plants on account of labour
trouble and technical difficulties. It is
however, difficult to say at this stage what
actually will be the impact of supply
position vis-a-vis the rising demand by
March, 1971 but Government have already
commissioned a fresh study by NCAER to
estimate the projection of steel demand
against installed capacities in the country.

As regards meeting the existing short-
ages, Government have taken various steps
such as to raise production at the steel
plants by removing bottle-necks to the
extent possible, allowing imports of scarce
categories of steel to augment indigenous
supplies, to restrict exports, etc. Apart
from these measures, the policy for distribu-
tion of steel through the Steel Priority Com-
mittec has also been suitably modified so
that stcel is avilable to actual consumers and
chances of hoarding are reduced. The
shortage will no doubt lead to a reduction
in our foreign exchange earnings compared
to last year, but this cannot be helped,
The present shortages will not affect in any
way our defence requirements which are

given top prierity.
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Applications for Licences

3150. SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(2) whether it is a fact that the pace
of Industrial development in cerlain States
has been considerably hindered because of
delay on the part of the Central Government
in granting licences to the entrepreneurs ;

(b) if so, the number of applications
received by Government, State-wise, during
the last one year ;

(¢) the number of applicants who were
granted licences to set up industries ;

(d) the period prescribed by Govern-
ment -for the disposal of applications ;
and

(e) the reasons for the delay in dispos-
ing of the remaining applications and the
steps taken by Government for expeditious

-disposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b) and (c). During the last year (1969),
1420 applications for grant of industrial
licences were received and 221 industrial
licences and 331 letters of intent were
issued.  State-wise distribution of the
applications received and the licences/
letters of intent issued is given in the
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attached statem ent.

(d) and (e). Decisions on all applications
for grant of licences are required to be
communicated to the parties within 3 months
of the date of submission of the applications
or the date on which additional information
called for from the parties is furnished,
whichever is later. However, in certain
cases delays occur because applicants do
not furnish complete information on import=
ant aspects of their schemes, such as phased
manufacturing programme, Aarrangements
made for meeting foreign exchange require-
ments and terms of foreign Collaboration
etc. and references have ofien to be made
to them for clarification/addit.onal informa-
tion. In some cases, a particular industry
may be under review and in others, a
number of applications may have been
received within a specified time-limit in
response to Press Notes issued by the
Government. In the letter cases, all the
applications are considered together so that
only the most suitable schemes are licensed.
However, efforts are being made to dispose
of the applications as quickly as possible
and to streamline procedures. Further,
powers have also been delegated to adminis-
trative Ministries to dispose of certains
types of cases, without reference to the
Licensing Committee. Meetings of the
Licensing Committee are held frequently,
once in every forinight. The reasons
for the delay are periodically discussed with
the representatives of the various Ministries
and directions are given by the Chairman
of the Committee emphasising, on all concer-
ned, the need for special attention for expedi-
tious disposal of applications, Considerable
progress has been made in recent months
in the disposal of pending applications.

Statement

No. of applications

No. of Licences  No. of Letters of

State received in 1969 issued in 1969 Intent issued in
1969

Andhra Pradesh 74 5 15

Assam 12 1 1

Bihar 52 8 5

Delhi 25 2 4

Goa 5 —_ 2
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1 2 3 4
Gujarat 139 19 39
Himachal Pradesh 3 - —
Haryana 92 6 13
Jammu and Kashmir 7 - 2
Kerala 45 2 10
Madhya Pradesh 23 3 1
Tamil Nadu 100 13 2
Mabharashtra 180 81 122
Manipur ' 1 _— —
Mysore 96 5 25
Orissa ) 10 3 1
pondicherry 4 - _
Punjab 29 1 11
Rajasthan 36 — 7
Tripura 1 — —_—
Uttar Pradesh 91 8 %
West Bengal 110 64 26
Chandigarh 6 — —
More than one State 72 — 1
State not given 7 — —
Total : 1,420 221 331

Dining Cars for trains running for
24 hours or more

3151. SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there are
some trains in the country which run for
more than 24 hours but no Dinning Cars are
attached to them ;

(b) if so, the reasons therefor ; and

(c) whether Government propose to
attach Dining Cars to every train which
runs for 24 hours or more ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) Dining Cars are provided on trains
only when it is not possible to satisfactorily
cater to the needs of passengers from
Refreshment Rooms and Stalls provided
at stations.

(c) No.

Shortage of Photographic Paper

3152, SHRI N. R. DEOGHARE:
Will the Ministet of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government are aware of
the fact that the photographic goods are
in acute shortage in the country and conse’
quently all the photographic goods are
being sold in the Markets in India at very
high prices ; and

(b) il so, what action Government
have taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (8). Reports of shor-
tage of the photogrophic paper and certain
increases in its price have been received.

(b) To augment the supplies, import
of finished photographic paper is being
arranged through the State Trading Corpo-
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ration.  Further, additional foreign
exchange is being released to small as well
as large units to cnable them to import
more raw materials and thereby increase
their production, The Hindustan Photofilms
Lid. is also stepping up their production
of photographic paper.

Awards for Inter-State Caste Marriages

3153, SHRI N. R. DEOGHARE :
Will the Minister of LAW AND SOCIAL
'WELFARE be pleased to state :

(a) whether Government have any
proposal under consideration to grant
awards to encourage inter-State marriages
in the country :

(b) if so, the details of the proposal ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCAIL WELFARE
(SHRI JAGANATH RAO) : (a) No, Sir.

(b) Does not arise.

(c) Government do not feel the necessity
of introducing such awards.

Notice for closure of Shahdara-Saharanpur
Ligbt Rallway

3154, SHRI SHARDA NAND :
SHRI BANSH NARAIN
SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that M/s. Mar-
tin Burn Ltd. has served a notice for clo-
sure of the S. 'S. Light Railway with effect
from the 1st September, 1970, which has so
far been catering to the travelling and trans-
portation needs of the people residing
around the Shahdara Saharanpur Railway
line ;
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(b) whether it is also a fact that the
closure of the said Railway will throw thou-
sands of people out of cmployment and
cause inconvenience to crores of people of
Western U. P. ;

(¢) whether in view of the above, Go-
vernment propose to notionalise the said
Railway line in order 10 keep this Railway
service continue or lay a new broad or
metre gauge line and link Delhi directly with
Saharanpur and other border towns ;

(d) if so, the full details of the scheme
and the time Government will take to im-
plement it and, if not, the reasons therefor ;
and

(¢) if there is no scheme to nationalise
the said Railway, what alternative arrange-
ment Government propose to make to avoid
the resultant inconvenience to the people
and the employees of this Railway 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The Shahdara
(Delhi)}—Saharanpur Light Railway Com-
pany Ltd. have given a notice for closure
of S.S5. Light Railway with effect from
1. 9. 1970,

(b) The number of pcople employed on
the S. 8. Light Railway who would be out
of their present employment in the event of
its closure, is 1,100 approximately. The
closure is likely to cause inconvenience to
the Railway users unless road services are

adequately strengthened to cater to this
traffic.
(c) and (d). The Central Government

do not propose to nationalise the S. S. Light
Railway, as it is not financially justified.
However, the Government of U. P. have
been advised that, if they would like the
service to be continued for some time till
the road services are augmented, the Central
Government will be willing to apply the
Railway (Emergency Provisions) Act to the
Railway and vest its management in the
U. P. Government. The Chairman of the
Martin Burn Group of Companies has also
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beon requested to consider postponing the
intended closure by 3 months so as to give
adequate time to the U. P. Government
for strengthening the Road services. Inde-
pendently a survey for a Broad Gauge line
to link Delhi with Saharanpur is under
way and a decision would be taken after
examination of the survey report on *its re-
ceipt.

(e) It has been suggested that the Go-
vernment of U. P. should augment the road
services. If in the meantime, the U. P.
Government agree to run the Railway, the
problem of inconvenience to the public may
not arise.
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Increase in Price of Funs
3156. SHRI INDERJIT GUPTA : Wil

the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-



203 Written Answers
sed to state :

(a) whether retail prices of ceiling, table
and pedestal fans have been raised by some
of the manufacturers recently and, if so, to
what extent ;

(b) whether any study has been made
of the profit margin accruing as a result of
the enhanced prices ;

(c) if so, the average margin in case
of each variety of fan ; and

(d) whether Government propose to
take any action to check sheer profiteering
in this line at the cost of the consumers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, fir.- There
has been increase. in retail price varying
from 129% to 169%.

(b) to (d). Detailed break-up of the
manufacturing costs have been obtained
from the major fan manufacturers and are
under examination. Such action as is found
necessary will be taken thereafter.
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g @Y sum (fasw awr fafrana)afy-
fram £ arar 16 (1) s=adia 25 ad,
1970 § frrq ¥ waresl 1 Igw
fRog it st fad § faad os sfa
AT 92F qT @ A1t g1 [wearem ¥
@t i Ay Wewr LT-3998/70]
wagt faumn & g afawifal ara Y
ny wfgg wezrwe & waf & ay A
Feira aiw fawrn & @1 oo wrdo 1T
et T 4 af &1 faom ¥ ag W wrdar
%t 7§ & fr ag @93 gws A QA syAfe
% fang arrwas sdag) s foqd an
# 9w afgwd i fRNE § 78 fadw
¥ fear mar &

wg Tl & wAw § s
wfafa & sfoa

3159, it Wlwg W& AT wa-
faw fawe aar stafoe a4 sy
Ium & graw ® wwAieT afafa &

gfadea & a1 ¥ 19 7§, 1970 & aai-
Tifsa g5 g&ar 10253 & 3w & WA

¥ qg qqA 1 FO0 FI7 fF ¢

(%) 7a1 FTFTT A FY I FEEe
1% =t geq famfegl o€ ga 919 fawix
w foar g ; Al

(=) afz gi, aY #a1 fresd fasy §
WX @ X # A1 wigargy € o W@
g?

starfos fasig aw: stafos  saax
AMea § Iq WA (S Ho o wem) ¢
(%) Yz (=). fawifr gom< & fawra-
017 § al¢ 97 Tl aw wrf afew
faolq agY faar mar &1

SARAVANA 27, 1892 (SAKA)

Written Answers 206

fafw sama gro sgfe wfefras
wifafaw faaw agqr witw

3160. «ft wreg swwix : %ar fafw
qt gaw Fomry A% 12 ®wE, 1970 &
gardfes g dear 9383 & Iux &
wEY A ag 3q & FO w7 1 -
fea afufzsf, fagat qar 9 & am
war & v weg wfufrasl fAgai s
SR &1 saY ¥ § faTer wgaT S

wWaAT g @ iy’

fafy dwrm aar @wer wsmw
frarr & qww wet (o omeng o) ¢
#tferg SAwQ W e oF fgaw
(efefase & ot @) g7 & 929 9T ar
mar § 1 [darem § T foar aan ) ed
H¥ar LT-3999/70]

Absorption of Assistant Engineers In
Class | Railway Service

3161. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to state :

(2) whether it is a fact that the Rail-
ways recruiled in small batches of 20 to 50
temporary Assistant Engineers in junior
scale from time to time and also each batch
was given to understand that they would be
absorbed at the rate of 6 per year in Class I
Service ; and

(b) if so, the reasons for not confirm-
ing even a single temporary Assistant En-
gineer recruited in different batches from
1958 onwards whereas most of the batches
should have been confirmed in 4 (08 year
frém (he year recruritment as per the
above understanding given to the candi-
dates ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Recruitment of
Temporary Assistant Engineers was made
from 195510 1964 in batches. Initially,
these Temporary Engineers were informed
that they would be considered for perma-
nent appointment to Class I Service along-
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with other temporary Assistant Engineers
upto a maximum of six vacancies per year
against direct recruitment to be mades on
the results of competitive examination to be
held during the year. However, subsequen-
tly in the consultation with the Union
Public Service Commission it was decided
to increase the quota for permanent appoint-
ment of Temporary Assistant Engineers,
as indicated below :

1957 to 60
Examinations

8 per Examination.

1961 to 65
Examinations

15 per Examination.

1966 Examina- Rate of absorption
nation and on is 60% the actual
wards. intake through the
Union Public Ser-
vice Commission.
(b) So far 112 Temporary Assistant

Engineers have been appointed perma-
nently to Class 1 Service.

Confirmation of officers recruited
through Union Public Service
Commission

3162. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question I'No. 4557 on the
31st March, 1970 regarding confirming of
Officers recruited through the Union
Public Service Commission and state :

(a) whether it is a fact that in cir-
cular letter No. F-1/98-55R issued by the
Union Public Service Commission for the
information of candidates it was stated
*recruitment 50 Assistant Engineers Minis-
try of Railways-Railways Service Class
I (Gazetted)' and no reference was made
to ‘unclassified’ Gazetted service even in
the appointment letter;

(b) if sc, the reasons for calling such
officers  subsequently as  ‘unclassified
Gazetted® even though the time scale,

nature of duties and academic qualifica-
tions are the same as those of the Officers
termed as ‘Class I'; and
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(c) what steps are being taken or pro-
posed to be taken to ameliorate the lost of
such Officers?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). In their
pamphlet ‘‘Information for candidates”
No. F. 1/98/55-R, regarding recruitment of
50 Temporary Assistant Engineers, the
Union Public Service Commission inadver-
tently referred the posts as ‘*Railway Service
Class I (Gazetted)”. Since the Temporary
Assistant officers were intended to be neither
in Class I nor in Class II but merely
Gazetted, the Commission were requested
to issue a Correction Slip to their pamphlet.
In the offers of appointment issued to the
Candidates, it was simply mentioned that
the post was Gazetled and no Class was
mentioned therein,

(¢) Temporary Assistant Officers are
considered for permanent absorption in
Class I (Junior Scale) against the annual
quota of vacancies set aside for their
absorption.

Fixation of Seniority of Rallway
Officers

3163, SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 3965 on the 24th March, 1970
regarding fixation of seniority of Railway
Officers and State :

(a) the difference between persons
recruited against ‘purely’ temporary posts
and against temporary posts ‘which are
likely to continue indefinitely’ with regard
to seniority, confirmation, promotion etc,

(b) whether a person recruited through
the Servico Commission against a temporary
post which is likely to continue indefinitely
attain quasi-permanency status on comple-
tion of three years of service :

(c) if so, whether these persons who
have attained gquasi-permanency status are
considered junior to a fresh entrant against
permancnt posts in the same scale and cadre
of posts for purpose of promotion etc. ;
and
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(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) All Temporary
Officers are governed by the same terms and
conditions of service offered to and accepted
by them.

(b) No, Sir.
(c) Does not arise,
(d) Does nol arise,

Different yard stick for upgradation
of posts of Stenographers

3164, SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a different
yard stick in the Northern Railway Head-
quarters Office was adopted for upgradation
of Stenographers’ posts as per the orders of
Railway Board issued in January, 1965 ;

(b) whether it is also a fact that the
Northern Railway Headquarters Office
conducted the third selection of Stenogra-
phers to grade Rs. 210—425 in connection
with the Railway Board's above orders to
fill up the required number of posts ;

(c¢) whether it is further a fact that
Stenographers working in the F, A. and
CAO’s office of the Northern Railway Head-
quarters have been paid arrears and their
pay have been fixed with effect from the
1st April, 1965 ;

(d) if so, whether the pay of Stenogra-
phers empanelled in the above three sections
in the Northern Railway Headquarters
Office is also being fixed as was done in the
F. A. and C. A, O's offics of the Northern
Railway ; and

(¢) if so, the time by which it will be
done and, if not, the rcasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Information
is being collected and will be laid on the
Table of the Sabha.
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Accommodation for Railway Stenographers
in Delhi

3165. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 3290 on the 9th December,
1969 regarding accommodation for non-
Gazetteed Railway employees and state :

(a) the number of Stenographers who
have not been provided with Government
accommodation in Delhi ;

(b) the total number of Stenographers
in Delhi ;

(c) the likely date by which all the
Stenographers are expected to get accommo-
dation in Delhi ;

(d) whether there is any proposal to
construct quarters near the office for Steno-
graphers and other low-paid employees as
per the policy of Government ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) 175,

(b) 223 in Delhi area who have
registered for allotment of quarters,

(¢) Allotment of quarters is made
strictly in accordance with the date of
registration of all the class I1I staff including
Stenographers and, as such, no likely date
can be specific.

(d) and (¢). Quarters are being built on
programmed basis subject to availability of
funds for all the categories of staff,

Shortage of Tyres and Tubes for
Vicky Moped

3166. SHRI RAJ DEO SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether there is any shortage of
tyres and tubes of popular brand for Vicky
Moped size 23 % 2.50 ;
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(b) if so, whether Government propose
to take some steps to remove the shortage
and, if so, the details thereof ; and

(¢) if not, whether Government would
regulate the sale of the same in view of the
higher cost of the same being charged by
the shop-keepers 7

THE DEPUTY MINISTER IN THE
MINISTKY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b) Does not arise,

(c) All categories of Tyres and Tubes
bave been brought under the purview of
the Essential Commodities Act, and the
State Governments are empowered to regu-
late their sale and distribution if they
consider it necessary.

Surprise Checks at Different Railway Stations
in connection with implementation of 11—
Point Programme

3167. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of surprise checks made
at different Railway stalions in connection
with the implementation of 11-Point
Programme ;

(b) the stations and places where these
raids have been made ;

(c) what steps are proposed to be taken
to make such raids in different States ; and

(d) what have been the results of these
raids ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The Scheme
of Surprise Checks of stations was intro-
duced in the month of June, 1970. During
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the months of June and July 1970, 223
stations were checked. A list of these
stations is shown in the statement laid on the
Table of the House. [Placed in library. See
No. LT-4000/70]. '

(c) Such checks are being carried out
Railway-wise and not State-wise,

(d) Many of the irregularities or
deficiencies noticed during such checks were
rectificd on the spot. ln respect of others,
reinedial action, as called for, has been
initiated.

Production of Cigarettes

o~
31687 SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased 1o siate :

(a) the unit-wise figures of cigarettes
manufactured in India by various units
during the years 1967-68, 1968-69 and
1969-70 ;

(b) the total increase in production

since 1947 ; and

(c) the measures taken by Government
to help Indian manufacturers of cigareites 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) A statement is
attached.

(b) 40,830 million pieces.

(¢) Government's policy has been to
encourage production of Cigarettes by
Indian companies with a view to increasing
the share of Indian Companies in this
Industry.  Approvals for  establishing
cigarette factories have been given to four
Indian Companies.
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Statement
Million pieces per year
Sl. No. Name of the Unit Production
1967-68 1968-69 1969-70
1. Imperial Tobacco Co., 30,954 30,307 30,929
(New India Tobacco Co.,) Calcutta,
2. Vazir Sultan Tobacco Co., 10,203 12,025 11,818
Hyderabad.
3. Godfrey Phillips, Bombay 3,556 4,053 4,437
4. Golden Tobacco Co., Bombay 7,135 8,378 7,198
5. National Tobacco Co., Calcutta 4,553 5,715 5,213
6. D. Macropolo, Bombay 5 5 5
7. Masters Tobacco Co., Bombay ‘140 4k 87
8. Crown Tobacco Co,, Bombay 6 6 6
9. International Tobacco Co., 400 526 781
Ghaziabad. :
Cigarejte Manufacturing Companies (b) if so, the details thereof :
. SHR] GEORGE FERNANDES : (c) if not, at what stage are they ; and
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL (d) when it is expecied to complete
TRADE be pleased to state : them 7

(a) the number of cigarette manufac-
turing units owned by Indians that have
closed down during the last ten years ; and

(b) whether these units which have
closed down have been acquired by foreign
companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). One Indian
owned cigarotte uring company
was closed down during the last ten years
and the plant and machinery of that unit
are reported to have been bought by a
majority foreign owned cigarette company.

Plan for a Thjrd Terminal of Ballard
te, Bombay

3170:-’@111 GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether plans for establishing a
third terminal at Ballar d Estate in Bombay
have been finalised ;

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise,

(c) Feasibility and Economic Studies
are in progress for a Third Terminal in
Bombay together with the Approach line
to the Terminal.

(d) The Feasibility Studies and Prelimi-
nary Engineering Survey for the Third
Terminal and the Approach line are
expected to be completed by the end of
1970.

Sale of tickets for all Zonal Railways at
Tektar Station (North Eastern Railways)

3171. SHRI
Will the Minister
pleased to state :

BHOGENDRA JHA :
of RAILWAYS be

(a) whether Tektar station betwesn
Muhammedpur and Kamtaul stations is

working since 1963 but till now tickets of
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other Railways are not being sold there nor
there is any Waiting Room for passengers :

(b) if so, the reasons therefor ;

(c) what has been the amount got
through the sale of tickets during the last
three years, year-wise, and why has the
system of sale of tickets on contract been
done away with and with what results ; and

(d) whether it is proposed to change
this station into a permanent one and, if
not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b) Tektar is a
eontractor-operated train  halt situated
between Muhamadpur and Kamitaul stations
and is in existence since 1963. A small
booking office-cum-waiting shed is provided
there.  Tickets for siations on other
Railways are not normally sold at trains
balts due to very meagre traffic dealt with
at such halts,

(c) The amounts realised through the
sale of tickets at Tektar station during the
last three years were as under :—

Period Amount

1967-68 Rs. 30,300/-
1968-69 Rs. 37,650/-
1969-70 Rs. 45,950/-

Tickets at the halt are still sold by the
Halt Contractor.

(d) The feasibility of converting this
train halt into a flag station was examined
and found not financially justified.

Cm Phone for reservation-cum-
Enquiry Office, Darbhanga (North
Eastern Railway)

3172. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased to stalo :

(a) whether it a fact that the Darbhanga
Reservationicum-Enquiry office has not
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been provided with either a Central phone
or with a phone connecting it with the
Assistant Station Master’s office ; and

(b) if so, whether it is proposed 1o
remove this defect to facilitate knowledge
about the exact latest position of the arrival
of trains ?

THE MINISTER OF
(SHRI NANDA) : (a) Yes,

RAILWAYS

(b) It is proposed to instal a telephone
in the Enquiry-cum-Reservation Office at
Darbhanga railway station.

-

Disruption of Train services on 27th
July, 1970

3173. SHRIMATI ILA PALCHOU-
DHURY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the Indian
Railway had an unprecedented experience
on the 27th July, 1970 in several States as
train secvices were disrupted ;

(b) if so, the details thereof ;

(c) the loss to the Railways on account
of disruption of passenger aud goods traffic
(Zone-wise) ;

(d) the steps taken to safeguard the
Railway property as also to eliminate the
inconvenience caused 1o the travelling public ;
and

(¢) the total number of trains cancelled
on the 27th July, 1970 (Zone-wise) 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). On 27-7-70 train
service was disrupted chiefly in Orissa
State portion of South Eastern Railway
in connction with the observance of Orissa
Bundh. Train services on South Eastern
Raiiway, Kharagpur and adra divisions were
also disorganiscd from 25th due to staff
troubles. Train services on Northeast
Frontler Railway were dislocated from
23-7-70 to 2-8-70 due to stafl troubles in
Katihar and Alipurduar divisions,
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(c) and (e). The number of trains can-
celled and loss of goods wagon days on
27-7-70 on the South Eastern Railway and
also on South Central Railway which had to
hold back trains for South Eastern Railway
on account of the Orissa Bundh and loss
arising therefrom are indicated below :

No. of Pas- Goods wagon Loss
senger can-  days lost About
celled. 10,000 Rs. 10
28 lakhs
This disruption of train service on

South Eastern Railway had its repercussions
on the contiguous Railways particularly on
South Central Railway by way of termina-
tion of certain services short of destination
hold-up of goods trains for South Eastern
Railway etc, and the consequent Joss.

In connection with the strike by loco
and other staff of the N, F. Railway which
commenced from 23-7:70 and last till 2.8.70,
39 passenger and 49 goods trains were can-
celled on the N.F. and N. E. Rlys. on
27-7-70.

(d) Contigents of R. P. F. were deploy-
ed to coordinate with police for precaution-
ary measures to safeguard Railway property
and ensure safty of passengers. Adequate
arrangements including for carering were
also made for the passengers of the affected
trains.

Export of Screp

3174. SHRI ARJUN SINGH
BHADORIA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) the position regarding the export
of scrap during the year 1969-70 and whether
the export of scrap has creaied any difficul-
tics in the way of meeting the requirements
of the industries in India ; and

(b) if so, the details thereof and the
steps proposed to be taken by Government
in this regard ?
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THE DEPUTY MINISTER IN THB
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) 4,17,201 tonnes of ferrous
scrap were exported during 1969-70. Export
of only those varities and quantities of scrap
was allowed, which were either not required
by indigenous industry or were considered
surplus to indigenous requirements,

(b) Does not arise.

Shifting of Creosoting Plant Olavakkot
(Kerala) to Mysore

3175. SHRI E, K. NAYANAR : Wil
the Minister of RAILWAYS be ploased
to state :

(a) whether it is a fact that the Creosot-
ing Plant which is now in Olavakkot is
going to be shified to Mysore in the near
future ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) Does not arise.

Prodoction of steel

3176. SHRI JYOTIRMOY BASU : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state the
total production of Steel Ingot and finished
Steel during 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : The production of ingot steel
and saleable steel by main steel producers
during the years 1969-70 was 6.3 million
tonnes and 4.9 million tonnes respectively.

The production of finished alloy and
special steel by the main alloy steel producers
in 1969-70 amounted to 0.13 million tonnes.

Construction of Railway Bridge near
Cuttack station

3177, SHRI A. DIPA: Will the
Minister of RAILWAYS bo pleased to
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state ;

(a) whether Government have received
a number of respresentations from the
public as also from the State Government
of Orissa to construct a Railway bridge
near Cuttack station ; and

(b) if so, the action taken on those
representations ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The proposal to construct a road
overbridge in replacement of Shikarpur
level crossing at the north end of Cuttack
station is in the preliminary stage of invest-
tigation and details are being finalised by
the Railway in consulation with the State
Government and Cuttack Improvement
Trust.

Observance of punciuality in running of
trains

3178. SHRI MAIBHAI J. PATEL :
SHRI DEVINDAR SINGH
GARCHA :

Will the Minister of
pleased to state :

RAILWAYS be

(a) whether it is a fact that as a part
of his programme to improve the working
of the Railways, he has launched a drive
to ensure punctual running of trains;

(b) if so, the details thereof ; and

() the results achieved on account of
this drive 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Will effect from
1-8-1970, a special drive has boen launched
for improvement in the punctuality of 17
pairs of long distance Mail/Express trains.
A daily watch over their running is being
maintained in the Railway Board’s office,
so that detentions are questioned at the
highest level immediately as they occure.
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() The strike on South Eastern and
Northeast Frontier Railways have frustrat-
ed our efforts in respect of those pairs of
trains which run over these railways. Other
pairs of trains have shown some improve-
ment but alarm chain pulling continues to
stand in our way particularly in respect of
Upper India Express, Howrah-Delhi Janata
Express and Howrah-Dehradun  Express.

Brain drain In Hindustan Machine
Tools

3179. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of INDUSTRIAL
DELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that Hindustan
Machine Tools, one of the first Public Sec-
tor Projects, is Ffaced with the serious pro-
blem of brain drain from its Design
Wing;

(b) whether it is also a fact that many
Design Engineers, who have acquried skills
at the Hindustan Machine Tools for several
year, are leaving the undertaking opting for
private sector jobs which carry higher pay
and attractive terms for work and other
fringe benefits;

(c) whether it is further a fact that the
production capacity is going to be affected
on account of this; and

(d) the action Government propose to
take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) (b). Some Design
Engineers have left Hindustan Machine
Tools to take up jobs in private sector
undertakings carrying higher salaries.

(c) The depletion in the design staff
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might have an impact on the Company's
production of special purpose machine tools
if suitable replacements are not found in
time,

(d) Migration of technical personal
from one unit to another for beiter pros-
pects is not unusual,. However, a special
Committes constituted by the Company is
studying the promblem in depth so as to
tackle it effectively through development of
adequate reserves of design talent as well as
giving them proper remunerations.

Shifting of Industries from Non-Confor-
ming areas to Conforming areas
in Delhi

3180, SHRI MANIBHAI J, PATIL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that shifting of
noxious and hazardous industries from non-
conforming areas to coaforming areas is
going on at a very luw speed in Delhi;

(b) the number of industrial units which
are sitvated in the non-conforming arcas
and the number of units which were alloted
sites in the conforming areas during the last
three years; :

(c) whether it is also a fact that loans
given to industrialists to shift their indust-
ries were inadequate and, if so, the amount
disbursed for this purpose duriog the last
three years;

(d) whether it is further a fact that
delay in shifting the industries is affecting
the industrial development of the Union
Territory; and

(e) if so, the steps Government propose
to take to expedite the shifiing process ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (¢). The infor-
mation is being collected and will be laid
on the Table of the House,
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Demoastration by Railway Employecs
on 27th July, 1970

3181, SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway
employeces demonstrated on the opening day
of Parliament in Delhi; and

(b) if so, Government's reaction to each
of their demands 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) The demands of
are.—

the employees

(1) grant of interim relief of Rs. 70/- per
month;

(2) need based minimum wage of about
Rs. 250/- for railwaymen; and

(3) inclusion of an employees' repre-
sentative in the Pay Commission.

The first two items are already under con-
sideration of the Pay Commission. As re-
gards the 3rd item, this matter had been
considered by the Government before the
appointment of the Commission with the
present composition.

Setiing ug of rayon Grade Pulp Plant
in Goa

3182, SHRI HIMATSIGKA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state : v

(a) whether there is any proposal for
seiting up a rayon grade pulp plant of 100
ton capacity in Goa;

(b) if so, the details of the projects;
and

(c) at what stage the proposal stands at
present and whether Government have
approved it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSRIAL DEVELOP-
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MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir. |

- (b) and (c). Do not arise.

Financlal Assistance to West Bengal for
Revitalising Industries

3183. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether with a view to revitalising
the Industries in the strife-torn State of
West Bengal, special financial assistance
of around Rs. 10 crores is proposed to be
made avialable by the Central Goverment ;

(b) if so, how this aid will be divided
between the public sector and the private
sector enterprises in the Siate; and

(c) what other steps are being taken
to revitalise the industry in that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). The
Government has been concerned about the
industrial climate in the State of West
Bengal. While there is no specific proposal
to make available financial assistance of
the order of Rs. 10 crores to this State
alone, Government have under active con-
sideraction various steps including assistance
through the State Financial Corporation and
other financial institutions for revitalising
industry in this State. Apart from the pro-
vision of concessional finance for the
industrial development of backward areas
in the State, action is also on hand to
select the backward districts where entre-
prencurs setting up industries will be entit-
led to get a financial subsidy from out of
the overall Rs, 10 crores provision that
has been made for such financial assistance
to the backward areas identifiecd on a
country-wide basis. In addition to these
financial measures, other steps taken to revi-
talise industry in the State of West Bengal
include proposals for increased allocations
of raw meterials and facilities to cover in-
terest liabilities, baside the steps being taken
to ensare more effective maintenance
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of law and order. With the measures taken
for ‘facilitating diversification in industries
where idle capacity had arisen, and with
the flow of new post-recessionary orders for
various kinds of items including the orders
from public sector undertakings, many of
which are flowing to the industrial units
located in West Becgal, it is expested that
the existing industries in West Bengal will
get a renewed impetus.

Foreign Collaboration in Varions Items

3184, SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government have issued
illustrative list of 121 items in the industrial
sector for which foreign collaboration can
be sought and permission for investment of
foreign companies can be granted ;

(b) if so, the broad principles on
the basis of which these items have been
selected; and

(c) whether any proposals have been
received in this regard for inclusion of addi-
tional items of industry for this list from
the F.I.C.CIL, and is so, Government's
reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Govern-
ment have published an illustraaive list
of 121 items where significant te~hnological
gaps exist in the Country's economy and
where there is scope for foreign collabora-
tion. In preparing this list, Government
have taken into considration the extent of
availability of indigenous technical know-how
and the need for import of technology in
certain of the more complicated s.nd newer
arcas of techoology.

(c) MNo proposal has been received in
this regard from the F.I.C.C.I. As the
list is only illustrative, Government would
be prepared to consider applications for
foreign collaboration in industries other
than those published in the List depending
on the merits of eaech case, provided they
are not items for which foreign collabora.
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has been specifically not permitted.

Tractor Plant at Mohali (Chandigarh)

3185. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

tractor manufacturing
Mohali near

(a) whether a
plant is being set up at
Chandigarh in Punjab;

(b) if so, ,the salient features of the
tractors to be manufactured therin and the
licensed production capacity of the plant;
and

~ (¢) whether it will be totally indigenous
in all its components and know-how and,
if so, by which agency it was designed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Govern-
ment have presently under consideration
two applications for industrial licences for
setting up tractor factorics at mohali near
Chandigarh. One of them is the application
submitted by the Punjab State Industrial
Development Corporation for the manu-
facture of ‘‘Swaraj” tractors of 20 and
30 HP for a total capacity of 12,000 Nos.
per annum; and the otheris an application
submitted by M/s, Byford Private Ltd.,
New Delhi for the manufacture of *Shi-
baura™ tractors of 20 and 35 HP for a
total capacity of 6,000 Nos. per anoum.

(¢) The proposal of M/s. Byford Pri-
vate Ltd. envisages collaboration with a
Japanese firm. The ‘‘Swaraj" tractors pro-
posed to be taken up by the Punjab State
Industrial Development Corporation have
been designed and developed by the Central
Mechanical Engineering Research Institute,
Durgapur. It is envisaged that, when mass
production of the tractors is taken up, all
the components will be manufactured in-
digenously.

Provision of amenities in wireless and

Telegraph Office, Madras (Southern

Railway)

3186. SHRI CHITTYBABU : Will the
Minister of RAILWAYS be pleased to
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state :

(a) what is the total expenditure incur-
red for the construction of the Wireless and
Telegraph Office, NGO Buildings, Madras
on the Southern Railway ;

(b) whether it is a fact that during
noon, if all lights are put off, there is com-
plete darkness and that the Wireless Opera-
tors and Signallers work with Electric lights
on for all the 24 hours ;

(c) whether it is also a fact that no pro-
vision is made in the building for drinking
water facilities, such as water cooler, tiffin
room store rooms for D. 1, C. 0. M/T and
WTS, Ventilators and exhaust and Chairs
and Tables for some of the Staff ;

(d) whether any proposal is on hand to
provide the above basic amenitios imme-
diately and

(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Rs. 65,000/-.

(b) No, but natural light has necessary-
ly to be supplemented by electric lights as
generally in the case of all office buildings.

(c) Water cooler and tiffin rooms have
already not been provided in this building, as
these facilities are already available in the ad-
joining Administrative Office building, which
are made use of also by the staff working in
the Wireless and Telegraph office. No separate
store rooms are considered necessary for
D. I.C. 0. M/T and WTS as store room
facilities are available in the adjacent pre-
mises. The windows provide sufficient
ventilation but further improvements by way
of providing air circulators and more fans,
are under consideration. The furniture pro-
vided is according to existing standard pre-
scribed by the Railway.

(d) and (¢). Do not arise.

Introduction of Microwave system on
Southern Railway

3187. SHRI C. CHITTYBABU : Wil
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the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway
Board in their letter No. E, (NG) Il 68REI/
94 of January, 1970 has stated that the in-
troduction of Microwave communication is
not likely to render Wireless Operators
surplus to requirement and in their letter
No. PC. 69/SPL/ST 6 dated the 8th January
1970 have stated that .on introduction of
Microwave communication system on the
Southern Railway the wireless Operators
were rendered surplus ; and

(b) if so, the reasons for such inconsis-
tent versions ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) In Railway Board's
letter No. E (NG) II-68 REI/94 dated
31-1-1970 it had been stated inrer-alia that
introduction of microwave communication
has notfis not likely to render wireless ope-
rators surplus to requirements on Southern
and some other Railways. In leiter No.
PC-69/ SP-I/ST 6 dated 8-1-1970 in the
context of grant of special pay to Wireless
Operators drafted to work on the Microwave
Teleprinter service on Southen Railway it
had been stated that wireless' operators were
now surplus but they were being deployed
on microwave as leleprinter operators.

(b) There is no inconsistency, Antici-
pating closure of High Frequency Wirelesss
telegraphy links with the introduction of
microwave, wircless operators were trained
in Radio Teleprinter working and were
employed on the microwave-teleprinter
circuits on Southern Railway. In conse-
quence no wireless operator has become sur-
plus to requirements of Southern Railway,
although surplus purely for the purpose of
wireless operation.

Special Pay to Wirlless Operators work-
ing on Teleprinters on Southsrn
Railway

3188. SHRI C. CAITTYBABU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is fa fact that the Senior
Signallers in scale of Rs, 150-240 working on
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Teleprinters are paid special pay even
though they are in a higher grade and per-
form the same duties as signallers working
on Teleprinters in recruitment grade Rs.
110-200 ;

(b) whether it is also a fact that the
Head Telephone Operators in scale of Rs.
210-380 are paid 10 per cent of pay as spe-
cial pay even though they are in a higher
grade and perform the same duties as Tele-
phone Operators in recruitment scale Rs.
110-180 on the Southern Railway ; and

(c) if so, the reasons for not granting
special pay to Wircless Operators working
on Teleprinters while special pay has been
granted to several others on higher grades
than the recruitment scale ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Signallers whether
in Authorised scale of Rs, 150-240 or Rs.
110-200 when put to work as Teleprinters
Operators aro granted a special pay of Rs.
15/- p. m. in addition to pay in their res-
pective scale.

(b) Head Telephone Operators in Au-
thorised scale Rs. 210-380 on all the Zonel
Railways, who have also the duty of super-
vising the work of other Telephone Opera-
tors, are granteed a special pas at 109/ of
pay upto pay of Rs. 320/- in the scale of
Rs. 210-380 with a marginal adjustment
above Rs. 320/- but below Rs. 352/- to the
extent of the amount by which pay falls
short of Rs. 352/-. Such staff as are draw-
ing pay above that limit in Authorised
Scale Rs. 210-380 are not granted any spe-
cial pay.

(c) On Southern Railway, Wireless
Operators in authorised Scale Rs. 150-300
are utilised om Micro-wave Tele-printer
Service and normally, they work either on
wireless or on teleprinting work in rotation
No special pay has been granted to wireless.
Operators working on teleprinting work for
the reasons that :—

(1) the reguirements of work on the
Micro-wave Teleprinter  Service
would have been met by appointing

Teleprinter Operators in the grade
of Rs. 110180 :
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the scale of pay Rs. 150-300 appli-
cable to Wireless Operators is hig-
her than the scales of pay Rs.
110-200 plus special pay of Rs.
15/- p. m. and Rs. 150-240 plus spe-
cial pay of Rs. 15/- p. m. applica-
ble to Signallers working at Tele-
printer Operators ; and

@

On introduction of Microwave sys-
tem on Southern Railway, Wireless
Operators were rendered surplus
but they are, however, utilised on
Teleprinting work, giving them
full protection of the higher scale
of Rs. 150-300 which they were
enjoying before.

(&)

Training to Wireless Operators on Micro-
wave Technique (Southern Railway)

3189. SHRI C. CHITTYBABU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Southe-
m Railway imparted training to all the
Wireless Operators on Microwave Technique
and Teleprinter working for a period of
nearly two years from April, 1968 to Janu-
ary, 1970 ;

(b) if so, the total expenditure incurred
by way of T. A. etc, for such training ;

(¢) whether it is also a fact that the
Wireless Operators after such training are
put on Teleprinter working for which Sig-
pallers alredy working on Teleprinters are
available in lower scale to perform such
duties ; and

(d) if so, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Information
is being collected and will be laid on the
Table of the Sabha,

Grant of earned leave to Wireless Opra-
tors (Southern Rallway)

3190. SHRI C. CHITTYBABU : Wil
the Minister of RAILWAYS be pleased to

state :
(a) whether it is 8 fact that the Wire-
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less Operators, Madras on the Southern
Railway are not permitted to avail of any
carned leave (LAP) from 1967 ;

(b) whether it is also a fact that the
Leave Reserves have been misused and uti-
lised against regular working posts ;

(c) if so, the rcasons therefor ;

(d) whother any arrangemeats have
been made to work out the pending leave
accumulated ; and

(e) if not, the reasons therefor ?
THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) No.
(c) to (¢). Do not arise-

STATEMENT CORRECTING ANSWER
TO UNSTARRED QUESTION NO.
7755 DATED 28.4.1970 RE.
ALLOWANCE DRAWN BY THE
CHAIRMAN OF KHADI AND
VILLAGE INDUSTRIES COMMIS-

SION, BOMBAY

THE DEPUTY MINISTER IN THB
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : In answer to parts (8)
to (¢) of Unstarred Question No. 7755 dated
28th April, 1970, the Answer may kindly be
corrected as under :—

The dates of journey atsl. No. 7 page
2 or Annexure ‘A’ are—

20.3.1969 to 24.3.1969.

12.00 hrs.

MR. SPEAKER : Calling attentien

by Mr. Lakkappa.

ot forw wow W (gAY @ e
wgiag, ¥ cargE w1% AW |

fram 25k wrada g €1 Sy gw
fedrrfasre o1 aifeq Rar §



231 Drought in

avam wgNq : Fifar daw & an
& a1q FY @av gt

sft fmy s wr : fawnaifase @
e FifaT gdgT & qgy @ar g

mﬁqu(gmg:—

, *““The Speaker, if he gives consent
under rule 222 and holds that the
matter proposed to be this dis-
cussed is in order, shall, after the
questions and before the list of busi-
ness is entered upon, call the member
concerned, who shall rise in his
place. ..""

wsaq wEed ;- § s awr g fE
Tt Nfzg AL qra AT &1 Sasr &
Y o@rgAter gy ) G¥ @
st Areer, & e gar

o} fEm e s gEEy
arg.

WETN WA : TATAF AT ANy Ay
&9 IZIGY | NaAT §, AFTH A AT T
1Y 3T F QI AT |

g# TNy

o fore @7x w1 93 IITAT SWTAT
romdam g ey § A H smww
are) & qig ¥ 1 g2 F ffeaw e
% faei® ag fafgifasrc &1 987 ...

AR WENAG : IS B GOIAA § W,
mit a sty IHFT | F g I 9T W9
®Y FAITT AT | WT AT FFAT FIET B
Cict R o

12.01 hrs.

CALLING ATTENTION TO MAT-
JER OF URGENT PUBLIC
IMPORTANCE

DROUGHT CONDITIONS IN SEVE-
i+ "RAL PARTS OF THE COUNTRY

SHRI K. LAKKAPPA (Tumkur) : Sir,
I call the attention of the Minister of the
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country (C. A.)
Food and Agriculture to the following
matter of urgent public importance and I
request that he may make a statement
thereon:—

Reportcd drought conditions prevail-
ing in Mysore, Andhra Pradesh,
Bihar, Rajasthan, Kashmir and other
parts of the country.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI F. A, AHMED) :
As the House is aware, provision of relief
due to natural calamities, including drought
isa State subject. However, Central
assistance is given where necessary accor-
ding to an established procedure,
and the House had been kept informed
of the assistance given to the State in
the Statements laid on the Table of
this House from time to time. The last
statement was laid on the Table of the
Sabha on 28th April, 1970. As man-
tioned in that Statement, drought condi-
tions had developed in Bihar, Gujarat,
Madhya Pradesh, Mysore, Rajasthan and
West Bengal due to inadequate and/for
vntimely rains during 1969,

To have an on-the-spot assespment of
the drought situation and to recommend
the ceilings of Central assistance, Central
Teams visited Bihar, Gujarat and Raj-
asthan during 1970; Officers of the Central
Government also visited West Bengal and
Madhya Pradesh during the year.

According to the reports received
from the State Governmenis, necessary
relief measures like provision of employ-
ment on relief works, grant of gratui-
tious relief to the aged and the infirm,
arrangements for migration of an pro-
vision of fodder for catile, supply of
dridking water and grant of loans to
agriculturists, have been taken.

According to the latest reports reoceived
from the State Governments, which were
affected by drought in 1969-70, the
situation has considerably improved be-
cause of good rains during the “current
monsoon season so far. The rainfall
has been good in Gujarat and Madhya
Pradesh, Rdjasthan, which - wis in the
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grip of drought for several years, has been
fortunate in having widespread rains.
This enabled the State Government 1o
order the closure of relief works with
effect from 16.8.1970. Some areas in
Western Rajasthan, however, were affected
by an Intervening dry spell and sand storms,
which caused a set back. The State
Goverament are fully alive to the require-
ments of the situation, and the Central
Government had assured the State Gover-
ment that financial assistance will be
made available if necessary, to help the
agriculturists for the resumption of agricul-
tural operations. “The position in West
Bengal has also improved with the arrival
of the monsoon and large scale
reliefl operations is required to be con-
tinuzd oaly in a few districts, In the
case of Andhra Pradesh and Jammu and
Kashmir, rainfall is reported to have
been inadequite in some parts of the
States, but there has been widespread
rain subsequently, which is expected to
have a beneficial effect on the situation.
In parts of Mysore, erratic rainfall, and
an intervening dry spell have affected
the prospects of the coming kharif crops.
The S:ate Goveramant have issued meces-
sary instruziions to the local officers to
open relief works as and when found
necessary.

Honourable Members will appreciate
that the situation is well under control,
and that there is no occasion fore fecling
alarmed over it. The position regarding
the availabily of foodgrains is also sat
factory. I assure the House that Govern-
ments, both at the Centre and in the
States, will continue to watch the situa-
tion and ensure adequate and timely
relief where necessary.

SHRI K. LAXKAPPA : Before putting
my question, I would like to submit that
the stztement made by the hon. Minister is
not inspiring; it is also not impressive, and
he has not given out the correct information
regarding the drought situation prevailing
in the various States, and the vagaries of
nature and more so the vagaries of this
Ministry. They have not controlled the
drought situa‘ion for the last several years,
and consistently, we are fighting with the
drought situation, and every session we are
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discussing the drought situation prevailing
in the country.

I would like to give the background’
facts regarding the situation that prevails in
the Mysore State. In the statement, the
hon. Minister has not given the correct
statistics regarding the wvarious States, I
would like to point out that in Mysore, the’
drought situation is prevailing consistently
every year and it is almost a disease, and
people are moving from one place to another
in search of food and fooder for their ani-
mals. Even the National Council of Ap-
plied Economic Research has revealed in
a recent survey that in Mysore State, agri-
culture is carried on under dry conditions,
and out of 19 districts, 14 districts have
been affected, and sometimes, the rainfall,
is less than 7.50 m.m. and sometimes in
certain areas, there is no rainfall and the
people have no irrigation facilities,

Now, 1 would like to quote certain
statistics, and give the names of the States
which have cbhronically drought-affected
areas, The names of the States are :
Andhra Pradesh, Gujarat, Madras, Maha-
rashtra and Mysore. The hon. Minister
has stated in his statement that in Mysore
only in certain parts thero has been erratic
rainfall. But I would like to point out the
instances where even the...

MR. SPEAKER : The hon. Member
should not make any speeches now but
should come to the question straight.

I

SHRI K. LAKKAPPA : Before putting
the question, [ would like to give the facts
to the House to show how Mysors State has
been greatly affected. 1 shall give the
Houde the district-wise and village-wise
drought situation prevailing in Mysore
State. It is very serious and alarming.
In Kolar, the number of  villages affected
is B67 and the population affected is 0.72°
lakhs. In Tumbkur, the constituency which
I represent, and which is the most affected
arca, 1408 villages have been affected and
the population affected is 2.15 lakhs. In
Chitradurga, the number of villages affected
is 572 and the population affected is 2.68
lakhs. In Mandya, 1110 villages are
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MR, SPEAKER : The hon.
should come to his question now.

Member

SHRI K. LAKKAPPA : 1 am giving
these figures to focus the attention of the hon.
Minister on the serious situation prevailing
in Mysore State, which he has not taken in-
to account in his statement. .Even in his
statement, he has only attributed the situa-
tion to erratic condition of rainfall and has
said that since then the situation is under
control. I would say he has neglected
Mysore State...

MR. SPEAKER : Kindly - do not make
it a habit every time. I was really led to
accept this call attention notice because so
many other States had been mentioned
here,

SHRI RAJASEKHARAN (Kanakapura) :
It is a very serious situation. You must
allow him to place the full facts before the
House,

SHRI K. LAKKAPPA : I have recei-
ved an alarming telegram from the State
recently, It says:

“Drought condition severe and be-
yond chance of improvem entin four
taluks of Tumkur, four taluks in
Hassan, (wo taluks and 9 hoblis in
Chitradurga, five taluks in Bijapur,
three taluks in Mysore, iwo taluks in
Mandya and four taluks in Dharwar
district’.

This is a very serious and alarming
situation in the State. But no categorical
statement has been made by the Minister.
He has neglected the State and attributed
the situation to only erractic rainfall.

Have the Government of India made
any serious attempt 10 initiale permanent
measures to relieve the chronic drought
gituation prevailing in the country including
Mysore State 7 If so, what are those steps ?
1s it not a fact that Government have failed
in their duty by Mysore State whieh is
facing & chronic drought situation by neg-
lecting to initiate and implement irrigation
projects in the State? In view of this,
would the Ministry send an expert com-
mittee to the State immediately to

AUGUST 18, 1970  Several Parts of the Country 236

(C.4)
the situation on the spot and take remedial
action 7...

My second question is this. According
to the statement, an expert committes was
sent. But it visited only Bihar, Gujarat
and Rajasthan in 1970. But even in spite
of a request from the State, it was sent not
sent to the Mysore State. Does this not
show a step-motherly attitude towords the
State and is it because of the political diff-
erences between the Central Government
and the State Government ? If so. is it not
the bounden duty of the Centrel even now
to safeguard the interest of the Mysore State
which is facing a chronic drought situation ?
What action do Government propose in the
light of this ?

SHRI F. A. AHMED : 1 have already
placed before the House...

SHRI K. LAKKAPPA : They are not
correct. He must bring out new and correct
facts.

MR. SPEAKER : Hs has not even
stared. He has not mentioned anything.
Still be says it is not correct—perhaps he
has decided to say so already.

SHR| RAJASEKHARAN : The Minis-
ter mentioned only about 1969, not about
the situation in 1970.

SHRI F. A. AHMED : I have already
placed before the House the actual position
of areas affected by drought. Only in
April 1970, a detailed report was placed be-
fore the House. He must have gone through
that report. Since then, there have been
rains in Mysore State, but they have been
inadequate and erratic. This has affected
crops in eleven districts and the position is
reported to be particularly difficut in the dis-
tricts of Hassan, Bijapur and Tumkur. The
State Government have informed us that
they have released Rs. 1 crore for relief
works in which about 40,000 persons are
reporied to be employed on 1170 relief
works. Armrangements haye also been made
to supply drinking water by trucks in tanks
in Hassan district. An emergency feeding
programme covering about 3 lakh bene-
ficiaries including children, expectant and
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‘nursing mothers is proposed to be started
in three districts from Ist September 1970,
The State Government are alive to the situa-
tion and have kept it under control through
suitable measures. The question of finan-
cial assistance to the State Government will
be considered on receipt of a request from
the State Government.

SHRI K. LAKKAPPA Have the
Govern[nenl of Mysore made any request
for immediate assistance or not ?

SHRI F. A. AHMED : As the hon.
Memberjis aware, in every year a certain
amount of expenditure is incurred by the
State Government for the purpose of pro-
viding relief of all kinds from natural cala-
mities, and on the expenditure incurred over
and above the ceiling fixed by the Finance
Commission, 75 per cent is given by the
Central Government—50 per cent as grant
and 25 per cent as loan-- and for that pur-
pose the officers from the Central
Government go to make an assessment, So
far as the current year is concerned, an
assessment will bo made and the assistance
from the Central Government that is
required will be given to the Mysore

Government on the basis of that assessment,

SHRI RAJASEKHARAN : This is a
very serious question.

MR. SPEAKER : Your name is not
here.

SHRI RAJASEKHARAN : You can
use your discretion. This is a very serious
question in Mysore and in other arcas also,

MR. SPEAKER : Will you please sit
down and observe the procedure ?

SHRI RAJASEKHARAN : He is not
informing the House properly.

SHRI F. A. AHMED : So far as the
question of doing something for the
chronically drought affected arcas
is concerned, I think the hon. Mem-
ber is aware that jin the present
Plan per.od we aro going to incur an expen-
diture of about Rs. 100 crores. Rs. 25
crores will be incurred during the current
year, and for that purpose 40 districts have
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been identified. Out of these 40 districts,

about 23 we have aiready taken a decision,

and with regard to the others we shall take

a decision very soon. Of these 23 districts,

2 districts are in Mysore...

SHRI K. LAKKAPPA : I would like to

intervene because he iz not giving the
correct position.
SHRI F. A. AHMED : ... Chitradurg

and Bijapur havg been selected.

SHRI K. LAKKAPPA : Tumkur is
chronically affected. They have only selec-
ted two districts atrandum and discremina-
ted against my district.

MR. SPEAKER : [ have not allowed
him. These interruptions will not be
recorded.

SHRI K, LAKKAPPA : **

SHRI F. A. AHMED : [ have already
said that of these 23 districts, two have
been selected from Mysore, namely Chitra-
durg and Bijapur.

SHRI K. LAKKAPPA : My point is
that the other districts which re chronically
drought affected have been neglected. Tum-
kur, Mandya, Dharwar and Hassan have
been left out.

MR. SPEAKER : You are continuously
defying me, Will you please sit down or
not 7 What is this 7 You have said what
you wanted to say. Why don't you allow
him to reply 7 After all, there should be
some decorum. You get up any time you
like.

SHRI F, A. AHMED : This will leave
another 17 districts to be taken all over the
country, For that, ropreseniations have
come from all part'. of the country and they
will be taken into consideration, and we
shall select those 17 districts on tho basis of
certain principles laid down which govern
the question of deciding whether a particular
arca is a chronically drought affecled area
or not.

So far as the present proposal of assis-
tance is concerned, my information is that

** Not recorded.
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[Shri F. A, Ahmed]

till now we have received no proposal from
the State Government. When the proposal
is received, a team will be sent from here
to ascertain the amount and then that
will be given.

SHRI K. LAKKAPPA : 1 asked a
specific question; he has not replied. I
need your protection.

MR. SPEAKER : I need protection
from you, not you from me.

SHRI K. LAKKAPPA : [ am holding
the floor according to the rules of the
House.

Will the Minister send a team of experts
immediately to assess the situation, to-
morrow, with financial assistance ?

SHRI F. A. AHMED : May I inform
him that a certain procedure has to be
followed. When we receive a request from
the State Government we send a team.

St ot W A (STg) :  Aeaw
Aeeq, o FFq7 w ag ¥ gg g
# mr @Y A w@ar o1 fy A1 "Ry
#1 7aazq H1§ ogfa 2 T g, oy
L ST e T|ar 91 w5 adar feafa
® qU gov@ I9 INd F grm; WA
¥ @I IFqY 1 GFHT GH Q@ wwar
3, ¥ 5g 7)Y g @ agasy Y JAIT
fear war g 3T wiw T@ @A H
¥ @iy 7 faqar feu faar fr fogi ¥
813 &, falrgsT arar g7 ave garg &
ot gt ¥ A asf Agl, Ik AN
gawes &7 gwifag go § sAa
wras( fay faar, @ 73757 ) agt 4w
w1 faar nar

¥ |t 9z & grAAT WwgAT g—
WA FAQIA R & srwaR W
# T fadrgsT gammes &9 & i o
qT XEET AWy RN ! qge—Ew
T | fagiT & uaer §f F @it w7y
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tfe fage & a1 @ wa-fedlosw §,
wgt 90 wfawa &8& F131 A T ATAFT
21 T awm &) faeard s wedl &
mag A W st g § 1 gafer &
arar argar § 5 e @ ¥ sawe
A% Fu® 9T fegar swrg g8 ?

Fat #A% TqrAY ¥ ag FIAT AT @
2 5 agl Yoo [ %1 qrat] 6 78
famar & 1 fadasz srgawilic & @@
w&r< %Y feafy o faata gar &, wqifs
qgl 9T U F fagaw ¥ qrHY H@v @,
qIF TE@ <6 T8 A8, faad  wo aEw
o% wqrA § w3t DA F oA Fr wfeAr
THEq A X AY AT ArvT @I, WAE
AT 9 FATC B DA & gy 1) w3
YA FIF U Q1 AAFIT QT ¥ g
¥z qT qeelt g€ ¥@), 10—10 #ts ¥ %
a1 qift ®@ gu Sl s 2@
# gafag smaar =gar g s daas &
wfzart q& & ®ror wgi syt i gl
g aar I fzar ¥ GTHIT T WG AT
FE T ?

dat—fogd ag ot a3% Al @
@ amAT e ¥ 5 gagd & s,
T & T sE f ogeg g€ oan

TE Ak o FHIBT 44T &
[FTT § F1a1 §— A foar § fs—

“‘Regarding  slarvation deaths of
Bankura denied by Food Minister
(Stop) Reported two cases to District
Magistrate. Monsoon failed. Santhoda
block, Bankura  district. Distress
prevails."”

HEQET AT g A1 TF AT WA
¥ T § Aqran . feet wAET & wrd -
wat &1 AgY & 1 & s Argar § s v

¥ % $RU W & FY AW H @
%1 %) feafs €Y WY snoer § fe wgt
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qT @AY Y qERd § weg gy ! g
ag ¥ wgiEg 3 w71 91 fF A AT q¢
gaadt § 1€ qeg adf g€, @ Ak
9z gyt it ad ¢, €A sif aAwD
Y §, a9 qeg it & | | saAr Tgar
g—wwe T eqAl 9T W9 FY A
|TeAY ®T ITAIT w1 g, fATF qrv Y-
ST @Y T qut & JrEy g, #4r €@ WAHI
W7 AW FI9T a1 g ATEIN X X

€Tl 9T fRar & sat aafadi g e 7 .

# ag *t sAar wrga g 5 feT fea
SGT & g7 gFaeq § A  gRiaar qy
&, wuifs &3 qar § fs dgzaee ¥ Tg
& i g oF saRart el g a3
®1 A7 1@ &, 6ifw 379 qgraar & famr
gaIdr ag awEar g Ag) guit | #7 ag
At qqr g fe fagic gwcd I8 QA
tfRawa #1 @A) & g F@ & fag
Fgr §— strAar sigan g fs €A% grasw
§ wad Farfear § 7 qar aeg usAl
7Y 5@ feafq & sige gnTar & g9
& & faqg g § gyigar wid § A<
w9 agh w1 g1 feafa #1 @A feawT
g qrg Jar g ?

R AR QI 9T @ qIwA gam
fF &t gumr Ffa-RE g, O ATET &
SR § w8 w0 W@ 2, wwE 1T gar-
a& @Al # SA ¥ o@gigar g &
faq arg qante aiteg A §, S8 quA
W g it A% 9 wr @} §, 1 Wqar O,
8 oy Awar 12 s Q7 =1 = fair
o ¢, fe® AWl § W@ T qEr @i
agl fasar | & mAT WA § & «d-
w1 feafar of Tod gu #a1 qORI gAN
doigT $Q §F fog darv § 7

feg® awr garfygar awwmT & fasg
AW gar wr & ¥ OF oW
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gpaar sasr &, IEd Ay )
w€, & grAar srgar § 5 war 3gw i
ate- qeaire st 7f, edifs 7 6
T { 1 wgraar & ArAY §, IqF @I
# afg gq 961 & Qg9 A $%
1 98 Tger & & IE¥T AT sAA ¥
"
arfd T8 IHC &Y ggrgar § §1§ afam
ar WEATAMT 7 T wAT W AHIT Y
fasrd armad qra € 1 sar wiey w1
siw quarer s<af, afs Fard @) Iqer
w1 Aot fagser— ag Wt ;AT A
Fq7 %3 ?

SHRI F. A. AHMED : I would like to
take the last question posed by the hon.
Member, about the Famine Code. I may
inform him that this matter is entirely with-
in the jurisdiction of the State Government,
but our information is that most of the
State Governments have tried to bring
Famine Code up-to-date. If there are any
defects in any of the States and if any
change is desirable, if the hon. Member can
point it out to me, I will certainly draw the
attention of the State Government to that

aspect, Most of the State Governments have
brought their Famjne Code up-to-date, and...

SHRL K. LAKKAPPA : It is not up-to-
date in every State. After the famine of 1964,
it is not up-to-date,

MR. SPEAKER : Mr. Lakkappa, there
is no question of debate on it now, Let us
follow the rules.

SHRI K. LAKKAPPA : If there is any
such rule, let us change the procedure.

qeaW WEW : ¥@ aTg A o« Al
g MY @& PP T FI—q¢ B
wdt T A @ 1 %@ avg ¥ w9 wgy
cifaza 3T aff a9 w1 faqwr
qATS §, ITF1 9T« qifa ¥ 2 fao

it T ¥ww qE (WTARN) @ HR
Agizg AT wqr £ fF gl-v¥ & aa-
difeai g€ §—88 N &1 Faw @)
1qAT |
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SHRI F, A, AHMED : 1 have already
said that most of the States have under-
taken the revison of their Famine Codes.
If in any State that modification has not
taken place, if the hon, Member would
point it out to me, [ shall draw their atten-
tion to that aspect of the question (Inferru-
ption).

So far as the allegation of starvation
deaths is concerned, particularly relating to
Rajasthan and West Bengal, these alle-
tions have been made from time to time,
and all these allegations were referred to
the State Government concerned, and on
enquiry, no case of such starvation deaths
has been established so far, (Interruption)
The hon. Member has read out a telegram.
If he sends a copy of the telegram to me,
I shall again enquire into it and ascertain
how far the facts as alleged are correct. In
the statement which was placed before the
House, in April the detailed position was
given. After that, there has been the south-
west monsoon which staried very well. But-
there was a dry spell in July. But in
August the monsoon has been fairly wide-
spread all over the country, except in the
southern part of Bihar and some portion of
Mysore, From the indications before us,
during the last four years, this year’s mon-
soon is perhaps the best. 1 have map from
which hon, members will be able to com-
pare the monsoon this year and during the
last four years.

SHRI K. LAKKAPPA : He is reading
all incorrect statistics.

SHRI F. A, AHMED : I have to read
ths record which has been carefully prepared.
(Interruptions).

So far as demand for help from States
is concerned, for the current year 1970-71,
we have not till pow received any demand
from any State. When it comes, we shall
look into it.

SHRI RAJASEKHARAN : We would
request you to allow a discussion on this
and fix some time for it.

MR. SPEAKER : You never send any
motion and you stand up like this !
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RE. FLAG HOISTING CERE-
MONY AT THE RED FORT

SHRI R, K. AMIN (Dhandhuka) : I
seek your permission, Sir, to raise an im-
portant matter. On the 15th August, dur-
ing the flag hoisting ceremony at the Red
Fort, one grave mistake was committed by
the Prime Minister, She did not unfurl the
flag. In stead of her, an Air official un-
furled the flag. (Interruptions) This demands
the Prime Minister.
She must express regret to the House,

SHRI RANGA (Srikakulam) THE
Prime Minister has no right to perform
this funetion. It is the privilege of the Presi-
dent. I protested against it ten years ago
and ever since that time | have been boy-
cotting this function.

SHRL R. K. AMIN : when there was
some mistake in the introduction of the
Finance Bill, we were all summoned to meet
at 10 o'clock in the night. Similarily, are
you going to have that ceremony again ?
(Interruptions).

ot wza fagrt T : (FFTWYT)
HEqE AT, TG TYT ATHIT AWST § |
g% qrvga § aAEr-oAl ¥ A AR
Tz Y 4 a) gedr aqoaa fvgr Tar A
7 LEy ot qw ¥ A9 dwr gE @ S
W & 77 Foar 7ar | afz ag e
A st dogea H kgl @1 a1
FIHIC F' G ¥ 7 &2 fear ame
wifge 1'% @R § g R agth g
£ ¥ 5y $gA1 W | (swAw™)

off ¥ ot o (faedt @A) o &
o Tg qamar wigan §, A7 ag &1 ¥\
voo (TAET)...

wfeeqr w9 s saonaT A ;&
ot grea gE 0, IARY §FA §  GTAT W
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¥y wrgar g+ mgA fafney sl & A%
€14 & 1% 999 T 9§ 9§¥ ¥ 1 gl 9%
T Tg AW @ @ | (AN . FITAT
T GWT Y 0EF 9g¥ ¥ 1 QEH 9 A
¥ g QA agt N @ W@, & awar
2 ey fraz @ ¥ @ 811 3F T TAFT
arg 29 faAz qT gurA g0 qwgw 9T
wgw af | mE wave afew fraw
g wegaweE, fearad of fr agt o= &
et faaz @iy argw fafreT wer %e-
it st g% ag g™ 0 6} a7 I
®[ WG 1M | gagE § a1 AdEAg §
ot ¥ Ffgu  gegld, AFET A, WTEH
fafaezs & qgwa @ a=ndt & | (sawaT)
ot feafr & ag & anaw @wA <@ Wi g,
JeFr a4 ag & wro W W wiE, A9
sar %3 § ... (@A) I asi
A w1g 29 fAmz 9T 3% IY CF
ifegy N1 wz 1 9T 367 3@ & wr
g WEU ar S§v wEr wgy fmam
wrgw fafaezT & qu &7 @ ar wod &1
T & aiq fogn .. (smewid). .

st waT W™ g : yeae wgea, &
At iggaaadt § fowq A a0
og® gE & T &l wigw fafver 7
Wour AT H HErar | (W) .. T
@A wifgy ) (vaem) ...

st WAt TR fE@d sUF @
T Hagsg g X3 sgaa
fegnd Y wif wifrw adf €t §
(wawrsm) ..

oY ara g€ oY ag) gzA & AaTHA W™
@Y. (e

MR. SPEAKER : Some officor made
mistake which was made up.
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SHRI R. K. AMIN : Are you going to
have the ceremony again ?

SHRI S. M. BANERJEE (Kanpur) :
Members of the Syndicate boycotted the
function...(interruptions)

DR. RAM SUBHAG SINGH (Buxer) :
CPI is part of Indira Gandhi, You are in
the pocket of Indira Gandhi...... inferru-
ptions)

SHRL RANGA (Srikakulam) : She has
no right to be there because she is a politi-
cian......(inferruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, I want to make a submission.
On the 15th August, while the national flag
was being unfurled in Red Fort the same
national flag was being burnt by CPI and
CPM in some parts of our country. Are
we going to show respect to our national
flag in this manner ? So, this House
should resolve that all those people who
dishonour the national flag and those who
connive at it must be condemned.

st fors wer w1 (Wgadt) ;e
wgreg, 15 g #) aw agh 9 IHE
w3 &t agi o Wlgz a1 ey
g @t us fraz sg7 &1 ate faar
o 1. (S@wETa), .,

SHRI RANDHIR SINGH (Rohtak) :
Those who have burnt the national flag
must be condemned in unequivocal terms...
(sg=ar7)

12.37 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER MONOPOLIES
AND RESTRACTIVE TRADE PRAC-
TICES ACT,1969, AND CoM-
PANIES ACT, 1956

THE MINISTER OF COMPANY
AFFAIRS (SHRI BAGHUNATH REDDY) :
I beg to lay on the Table—

(1) A copy each of the following Noti-

fications (Hindi and  Engish
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versions under sub-section (2) of
section 67 of the Monopolies and
Restrictive Trade Practices Act,
1969 :—

(i) The Monopolies and Restri-
ctive Trade Practices Rules,
1970 published in Notification
No. G.S.R. 1037 in Gazette
of India dated the 10th July,
1970.

The Monopolies and Restric-
tive Trade Trade Practices
Commission (Conditions of
Service of Chairman and
Members) Rules, 1970, pub-
lished in Matification No. G.
S. R. 1122 in Gazette of India
dated the 2nd  August, 1970,
(Placed in library. See No.
LT-3986/70]

(i)

A copy of the Cost Audit (Quali-
fication) Rules, 1970 (Hindi and
English versions) published in Noti-
fication No. G. 5. R. 1048 in
Gazette of India dated the 18th
July, 1970 under sub-section (3) of

* section 642 of the Companies Act,

1956. [Placed in the library. See
No. LT-3987/10]

(3) (i) A copy of the'India Tourism

Development Corporation
‘Amalgamation  Order, 1970
(Hindi and English versions)
published in Notification No.
S. 0. 119 in Gazette of
India dated the 28th March,
1970, under sub-section (5)
of section 396 of the Com-

panies Act, 1956,

(ii ) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notification, [Piaced in the

library. See No. LT-3988/70]
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GOVERNMENT REVIEW AND ANN-
UAL REPORT OF NATIONAL
SMALL INDUSTRIES COR-
PORATION LTD.,

NEW DELHI—

THE DEPUTY MINISTER IN THE
MINISTERY CF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) Review by the Government on the
working of the National Small
Industrics Corporation Limited,
New Delhi, for the year 1968-69.

(2) Annual Report of the National
Small Industries Corporation
Limited, New Delhi, for the year
1968-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in library. See
No, LT-1989/70]

12.40 hrs.

RE-ARREST OF SHRI S. A.
DANGE, M. P.

SHRI S. M. BANERJEE (Kanpur) :
Sir, I have already sent you notice of a
privilege motion against the Sub-Divisional
Magistrate, Lakhimpur-Kheri, regarding
the wrongful arrest of Shri Dange and the
award of imprisonment to him. You have
very kindly sent it to the Home Minister.
I would only submit to you that Shri
Dange—forget for the moment that he is
Chairman of the Communist Party —a Mem-
ber of eminence and aged 71, is locked up
in Sitapur Jail where no medical facility is
available. I have received a telegram from
the lawyer from that place which says that
Shri Charan Singh’s attiude towards Shri
Dange is extremely dengerous. He is a
patient of low blood pressure but is in jail
in Sitapur without any medical aid. He was
not even provided with a bedding and was
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shifted from Lucknow to Sitapur Jail. I
would request that the Minister should
make a statement regarding this.**

(Interruption). It is a clear case of
breach of privilege. Kindly' give me one
minute to argue this case...(fnterruption)

MR. SPEAKER : It all happened in the
State.

ot swrrde e (gr9e) : AsTe
HEE, AT HTTAT T F&T § | F71 AG
| o &) s97y feprd & oA X fe e
[fufaezT & fauss qeq &1 wiwe fFar
oy ?

Tre W gam fag  (a%a%) : faogw
T g . (A L

SHRI RANDHIR SINGH (Rohtak) :
Sir, our country is a democracy ; there can-
not be** (Interruption).

MR. SPEAKER : It falls in the State
sphere. About the other matter, I am
looking into it...(Jnterruption).

DR. RAM SUBHAG SINGH : This
remak is totally uncalled for...(Inrerrup-
tion). *

SHRI BAL RAJ MADHOK (South
Delhi) : When somebody, particulary a Chief
Minister of a State, not present, are such
remarks legitimate and valid and should
they go on record 7

MR. SPEAKER : I did not hear it in
the souting. If there are any derogatory
remarks, they will not form part of the
record...(Interruution).

ot gETIT WIENY ¢ Hedw AEIEq,
% sqFeqT &1 A% IMAT, IE W7 W
U § ! WU wgAT a7 §... (@A),
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MR. SPEAKER : All of you are speak-
ing. Unless you sit down, I will not listen
to anybody.

st fow @ wr (wga) : geaw
T{%T, qgH W gIA H gH Y7 A}
feewqa ¥ ag ara Iar€ af o) i 5 o
qre FrgTeT w1 fergeara & wif afefomde
wI% ArgE e faar g9 a & fag 1 &
¥ mg sy owr fs fegeam & g
famg=s 3w fem ak =t o I7 &
fasns wg m€ oY Ia5r fady fear ar
FfeT gfeam w7 as7 @rar fe s
fra Sz W1 Q@0 THo flo e 7 IARY
wfzfeie fog oy 1 fads fear 1 & 3
wgr a1 f5 fgrgeaia 7 3w ...

st mkm (mremeie) : faoge diw
fwar

1 support this action of the Government.
The Government had at least shown
the courage to give this certificate for Shri
B. P. Koirala, a great man, a dedecated
man aad a patriot.

weam wgiea, faees dad, Ao W
gt aw a3t ¥ gafaq agsr § & ag w
arifRT FEI7

&t e dww Ty (qTOE)
weaq AgIEd, UF faqe dd am qa @ )
dadll arga A ot ara Iarf ag gARR weY
% wzedi ¥ g4 @At § safeq 9k |
afsT ag o § fs 9O W@W @@ A
fasgs marmd w1 73 § Al wwor fag
aszrg fo Nt agwdt &1 ST Ay
feqr @ ag sitmat gfa i o <
& &y fvar §, xafeg ag se7 A &4
I W AT AAH o gagd Aar W §,

**Expunged as ordered by the Chair.



251 Bill as passed by R.S.

e T § 3T A @ qor@ fagr oy
WY I F g AF T A0 §§ Qr
) oM IuBT o gk Ew ¥ wqm @
aeqq § IAFT 97 AATY GRAar A &
...

e WEAT : 9 a% grI| & Arad
%1 ware # IR & warfaq € agi
T &1 §41@ ¢, ¥z § gafex wawr ¢,
g &Y agl e smroar )

ot et AR wre ;- weqe wgy,
¥u frzw ag ¢ s s oifegriiz e
A oY faearme S € & 9§ IR
gfead Y fawdt § @ g7+ gfaarsi &
"aw ¥ waf agr % 39 § . @7 7
¥ AfET qure & Uy welw g @A F
't gfagrz g § Y7 wegfaez @idf oY
i & are faw s agr anra s
aigdlt o), $¥ IaF azfa fwar @
awar g 7

12.45 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the
Secretary of Rajya Sibha :

“]n accordance with the provisions of
rule III of the Rule of Procedure and
Conduct of Bussiness in the Rajya
Sabha, I am directed to enclose a
copy of the Indian Medicine Central
Council Bill, 1970, which has been
passed by the Rajya Sabha at its
sitting held on the 5th August,
1970."

INDIAN MEDICINE CENTRAL
COUNCIL BILL

As PASSED BY RAJA SABHA

SECRETARY : Sir, [ lay on the Table
of the Housc the Indian Medicine Ceatral
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Council Bill, 1970, as
Sabha.

passed by Rajya

COMMITTEE ON PUBLIC UNDER-
©  TAKING

PAPER Re. FIFTY SEVENTH REPORT

SHRI M. B. RANA (Broach) : I big to
lay on the Table a Statement showing replies
to recommendations included in Chapter V
of the Fifty Seventh Report of the Com-
mittee on Public Undertakings which were
not furnished by Government in time for
inclusion in the Report.

12.46 hrs.
RELEASE OF MEMBERS

[Shri Kamla Misra Madhukar
and Shri K. Eswara Reddy.]

MR. SPEAKER : I have to inform the
House that I have received the following
telegram dated the 17th August, 1970, from
the Superintendent of Jail, Motihari :—

“Shri Kamla Misra Madhukar, Member,
Lok Sabha, released from custody
on 17th instant.”

I have also to inform the House that I have
received the following wireless message dated
the 17th August, 1970 from the Deputy
Superintendent of Police, Proddatur :—

“On the 16th August, 1970, at sbout
11 A. M, Shri Y. Eswara Reddy,
Member, Lok Sabha, led a batch of
41 persons from Neelapuram village
with a view 10 occupy Reserve Forest
banjar 1and near Neelapuram in Pro-
ddatur Taluk, in pursuance of land
grab movement launched by Com-
munist Party of India. However,
Circle Inspector, Proddatur, followed
by Tahsildar and forest officials
rushed and arrested all of them under
Sectionm 151, Criminal Procedure Code
They were produced before J. 8. C. M
Proddatur, who released them on bail
inclvding Shri Y. Eswara Reddy,
Member, Lok Sabha, afier obtaining
neocssary suretics from them.’”
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12.47 hrs.

STATEMENT RE. MANUFACTURE
OF SCOOTER IN PUBLIC SECTOR

statfrs faara aur stafos sam
Wt oft fdtmr frg : wemwr wElgg, dan
fE gua &) wiga § 5 g § w7 aw
ewzy fagfo €37 & fag oF scaAr
gt g § omT & faor fwar aqr
AT gx 97 afex grer awiay fad-
g7l ¥ g= 91 fagfer 2z 2@F & fog &1
4t & war ga% fod o ¥ AgAr aq
JEIZT FTHHA AT FEAT AT Z 1
fafrasy &t gu afufg & sgar wfadzw
wegq & faar § AT @y 7 gEA
afw # ¥ afafa 7 ag fawifesr 0
f& @ qrdt & srgre qT TR § 1,00,
000 exzx sf af faatn &3 & fod
faad faeare & qg> &t sugeqr &1 v
R, qTE Gx ¥ OF FI@AT ) PAqAr
arfas gfez & swagrfes § frg watwr
wq7 § & &z w1 W Fg agar g
ey Al § 1 afafa & wgae ez §
7 AFA T AT JAR KIF F A-
w4y 5 a9 &0l fet gfemwar
& MAFT 97 IGF wATATA A A
a9 A & | FEA ag W qa@n § w
et gv® qfeataar & sqrqar & oy
foa® exz 30 qar fa3w %1 afregi #
faw g% sz aramar g fe agy faear &
fagata Agy & & o4 4=y 97 %1 waq
fear sy

W aEwE gy § g N
wearfe®s At § stvag  sfafa «g
@ ¢ | frata &Y ot aselt gemame &
w: o8 AeSAIy A fE w8 TET qar
gt g€ win & fay qoicky A a3 @
faere & fadr a9t gar & oy |
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(St.)

Tat ®10r "YFIT A 77 fAewa fear

¢ & yearfad qewrdr &7 1 qfeqtsmr

¥ frat adfra fadelt gy & e w

faafor fear ara faa® fF I W
famrr faeear st fear o &%

g H9TT 9 el & fawior &
fod oF 397 AgA F w@T & o o
I3 a1 @ & afs geerdt & ¥ aar
gewy srear & apzd & famin &7 qrow
far ar a8

12.50 brs.

ADVOCATES (SECOND AMEND
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : Sir, I big to
move :

“That this House recommends to Rajya
Sabha that Rajsa Sabha do agree to
leave being granted by this House
to withdraw the Bill further to amend *
the Advocates Act, 1961, which was
passed by Rajya Sabha on the 16th
December, 1968 and laid on the
Table of this House on the 18th
February, 1969."

sit wwrw de mreat (F19%) : asaw
#gizg, & sggeq rd wEA 91 gQ
wgar sigaT g fs ag fadas usy e
q qrfeg @ 397 91 1 U7 @At ¥ afw
7 ¥ q ag AHENT A arav 0 G A
ag wax wfifa w1 <87 7@ ) A<
afafe €t dz% g€ &t marfeat afe
wf 1 & arad qregw ¥ fafg #40 ¥ q%
AT wigdr § fs war fafa waeg
=T faswg st mfes @ war § fs Ig
Y 7g qar § ) & s fadaw §) o
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1 qgar | & qg Wt wwar wigm fe
wifat g3z sfafy wY oYy £7 4% anfz
& $T AR qq1fgat anfz w1ar w7 w0
XTAT G IFTT H @S FUAT 747 A I
@ ¥ o fadas &Y 39 & g afeg
fagtargrd ? & smar wgar g fes
wife ag 7o w1gardy sg e gid ?
g gar § fadaw wifer § 937 § ale
WA S EFGE R A F AR FT N
¥ 78 WY 5 o fadgs ) qfaw
faar o | anfat @ nsd w1 Qe fEw
qr ATar § ? 9 & Y@ @i 9T A1qr g
T 39 9T 3G AAT §, F I F (&g
foredgrT & 7

ot sitg Ahaw (F9ET) ¢ areaw
#za, AN guy § wAAg a7E7 w QO
FIAFId AE1 § *F4ifF A7 AIFT FT AW
famr @ &1 faeag & 1 fag a9g gx =
gaz gfafa & 731l & @ F ot avwi =g
SFIT & AT 1T T3ANecE faw w17
faX & dmifaa w3 A smagwar § w4t
o agam fadas gm A 91 I A
3w wadr @ig @ f& @ wffes
& geqy, I@ F A4a & Afawe
s & mfawT 3@ & fear ar o
a1z # gg @ara aifge fear war fs ag
Y 91T FYfq® &1 Asa8 § ag AT AT
i wifgy | wafe @ fadas # geedt
®Y ATqRAFAT HIAT K T Hq qg AT
ga g fFem ox a7 fal ¥ fameax
g us soigfgg faw =@ @R
wiwg ag adam faw aifw & @ R
W qar fas &g ead ag wengfer
g

oft e AT wrew : Tw ¥ A A
faoge fog § 1 wx ofgat A ¥
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T T HTAAF AT AT €@
# datgT fsar o o) war fafa gareq
%1 ug fawg® 3fg 7df ot 5 go fas =
garq wig ?

WEAR WEYAT : WIAT YAT & orvar §
o7 97 7T 77 fa ¥ faw w1 o gy
T @ 97 & qg ¥ wifgy fF ag arfec
& o1ar wgA § AR gW A w1f g
g g

o T qaE qRw (T ;o
Y e Maw A v3r 2 foax ga o
waifggt &Y a3 &0 g7 var war fy g
# 39 T & AEWFAIC § 91T I
# 3foz & v %7 a2 fadaw aifag foar
a1 g1 & A & ag T WA g fe 3w
aFEar Afi § 5O gwre w1y ak
37 ¥ At qfiads qraaF aud ar ¥
AHTF MY dNIT S g@ & &
wE a1 I fadaw W w40 A
&gt 1 qFAT !

SHRI S. KUNDU (Balasore) : I do not
want to repeat the points already made.
I welcome that there is a desire that a com-
prchensive Bill should be brought before
the House. I would like to have an assur-
ance from the hon Minister that in the
garb of bringing a comprehensive Bill this
should not be stopped or delayed further,
He should bring forward this Bill very soon
before the House.

SHRI JAGANATH RAO : There is no
the part of the Law Ministry at all. The
Bill was introduced in Rajya Sabha and it
was passed in December, 1969 and than
it came to this House. When it was dis-
cussed there were demands from Members
that it should go to a Select Committee and
a Seleet Committee was constituted with
Members of this House and also evidence
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was taken. In the meanwhile, 30 many
amendments were proposed with technically
did not come within the purview of the
amending Bill before the House, according
to rules. It has to satisfy the Rules of Pro-
cedure and if I am asked to proceed with
the amending Bill, I have no objection but
the point is this. Certain amendments were
proposed which technically do not come
within rules.

My predecessor Mr, Govinda Menon
made a statement before the Select Com-
mittee that he would withdraw this Bill
with leave of the House and then bring
forward a comprehensive Bill in the light
of the amendments with have come to
light. In March 1970 a committee was
appointed regarding legal aid and about
constitution of a fund and this is a wery
important suggestion which has come to
the Notice of the Select Committee. There-
fore we want to introduce that amendent
also, I can assure the House that 1 am
prepared to introduce the Bill in this
session and il possible, to refer it to a Joint
Select Committee of both the Houses.

MR. SPEAKER : It is going to be
referred once again ?

SHRI JAGANATH RAO : Yes, Sir.

both Housos, So many amendments have
come to light. I will introduce it within
this session.

MR. SPEAKER : All right. Now, the

question is =

““That this House recommends to Rajya
Sabha that Rajya Sabha do agree to
level being granted by this House
to withdraw the Bill further to amend
the Advocates Act 1961, which was
passed by Rajya Sabha on the 16th

December, 1968 and laid on the
Table of this House on the 18th
February, 1969".

The motion was adopted

MR. SPEAKER : We will now resume
the discussion that is already going on.
Shri Nageshwar Dwivedy, not here ; Shri
Krishnan not here. (Interrnptton). The
House stands adjourned for lunch. Even

SRAVANA 27, 1892 (S4AKA)

(2nd Amd.) Bill 258

if I do not say, we meet after one hour.
We meet at 2 0' clock.
12.58 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past Four-
teen of the Clock.

[MR. DEPUTY-SPEAKER tn the Chairl

SHRI JOYTIRMOY BASU (Diamond
Harbour) : 1 had given a calling-attention-
notice on the ultimatum given to the Durga-
pur workers by the management. But the
Lok Sabha Secretariat staff came and infor-
med me that it had been rejected, Would
you be so good enough as to ask Govern-
ment to make a statement whether they
want to stick to this ulmtimatum business
to the poor workers of Durgapur who are
fighting for their exstence or they will
withdraw that ultimatum and sit down to
negetiate and settle issues amicably ?

SHRI RANDHIR SINGH (Rohtak) :
But for God's sake, let him not exploit
them.

st wfy gaw (@ron) @ gerse
gleg, #sq wAW A T & fast &

® gwen A ag o & fw
frg® el awal ®1 T fyael o 3w
qRE & Ty § 1 15 ¥=AT *) Ay 95T w3

AU iERETH qguy Iy W

¥ wrar WA gfaars oigE &
e §, §xd3TE I7 Fq@ § ) sAg
g A & iz w7 g 5 4@ Amaw
TR ¥ GHAT AT AT YA W qgraar
¥ a1 ¥ ¥ 9nrar gfew A7 wT ¥q TA-
sH R M gafeqroma 1 sy ¥ ww 1
g ¥ wxgw & K ot oA

ga%mtn#:’lammwr(m
\ _

&t Tt g gAY ¥ A
i fafrezt arge =iz ¥ wg @
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[sit mfaryqea)

. aifeariyl fafreex wdler ¥ &
qgar FE®m & g7 N New § wew
T F =0 1 gz @R B@ F aval &
ager § 1wy wgt ag Y W@, W
g Azt grETar § | Ig 2w A qreefeEy
T T59T FT 9IW ¢

st aww fem< ot (SYar) @ Sqreaw
HAE\TT, 4g WG T2 F o EFATET w0
W@ § 39 ¥ Ve A wEfaa §
=gt o 7g M gTATT agET § A Ta-
g W WY wAU AT & gafag &
frazw wewr & g0 &1 qa ) faow
far sa

it Torefix fag : @it 2w & == wY
3 & 1 g el w1 @3 g

This is something very serious, Govern--
ment should take serious Notice of this. Let
the Parliamentary Affairs Ministry bring it to
the notice of Home Minister who should

make a statement. This mence has, to be
met effectively on a national basis,

Wt anwa Tag woang (fwe) : sor-
sger oY, A FadaT aF R FF wea q2o ¥
Y 1 Aniy gREAT } €W ¥ gAnt
qeg WY ¥ AW aga @ § oA
T AT FT AFAN GIF g@A
*T 1§ § T Koy qHT §f, ¥R
N wgrEar gy w1 W@ g g o ¥y
g Al T ) W Ty gEY §
fe s aft ocdt ot g AT & fase
qgt WA ®IE A3 GUE | I E A
1§ grart 7 Y W@ &) wiog & ey
¥ wrgA1 AT A7EA § fF wwa w1 419
FRw &, g % 5 33 wax A agA §
7 g8 7 a3f §7 F fyq gag freifen
fear |
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st fora wex wr (agad) @ Ineaw
wENT, TIT ¥ WAN A gR F@ A
2\ 99 arad § fr fed) srmate & gar-
fems afs fadifasre w1 amst Iamy
¥t @1 ATdY § @Y 9§ 43E ®) MF 2@y
wiar § 5 ag Ia1q @i aw afz wdfis
T A fr A gm oz ¥ qd e
T AT § A av 39 ) feddw dar
g gAT 2 1 A BY qzaAr ¥ “gfemq Aqa’
& ¥ ¥ gwre ITrAT Wvgr

MR. DEPUTY-SPEAKER : I think
he raised this point before the lunch recess
and it was settled.

ot forw @ W ;¥ Tw g Sifag
a1 & wgar Trgar g & 7z 77 smE
qg 417 9 W 9T I51% TE &Y elwy
q qg¥ wIEA A Wi fRar A ww
IBA FT WY g9 a1 wTF gier
gar | & 3 Aifeq fear gzar & €femq
A & faos ST gR 7z Ty 9y
&1 ater ag) fgar w7 w¥ wgr aar fw
ozt foer T &) ww o wr
WATT HIQAT g WA ¥ W AT @y
aY @z &Y ar wgw @ A sk fw
fadrife®rc 1 A a1 911 @ 7
& Alfq ¥ smaIT T WX E? mrg
5T 1 Fg fF ag a1 NEa g ?

MR. DEPUTY-SPEAKER : 1 do not
know what went on before the lunch recess.
1f he is referring to rule 225, he has got to
obtain the Speaker's permission even before
raising it here.

s} fra =7 w1 9g 39 A qeimE
aTE wrgfadeT & afed )

MR. DEPUTY-SPEAKER : The rule is
very clear. It says. ‘The Speaker, if he gives
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consent under rule 222......" [ do not know
whether he has given consent or not.

ot fvg wow ot : 3T &Y w& v af
wWads ¥ gr A wgfive s faar
agr § fr ag fadqifagra Y st T §
g qdteT ¥ qE 9T @ § @ 1@ F A
W g ? @ w wawa § 5 ag Yefae
g 7ar § AT gR g7 IS A @OAT

Fg

MR. DEPUTY-SPEAKER : 1 will
explain the procedure. Whenever a mem-
ber raises this question, the Speakar, before
doing anything, ascertains the position from
the editor. I think this has been followed
in every case,

SHRI SHIVA CHANDRA JHA : No,
Sir. In the past also it has happned, two
or three privilege motions were brought,
and the Members were allowed to stand up
in their seats and say whatever they wanted
to say. but in my case a communication
has been sent to ms= saying that the matter
has been accepted and the Editor has been
asked to explain, and that later when his
reply comes, it would be sent to me. This
is strange. The House would not know
what the issue was at all. When a privilege
issue is brought up, it should be allowed
to be raised here and the House should
know what it is about. The House should
also know that thz matter has been sent to
the Editor, and the reply when received,
should be communicated to the House.

MR. DEPUTY-SPEAKER : I think
that the matter will be brought up before
the House when the reply is received.

sft stq wwT @Rt (@A) ;&
T F (T FGIHTT & sqTT STHIGT
FAT g § FF 93 19 T § ededzc ¥
fe gare ¥ agi & F3z § Ioafafa &
OF JATT AcAT A gA AT WY wgr fs
wads &1 g1 FafAal wiew wfesam

Report of Ses. TC. 262
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gt gt fasrarege At § st qaral
I Fray 1.5 g § 5 gwne Wfama aw
xgr & afww AN § ..,

MR. DEPUTY-SPEAKER : This was
published in the Times of Indig. I think
Members know about it. Kindly send a
proper notice if you want to raise this
question, not in this way.

il TWrEATT et (9EAT) @ IS
AFRT, Wi ¥ ArGg & gearg qA w7
ST TR q1d B N Ramaragar g &
0ardg & AFG A ag & wANA
AT HAgT g M AR F wpqA Awba¥
¥gmea ¥ ORT EEE s QY
q% f&7 o1 1 720 FF 52T qqr W A0 E
faq & sr<q I6 aga vz § 1 @t 20
ada AW Fxgm feggaa &
TETIT HAT 2@S X FT I ®1 qAGS1 A7
a1 § arfs agf ggae T &1 Wi ®T-
| & F9 K 4N IgA F FraA Qo
A afRa @ e W 7 w1 @@
frsaar r wifga

14.13 hré

MOTIONS RE: REPORTS OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES
AND THE COMMITTEE ON
UNTOUCHABILITY—Contd.

ot ariae fpdd (vt @ge) : 3r-
saw AgvEd, ¥ wq &1 aga awd § 5
T A W AgAY 9T T YR H9A
fasTe THz $1A F1 H7g fzar

o ¥ §1f gag Adf fs 23 ad &
ager & a7 W gl ¥ grag qw-
el w1 gReATs gAweET A @
a% | ag ATAAE § AT sIFIAas oft
g ot ot & @qd fo@ TATs wigl
1 & §T§ TrEeNar §7 sgrf &1 daeT
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[t arreaT fe3ddt]

fear g1 37 & aegeqar fraror o g
A1 & Q1T K qAEAT ¢F G4 QT
@At qt | fET At & arr gw wwEAT
o3 fgaar sqia fear snar =ifgd ar saar
sa af) feaqr war o ofeorrw eaew ag
g1 Fs o ety &1 A agdy T
At e, fag & ax § wia 39 daz-
wax ¥ gw sy wfafafea & ooy &
T RE

mer at A faw EEARAs wat ®
foarar 97 & syuer A gfagrr o
A MEWMINTRA A afz g7 gwearE
1 WA A gur @ Al & S
ad afl v AfeT €T FaeqAl &
FIF WA T @ F7ar A eq faar qix
T 3mEt 3 ) wam wm fagralca
& FTT A ¥R Fa'sa) F7 WA 6aAT)
W awg § W@ Al &1 gmear ),
aig ferg gafan cxar € s,
g AEEY F GAEAT G WX Y UG
WIGT T M54 Y, gL UF quedr a9y fase
wq ¥ g9 gA7 gwmit ArAT Arf § 1 g
TF GAEAT ® GAAT & A A A ofe-
feafa dar @1 ok & fd sore @7 Y gaw

A wifgm 7 N 7§ av s guew
g % fo¥ faT ad a3 MY

gty gfaat # Te W smedy g2
N W@ UgAfas W@ 9T @F Y
gaga w1 afes fAdm, §9 ek
fami gwrsl ¥ g% gfea afafafece
far, dffa @it ot wfes & §,
gEfas @r § 97§ N fedlt & ot
AT AN IAS 39 a@ § & g

faw o @1 & fa@ ¥ 3a A afvT s
faw &t g0 feafa &1 61 GRNA-F1F
ven frew g% st W gwa ag

¢ fe ggi wifeqifiz & dma< ar fawra
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|/ ¥ qEET W TG AQAT €A GEAA
117 TEar Wt &, AqAl qF A7 A F,
af sy 1Y ¥ sgg 9T I A 37 I¥aT
gr g I Az A W T A} ag
wgT ¥ g & a1 2@ F e g 1 ITH
wifqs graa d&1 £ 461 § | anfus o
Y ®woar ¥ ARy fawr graed fegfy ot
I ag gUT ) 3@ ¥ N gy ayw
FarT T g 90T 1 W Fare ga
tag @ gaEm & agma W gfee
§ aga TA\TaTF G & 1 7w ol w@
1T ® wrAgHar § o graw § w2
g FI7 I3AT 1Y |

ggazEgi A wim A & fF ¥ @
ft 37 ®Y w17 (ar ¥ | G AT gAY
w18 9% aga Ifaq s &, AfeT gw 9w
afeaidt &1 qaT $@ a1 @ § forw W
AW T T9T AT 9T 1 o AT GCHCA
ATA qET F 47 & fBU w7 H 5w
|r &) fear w36t faedy 2w & gaa
TEIA R G 1 N I7F FgA §F af
¥y fagiv fadlg fear sa anfaq)
#, 37 Fl & IFEA T @@ |
ofemw ag gar o g @ Id
RFfF R AT A IF AT @Y | 5o
€T S N Aggfag anfa F amw ¥
gFIR IIX &, A IF g ¥ ST gha
sei ¥ At @y ¥ wdT w1 H, 7
N 5q AT IA NI A P W g

a3 adl g o7 w47 T fzar
oy ?

» Wi g AT9 YT F A afagy F any
9T Uwdiz Faw war f E A W W
T ¥4} AR T WY ! A S S
a1 §, agigt §, ag fody @w wifs A
aqdr g &1 e ww afa ¥ @
Tag 921 g § ok fet @ wifr
Faprg dar aff QX W awm N
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RFGAT A 9g¥ 9 T q &ry g
arfge | &fFa &) ofewdt adst & @
€ § 3d) W) g @ o wrAW W gH
% fet awg ¥ Sfag 7 mar @
awar |

wyafea anfaal & foa afagdy s
frar snar § 37 & aga & wnfaat @
& forr w1 ga1¥ wad qredt W, wyfaay @
quui a® ¥ #1§ Tw Agl §, w¢ Taf
g @ | Wi I ®1 A A Ao F 7
w2 1 99 7 @ s ifaar o § fo
% a1q g2 auil Sar saagiEaT & 1w
¥y & AT aTw TeawgHl Far gy 0§ §,
S A9 Y FX AAX § 3T H A WA
eaFgurMfea A F mMA § w7 ®
W QAT ¥ ot TRz dIr gy af &1 39
g s@ dfer § wgm s gew
1§ ATEYA IT 9T FIAT | A ARA §,
A qrT g9 § 3T 1 Ay wu§ WA
ag wifaai ¢z & gf &, 97 & anfania
qgi A gan & 1 gW A W1 TG 9FT, @0
sl gawr g, 98 & gmfes @ &
=y srfadi w1 #1€ IEF@ qUA yaf #
7gY a1y § 1 xa AvEew W A wigan § Mo
gaRt arewal § ag aHET £F qaS1q
fs wift @ex ¥ saafa wgi & gi, Wit @ex
wg ¥ A AT §W AR ®1 q9ST Hh
& gur 1 gafen difcas as @ 1 v
g Ag) ¢, &9 mfa &1 Ww & @
T ENT AR 4l TN ag w1 v Wy
aft @, 1@ awg # & T A 9F @
qg TR wgi G A ! gl aw@ & W
ga(r mfaat 347 sasr ex afawia gar,
fem a9 9T g1, fwT Wi ¥ g,
Tak e § ) 99 K17 g @ 9T
grraRg I A RA g fH xE &T A
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&tr dmifas an aifgfeas D0 @
gfezal &, <1 & &nf & & e A7 Ay
g & IAF! FIHA ST FT @V AT
=ifgd 1 e Xar foar nar @t & gwwar
g e oY amawgfaat dxr @tk § T 7z0
g aw g g g 1 mg M KAy
91 gu & 9 gAgEy G2 gar &, Dy
MATATE, F A FIF g7 A% T QA
wTaw, IAwr N aga wg fausw @
FITAT |

g% gaear Nfs anfas §, ag 0 qar
g € & quAt Yt anw &Y afefeafaai
FgF RN agraac g s
rfs & &8 w17 > @t N wifes
feafs amareaaar ase) § afrea sasd
feafa & witfs sgafaq mfadi & w3 aiy
g QU antme syaRqr ® G Ay
AT9M! a1 I 5 oF G WA AV F
fou o &% Aifes wgar ar1 ¥ ga
" F Af wd ¥ oW gt afa
sgaeqT 4t 39 § I GHG YIAF qTEqT
fear @ @ f& 17 a1 a¥7 aof fog a7
# S1q 1 gor 6T F1 W FT AT FS
H T8 dIg Y sgaeqr anat @ 1 oo
T A g1 FE smETar A qren
gl & ams a9y f a9 AR qwd
ITAFMFTQEIE | GTHARA T T ]
sHFRE I famFaa TN o 2gr
A AGAG FA M W@ § AR
¥ ®I1307 ¥ oF wsqacar &) feafy da1 )
HiggH@m & A9 @ g @
geaaafeqq I ¥ agl 97 a1 W@y § 1 A&
g=a % oF A€ 9gfa #ar smar o,
aqTe 1 G197 g ®q § oF suafeqa
T fEar ar aFar § 3T Ia Taar
41 ), %9 9T 0 AgEarA gar wrfg@
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% a9 a1 o wify & & aTw oF gar
TR BfFTpg @ N § fam
W1 e 1 gu o, Y wngd g o, Wi
wur 7Y a1 2 & 1 cawn qfonw ag g
¢ fw fo7 & ora qar &, ¥ fafa @ @)
0 § A% qw Tt o ar 7 §, ssay
asgl wisfkar {) 376) fas 7§ & @l
s afa Wt ¥ awac g gad
¥ & § faa & w93 §g 17 go
G & owa A ¥ e N wrem A w2
X E I o oA N @ @ ot
Lo aur o T fawaqiar 2
FTHIT &Y §F 07 9T a8RAT F§ fawie
wo wnfgh fr gT afare s 1€ 7 £
su1 573 & fou ¥ &1 Tar gar ge#)
fa¥r ot sua) Agar, suF $m ¥ gfed
%) @ gu IuE I9gH & | JaF fag
wiq Y @1q fEaY g@t 9 & A sgFEar
& T | GF AT a1 Igar I81 g,
FHAT GEAT IIT MQ AR gau qfearz
Arqresdl §7@1 @ AT T ¥ qIRU
o femsit 3@ A ¥ 5 ¥ T AN
AN A 7 Y, Qamre A 7 9 &
g gafam 0F saae & 9 F
EAIRETAA ¥FE g1 AT a8 Sy
T WAL €9 Gz 9FA, @ qamar
gfews § srea, faw o wtx ar gfeq
& 5 9N F@ A 9ar wr ;H,
foust zarar agY s @¥3ar) aw  qfk-
feafs @ &7 § gart qi93 a1 w1 &
@ 7€ § f5 ) nda § ag fafaa i 7
Y qar § & s fedY gwic & e
e wT W Far § v e ag fear ad
ot A g A § @ JERr w1 qy
agl ¢, I9% W19 gr A A R
ag $g¥ gU 3@ @ W § f5 mAa s
oY =7 § §rg WA FEAT AZAT R,
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farrard & |rg AN AH A g
2. ¥zA7 &0 wrzar @, IAN NE 90
agl famar § AT x@ ww 'y @A
war  afcws gfem a8t @t @ & e
g3foe it &, smiarera ¥ A dar A A
& w10 IEHT Fa17 7Y fae qrar § s
G867 7§ ¥ FTO7 ag FCEAEA AT ALY
¥ qraT § 1 AT g1 g qar gAr AT
zEareq 3 &Y @Y IS Y AT I qaAr
agl % arar § @) A% ¥g F T FA
arst wif 78 glar g 1

atfaw feafa St srgafan anfast
% 2, ag frat & fgdt g€ 2t & fofen
agT wifa & S ) TG F gIH F
g &z 9T sqiT frwAr wrgar g o
IAFY LSBT 4T ¥ FIAT g TSET Ar
W@ § 1 39% 9@ w1 97 7g), }f oA
a1 ¥ g fav Ax fedt & adta &
fedt & g2 & AX & ¢ AW T®
¥y § 1T 59 oAt & a1z Ia%1 geT wT
Zat & 37 & 1Y g3 WigS ;e A
§\ 3awr wif o wfafrfe 7 oifsgriz
aYe 7 # feeft wrdeast § @1 9% gw-
@A e e Al & ¥ gl
arfgat § 1 gz ara yEr @ R waw
qtaifadl & qraqz o g4 § § A e
4 wivar & 1+ 3 & aw S P TwF
I3 FT GTA TT Y ATAT ¥ A § )
TA9 avs agfam smq A fear mar
¥ 1 q&t gere @ aqr afewd®t fagre &
o ¥ ¥ FY wrd g ¥ wig wig &
&% gu & | IR dwr warT A A 0
a%dY § | ITHY AT B I ®) A
®)§ sara A4 fzar ar wgr 1 ¥ &€ w§
qie A% X § wqr § o< faar off §
gAFr 7 A agafeg wifaal ¥ qivw
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fwgr mar § sz A € Fvafaal ar sfz-
wfedi & 376 gare fsar na g aile
RO 3L F T Fao A F A @y
g1 3T gHa B G F AT @rE
sq1 fR&TA1 TIgar §

i 3 &1 H170FT FIFT F TS
¥ o wwr oar w@r g 1 wifzar ofr ge¥
for ariAT L@ 6 gfadal a1
qr w@ & o gfr & arg 1 am yfw
A & 1 F @ FTY W AT qEw
at & & fear war wfgy A aggfa
wifadt & & fga a9 & @@ QAT A&T
TR aF & fog gdta Agl §, I
HIAT AFA qAA & e wdla ar T &
wTg | gra g A qAed & feg SR
% 899 §37 ¥ foq qqr @97 feg $g9
g gset 430 $17 & foq g 94T a1
A% fre & wifgd &)< far wiqa &
faadt wrfgy 1 @19 & agi a5 g IH
3d wig § fasAr wifgd wigi I w @ §
& g% a1 I Ang 9T IAS! FHA fAwAY
arfgd | &9 AFT & 1S, T Gl &
fou a@a 2 &1 7 I8 AT AL T FE
sw1 3% X fam nar faw® ¥ sFw@-
qa® W9AT A1 fAAig #T % a1 &
anvwar § s ale IS M § 9961 aga
Tt § gwar s aFar § |

wa A ¥ [ g fs qwmd alk
9T QT F33191 Wi fs afd 991 &<
qg & T AT &) qrgar 7 § ME alc
few af<feafadi & €1 @ et A
frert & fog, g8 Aqd 1 @@ & fog
GagNwgmg 6 agfags gug @
T ta% foq wig fafg fasffe s @
g | FUF FA @ I fzarg e
g N IAM sEw Ifea fear
ATTAT | S wA g 9T g1 ¥
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Ia¥ aragy o ag gué @ ad i 4
g $3 T & @ T AW AFAIEr & a9
fa=rT 77 %Y Aramgwar &1 & aar
7 g f@ 249 X FE & foqy dum
¥ 9T IET ATYA |

Fag Nt Sgm gfe @ o w
WA # weEl WEATH W@ &1 AT
fasar Tfga N7 @6 agar Md e
qusn frae™ &1 7@ fear v
wifga

& a9t weqae @ g 6wy
g% §g IR %g1 & (B a8 f2ar

st q¥e o 1 (FA) : duge
BT W G3qee 69 €5ATy o
grafega afaazar 1 gw sat st Q@ §
T S F QT &7 A7 7AY AT ¥ W
WM IFTaTE? 7 fgsgram &
g® faafad & q § 1 W@ & whT Wy
&I 4 wrtzgrat a1 W a9 gepfa ®
49T g § 1 Hiqt ¥ 47 €9 2T § A
fear, aa3a® qi1q gre 99§ gan Al ww
% FANT A €741 grAq quq g1 I
WO & T AT QF GAA 14T, A) Sqyeqr
arg, ag g fgrgsl w1 o4Y | forr ot &
wiat Y zigar wNFC ST A ¥ g
®EV(Q | ITH AaTar qry A A6t Y 4
stet gl aTEl 9gw o a1 wial % wTy
% 9g® 91 1 fsglq qral &1 ar|ar -

WA W W JAT qgrel F arger

€AAAT X WKL ¥ Y arfenat §0
qg o 39 A1y WY @ gk Afew gw
& TIAIX gT 23 @18 R 70 §, I9% A0g
§ ot atw g agt A A zEAG zeT
slawf st} g waawr sy d
fe st M ¢axt wwear & wif gure
AN g1 1 WA W AR A e § N
qg¥ 4t | 7% €F ¥ &) qAfyr g fw 22
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[sft g7o §o RTN]

a® aw wiaw qEf ¥ g g @maa fwar
oYX A% FIT aX s@rad g7 7 60
few @ anfeatfagi o@ gfoml & sfa
aggufa a¢t fraend 1< gz@ & A
gy Wi g & feu & g fean
Haga ) dfama ¥ 3% fou 39 gland
& wE § 1 Wi glawid 3 A aa A
ar <@ & 1 wfawa & fd | § o Tga
s ase) fawiia & |

. w7 fawifmi & d1agE 59 R’
# gfeaal st sufearfadl €0 amifas
stz anfasw saear aga U I WA
ag arfaa far § fF aww J @ fawr-
fogl #) geedsz 7 fFar g S
fe s=q azeat 3 W &g &, ¥ famiw@
ol qga asgt §, AFAgM @ TIAFY
fe g5 greladas g glar g1 Qar
RIgA TEAT § fF ET & NAET-TA
¥ gfeo e sifkanfadl & sf@ A%
A, fig aggafa A ) & wWHE Uw
ILZLT AT E |

A t99 @7 § o g, 998 afgsax
@y ditgFign § | dqifs AT wAT §
AT FAAIT 41 gHeqr A FIF /A T
faafes a1 qrdfaa s fear g 9
& % |41 & om wifeg @ 1 Y g
gftaa st anfeaifaal 1 snfa® sygear
T g amif@ g SFd 99 qaw
&1 7§38 ArwA 31T ga ¢ A, fox
% Tig anfas qrea &, g37 3 &, afew
WY gas! afT &1 ¥ ¥ F—
ag anI, forasr gg ud o wdsq §,
aar x9q7g § fe arfenfaal &7 gfe-
wal ) St oA A SIFAH dr @
geraf@ g 7€ @, s aitqm fewmn
WAL, I GITWT W AT g w06 &
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foq @ 707 & waeit A F adfT
w1 g faar sfaq gamaen fo @t
2

faaar *t sxEarg S gar g, foradt
W gzedts a1 Nvazg a0 o §, 99
& fou st FagT W AA w1 FEA
@ qurr o1 afag s § 1 wANR
At s §1 N @ ¥ W A1
& Weaw ¥ o gad wea) I Sz @, M
qET SATRT ITMFE A IEH fod T
vFI 7 b gonfrafen sreamar aamm
qdt a1 qfesd qifvenia & @Y @rerdt
agl &Y aeHrT F s WX s
Famg et ar ga g A afaw a=ay
siaq sadld %37 7 wiiw qTT & fag
ggt o @ &, |Iw1T AN ®IT-GA0 AT
aF1T J1fz 3FT feeelt & ar@ qrg &l
gAY T ¥ aWA F1 {AAA wIA )
#feq afssw geRfea & wqifes fag
W & A @01 a9E fesr (uprooted) I
fagqifog o & ST ® I N
g1 ®1 &1 faqar agf &1

TP T 997 9gT & 959 #) €9
AT T HeAGT 9 & fow At AW
Yar & agi ot faemfal 1 &3 sgmar
AT § | WA T 9T ATAT 9T &Y fRg
g | A7 odad e § fr afedt qdq
s 7 serf & az qff andt ¥ ang
ge @uonfagi Y fea atg @@ ) wrw
¥ quer & s wigar g 5 @) anfa-
FrET AT A-ArfEmET Sy =t 7 ORaY
galfaafor Fiam@r qaw wid ¥ facar-
fag § Mq, IAHY FOHT F ¥ q@@Ar
g 3% "ig gg fear wgr a1 f& 398
3t & gz A @ oo, AT A
agf far aar 1 qFcF 37 oW} A
5% wat fear, 3fet 33 g1 95 o1
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- fegr fe ¥ A1 99 T ¥ fow o<
Y faezt qqT FTq | FTFIT A §
R qu ¥ arar —fs afeamd el
gt & & qrafa §1 9 3% fea)
7 sgamig qr famtT w1 5ew T &
¥ fegfa & gewe & foq ag sfaa a1
fsag 37 &l £ qmd F for A
sqEaIa 47 4 faa &1 gaay #3298
T £ Taadd 9 AT}

gaf9q FTHIT 0F FFA & AfA 7
qa=dt am & fs sriar feu ofsas
&2z 7 qréAT ga & graaE ¥ foq og
it sfas & & afwgmsass 9 A
faeqifya i, saqs TR N T@ A
g, 9% fou adla, w&m, foar &)
sggatg aife &1 QU graeTw A ®T
foar wrAw, g3 o% SAsy 9T wiwg
gl &) Jradr | awe § A gl fwar
WA & semwm & Aw Hag afw
gr@l # g J fagar sqar aafz fear,
faat fgas «1 atx fagar @ag fzar,
&I A IAFHT 9SG qIFE A gAEI
& gig @9 FT@!, a1 ATA gHIY RW FT
Wy axw war grar | wfew dar Agr
CEL

g% ®nar § fs ara ) aw @oee
AR g § 1 7z A7 S fet W
GFAEEA TS qE § ) @ WA F
qzedl ¥ AW I, Y gw 4+l & fog
dig 42 &1 gag fear qar § 1 7g aga
wqez w2fad $<@r § fy 9g geeTe THE-
U AL § | AF €AY wgAqw fawa
%1 feasq $1% % fow qafq gmg @
agl &ar wgdl 41

# gE1T A 98 JaEA AT wgar
g fo fag nfeardl @7 & & ammar g,
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a7} &) avqr aga wagtfar § 1 o
Srdrgaiz ¥ X H @@ ad @ @
&, a1 ger ¥ gg A N fifaw w
3 5 3awY gfrmiz &, e® o ¥, war
FIT0 Y 7 ¥q 9T H g AE ¥ Al A
N faare wwe frg §, we agug &
7 gy AT w3 | § S q7 gadz &7 fg-
madt g g, ¥fea § ag sgv wgar
£ 5 T a1 @1 57 fon &) @) § fs o
HIHIT FT 47, Faeq AT q7a1q 2fgea g,
IF F AF A A8 fawmar g

- fagre § wsgafa @rew 9w ar Ay
wed # sifgarfadl €1 a9 arfgg fasid
& graey ¥ 997 991 41

F FIYT FA1a0 T4 fawE @garc
snfzaifaal Y st 91T G Fgat @ ¥
garafa st 7E g, ag IR wfye
femg sngat 1 fagiT wew gRE o
&A17 g W SawEfaE ¥ v A
gFAT § 1 9aT GURIT ag AT wwdt § fw
w1q7 # 097 § g frax ¥ g
¥ Q9 %1, fomsr a% dzwiz fwar ?
AR AL qAT AFAT & 1 FAY wW Ak H
wrRIT WA g §, e gw Ay §
fe w ag s mifie & § amg, @
avgr § | vl 7 wifs oty 2w @Al W
§ | ag wifears, ag gfcam oA anrg
3T €W W1 W@ E AT A awwy §
fe sme gark 3w F a8 s o7 @)
@ @ AT A @ 1 AN a1 a7 Ay
EoT® fag g Adl § 1w aw ggt
g AW § wore ) T Y ag gwl Rw
¥ oree @@ wdw 1 Bfew agi O e
@ §, Y aa® & O § gAan ar
gEU oTU A & | 4 Wigd § fw mfig
AR OHT § AT ®T ST KT | &t
T & g7 7% %07 g § fw wry
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[sit g0 §o B1AY)

WY @Hg @Y gu AIw gAw wfa oA
fawra & fag wifes oftada 1@ wic
fatagrd & N wfgsre gak §, s § A%
IEH AN HFT 8 ¥ A qaw §
s g, enfeareY &, gfeww g, 9@
foudt wify & A0, ag Mg T AW A
GUIATE @1 %7 § W EAE | &) @
T 763 § | g @ TAw Y S qurar-
A7 Y W FIAT A9E g T 0w G
g agfaman & wimas i ¢ ag
gmifas 7 Afas wifea &, gas a9 A&
adf wed § | Y &g Sar ar 5 G
& U ¥ &3 YA T g § & 9w
sl @y N ar fis gt asr &
st wel) geor g g Afw g ?
sy aga @ TS ¥ AGET wiqw
e € ST urw o7 F o faw Afeqe-
ar & 1 g=9F TgUf § 3 A9 A1FA A
arga gim fs A qad & S 77 F9z
uta ) sifeew v7 @ § 1 77 I97 o
Mg T WIE aT A WY, @I T WEF
¥z aiT iz, @a fegd sfy & S\, s
gheo atx afzandl §, ag == 2w+t
FIEHTT &) TS TFEATAT 15 § | 9
wg ar 7 9E ag v sl 3

3Iqreqer wgEd, A w@r v ox
sfadeal & € fawmfed ased &
& wigm fs w7 fawfd o a=y
Tryynm | feegE @ ®1a @
U W FFT ST WE, T X W
ATETT KT W & 1 BT &Y g 0 M
Tz sarx wwifafafedt § 1 anfeardt
Wl & gsaeq § & wg w@r 9 fv wfawa
¥ gy w §g afast s g
#fea w1 usgms mfwaifasl & graey
# wrf fadg ar afew foar adf . waar
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21 w9 i garwT | efam 1 anfe-
Tifgdl & weaw w1 11 Hw Fw ad)
g ] 1 OF WIAANT @RRT A %@ 97 fE
fofiafes mignfidia &Y ot fidlé § 3w
#wgraar & f& wrgwer § qgré e
F1fgq 1 gmR anfaafaal &Y aqa) sar
¥ T a8l T T O T Rw F anfzx-
Tifaal &t swqdt wor gt &l &1 gAY
AYAT gEgar 4 | gy srefeas fag
R & @A ¥ ande & f5 mifeaifaai o)
AT Fgwrar # foen 3 ;fga | A
AT % fafrafes migAHw &
fealE o 2@ & 1| Fmw, fagz, 1 3dar
% st f& anfearfaal 8 dear e g
agh &7 AT USHI ¥ TH gravg H ognE
featd agf até § 1 QT ga ¥ A7 w2y
# t § 1 5T% atwel & g e 2@
aY 3a¥ facgs &% odd ) waf ? g\
fag 5 agt &1 g, agi 1 woma
AT IF AT AT A g7 TN W
qifdt 1 a@@ § ¥ cast aff wad §
AR T AN @Ay § o fawgw sa
fasdfafes § 1@ & quar § 6 caad
T zad @ ? WO F wdeq § afea
% w1 F17 ¥ | A% a7 awwd ¥ afeg,
fag wamd szawar, fag waa %
aftg ¥ geoliie s @A § ww any
A& TG A ARY 1 A WA qw g ww
7 WA A WA 9FA ) sy gy
|1 a1 o1 2w ¥ 9 amew 7 any
gt §, g ¥ fadlg @\t itz gemqear
it | gfead Al anfeardt qar fagwr
F1fd & & g9 3w § w7 afe7 g9 ¥
S A Il & A A9FT  FHAT AT )
fqgw g ¥ive ot & & ¥ aw
gifenat @t ghadl & seqia N T
Q@ § W AT Ao Sfade A ooy
wl o7 ofww d&ar & omg § 7 e
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w17 41T § Taw fog ? s gfcaral o
uifgarfaat &1 Feamr sear w@d & alx
gfrat Y ag frarar argy § aY anfeame
argfma & ¥ feedt safdd &Y srew
fafazez qar & | w1 w9y 3z Hm
7@

Xagsgmwgar g fe gt dar
qI3q aAWEr & IAg & Afy
g £7d § AfFr § wg71 ¢ fw o
RIAT A g Mg ¥ ¥ oF SN
T71 #T TG § | gEife wrwe qur 39y
g AN INFTAI AT AT X AT F
wgr fr arfegrel gfeom aar arg fog#r
aifaat sgimr dewr ¥ §, g ag
gy § 0% agi oF wor UG §, TF
v  wEE sy &1 famiv g |
e aEiNamIgtw 2 Tew
Wz ¥ T8 ® HEUAT e § I wgAr
aEAr g f5 M@ aF N9 FTT WA
oq Aff QT aq a%F agh F AN AN
gafa adi gt 1 wifs ga & 22 @1
% 3G R A A UST T WIEIT IT ¥
At gggyfa @dl § 7 ¥ W gL
g MgT w1 oF feafaer a9 Wiy )
Frer agh UF w@YE a4 g€} | Ww 73
s fraggaroweee @ M § &
gL O® T Y FIT TIT F ICEATET
ardt § | afed & sgan g7 fw ang fafir-
fezw ¥2 qA1d §, G 1 2z a7 §,
sqr afecfEbar SE F1 ¢ 7 wgi 9 fe
aifas, dfamfes i gz ase & aew
g 7T & Afezfedas @ agi & faq
3@ T ®Y A AT WA A g ¥ A
e gz a7l § F F ¥ig FWT USA
g e I L A gEEF T W E fw
a1y ®r Ay qgriagqer @ 7 gEd WAl
7g) § f& g gAICr QT ST wTEd §
wil fs gg @7 ¥ aga vara sgfas &7
o farww € feds & fog sz
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fefezmmrgana & foq 3gi amu Juow
2 =ff ¥ g7 NF wi’M, gwlor gart
uwafaw o sifas getms w) ga w2
g FT @A T & 1 K wgAr Agan
g fs ag ofar qeacofoa § 1 sae s
Fusflr gfeesmr ¥ 3w &7 N Ay
agf &Y Y srrg wY sar v g
Arge gt wifge f @aT agi & & ot
aga ey § I A Ao ¥ aq A
TIC T AT TIGU g7 Y FAAT T IE
7% EY awdt 7y a6 agt § Ww0 & fag
#1q 937 wir@er sy w1 famfor agf
®T0 | @7 ¢FF IT F geafy M aff
T & i aag 74 v fe R frgema
&Y srfas wrfa, gxfegaargie alsta-
fos gafa &6 amdft | wig & aga aw
qar g | ALY g aray § fw
agt & ST a9y wifew gfawrd & fag
g adf ar ag w7 A w@qr griy ) &
qgar § & #ar ag fpgam &t g

“wY airar dar @ fr szt g @rIw awer

%Y {1 X7 w6 Ay € farer S § oapt
arg wreaey arfagt & sfy wafar Ay
sqara §, a9 fefenfrags a2 & o v
g2?

q1w AT FIEA ¥ QA A g
T GIRIT ), WIE UST W FYE ),
T agr & wed) & ot @Rt @ ff
e §, & gm fe ang anfrarfaa) od
gheAl & /g Sum € gaegey g3
AR ST AT A gRT Moy faer §,
TN T FF W gU KT | FIRIT F A5y
®1 N aggEq gqq wrawt faer §, wrg ag
arFeT 1 &1 f& aady @A @
faeadY §, aF ar & A7 #1 TC MY
ag T & o94Y oF Q7 w1 forear §
WA ¥ 953 W | 67 FT &, @

LR R R LR LR ORI
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2o & | AN IWfa §T aFN | JW
OE Y T o1d 37 S A wsi gw
% 2 § O Wi &Y st & 90 AW
& g o Ay qaw & ¥, faaw szar
EATXT ATIHT FIFT 67 & | §@ WA
®TC ST Adt fear war @Y @t AESR
femizigsg 91 §1 @ §, dT dw AT W
g ®RT g & ¥ oy od @ §, s
& fF gardt g ¥ A@T IW 9T AR
g o< fas sndag & & fog adl
afer Y9 &% ®7F & T *Ew T |
¥ H19 I FIF IO a1 ¥ AT ;Y
wAaT ek Y W

SHRI DINKAR DESAI (Kanara) : Mr.
Deputy-Speaker, Sir, this problem of the
Bcheduled Castes and Scheduled Tribes
people is a very vast problem and I would
like to confine myself to deal with only two
very important aspects of this question,
namely, education first, and then the land
problem. These two, to my mind, are the
most important aspects of the problem
affecting these unfortunate people.

Sir, even the cemmissioner for
Scheduled Castes and Scheduled Tribes
in his latest Report admits the fact that
very little progress has been made with
regard to these people. I would like to
read out the quotation. He says :

“The key to the upliftment of all
backward classes lies in thé field of
education. In spite of the advance
made during the last 17 years it must
however be confessed that the
progress registered is too small in

comparison with what should or
could have been done.”
This is a clear indication of not only

failure, but of condemnation of the educa-
tional policy of the Government of India
and the State Governments. He himself
clearly admits that wery little progress
has been made with regard to these peoaple
compared to the general progress all over
the country, This quotation clearly shows
that these people, scheduled castes and
tribes have been discriminated by the
‘Governments both at the ‘Centre and at
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State levels in the field of education. And,
all this has happened because the Govern-
ment has not tried to solve to problem
in an honest way. Unless Government
takes greater care and tries to solve the
problem in an honest way, this problem of
education of these people can never be
solved.

Sir, the ordinary schools and the ordi-
nary schools facilities do not help
these poor people very much, because
I have seen this with my own eyes in my
own constituency. The Harijans who
are living there are not only poor, but they
are hungry. Poverly is not the problem
with regard 1o these people; the gquestion
is of hunger. they don't get even one full
meal a day and that is the reason why
they can’t - afford to send their children to
chools. Unless you give those childern at least
one fullmid day meal a day they cannot afford
to send their children to school. After three
five year plans, and three one year plan and
the fourth plan is now running, we find
that the condition of these unforiunate peo-
ple has not improved at all in my district.

So, I would suggest, if you are to be
really honest and sincere to give education
you must give them a
full midday meal, because, that is an in-
ducement to these people to send their
children to schools. They prefer to keep
their children at home because they do some
little odd jobs for them—they go outto
collect the cattle dung and that becomes an
earning for them, whereas if they send
these children to school, they cannot get
that earning. Everybody will be starving,
This I have scen in my own constituency,
Therefore, you must give them mid-day
meal to solve this problem. It is no use
starting a school and asking these people to
send their children to school.

In the report it is stated that some
States are giving midday meals, For ins-
tance, Tamil Nadu and Kerala. It is stated
in the Report that only 6 paise was sanctio-
ped per mid-day meal in Tamil Nadu, In
Kerala, it is § paise. This is in the Report it-
self. It is not from my imagination. It is
impossible to give a meal with 5 paise or
6 paise. I do not know what kind of meal
you can have in these days of high prices,
for 5 paise and 6 paise. This is again
a dishonest way of doing things. If we



281 Reports of

say that we are providing mid-day meals at
five or six paise per child, the world will
simply laugh at us, Apnd yet, these facts
are mentioned in our reports.

My second suggestion would bc that be-
sides mid-day meals, we must give these
children clothing also, because they are
naked. 1 have seen in my own constituency
that they have not even got a shirt to
wear. So, how could they go to schools ?
It is impossible, So, we shall have to give

them clothing also. Then, we must give
them books, stationery, slates etc. Then
only it can be called free education. Free

education does not mean only that we do
not charge fees, That is not free education
with regard to these poor people. But has
the Government done this during the last
23 years ? Nothing has been done in that

regard.
st TREwE e (TTaEe)  Bfew
ez a1 T dear

SHRI DINKAR DESAI : The radio
can say anything it likes. But is there any
reality behind it ?

Then, there is the question of ashram
schools, That is a good scheme. But how
many ashram schools are there all over
India in the trible areas 7 Without these
ashram schools, in the isolated arcas which
are in the forest, it is impossible to bring
these children to schools, Sir, my district
is a forest district, and 82 per cent of the
total arca of it consists of forests. There
are villages with just three or four houses
in each. Surely, we cannol have a schools
there for four children or three children.
Instead of that, we could collect these
children in a central village in ashram
school and feed them there and give them
education. The conception of an ashram
school is a very good conception, but un-
fortunately, these ashram schools have not
been started on a large-scale. There are
‘wery few ashram schools in the whole coun-
try. 1 would suggest that as far as the tri-
bal arcas are concerned, there must be
ashram schools all over.

There are also very many isolated and
small villages where the Harijans live. For
the benefit of the children in those villages,
we must bave residential schools. That
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means that we must have these children
live in the hostels, feed them properly and
educate them properly. Uniless we have the
system of ashram schools and residential
schools, their, condition cannot improve., I
am not confining myself at this stage only
to Scheduled Castes and Scheduled Tribes
but to other people who are also as poor
as these people. When mid-day snacks are
given in any particular school to the Sche-
duled Castes and Scheduled Tribes children,
we must include those children also who
are suffering from hunger, irrespective of
their caste,

The attitude of our Governments is so
callous, the Central Government being in-
cluded in this list. There aré¢ Central
schools started by the Central Government
with the idea that they should be model
schools for State Governments and volun-
tary agencies to copy. According to the
latest report of the Commissioner for Sche-
duled Castes and Scheduled Tribes, There
were 188 Central schools, What is the
treatment given to Harijan children in these
schools 7 They have been completely neg-
lected. The commissioner says in his
latest report :

“*About 118 Central schools function-
ing through the Central Schools Or-
ganisation, Ministry of Education,
are imparting education up to the
higher Secondary level. In the re-
cent past, complaints were recoived
that in many of these schools, the
cases of Scheduled Caste and Sche-
duled Tribe students were not consi-
dered sympathetically. From the
data collected about the enrolment
position, it appears that the position
was disappointing and the number
of students belonging to these cate-
gories was almost negligible in the
secondary stage of education. It is
felt that until and unless specific re-
sorvation is prescribed for students
of these categories, the position will
not improve in the immediate
future."

This is another condemnation of the
Government of India. | am very serry
that the Education Minister is not present
during this dehate, but 1 hope that the hoa,
Mipister present bere will convey this Te-
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mark to the Education Minister. It
very serious matter, This clearly shows
this : take the Central Government, take
any State Government, take the government
of any political party today, these people
are completely neglected.

15 hrs.

SHRI RAM SWARUFP VIDYARTHI
(Karol Bagh) : Except the Jana Sangh
‘Government in Delhi.

SHRI DINKAR DESAI: I do not
know about Delhi, not being acquainted
with conditions here,

But I have made a study of these reports
and this is my impression—I am sure many
any of my colleagues will share this impres-
sion

Then take girls, education, Government
claim to take special interest in it, because
it is more important, because when  the
girl is educated and when she becomes a
mother, she would like her children tv be
educated, So the furture mother should be
first educated. By reason of this special
interest, the Government of India give grants
to Siate Governments. Grants arc given for
the construction of hostels, What is the fact
of these hostels 7 There is a paragraph in
the lawest report of the Commissioner. I
would read i,

“Though the Government of India have
been sanctioning grants for this
scheme from vyear to year, it is
observed that necessary details re-
grading the number of hostels const-
ructed and expenditure incurred there-
on have not been made available by
the States......

this is & matter of scheme—

“It is also not known whether these
institutions are functioning satisfacto-
rily"—

that is, the girls’ hostels—

“and whether the extent of benefit deri-
ved by the Scheduled Castes and Sche-
duled Tribes siudents is adequate’”.

This is another condemnation of the
State Governments and the Government of
India. It is the duty of the latter to force
the former to informe them as to how the
money was spent, whether the hostels were
construcled and how they are functioning.
But the Government of India keep quite
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for wvarious reasons, including political.
If a State Government does not make a
report, the Central Government should not
give grant for the next year. But the Cent-
ral Government do give grant next year
and only inform the Commissioner that
they do not receive any information whether
the money was spent at all or not. This is a
fraud on the funds of the Government of
India by the State Governments. Such =
fraud should not be tolerated.

I have made certain suggestions for the
improvement of the education of these
children, and for the spread of education
also. In the first place, you must bring
every child to school and than go on im-
proving education. It is easy for me to
make a speech like this here ; it does not
cost any money. It is easy also for Govern-
ment to appoint committees. It costs little
money. Except in the sense that Parliament
costs money, my making a speech here does
not cost any money except the charges for
prnting it in the debates tomorrow. But
in order to put into practice the wvarious
suggestions [ have made, the Government
must come forward for spending adequate
amount of money, Finance is the most im-
portant, Today educational problems are
not properly solved in this country mainly
because the Government of India practically
spend nothing on education. This I had
occasion to show when 1 spoke two years ago
on the Demands for Grants of the of
Education Ministry. In our education bud-
get, you will find a provision of about
Rs. 100 crores out of a total budget of more
than Rs. 3,500 crores. But of these Rs. 10
crores, only about Rs. 25 crores is spent
on education proper ; the other porlion is
spent on museums, the archeological depart-
ment, map-making etc. | do not say they
are unimportant, but it is not education
proper. So the Government of India prac-
tically do not spend anything on education,
including primary education, inspite of the
fact that there is mention in tho Directive
Principles of our Constitution that it is the
duty of the Government to make every child
educated within ten or 15 years, I forget...

SHRI SEZHIYAN (Kumbakonam) :
They have also forgotien.

SHRI DINKAR DESAI : .._..after the
Constitution came into operation. Eighteen
years are over, whatis the result? The
result is that today—~I have calculated—25
per cent of the total number of students, not
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of Harijans but of all castes, of school-going
age are loitering in the streets in ignorance.
And if any body is to be blamed most for
this, it is the Central Government because
the Central Government does not spend any
money on education. It is batter they
abolish the Education Ministry insiead of
deceiving the nation like this. This is the
crux of the whole problem. The Govern-
ment of India must spent money.

I know why this is happening. It is due
to the policy that we inherited from the
old British Government, The old British
Governmenti which was not a national Go-
vernment, was not interested in our edu-
cation, that is why they gave that responsi-
bility to the State Governmeats which
did not have sufficient money with them.
Weo are following the same policy of the
British Government, as if our Central Go-
vernment js a foreign Government,
not interested in the education of our child-
ren,

Today the States do not have sufficient
money for educating every child. Kerala
spends about 40 per cent of its total revenue
on education, Tamil Nadu spends about
35 per cent and Mysore about 22 per cent,
but it is not enough. So, if you leave this
matter only to the States, the problem of
problem in this country—I am particularly
referring 1o the primary educaiion—will
never be solved. So, | would like to make a
request to the Central Government that they
must give at least 50 per cent of the total
cost to the State Governments for primary
education of all the children. The only the
Scheduled Castes and Scheduled Tribes
children will be in a position 10 get educa-
tion. If you leave this matter to the
States alone, it will not be possible.

Then, I would like to say something
about the land problem. Today we are
blaming those persons and parties who have
supported the land grab movement, but
how long will ths poor people wait 7 They
have waited for nearly a quarter of a cen-
tury., Laod was promised to thess poor
people, but was it given 7 No. When land
is mot given to the Jandless, ceriainly there
are bound to be movements of this type.
I would like particularly the Prime Minister
to make a note of this.

Whenever land is given, you will find
in the reports that 80 many acres have been
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given in a particular State to the Scheduled
Castes and Scheduled Tribes, but what
kind of land ? It isall waste land, un-
productive land. Land which cannot pro-
duce any thing is given to these poor peo-
ple. Sometimes 1 have seen that land is
given to these people near the burning ghat
in the village or town, which is useless land
which is not at all fertile. So, I would
suggest that fertile land should be given to
them. There are big-estates, they must be
fragmented and given to these people.

I come from coastal Mysore area, and
I have seen with my own eyes in my
district that there are rich cocoanut
gardens, and under those cocoanut trees there
have been huts of Harijans for centuries,
but the land does not belong to them.
The cococanut gardens do not belong to
these people, they belong to the landlord
who sometimes stays in that village, and
is sometimes an absentce landlord. My
‘suggestion would be that all this Jand
should be acquired by Government and
distributed to the people who have been
living there for conturies.

This is a pathetic tale. What is the
use of giving waste land to these people?
And Government takes pride in it
Thousands  of acres of  wasteland
are given (o these poor people. It isa
matter of shame that uneconomic land
had been given to these persons. They
must give them fertile land, There are
big estates, Why do they not acquire
those lands and give 1o these poor people
that is the way to solve land problem.

Then there is the question of house
sites. The poor people have not even
got house sites, leave alone houses. 1
have seen with my own eyes in coastal
Mysore that the Harijans are living in
the lands of the landlord as serfs. They
must always be at the beck and call of
the landlord because they live in huts
which are in the gardens of the landlords.
They are not houses; they are really small
huts, If they do not 8o what the land-
lord say their huts my be destroyed by
him. The land belongs to the landlords
and thesz huts had been constructed by
the poor Harijans. In this big report on
uniquchability, about 400 or 500 pages,
a buiky report, there is reference to their
economic conditions. The report says
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[Shri Dinkar Desai]

that only 6 per cent of the people got house
gites all these years at this rate, it will take
a century or more to give house sites to all
the Harijans. That means it will never
happen; nobody knows what is going to
bappen after a century.

Many foreign countries will be sur-
prised to learn that there is some kind of
slavery in this country even today; I will
call it serfdom. In the report it is
called bonded labour. But it is not labour,
it is savery or serfdom. There is a whole
chapter on it. This system has been
going on for a long time and is still preva-
lent in more than ten States as mentioned
in the report. What is bonded labour?
Suppose a poor man has no money for
the marriage of his son or daughter,
particularly a son and he needs money
to feed his relatioms, elc. he goes to a
money lander or landlord and asks him
to give Rs.100 or Rs.50. That ma nobliges’
him. Then the poor fellow is unable
to repay it at any time and as long as it
is not repaid, it is the custom that he
must go and work in his fields. The
systen is called Kamoti in South Bihar,
Jotha in Mysore, Hal in Gujurat and Hari
Begari in some other places. That shows
that the system was windly prevalent,
It is a matter of shame for us that in free
India we have not lakhs of person’s who
are slaves in this way. The Government of
India and the state Governments should take
stringent measures. They must see to it that
this slavery sysiem is abolished in this
country.

15.20 hrs.
[SHRI SHRI CHAND GOYAL in the Chair]

Then 1 would like to refer to the
recommendation made by the Dhebar
Commission. There is no dearth of
Commissions in this country. The Dhe-
bar Commission was appointed some ycars
ago for improving the condition of the
tribal people but nothing has been done.
The recommendations are in cold storage.
This fact is mentioned in the report, The
latest report of the Commissioner for
Scheduled Castes and Scheduled Tribes men-
tions this fact, The Dhebar Commission made
& very vlaucable recommeadation. The tribal
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people are losing their land and they have
lost their land, and in order to prevent
the alienation of ,he land of the trible
people, the Dhebar Commission made
certain very good recommendations, and
though the Commission was appoined
some Years ago, their recommendations

are still in cold storage. This is again
a matter of shame. I am not exaggera-
ling.

1 do not want to take all the time
that is alloitted to my party, because 1
would like Mr. Krishna to speak later oa,
Today he is not present. Tomorrow he
will speak, That is why 1 do not want
to take more time. ([nterruption) Our
parly’s time is still available. So, he
will also speak oan behall or our party. 1
do not want to take the full time allotted
to my party.

1 would now like to summarise what 1
have said. Tine crux of the probiem is that
there is no real inicrese either in the Cen-
tral Government or in the State Govern-
menis for improving the condition of these
peopie. If the Goveroment of lodia and
the Siale Governm:nts are really honest to
solve the problem of these poor people,—I
would say ihese unforiunawc people—they
must spend more mooey and aiso it 15 Do
use just appointing Commusions aod Com-
miltees and making speeches and having
debares, How many deoales have we bad
over s ?

There is another instance to show how
Government is Lreating this subject. All
the reports for the last three years have
been combined. Toe reporis were not dis-
cussed tor three years, and after a lot of
agilauon in this House, this debate has come
abour. This isell 15 a matter ol shame.
The Consutuwion bas made a special pro-
vision that every year, he Coululissiuner
for Scheduled Casies and Scheduled Tribes,
must submit a report to the Fresident
through the Munistry concerned, bui ihat
report was not discussed in this House for
the last three years, That 1s & reflection an
the Ministry. They are pot inweresied; thoy
think this 15 ummporiaat, and now we are
discussing all the three reports at one time.
This is another instance to show how the
Ceniral Government is completely negloc-
ting this problem,
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Ido not want to say anything more. I
hope that the Government will take this
problem more seriously and will spend ade-
quate amounts of money not only from the
Central exchequer but will also give a
directive to State Governments as to what
can be donme. The Central Government
can issue a circular to every State Govern-
ment that if they spend more on the Sche-
duled Castes and Scheduled Tribes on edu-
cation and other amenities, the Government
of India will bear a certain proportion of
that expenditure, and that will give an
inducement to the State Governments to
spend more amounts for this subject. This
must be dome.

I have nothing more to add. I thank
you for giving me this much of time to
speak on this problem.

it garom (Ferfear): ewefa a@y,
atfenfagt, gfeadi, @msc @t wage
X q1F § feam § 3a% 3y ¥ fege @
B, Y AR ¥ g e of,
Ay & a1f fad 78, Mar &) 39-
frag # it foet o€, dfFr a7 Fr w1d &
s H e w1 wfgw T ) &
xar fear srar A ag A gy 73> &
T ardt ) Fy @ foad Fare &
et & ag 7ga  EmTARETd & YW I #T
dar7 € a7t &, 3q # gAY wwenfiay
Yt aifaa) w ava g oot 8, afwa &
Wi & ArsgA ¥ q@AT Argar § v Awe-
fararg & weaed o oY ard Aeadd @1U FEY
wrdt § a7 w7 37 qT gwg  fwar sar
t? mmifas st 1 o anfow
sy, e wivd F oy aw T At
stea fadd )« gwd fog gu =g
e faem T A &1

% g Ay & § feqm,
& TIAEAT §T AT €7 AT F
9% % gMA |
kgage &g fema
& wo faa iy ¥t 71 VT ena
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& adinra, & wfeey, & g gu,
% g wrorg
§ R & A% a8,
fra 1 qigg fra ¥ qurs
% & gw w3
I AL &1 FFOAT FAOS
& gt A Gferare,

. & wgt 418 grrna

A 8 7 ¥4 q3
gAY I AT iy Ry
¥ Fil 7t 2 0
o w13t faay g faar
@y gg w1 dfaw,
& 52 ¥ war oty awr
QrETSqqIT FY grar 9%
£+t ) @ s
&g age K foam

TR AT ¥ ¥ FAN A
g At Ear 7 22 @e % sow
Frorarg qg, T qard | Gar age A
aq e, ®q, TrEE Aifz ¥ aasw faey
¢ 1 sftax ¥ o oA Jar wwer feT
22 g1@ 989 Y w19 Erw FArk 97 e
FqA w @A 978 F7 q107 GBS fwar
a1 | Fra Ify gEN AT 95 W
¥ anw ¥ ag qfr ged aATRrew A
¥ afer gfer sne2toa § 1 9zt T aY
oz § fr qadl & woffr ax A Feamr
a1 ghcor o go &, 97 what & fog
w@f Noag aff & ¥ cde W@y
¥ 1 gfc &7 adt grerg @ @7 22 ferat-
feqi s g geas S Qa1 form &
& & Todiw geww wrar § af W
S Ar< T &1 g grew gfadt @
g1

forer 9T AT g 97 131
ag oA A0 g, A}
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[+ gerew]
R qg W 7T JHIA AGY,
gqdY gfrar ¥ , A€ ¢
LG CURCIR SR
59 wTY S99 ¥ quy
Nw N T Fiwd XD g
w3 Sfsmr |Yaw & fag &t
arar 1 5T w7
o AT UF TAT FT
€ wE AY qrged A AT wPA
¥ 7 1A &z 7 frear agi q@Ar
F9 ¥ Fgaa &
T ¥W Wg AT FWIN AGAT qARA
i fasfam @
a0 TE IH F aTeT AQ AgTW
¥ T d61 ¥ g
&= qFh AT §) 9 §
TS HT A7 FU AFT AR
wafeg g7 o anE §
Y AAZT & arwa AgTd
adft & Ja qrar ¢, | AN R
€9 gfAar & gedme &1
<19} #¥ 3N
A T o1 AT JHF A,
A glFar & §, 3 &

¥ gwwarg f& mmifas srard
T IFE FY W9 Hifaw s gH
gt faw awdr &, swed fafwd aar
faar 1T | OF TF @1q €Y T F 198
§ sl A awes Y Q1Y | AraT
¥ AT gAEAE 7T @ § AT 3T wIg
Wt 73 @ & Afea e 2@ fr ghoom
famfaqt & fog ot exraifas M wfo g
Fg Fa foeq #Y 71, 91 FIFT W
et & A glaa faardl w3 §, sa8)
oY Agx famdl &1, 3@ & & @ afeada
agl gar & 1 ad oha gaFr Al D g,
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15, 20 aT 35-40 1| §or¥ @y @ &
Ia% o afcada & g% ¢ gfew gt
&1 AT W wOw =gA 24 Tfgd

AT WY & FAATEAT A G
DY 91 9§ Ffwa WA gg W §
BAT § | FIT AT I EAT A TEL AT
Fa< DTF

AT T &Y A9 6 T g% I O
wfaura # oY ag e sugeqr wv & af
e ghaal & xwy Awfar gudus
el widady | ¥fFT gar ang¥ gaFY ¥ER
! wfgw 7 § f5 sa6 T ES
famar & ar =} fasar & ? 32 79 arey,
ggi & aq ¥ Sifad | ox agt § g7
war AEY a5y & Y AT SN ¥ W Ay
gaar a%d § | & gww § foay
Y § sar SAer denr faeifer s
gag gl &1 Y g3t qrea §, g
ST T@ AT § | FA I HOE F gfe-
o Afangs ¥ fo o ¥ 7 S gt @
g Al F o § A arge gw wav w4 7

29w § g f6e s ag w
wiar g 6 ga &1 geaw €olifroc ad
famd &, wazx A fasd §1 i 2@y
of fom ot s 3 5 #1E @Raw
#fedez 7 forer | ag faegs g2 wa
¢ wid 77 8 A & fao o) fem
fear sar § e g2aw fifsde adf faor
wafs gdY F9 F &7 Y q9g A
o it gw aeyed €, efom € wigF
A & fou st adff frs @ § 1 gark
FZTAT I FHAT FT K7 @ ¥ Af
fas @ &1 g% o SMfgar § aw A
arefY & 1 3731 war 91 5 whal ¥ a=-
®T1Z Ii9 &Y TIAT 1T TH FAIT TIGT §T
&) qre aTATfas wifea & Tgd @Y, wae
wfraf & AT AL AT G gy
g, gfeadl w1 gfewT aar w7 ) W@
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|ATEY &Y 1 A1 A& WY &1 Ax gE} S
ot g7 w19 F1 & F g gt agh
e T ¥ aeax W fawgar § oS
ART &, qOT §, g FT &Y ATCA | FAX
AT TAHT A3 AAT § AT q=GT AT §,
anq g¥ qqr faar @1 € | JMT A9A AT
fear @ araifas wifa aeag @ gedt
21 38 &9 81 FW w AT ¥ AEIY
IqH qIT 9T FI@T ¥, AT W Iq
TE FIT FUI W AT HY GAFT FT AT

T HT AT § 7 7 gom A WA w7

amfmaasy P wanfas gn § a=
T ST& FIIT 31T HIGT FT HIT FITT
e, graifas wifa s gmfas
Aot A fas awd § amifas
arardt fmd & fAg anawY wraw qf-
23T F N, T ¥ A qdAF F qfc
AT S1AT WIT )

oF ITE FA3T FY I WS @R,
feg, gfeon, fasa, fard & Ywme 7 ),
g7 7o £THIA §, 7 T 95 W
#HX 80 aTF gt sqA A9 791 W@
g1 gfad) & foq ang 9T & GraaE
sy § | gE® @ Aged § 7
gaot-mqui W gHw oF  wag  fasEr
1EA €, PATHT B W FT KA1 g §
affq S g NwAT Y F A oqAAA A
aiq gfeomt & fou oo aedt a7d §
Tl avg ¥ faeror seqray § S avg gfi-
ST GrAIATH A1 7P § | §EA IAF AW
aar & A adt ¥ 1 T@ DAar 7
WTEAT §) 97 aF @eq 737 frgr s,
99 ¥ a7 AF €gr q16q ALY g aw
as armifas wifia 3 1 fogrsa WY
IuH agY andY | 5w arey Y oF gwT
faar a1 1 g ag o1 & @ Pezs T

SRAVANA 27, 1892 (SAKA)

S CaudTC 2%
Commissioner etc. (Ms.)

gU & 37 # qwig g7de Fad wify aw
FYF] FY 1 @ Jq A F vy Ak
T g1 wifgd ) Yar fpar ngr @t a@r
HEFlT F1 ATZM T T | HIAFS grar
7g § & aam gfeaT @as &) agi 1 §
A gasY snifas feqfa, mmfas fenfy,
aicgpfas quaw FT0 A gar & s
AT FF FIHFT TF T7g 9C {HIIT T
fear s ot ag HET wIwe & @ JwW )
Tq aey favew Qees 7 =ifed 1 gfe-
A GRIFT FY WIT IS FIETeA & q19
wig v | gmga # fazy & foq oy
9t wifa & faardt § fes ot w1 §,
ITF TG T T §T w79 gfeAy gray &
qra @ | TIFE X w9 & wr@ w4
wifedl &Y #eqe ¥z w3 & sgaer
#t g€ & | afwT gfeor faaifaal wr o
s fAdar §, a8 £ fagr s g ?
oF a1 9§ F1 % aqATdr AgY —a«
w A @ W@ §, www wifpE ar @
gt amRg 13fmm Y g @ s
faardT #Y aoiwr g2 787 fad, qifs 9w
#Y orexd g4 ) aF ¥ A HvE A@
9z 9%, afew 39 ) ag 350 §: 7y
ar oF qrs & a1g frar anar {0 afe-
i ag § fs fow st & ag aowr
fear wrar §, s@ &t qfa 7 @t &
Fugem § f& T s at ol #§
gfg ®t & @R, a9 € Wl A
FITiA * sgatyr vl |

2w Y yfa gatar § g7 av ofdfwr
&1 &Y N e ww g g, 4y T AW
gy wEmT § W T § i gfe
gt ¢ 1 o gfa & afy aite aweqray
Fafdamme Adi §, ¥ A @ daEw
dre g & & foo dE@r oAl T
agri FT @ & ) fr AA snaw 7 §1
A 7 AT wradfas ATt A 6K
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gReqret & wfd awm & kR amd
FAAT & q19 & ¥ w47 (AAT T qTA
&1 T GIFT W Ta17 TOF, a1 &7 G-
wTal F a1 sy o ¥ A
&Y ¥ wrHY ¥ 9 AHEAT BY GBI TAT T
&1 & srgar g s gy awear & gamgrm
wedY ¥ oredt fvar a1 e A femr
wrTr, % AT g: WEA ¥ A0, IWM@
o P ¥ Aw, A N e wife ar
HIFTT GE A WY FEIAAr §

o ¥ a3-fax gfeadl a7 swamne
wiT ge7 *t wifrar qgar g @GR
aedis a1 wead A gar, afew gy
0 § fs gfoml & fagdt ar€ &, eat
fEry A Ay arar w@E AT dar
wigHdY g7 Al ¥ wqvar adf g afew
¥ aywar g s gfeadl § aa ot o
W &, 9 w) fogrsa o @Y & ) AN
¥ war Ag) A, 9 ¥ wsgr ag ¥ N
gl awa § | %9 fag gfeadl o gew
iz sawd! 17 ¥ A9 &) w7 gH w)
" w74 ¢ ) oEW e Smadt &t -
wfas i—ag AN P RY 3T A
AHRE

qifeears § M T WA §, IT R
iy 1€ famiaa adt § 1| F ag 7 sgan
f 3«1 agrar A S, ITE JHA T €
el a % feo aw Ao w 7 fsar
At swc fmar wid | Afwq s gfom
atx anfeadl va 30§ ¥ g AN -
gforat & ot agax goa § o @ @ §?
T ETFIT % @F ¥9 T1T 50 S Jaa
g 7 g @l &) g et Al
asrr 3 & W7 aw gE & agfend
& g Bfew gu oY arfemie & ggt ad
ga &\ GATY w1 FTR FIA & W ghew
W uegeg g7 a2 §, VST gu W) gw
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wifew w3 oft ol 7Y faw arf 3

& qeere ¥ g Wt wg wgar § v
72 falE Faw qiz-famrs &3 & foa
agt g st 8, afew ta foile v wgw
Wi gt 2 fF w8 g aww fem
W | 7g fedte e fog qw WY 7€ &
Tifeardiz & e, Aar ol fafamt @
aqEE & at § fawT 57 oz fas-
9% & & awiT & fou sa @0
¥ wiw w3

& awFI &Y ag ot qa wwgar g
fe ag w1 gfewal aitc anfeaifadl
& awear A ¢—ag U7 wwear §
#fFa g OF T8 oawEnm ¥ aqg W)
adfa foar mar nar ¢, 2z o wedy
AREAT A% 7T TGN, afew Haw gfeay
st sfzarfaa) €Y anear ang 53 fear
ar § 1| 79 fou gw @y § 9 gafa
T e &1 & 9w § fv agod gf
gar st wIAfaF saw-gqw & QoA
¥ IR AR AWM F T ITH &9 §,
arfs aifaaiiz & @R ot foe 7 fasw
aYe fowmad gaa s a fas

st uwewew frgrdt (w3dwam) ¢
aumafr wgtea, ®¢ faai § g7 fat o
aga g W R gw av amfa
w1 el g agg Agf @ wfge dY )
o fine) fea¥e ax aga 2 &, o 9@
og® ¥ g foiel & i ¥ vagA 2w
e W gizw ® <@ s g, few
gesTT @ dar gl fear & cafae @
feaizt a3 aza & A9 Trfge o1

w# wfafay cfentems w3
fod g & g &k 81 aor
T EF AAST A AR BT I
N s w R &) st s
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feqiet & gra edt w3 fxar &, anfs gadl

NEFFF I, ALEFITH WA T
a7 AT gTeq IFHF A T TG A w

aw | .

FIHTT TF 1R 749 F qr2 F FHaw
wzAtgd TeaEt W g W Y 9T g
wEE & @ R, AT A T H AATA
TN @A § 1 AT 4P A% 4g9 & TH
o w AT § gAm wEed) A st
qiizy woEe ¥ avgE W@ §, AfEa
gumt \ wf wfafafe feat aw &
weAww 7 & fog grew § Sofeam
agigar 3 ¥ ma gar ¢ 5 oag
g T@ fudte & fraar wger & 0
&7 §9 ATg g A AGE A AR R
tar w1§ it qrdz awT Al aar, famd
AR qg TACAFUT FIF F AST FH 7
wad ¥ ag av wgat § & wzew agAr
weig fawie &, ag @ s ¥ A A%
gat w7 & faerw 2, 9w dagw
aarar i AT ghaAl aar mfeanfaat
w wafa ¥ sFraz wH A7)

tw gra| § wf quzw W e o
€ og¥TT & graw H wF qam T
e iy § gioml 1 wal & Ty #
wgt ar ) Y o o nd s E
BffT 3T T &1 waw W § foo o
arg U d3gq § 1 AW TF R
fs wg ogHOT a1 e DT ¥ I F
w1 wan | fam fAfael R @ dm w
w0 A 6 FeAfa w1 qifge §, gEw
eifan ®MgT A aga AN, wrag hEF
amT ®), qradl A gE R 1 ag wvRT AN
B &1 AL-TTTAA! § 1 GIET &Y A
g ag @We fs @ ANs s frdr
we1z &1 ¥ ®rf gure 1 foar an

mfeT RIHTT A @ FgAq 19 &
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foq sl@t g a7 &7 oF A
s dewar fafae &1 sadr o7
gaa § 5 frgges Firge wfaa< sgan
g ety wivg fey wid fr afafaq &
wq ¥ {gdmer 7 e fear nar
¢ ar agl. ghaat ol anfemfady &
fag fegma & av 7@t 1T 9% e
g1 fear aar § a1 A, dfew ag fafaed
ag eI Agf T qrat ¢

& go @i ¥ ufawdena saE A
fei¥é & g9 Iga F wgal § ) 9g
w27 § fr ag #3%1 aY, gaF fag @)
I fage fegr, gat g ame
®, HrAwd N maT § Ad feaddz A
W ag us warE fagta & f sRd
o ¥y WAW §F & feg my alx
JFITOF AT AFHEAT & A 1A ®
fog qarcadi & 1 ag fomd § :

“It is noteworthy that even though
many Central Government Depart-
ments furnished us the information
called for, there was no reply from
the Social Welfare Department which
is in charge of the welfare of Schedu-
led Castes.”
at wx gt ged g s AT @
Taare g war & fee ®ar giea g
il ag ¥ w fafas) w1 afagw &t
w17 faar § f& gra fafasd 3a% s
w1 enw wt 3T m fafas o g
a® ¥ 3w gk ¥ 1 I8 N gwAad A
awr ) ¥w fafaeY & ssw §
T8 WiKE ATYFT Fregy FAer &1 18 o
fuE ¥ wwqa & wgar § 1 &far-
fcdt & e¥a9 § awr eosz wACHTEE
g § e sq7 feat Wggew wie W
@17 oo ® gfaw @ w4 av Iy Fewd
¥ fear Ay @ FFERAT & AW Hy
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fr ¥z o wwdaq Iaa1 Dfafd
wr3=z ®r ) dfea amawr fafaed,
fedem fafaed a1 dge wzT ds w@T
wHITA, Ik 777 gEH AL gl §
oY g0 &R qrae § oft o g
2198 g 9l gwaw fedr @
fafaegY ¥, ag T F@ § 5 e
eger FweEw W1 R SER TR
aifefrgfen szt wegfadt w1 at greaeid
g sy gfaat #v 3 § «fmafe
wEaaq ¥ Ag 2 § T A wgy
5.

“The Ministry of Defence claimed to
have secured the approval of the
Ministry of Home AfTairs to the pro-
cedure followed by them."

o arerar @ fegdaT § Awfal
w1 Ia%T ) T ARST § | OF ¥
g feard & agT Ieow fearam g &
o fafaed ¥ oF foorsd dFer.. 0%
et safsr f Frgea fomr Al 7 @@
g fufaw @ & fimga & fog quaw
@) fear Tqiw & «Z 99 A5 g
fafaedt ) fomd § @ ag s & T
ceazigate  fear W 9@ Axges
wrezy FfAETT A X AW W TEAT
fiear aY g1 fafaed sght & e miney
@I § AT § OF HIIAT Q17 91 § W
T W 8, AT FIT NETLX FEE
HEW G A9 @) IARY FITAT TR W
fie wrdadz wTawE 9T IR @A fear
oy |

gt gwre 1955 ¥ @iw fafaedy &
% wgex frwmr fs ogl N afae
g & M v fafed & sew § AR
ag'ed § VTGET Feew & gEew A,
wrT 3R Fagmar gf Ay Wi f
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feqiddiz & odaet wgifafas sgamrn
arrar | & wuY AgET & S |igar §
fe 1955 %1 s & 91 IaF qgT AW
aF ar9x frad 0@ wfasd § faa
faesrs wgardt 7 § ot o< agf o1 3
N %41 o779z gAY § R IR et
TE &) gwiAerl ¥ fawrar g, SR
feelt & &f agsar A w1 2 ? O
HTT ®Y ¢ A 197 &40 A 9% fasrs
arra® w1 w17 AdY Y 7

oF AT T ¥ ek eaw ¥ e
AT § ) 97 N igeHT AT @ A
faar o fs #1E gfaw dggee w49
Tz oaafaw A 2, 9@ dwz ® gER
ANty w3 femr war ¢ o e Giw

& A faegs oz st § o
T& 3%l fed ®T Q@A A gar &
gt feale & ¥7 38 ¥ ook awy 9gd
sxArgar § | fymrge & faq fa-

“In regard to de-reservation of posts,
according to the instruction contained
in the Ministry of Home Affairs Office
Memorandum......dated 13th March
1968, the appointing authorities while
making a referenc: for de-reservation
of reserved post to the Ministry of
Home Affairs, have to give full details
in support of the proposals for de-re-
servation such as the number of re-
served vacancies, the qualifications,
experience, etc., prescribed for the
post, the number of Scheduled Caste/
Tribe applicants, the number invited
for interview/test, where this was
necessary, the efforts made to get
suitable candidates from Scheduled
Castes/Tribes, the precise reasons for
non-selection of Scheduled Caste/Tribe
candidates etc. [Experience shows
that such a reference does not contain
all these details especially the precise
reasons for non-selection of Schedul-
ed Caste/Tribe candidates. About
the reasons for retection of candidates
all that the appointing authorties
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(st 1o w@o faradl)
aver is that they were not found
suitable.”

fraiga Awr &  fag 4w
fewel ga% sy Fgroar § Sfew A
Aroras. .. w0 g Iange fafred ¥
a1 T @w fafaed ¥ ga @@ qag N
& fF 378 qar w17 | @y afgr ar
f& aeFe # Mag 727 § | gwT aeay
# gfeat &1 9gre afl =gt | ag A
& uadifa & sonfaq & 38 an\dt §
f& w77 9T 95 74T, FZ IR A
THEeHTanT &1 qifeEt § SER 9w
war &Y 5§ aewr wr fira ¥ owiT Ag
HIHIT AT ALY 9% qAaT |

UF qrq #1C K Fgar Tgar g | agt
€W agd & IW grgE ¥ A ¥ @ A
¥ THIT K AB AT FY | IR A e
¥ @ wa « Al ¥ q@r wgar § sar
Yeag qg T & fou farigr adi & f&
awas gheaal & Ige & for 9 ad
§ gFar ) FAT A FAIAA ¥ AGYA
@ & fr gftadl &1 3q1z @Ar wfge
oY afz ¥ g ¥ gamy § e gl
o & goarT & fou swwe & faaw
war wfge ar 3qa7 g fear oy &'sw
¥ Fg fs qg TAT IAT ST F T
s ge &1 aifs g gwwE fid
Afsq Tav feo 3 Jare A &

qigs ¥weac fafaedr s &=
fafred & worar % srEw N 2@-
wiw & faq Ayqew wwT Sfa@ a
forgea feat | Fiedrzgaa &1 sifaoT § )
oz AIEIT F or & oY gaAgd
Y Axgee wreEq s w1 w€eg N
q¥egA  wiRE dar giar ar wifeex
FA® da1 21ar | afew IR agdigd
T W IAFT TTH AT LH H G
ar e arx &1 feafa ot @ f& fwal
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fezra® Taddz gaFz w1 FAEAT TAT
fear qrar & 1 % wgar WA E i Az
FX 39 afEt F vt wrgw fafreec &
ferwma & faq wrar grar ag & Twr
I 7 &7 G, FAX & H7TT WHM
Y fet awg s aga o aar @ Q1w
MNE sTdar @ gger fowa TG
o7t e sreq fafreas & w1 ard w2
ot A7 T qYE ¥ sgaeqr Ayt & A frw
g% ¥ w5 § fr Jegew wrzw &1 @R
g ? &Y K wigar g s s & i
A A® FrrT § A1 §has ISHIT
fafie) Y 23 @t iF 5T fox AIgew
FEH wfage 71 w@zq W HT ) @A
A sfReaz ¥ IAF azT ¥g wR-
=89 ¥, ¥ gmAwQ ¥ A UT aFq
T aFy 4 ) ¥fF7 3% qig ghwr o
watg grat 1@ fr sfaq &1 wza A
AT w1 1 g|@fee AT Az wgy & .
WAy ¥ sfAw a@gdt wqfagT
SdY¥ez ST alc 39 I3 & Taw O
FH Y %7 IgH w@eq HfgAe I ¥
fafreat & quat &1 &) wa7 iz
w1 tizg &z {6 & fufAeze & quac
grar at aga ¥ ArdY I AT I qFY
¥ | qafen & frdza sar wgn § fe
TAdTE gaE wY W) wfggA A damn
FA 1 AT qfem® & WAL § ATTAY
foqr 9 X gaw @9 &9 F&A
#fadz ¥ & fAfrce & quac @ arfs
ag Fadr Ndifrag fffs =9 72 a%
T gl Fogdigma o ot wifge ag
FT g% | yq wfAF €Y T ogea §,
@ &7 ff OF IAAGIOr AT S@EATE |
#o oo fro uoy Ho § gF safeT Y
afafgxr %t zfadz wx far nar | Fiagac
A foar fs 39 ®1 gfafga 1 €41 2fw-

3z fpar mar g, S8 wr fosE AF )
SR @F GH FT fZar, @q @
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FEIAT BA aﬂfar&_ fe feay fasq @

F1 HiAgaT & GEW FITT § 1 IT F o
o, fto que o foad —
“While stating in the reply that it is
not possible to give reasons for the
termination of service of the employee
concerned, the DG, Pand T has
suggested that the Member (Adminis-
tration), P and T Board will be glad
to discuss this case with the Com-
missioner personally, if he makes it
convenient to call on him.”
i TR 99 & 99 AT 1 J= gAqT
AT €T gH A ST &1 FT fRar @,
@t fer T ¥ TEIE * &gy IEAIL g
‘gedl &, fF9 a7g A 9@ § g@Q @
wwifad gt @%ar & ? @ fo ¥ mar

§ 5 99 & @ = A0 TP

gfafas & gsara #, gwnfy agaa,
dar #y aoft giw fafret w1 g
fear-—agi g€ faraqrd Al a<h s,
#1 ¥ o wfaag o ExmErd aw@
N1y § ) SaTEr A WE iy Fo FAATGT
1 g€ 7 S §g 7 91, IV G -
1T wT & | gurafa a@izg, 1964 F e5r-
fan stga & 3ga o AMaT gur ar
a3 dfatd g9 foradaw &
qf, 38 @R ft & fosdrega &
W19 & SRR IFT ST SIgar g—IW
fordrgga & w1 AT 91—
“A Central executive authority fully
qulified with power to nominate
candidates against reserved vacancies
should be established. In addition to
services, this authority should be in

general charge of proper implement-
ation of the entire programme. *

gasfa Agie, v fggeam &1 @&@anT
gor ot AT o gArt gewrdt wi§ wifs-
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T § ggi iy, @ ITF AIMT &
quear 431 g, 3T anedr WA FW ¥
fol gt @wwre & ©F gieweQ &
faata fwar | givwe o0 # g2 ag safe
&Y Y& qrgan 91, I§@ &1 A AT
frar Ta1 81T 3T SO W ag Wi ar
f forg saeifeda &1 aEdr § alT ot
IF &7 w&Lq &, qgi AY f4az w1 & 9@
%1 Y fagr strar ar | § gIwC ¥ mdAn
wA1 T1gar § e ww wre fmwaRd &
ag w1z} ¢ fs afafas & weee o7 o
1 qu fesstws B @ w7 3 ew
ZiewT g Fd1 w1 wewqr T AV [
afmae ¥ @ fawyes Nt fear ar
€ifT Go FARTL WG AZ® A W ®
graey § qum wsal & A fafrees
i fomr Y 91, w6ifs g9 a9q oF
agfa 9a1€ af 9 fe @ fermsass st
T AN F 1w fgar s | wo
dlo %o WITe &lo UT TI& I W
A ¥ Hr A aaraa fzar ar fg
war Wrar a0 § agf azd €9, afew
¥ gqm = fs 7 fea=os o
¥z g1 &YX gH gorg § IR NWIT HA
st & 39 @99 aOw g fafred )
o7 femarar a1 1 9fga ot ¥ 99 foR
1 39y gu foar qr—

“to take personal interest in seeing
that complete action followes on these
recommendation.”

gurafs =gEa, ag 1970 &, & snamr
wigar g fr 1964 § smaw w1 fear
war ? & gm awg 7 e A8 50 R
awear ¥ ¢, forw w1 wATHIA A€ @)
w&ar, garad g gFar § 1 gfcaw Iaw
& wwar 8, dfwT goere ) g ad g,
TeArgar g 1 aft fEedt § are 14 Wy,
1T A 93T Zh, g oY | ow sy
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yfw aizd & F17w qF gar 1 AT 1952
FgR g NIU gAY W@ Y, ¥ AA
fasd) % T ag 7f} T IF W a@
faar mar &, 3fea 37 &) Hraa 7 4T,
FAHT FATHT X FF FT F LE FH
femor fear, ga f& 9g #1 a@®IT @
LAE FA

gdT gwre gfafas & qA@ § | 79-
Y yOgq oq & @ar # Frqr, 9@
ogy ¥31@ 3 & wR@T WG AT TRT A
sqigr ST NIGe3 wreC ¥ ARA F A
¥, AMET A1F IT FY @A qgr § AT
o8 qard g s grar g s figd fad
@Y FF e G2 w1 oF ez fo, foa
# 100 & ¥ 45 ghwdl &1 W& fwar
nqr, w7 fR 59 g6 T AT F QAT
agf fear | Fekma # ot fagd
2 qr= ¥ gt Sl & fo Asfat =
g, da =g & AR Aegew wwe
w1 &R & a1 W gz  ovE
¥ zafed & qigar § & qewre oAt
TN 7Y garcT T, AR ¥ qw
awEqT 1 ge & #) wifgw w2 A T
& g fasare w771 B1E 2

st g0 ®Wlo aTEwT™ (TmAAT) : gfe-
w1 o wafeat fes frod, fead agy
q3guE’?

st Taraeq fagrdf : gwefa @ -
77 9fF it vree fom §, o for &
qaAT Tizar g s wafeg) o1 @ arwen
t—armie T oY Ag 9T 48 gu §—
7 s ¥ 16 wEw, 1967 W
% q4I QBT 91, ¥ I 347 @o o To
AT ALIqr ag W AEI & fF ®d
FQA TAERIAR Haga ¥ W e
ey & wre, 9Bt fRfafedes miash 2
sty aif of, e agt 21
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aff & ? @A wo q@ & edwT fwar
q1 | @7 #7 qET— 4T €@ NG F =7
W gT WIT AT @A F oAy
& ! EIA I ¥ % i ¥ waw o
A AL § | AT g FIFIT W
T § yFogdE £ AT T§r wifga w1
f& oY @ wgi smarg €, 7@ 93 faoa
0 g1 aedt @rdw 7 fafeer aAes
T fear w7 &Y ag anen g9 @
FFdr g | fzedt ®1 SAEY gAEA §q9E
for §a1T § ol g9 GXFIT W Ty WY
I 2, Afea ag awIT qarT A g

(SAKA

g A% qYwaA & ma=r ¢, fa
% foay ot srdwaw sifsfas §, 379
F73T GYYeT w1eT FY @2 g A
gt grs # wr-wfea & §9 e
9 AT ¥, 3qF F=7 30 1T @Y 99
gl @is ar fafaam sareteEn
#wE g Fa & fog <@ o ¥, A agr
fearmar § 1 Y wr gaw feu fosd
fear mar &, s fea) ®roor ¥ ag qid-
& 9 7Y it § AT ¥ arfersr Al &
g% & @ ¥@ @iT ¥ amowy sAr wrafe
8 & @19 ox Aftz forz av1F e gud
g 9 71 ¥ 7w &, 3R afaw v & |
& wigm f& w+ft qglag g W gva W
@ w; :m‘-'«:@r Ladl

R H QOF 1T KT GATA KT XA7
rgar § | svar &3 qarar q1--H9wt qrae
Fudae fafaed) wifmr wdlaa € for
# 20 oY &, faoge ¥ g—atrq o7 agi
qEYEE w6z § | AT 37 fafawdy fwd
A ats fafre W) 5g fomal § @ w1
W 384 qaarg AP @) wg Ay §
fr flaer dmdaz & fafaesr g—etw
qIAIR W1 | HAT ag IR TTEA R
f §mAarY & @i gfrgdY wr sge A
At w¥gET FTE ST §1 AEHAT AN
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ghorm 31T % g8 "gedr w1 #fadz
a¥fegz ¥ arg faer fzar e &
warT AaY et gadt gt g snT
s 7Y foe} wrad £ Fw fo e
fafreee &Y fag @t ggsT garT TETAT,
awy gaft fafredls @t g8 T A
R, €7 g ghwal &1 & @
gFar § | Tafen AT 0F 9@ Y w1y
®TAT 4T &, A ¥ 5T G F sy
st &, arfs gfeadl o1 w19 1 7%

SHRI K. M. KOUSHIK (Chanda) : I
fully agree with my hon. colleagues when
they say that even after two decades of in-
dependence the condition of the Scheduled
Castes and Scheduled Tribes has not con-
siderably improved, But while saying so,
1 have to submit that it is not really wise to
treat the Scheduled Castes and the Schedu-
led Tribes on par. In my opinion, the
latter are far worse than the former and
need greater attention, though I have every
respect and sympathy for the Scheduled
Castes who also need attention. I say this
for the simple reason that in Scheduled
Casles have a certain amount of awakening
which the oth{ers completely lack.

To quote a small instance, a simple
villager came to me. He had no place to
stop; so he stopped with me. After return-
ing from the court. When I swiiched on
the radio and there was some music. He
appeared cager to listen. I asked him
whether he was interesied i music. He
said yes and came near the radio. Same
time after the evening news started in
Hindi, and it went on repeating the name of
Nehru several times. There was no news
of Ambedkar and his name was not men-
tioned. So, After the news was over, he
put me this question :

’

af Ag® &, WE A AW @
WTaT, §ARR ATAT  HIET AFATHT §T ATH
adi amar ?
16 brs.

So, I.say that the Scheduled Castes
bave a certain amount of awakening which
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is totally wanting in the Scheduled Tribes.
Today we have lawyers High Court Judges,
Members of the Union Public Service
Commission and men in other high places
from the Scheduled castes, whereas, I can
confidently say that so far as the Scheduled
Tribes are concerned, it is all a dream.

The Scheduled Castes are really clever peo-
ple. They have been utilising all the services
and the concessions given by the Government
Compared to that, the Scheduled Tribes
have not been able to utilise the opportu-
nities and concessions which the Govern-
ment have been giving them, even though
they are very small. So, taking all these
things into consideration | say that it is in-
correct to put them on per, and I, therefore,
submit that the Scheduled Tribes require
greater  attention then the Scheduled
Castes,

In 1952, when Pandit Nehru made an
opening speech in  the Conference on the
Scheduled Castes and Scheduled Tribes he
clearly said :

“The first priority in tribal areas as
well as elsewhere in the country must
be given to roads and communica-
tions. Without that nothing we may
do will be effective.”

In 1967-68, afier the last elections, there
was a Conference of the Social Welfare
Ministers of all States presided over by
Shri Asoka Mehta. Dr. Gadgil, as a Mem-
ber of the Planning Commission was also
there. I was one of the invitees fronv the
Scheduled Tribes areas to that Conferece.
My Constituency is full of Adivasis. These
Adivasis live in far off interior parts of the
jungles and on the hill slopes. I gave a
clear picture that it is most risky even to
reach those places, because I had' just finis-
hed my election tour and, therefore, I know
how difficult it was to reach those places,
Even a man heavily insured will have to
think twice before going to those places in
vehicles, and he would not be sure of re-
turning safely. Not only that, even for
ten villages you do not have a single well
for drinking water. The scoop out the
water on the river beds and that is their
drinking water. These are the conditions
obtaining even today in the trible areas.
Whea I described this, Mr. Ashoka Mehta
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asked me to see him in the evening. Accor- !

dingly when,I saw him, and he said he would
give Rs. 25 lakhs straightaway, another
Rs, 25 lakhs in three months and another
Rs. 50 lakhs within the year. He actually
sanetioned Rs. 1 crore so that this back-
ward area of the trible people could be
developed, but unfortunately I learn that
after some time it was withdrawn by the
Government. What should we say of this
Government 7 Should we not say that the
Governmcent are not interested in the tri-
bals ? Probably they needed money
for some other purpose. But there are a
hundred and one ways of saving money.
They do not want to save money at all.
Why should there be replacement of furni-
ture every year in the Minister's houses
costing lakhs of rupees ? Even this year
we have seen replacement of furniture, cur-
tains and other things in each Minister's
bungalow costing Rs. 17,000 or Rs. 18,000,
to the public purse. About Rs. 40,000
was spent on the Prime Minister's bunglow,
Why should Jawahar Jyoti be burnt 7 It
is & huge waste of public fund. Why not
all thut amount be conserved ? 1f you go
to the Rail Bhawan or any other Ministry,
there secretaries, Joint Secretaries and
Additional Secretaries in hundreds gossiping
with each other, That is how the admi-
nistration has come to be top heavy. There
are hundreds of magazines which nobody
would ever care to read. So much is was-
ted on the production of these magazines.
Money, thus spent should be saved and
conserved so that it could be spent for bet-
ter purposes. I am fortunate the hon.
Minister is here when 1 am speaking. I
request him to consider the matter and tell
me why the grant which was given, had
been withdrawn and further request him to
reallocate.

There are no lands for these tribals to
cultivate; they are not factory workers. You
will not find the Scheduled Tribe people in
factories because of their natural shyness,
They are far in the interior, I can say
‘without fear of contradiction that more
than 75 per cent of the people have not
seen a train at all even today. Some of
them would run away even now when they
sec a man with full clothes or when they
see a jocp or car. If anyone doubts what
I say, lam propared to take and show
him.
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Then there is the question of employ-
ment. The latest report of the Commis-
sioner for Schedulsd Castes and Tribes
shows that not a single person was forth-
coming to fill the 19 posts reserved for the
Scheduled Tribes. As against 133 posts
reserved for them in another category, only
one is appointed. Even with regard to
to class III jobs only nine could be found
against 48 reserved posts., This will show
the lack of education and the seriousness of
of the matter. So the only thing that they
fall back upon is agriculture but they have
no land. Attempts must be made to see
that land is given to them. Unfortunately
our Government is 100 slow. They have
taken no pains to see that landless people
arc given lands. The stage has, nowcome
that land is being forcibly occupied in the
“land grab movement.” We as a party do
do not subscribe 1o this unlawful and ille-
gle method of grabbing land. All this is
the result of Governments inaction and
Collousness to the landless.

In Maharashira they have nationalised
the bidi leaves industry. Previously the
contractors used to pay royalty and the
Rajgonds and Mariagonds who live in the
thick of the forest used ta pluck the leaves
and take it to the contractor who used to
pluck the leaves and take it to the contrac-
tor who used to pay them at the rates of
Rs. 3.50 paise per unit. There is a Harijan
Minister in the Maharashtrian Cabinet and
after nationalisativn he had to be persuadsd
even to pay Rs. 2.50 per unit, thus resulting
in a loss of one rupee per unit to these poor
people because of nationalisation. Is it
fair in these days of soaring priccs ? Why
does the Ministery deplate their earning ?
It is his contention than there will be less
revenue to the Government if the normal
wagos arc paid to the Trible and others,
Is it not a mere slogan that the Government
are interested in the Scheduled Castes and
Tribes, If the Tibbals are unable to got what
they were getting from a private.contractor —
the normal wages are Rs, 3,50—-and if the
Government takes that over and gives Re. 1
less, [ do not know what they have to say :
I do not not know whether the Government
are sympathetic or are not sympathetic ;
it is a matter which you have to decide,
but give the tribale a living wage.

With regard to education, I would like
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to say a word. They only speak Gondi
and they do not know any other language
in my area. Unless not recruit Gondi
speaking teachers, you can not give educa-
tion to them. Gondi language, they cannot
understand.  They cannoi understand
Marathi or Hindi ; they cannot understand
any other language except Gondi. There-
fore, unless you recruit persons knowing
Hindi or Marathi along with Gondi, it is
not possible to have any sort of education
for these people Therefore, it is necessary
that you should get persons who know this
language, the medium through which the
tribal people could be contacted in my area
otherwise it will be difficult, They do not
know Marathi or Hindi. Therefore, unless
they know Condi, these teachers are absolu-
tely useless.

There is another point which I wish to
make. An effort is being made by certain
interested politicians to remove the name
of Rajgond from the reservation under the
Scheduled Castes and Scheduled Tribes
Order of 1950 L would request my friends,
who have been politically motivated to
introduced such a thing, to come with me
to visit those places, at my expense. [ will
take them to those places, because they have
not gone to those places at all. They do
not go to those areas at all. They have
not seen the people there. The people in
those areas are still primitive, and the wear
only loin-cloth, and even their ladies leave
the upper portion of their bodies open,
They still have the tribal customs, and
live far away in the interior jungles. Now,
some people want to remove the name of
the Rajgond from the reserved list of the
Scheduled Castes and Scheduled Tribes
Order. There, my humble submission to the
hon. Minister is this. [ had met the late
Mr, Govinda Menon on this connection,
He said he would move an ameadment and
sce that these Rajgonds are not removed
from the list. I would, therefore, request the
hon. Minister to have a correct appraisal
of the tribal people after a visit to the area,
These Rajgonds and Mariagonds are found
in my district and in the Bastar district
which are adjacent to cach other Tribes
The argument advanced for removal of
reservation is that ome or two persons
from among thess commnities are ex-zamin-
dars and one or two others are ex-Rulers,
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! so, the whole Rajgond caste is said to have
become civilised and assimilated into
civilisation. This a strange argument. I
would request my friends to wisit these
areas, and if you arc personally satisfied
about their position, you can certainly re-
move them from the list. But having
known them so well, I do feel that a great
injustice would be perpetrated in respect of
them if their reservation from the Scheduled
Castes and Scheduled Tribes order is re-
moved.

Lastly, there are-so many regiments in
the army. There is the Maratha Regiment,
the Gorkba Regiment and so on. Why not
have an Adivasi Regiment 7 Give them
scope and let the Adivasi people come in.
I knmow at present, under suppression they
are really mortally afraid of the police.
The tribals are a courageous people ; they
are not afraid of anything. 1 know of per-
sons from among them who have put their
hand into the mouth of the tiger and saved
themselves, They are bold and are not
afraid of death. Therefore, why not have
an Adivasi Regiment ? If people from
different arcas come in, I think it will ena-
ble them to integrate themselves into civi-
lised society. I am just giving this idea
to the Government for what it is worth,
I hope the Mimister will give consideration
to it,

sfimat feftarn s W g
(sfafiz) : gmafa wghaa, gfwa anfz-
wifqal & ar7 92 ggF 9 agg 9@ G Y
39 9T HAIT A Gow H a1q4 & ANH0 fzqr
%59 & foq 19 &) segaz

qg T AT A1 IS § AT AL
Fr ordt NG feara o Frare ) #% F
F1 gedraT &9 Dadt 31 3T F ey
At § FfFT IT 9T ANw § aww A
glar § 1 @@ fag 37 &t sAfa aft @
2 gfeadl st afeaifaal & qwenr
w6 fawz § f5T 0 37 4 feafr § 39
geTgenr  ¥@ ¥ @wr Agt fear o
awar, ferg 9 a5 gar g7 & A F
|E &T WA F gHET 7 fwar am iz
39 &1 %€ { 9197 7 foqr I, |y
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! AT % g & A AR Iw A
egrTyfa a9 Cary W AW AW IT ¥
wel ) T FW FT 977 T FI¥ A«
a% gfeamt A grafs @ & qewdar
g & 1 3w F 0F W K FAACTAT F
@AWY AN wW oAl IIm AR
2q &1 sft weafa adf @ @0 @ §
arad & 930 veit f5 ogd g @@
® 597 FY gI1AT ATT | I9 ® fFE avg
q AT AT 5F 1 §F GIHIT (A6 |
wial § g @A &) fasar ¢ f& fead)
@ wma gfaat s anfearfedt
gfaar 2, ¥fe7 gaof 71 ox fag &t 7%
g Wik g g g M AR N wwrr 2
@ &1 A 3T A ¥ Wiy epgafa AR
NS §, o A A g, abdeh F fra
®l AT ATA W7 § A AW IT A
#IT FTAT A1gY § BT @ T My Far
g @ &, fom & v T faderam &
W A7 WY E. T SN A gar gy W
agrar faar @ &tx gfddl & far

v Q@ g

a1 ard faq Tod § g3 & fw gz
of 53w § gfeoml & gear Qi Y
At aa Y T &1 ow w gfeaAl
I gAT Al § a4 WmaAT ' I W
%1€ & 77 F Tfgr sieagt gang
SatEr gt § agi WSy w7 WA IF@ W
TS A T W@ & w far AT
wrg agh aoAt gfaw @E, wod 9@
wIaq &1 | §W g T sgqeqr fed faar
gfooml &Y zar Qlar g aff § &
wg1 g § e axa®w gwr ga QN
ax gfewal & seqr@m @At gewr A
g wET @t @ gfawr 2@r g ogrf
& AW 347 g § ¥feq gw ¥ gfoot
w1 aTHE ) akD XA wEmA TF N
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ag frE W g

a gy gfagt Y & @ Hfog
dar gu ¥ qF aFar A wgr, g ST A
Aifas ToT a% ¥ qfz @) 7 § queg oy
afe ag) 6 wvar fas o § 1 gk epel
Foier W IS 5o fas w@r &0 &
arar gt g fF org @it @AY & s
TrEat §Y W § ax Haw gfeadi o gy
Fadaud sl AP @ &
forg eIt EWwITE | 9T aF G-
afe # gfg 7@ it a7 aw gfoom
aifzardt as% 9 ¥ § swgwd FEh wqife
ag wial & T3y § Al o A W aey
%q% 9g7d w' 75Y faad, gy wiar a§f
fasar | 9 gragfc 6 w0 mifar #
faadt & o< 3a ¥ fadl &= &1 A
s T @A F A GF 7 aT ag
g ®) N qU A ®T awar ) zq fog &
A & g0y s8A fF 3T f grr-
gfer & aiad &) arg |

faanfaal &1 o grafo & ey
sEF W arTay ez S A &1 A
qre &€ qrdAr o7 A3 § ¥R & foaw
# foar & f5 97 91 grafa 4 @ adf
ag 1 T Y oft oY A 9w F ¥ ey
fast  sgife micer g1 § fv g
sfaea ga &1 3 a7 g7 qeerd gregfer
famar avd § | AEY g ¥ gfeom awy
#Y g g7, ag K anww AG T @ §
afz ta grgfa &1 5T WET A A
fear A asar ¢ fs g5 wfama
sz% a7 fovma & @3 & sifay
w73 | feg s gy @Yy & fr g
afer g¥ fadat aa ga ae) axg ogd
sifgw £31 | g 97 grgfa w1 @
¥ ogrgr Wy sATd A foas & Ay
g 1 e wff o wT fagrdf aesi W)
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[sfwdt Faeft arar s arw %)
fasar § 1 a9 gfaar wv & sAfeqi gar
43 § | agwr & TeAT H o1 KT W9 G
fe agi a1 w7 gar g1 T N oww
SR ¥ g7 &3, wg IMg a1 w7 N
¥ § AfeT o7 et & = fawrfed
€ i §, St gwa &Ry g ?¢ E
g% g g2 a5 o fear srar &, ag
93 Y 1T § ) g 9gT T WL R,
aga ¥ wAAr) agiEw FW@ § wga
WG AT FT ¥ AGFEIATT FW § W
Iu% ae 93 ¥ fawifed 4@ &, faie
2y § gy wmaa few azg & IaR I
w3a1 §, few A ¥ ST 9¢ wAT @
¢, @R & oy aw o gwa A arig
I 9T A9S AgT {1 FW grar g1 § «3-
Ae T gt § 5 o fawfd =
T I 9T AAS KA w1 W) Fifqy ara
wifgy | are gieadl stz anfearfagl qx
o @ &W & wAd § F w0 Fwer
A 1 § | aWH gEFdfy FraTe o
gfeadl e wd g arst Tfw & o
OF I s @R § AT IIE@ M
gfaatal & gfg s ag § ) fdq @
AY FAF @17 A ooy 23 aw H gl
S aar afzaifaal 7 o agr 1 A
Y EE FT Y WET @AH grar
wr g fag awg & fafeagn faaads
1% @ §, fora axg @ oA e
£qI9AT F @Y &, I4Y axg F1 fagT A
o ®TT qAT KT H1H KT AV EANT IqT
aga wedt gaT sy | fag wmaAr &
X FW e §, I8 WA ANH AN

w1q wLAr Tifgd | sAfzai T FT AT
N qica FTh TG &0 AT A% FAT

YA A Ar ) 8 9 WA A W@
oty § 1 et ot w7 agq ot § A«
¥ oft 9 Tag gfma @ § el ¥ e
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Ia% gig spTafa @y § A9 A §
W\ #g 33 § f& gfewdl alx anfeanfag)
1T gfamd o 1 Fg AT AT F
FgAG gIr 1 gE oM ot framd &
foq g@ag #t aF FW@ ¢ 1 gEAmY
% uF wgrad § A Qg AT Q3T I3
wg fazr gt § @Y &f faard & awg Qd
¢ afsT 9t Y it § ag ek wiwl
93 g% @I §T UAY § | IR AV TR
a grar 48 § afww faed & fou ag @@
axg ¥ WIS 9T g& S ST QA ) I
TE ¥ gEd ¥ ar ghewal wic anfe-
aifedl & fou $g 1w § O s 3 &l
%2 #1 3 fs guigr o www § W
s g A =fgy afsn @Y
fae@ & toq ¥ fpaar @gam 2 §,
fwaar s @ § ag 2aT ars am ¢
978! Agy fzw & qgm wifgm fs ¥
garga 1 faei & fradt agraan =
FEEN

Uy Aga AT 741 & 1| HT gheaad
AT wfzanfaaY § offq adi w o & fw
¥ T afys qeara $T 9% 0 I F
§ %% awir N fafesae o af §,
swaifrat a1 af &1 & f IAE aTw-
amEr g, Ik MY ¥ X §, I W
alg |1 qE FT X § 17 9% 1 §
ITET JTERT Af g§ & 1 Il H arrew
| ar wiawt N A yw AR A
Furgq fear a7 | qgi fefeaar farga-
Qram e arme R @&« mT T
a9l IFWH a%e ) WE O« ®rawy
R 7 maw qws adl awary ) faga
% FT T FA FY fegr A =gy
gfeaal €Y qud, fowid, 37% IR &t
® JHA AT I wgaeqT ¥ FEY
wifge 1 frfeaad fagady & axF ¥
¥aY wiwfaa HAE ? 99 g FW A w7
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TR A ¥ fog Ta At Qar § 7@t A
T & g gex o) A $g ¥ {1 w@IQ
fegn g ygfmdi Magr & g @
& 1o 9 gavi ferg g atar g ar o
T AZEAT & 1 FE & TG AN AF
T AT &Y AT TWT AT AT ¥ JHAY
Yt g et § @Y T o FT AgEr R
¥fier ora ag TS wear § AR A 9T
frfz sad s QAT g @ I N A
aig §iar @, 7z M ar IHF A DA
s 3g%! At TR frag aAr @ Far
§ 1 %7 IR F1E 9@T A ¢+ IqY
IEET g7 WS A} a1 § | FAEY Afig
& FTH W7 A 9F | FHIL ATEY &MY
o% faaa & eqraar &3 A gl g
arHl F ANy egm & A I @ A
ag &9 *2 fog a1g § fsfesam faga-
Tor w3 §

aqrwadafg 1 e v A
wgl X g% W feafs &1 agl @
fefewg fagadsr ' &3 &1 s
fast & | T I0E T ATAAT FH T
@ g1 =@ gax g, aafk-
aifeal @ik Tha qugd ® wFA wE
gz & vt g agi S fmif g1 9%
¥ fog Tt rag &1 & v &Y ¥
q&r f& waf are o6 ofiada 5@ @ @
g 7y fr gm &l a7 @ E, A Ay
&1 g famct @, #ar 6T A7 w57 fw
o wag ) A FTE @ § Al Aw
Gar Y fas @1 § fe ad qfada #ai
I g1 1 IE wgr fn frrwa g
awY wagdr faddy, aat agf fade | dra
a1T & € § Wiz s awwar § 0 faeg
s EMmogas gy N aogd 2
fasas gw sy fraE § &l
EATU N A% O1 7 a4, @Y g fae
W o g qE 7l O @ g

SRAVANA 27, 1892 (SAKA)

SC and T.C. M8
Commissioner etc. (Ms.)

a9 A @dar | gH qey @t Ag waw
a1 gfew aR afes ame s
ars agf § 1 1 aw w9 gfomy sk
arfaqifaal & fou AT aa1 w7 oo
gl s 390 & w1 afl s ax
a% ITT Ifa WIT avEer I A
T8 & | @ ¥ gfaard a1 } @ § Sfew
SN AT EA @Y aga fa¥ o
BramgaEfed gt & ame § )
%! ®F aF AT T A § qraar ?
gt g [ oy tad)l s anfed
am § ) Fag Mg fe ot &
A% fafaeed & aw oferdt o
gfewa faam g =ifgd | agt ¥ § Wt
ag fawm gt WAy & go ¥ v
aifgd 1+ & sager W 1 9 qrw AN
RAE oF @i dg7 ¥ a7 g€ § s o
a3 faare & @ & 1 ag e gfe e
Tg faurT aww 54 & q@ ar Ao
A Al @zt ar @l 1 aTe g awe oft
™ o fewar @, & A4ff wradt ) wg
W A0 gaE F ag Fr A b

graratal & aufar  aqaeer agdt
Mg as faw ¥ ghaat aer
Fifqnfedi & foq it a8 7 oF g
gmarg 74 &1 g% & gy #
GATET W 5T TR & fog it orrfaal &
N AT ATH AL, @ I w0l |
gfeoml T anfeaifaal & gy ¢ @l
MaGAATT I HT § faa » 7
g A s § 1 T wmed ghoal ¥
grrEl # 25 gfags gaef S & a
ot @ g, ™ W T wami &
gresl & gqedtg gfma gfomt &dc
arfeaifag] & avaY £ &1 AT CEY
0 warwiferg §, ag faem o faordf
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[sftach faeframar waw 1w %)

ofra ¥§ oF gAY & qadls W) @
aeg ¥ gurga ® fae ¥ awwar agr-
gar Ay | srw O v faw ¥ gfe-
FH & I oF OF GIATAE A gEATdT
A AaEL 1 @ FATAE W oFH
a7 g Ay o1 @ §o Aew AW
g ¥ @ty gfom grmam @t w5
sfgm AN AR NI FT IT XY
giw sefwdl & fac grmmw I7@ =
awg fear af faa &1 wia fear war g
¥ gard T sea A1g 9% g G-
Fral & oF wEsr o gaw A8 FT g
ginmmifsraet s A9 ¥ §
agt ot 1 € glaar adH § sca §
agfeal agi 1§ 7 gfag gawg s
g W A N N A AT AgH
afswgi #1 agi w97 § fer dar7 ag)
gr1a3uaqly § fF g fa¥ ¥ &
grmarg sfEgl & foq afc oF g
qig @84l & fag @ arr |ifge
€ & %9 § &7 8 @Y €1 41 91 -
w@s | §9 fadt deqid it § o grvEE
9T @ @ | 5OHY I FWAKU aAqv
<&t § QA A 51 §g3@ W IaF TG
ote wan &1 fasht aeqid  ga® fma-
Tt 7€ ar geal § 1 @ Ay @
fefezae & anaFl vk wgwl A Q7 w2-
fodi & foo graAE A sgacqr FAT
=ifgq |

jqfa faaza &1 n=ew AN T W
I N FTW w1 adeT AN
A AT @I 1 q$T IFE AT AW
o FoAT A AT AT D W@
T 59 A A feat f oqf g wsar
W g %2 foar @t & gug 2@ ar @
§ T« o aeg & sa @) ) qaig <ar
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ar g7 ) wAT F O w gw T faa
A wow aifig @t aar N IR E Y
99 o f g FAT F& W@ JCAT 1 W
arzat A 9QE TEX | 98 oF gEa-
agr &Y sgraa ¢ 1 qfw gArd g, W
arfeardt stz gfema aem & & sfa &
afes s § 1 aafaa &t yfw & =
arg ¥ fq @i ag fead o & @
gifseqfesrqe e @ ¥ fem
ar a1 g3t W 2@ qor . fF, gt {7,
1gdl, a3 9@ qfg qr & ani
FY ol &3 A famr o ot ww
far Y &, 2z ¥ D TAF fAFTe TER
frar wat & 1 w7 g Yfr gg srNEA
¥ &% gfeadl st anfearfaal w gfy
sred & wTa, qg A qEE § aa Aag
1€ 1 A o1 F a3 A A@ar T AT
aifgg 98 @y | W& ot gfwT @
mfzarey agt dz g AR AR
aigt fear srom, SAsr g fam
argat | fFa avg & gfeadt s ang gfe
feerad 7 arer WY A1 &) ¥ A de
g gwg iy stz & qre g1 amo
#ro Fo F st Mg Arvaw fag, =t
f& ner 3w ¥ % fafreey &, SR
qg A garT uFe 4fT &1 =g SErar
¥ gfewsl ot sifeaifoat &t ol 2
T (vmawm),,, @ W &g
O ArFT ) dF ¢, dfew gw ¥

gfewdy et smifrmifedl & g &%
fast g ? goglA feelt odla 92 @@

ao1 faar st 9% 1, Afea faw gfowa
ar snfzardY &Y ag awtq 49, gal foq
38 &t gear g At | faa srge, wgw
a1 FHIZTT §Y T FHIA 3, 98 39 T
9T gfear ar arfeardy &1 wea1 78 gr
gt Xy qra-ddt g1 g ¥ quig
gfraa anfraifagl 91 sefta Rk, Sfer
WY A% q 39 T HA1 g F % §
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FATTT G 9227 A 9T N wwwr AG
T &% § | agr 9T gfeq arf s w9
€ 1 fRT 3T S FY ;A qr7 FT WM
fear @ar 1. (swam)., gt qfw fead
® @17 FgAT TH AT ¢, SfdT g7 @i
¥ Fo1 femwr g@Y a@ 21 mraAw
gzew IT 1 Fa1 frwrd | fax gfegal
atz mifzaifeat § afta fas nf 2, o=
w woar frae | & £ &t Flomr A
WgAT § | o @1d a3l § gl @
oTeY g, A AT @z ST @ar & afea
¥ og aum A q4) g fF aradlg gz
fow ware gfema sfgaifgal &1 Fear
fe1qd 1. (wawm)... s@AT gEeE
gfeaq-arfeaifaal A geaard s0d gyHT
®! oF graq § F1q7 qarar wfgo
w0 a5 w€ g1 ¥ S Aifer 7 g
¥ 1mey wdw ¥ €137 w4 oA g, e
YT A M ATANA ST qeT 8, I9 X
T s fean & WA @ 1 59 gea #
gfeaa anfeaifag) &) asfta £ faddy ?
W ardied ¥ ar A ghvaa snfeard
3T | A ew aRtew & favg adl g,
Afwwr gheaw aifemrfan) & oty fa=m
¥, IO I w1 Fer frmry F, 3
AEATAE $Y F19 717 A, 77 AN
aTw X ABI M A | WEA B Y@r
FIA TTAT Aifgy fm wAw afarT ga
FNT @ TFAT | IR FAT B FILAT
gfeam-mfgarfadi wr & faar o
aftag oA I & gdd, =t
ST AN

ag fafewg wifay s 58 avdiom &
a7 gfeomt e anfrarfaal & geard
gt « & mraw ¥ O wEN 5 faw
waw g1 TF & gRaAT wiv arfeanfaai
NEaa g f sad = &1 @
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gfradd sl Fx & a aq 1 af
gfeaa anfrarfaal 1 ssaror gar, aaf

a8l |

it frmgare areat (weftng) ¢ owwr
ofy Aghaa, Hepa aifger & gax uw
g7 g7 R 0F TAT A Y TrR T ®
sfiat #1 zfrzar o1 o7 s & fan
os gaegt &Y ) usr wg oY sfa ar)
387 WY 34 gwear & ofy A | g7 F9
sfaa¥ § qot aaF arad @y T ¥
ox fanfgs Y & 1€ s 7T st 2fe
a1 &1 98 & Ifgar a7 feg 3 frar 2,
ar &Y s a1, ITFT g gA 5 HAT
war

a3 feufa ¢ aza ¥ oY & 1 97 gft-
@A, 1, N FIAGA F I W AqAS
F@ wmal §, a7 ¥ agh o 2 zew 2w@ar
g1 fras a0dt & Wi grew adi B,
T AIg ¥ g AT & Y Af T g
fa# fade & s & 78 Tt 8, N
F1T ¥ faar F w0 W Af 7 gy,
¥ A & foq atg w®@A & ad @
gforaf & sqe v qsara § 1 § 1 for
w afcfeafs w1 seaw w7 78 &, ¥ we0-
ar wfeq & wrEIT 9T, FeqATHT ¥ 9 9T
JEFT T ANEAH} F1 qvia $@ § W
J&t 9F1T ¥ IAFT I &HAr Tgh §

“q1e gfAat €Y grg wgaw g, g
&, gg ot A @ st , mo7 fged
A} 1" |9EAT ®T FHAAT AT AT FoT,
oa g9 Tawt 3w ST A faedgw F3 )

sgai gy S aa 2 e Awwr
wgET §g ez & afsar v wgea
w a1 | fx gg s A ¥ ¥ fagla
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[ farx FmT e
sragre ¥ ¥ &g, frasr @ws AT gfe
¥ 01f are ¥e A ) 90 fEr Afad
f§ o snadY wad GO, 9 FAT @
wgr AT A AeRdY B GG HQR, 98 A
& aar | Ay gafou Aw § e ag 4

%98 Y A ¢ AT TAW FETSIA AF KA

feosxgfr T sag MrdaT 5T K
It aYreT, z2E, ¥ et A e
Xar ¢, 93 a1 FA7 g TIr W NZAL |
feg Aa wgemr fs IgT TR0 A 16
¢ faar

wgt &% Ify s oF arex ' wofa
&1 gAY §, INA HERT A gAIGE
amm 7 ofY 78f § 1 SR Ay A ad)
i@ v g ¥ a9 19 afdr @t
9@t & @ g, Fa=giy gasy T=ar A )
ag a<1 gfgana am § fe @t <ta agon
Fmy g7 A a@EsEar qfr ¥ feq
safsqna &9 & &Tar §, I S I
SEIR ¥ @At & oY Ay QA Tifge

g afeass & &= &1 T A E)
g9 g4l A A9y gt & w6z w7 fraraw
F § AV IAF AravTwar # gy w9

& T ¥ wwT qUE 1@ T W 7AET
frr d gr uw feed oz ot &0
R AFFT WA ST G §, ¥ gd A
srawgwar qfa & feg ogt w&f siar grar
tomm dwvE WX g fog aw@d
AT F w9A) Fraegwar qfa & fag a9t
srazarr fear gar g, g Wk
€300 symedr & AT g az feufq qure
# ot 1 ¥ dTa #7 @A wigg 1R
afagr st wgrea ¥ =3, AN sraTT N
T FIT T F19 %3, ITHN AT F A
¥ ag €qra §, oY gAR @A F wfeass
w1 § 1 38t ge< A gfat § s A
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FeararT Fr iz & fouv ony a8, T1g ¥
gfsq & & a1 ®rx ¥, SIw FEA A
warT g, Y gAR wAT H gral w1
ST qIE AN T FHI FY FAFA &
foq, IR Fr@AT & IWET F T AR
1 T & Seqrgw & g, A w771 H
wrazgFar w1 Ofq 7, IA%1 Ao ¥ ag)
T, N AR MATHITFIE | &Y
qftas T Agad & gruwg &g @
|AIT §Y & 1 F JAT £, ITH AASH
¥ ag eqra §, I gt wdT F G w7
g

fer goif 39 ol Aiw F w0
wraqT A} & 1 qwz 9T F wlar wrar g,
aY wiel # ¥ wig fawed § ) XgT A g
¥ 9 9TF AW ) Rav , fF w9
# e &0 nar, at g€ a1 HiT ¥ W
fawrad #1 Fifgw &Y < wizr D ar
FTT FAC 14T, A A F 6T W @law
AT g | g F T AR AT FTo9W Ag

g

& T 9w A BfEET A Ayl
art amw & @A A | TEE I AR
A= F1 agT T g1 gy | g8 & w1
w1 frrer s 8, 8T 13 anaeurgds, gfe-
q&% ¥R dRgargd s fear mar g S
F AIYTT T FHIS IS FHFAT

ga sfafer ag 3wy § & ot wi%
AgaT wear §, afr w1 gAH ¥ @F
aEaY faq ¥ us qr € AL, T HIC
YWIT ST I Ay, AYgEy ot s,
7ar B 1 g Tl W) §TE S g W
AT AT WASS F Ay F
w1y &) qgfa ® ar gy v, afer
g @i & 0w Az ¢ e ad ga A
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&T | AT F@ § A g ard g
¥ AgaT &1 w19 ear qr, 39 A1 F T@CF
¥ gast g AAT XTI ) AT
% fs S &rar g aT g &, Saw ammt
219 908 90T §T AL F) 247 § | TAHA
gATga ot g g &
o< fasg # ag@ WmAT qw, @
ans F qrar § 1. F1§ IJAwT grA HTFT
¥, JY gar ¥ A1 | AIT K AT ACAT
@ &rw 3 AfwT oF THd K4 qrEfy
Frar AT wga ava foqr wa, (Ed
afes agsgar &1 favige 48 Y gwar
ot % a3 wg7r wgar § 5 faog w0 &
T sqqeqr & WY g9 @F WIN} & GHAT
qr | 3ffr @a & gag § fmar &
wgroa & qag A TY 7T §7 NS e
s aE ) @ TA gwear I AGA
afgar garam @t afy ar f& sy e
g & aaon qr fs 19 F qag F 7Y
Yl ard sk § 3 v w7 famwr
07 | ag A gfvora ¥ AY 9T TF AAT-
fazt fagrzy @2 §t af IuF) arrE@sar
&Y ot Tt 1 @7 Mo wrATHT Har fafw
w1 fagra, I gfeaa sga1 feg avg
Ifaa § T qUAT sqazar Ay qredl &7 §.
Aty qafEr % alr gr gAEd gad
wrEr &1 &% fawar Tfga 1 o 7 Tt
3% M Afgm o ag gfewra & Mg qT A
. uF srerfgar & g war, guy ¥ g fw
w18 fradt 0 arg 9% fga & & 9w
Iq% 7T & W ot fagw W owaAr @Ay
. ¢ e 9=l guwY aga smar ¢, g7 o
uq 3g&1 7241 fawFh ar ama § g2
AT U A FF A FA § 71 W@
& frasY g g & 9gx § 1 3@
garwr sew w3t qu gur ? s oY A8 §
fe mgw, afyg, &@, gz @waw =
TRAAFATT FIX FAIA & W1 E | Ay
T mf o grrey wY A frag ¥

SRAVANA 27, 1892 (SAKA) S.C. and T.C. Commis- 326
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fou qu, 4, ac erary Y @1 Tt oy
21 39% faued &t arg wzf st 3 ?
faast frad ara qu. &4, eqwig famar
€ I9%) wmoq § r!ﬁ'rg Fr afgsre tr
AT TH AT AT W] Ag wA
aug Y g awar g

7T Y5 angadi & & $g aox
A AT A1ZAT § | At A — aF wré
q af IqAN T w5 o 5 g A
¥ g9 OFaT ST Tigd € A | Ay
® 3T T AEA & AN 77 gus A @
TN 98 @ § FF ag g granare ,
ag ot St @ wwfsar ¥ gfeow A
& frmar & oF 1@ A« A
T EA Y N A A Tww awg
T § ararare # ¥ IR ot qwT axec
fasat T1fge aYe gafamst a@ar wigo
q% 19 §19 OF T AY qET ATATAE
t 3z ¥ sz wgwmr g fe—gfom
FAamar i gfat ¥ ga ot 24 §
S @y I3 @ 1 aY @A ar Taeq
wgeq &1 AN QM 9T FRANY aw
TAF HT AT T FAF aqd @
gferdl &1 g=fa sl seqm 1 ot
grar 9 o Iad afeafod we fad g §,
37 9T 9T JTa%Y 6z rm, @Er gATEA-
arz ¥ ag tar § fs oY saear ot qurar
¥ ag smrar gd ¥ <gar § Wy ogd @
frar g ¥ a7 AP aw N fs
58 7% %ga1 &, Fatre) avgar ady g
#AT 1T FEA XY, @ AT IT AW Y
dfarwgar g1 @ Au e @ fe
1 §x ot gfee ¥ @, [ @
fawra &1 qu sa07 et A7 | s s
Fataga g 391, AT fearere ww &
gfeadi & gt & foy saer wour
Tfgr i g St eN ¥ 8 ol O &
ol ¥ ord faare suww ST B
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ot wege e W (qEiR) @ wwafy
vy, g @ A ax Wi A g fF
TEEIETT o iy oY FT &AW H AR
A} §, IAR ¢W AT HT qEET@ AT
wifga e sror ot a7 fedz g ag 20 W2
#Y qaf vt v ? arfer 7@ A% AW
93 aga agT FEF &1 A5 g A fgeRd-
feaw &t fgedt foma § ag f&d) &)Y 1%
W FF Az 7@ 5 ggma &1 @
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DISCUSSION RE. INTERIM RELIEF
TO CENTRAL GOVERNMENT
EMPLOYEES

MR. CHAIRMAN : The House will now
take up the discussion under rule 193 re-
garding interim relief to Government em-
ployees. As the time allotted is one hour,
I request hon. Members to be brief.

SHRI S. M. BANERJEE (Kanpur) :
When the Business Advisory Committee
discussed it, they ‘could not give it more
than one hour but I am sure that with you
in the chair, the time will be increased
because many members want to take part.

I move that this House take note of the
growing discontent among the Central Gov-
ernment employees throughout the country
because of abnormal delay in payment of
interim relief.

MR. CHAIRMAN: You are simply to
raise a dicussion, there is no question of
moving a formal motion.

SHRI S. M. BANERJEE: I am not
saying that this should be taken into consi-
deration. 1 am doing this under rule 193,
There is no right of reply and I am not
trying to establish one.

After the Heroic strike of 19 Seple mber,
1968 which showed the growing discontent
among the Central Government employees
and in which nearly 7.5 lakhs of Central
Government employees took part, Govern-
ment was forced to appoint a Pay Com-
mission, That was also one or the recom-
mendations of the National Commission on
Labour. The hon. Prime Minister who was
also the Finance Minister then announced it
in the House and my hon. friends Shri
Nath Pai, Shri Nambiar, Shri S§. M. J oshi
and last, but not the least, Shri M, L. Son dhi
at that time raised the question of interim
relief because we were aware that once the
Commission started functioning, it would take
at least 2-3 years. So we were more concerned
with the payment of interim rolief. We
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were assured in the House that this question
will be referred to the Commission, though
there was no need of referring it to them
and the Government could have straight-
away declared interim relief and the Com-
mission could have been asked to submit
its report on interim relief as early as
possible. Even today when we are dis-
cussing this issue, thousands of Central
Government employess in Delhi and outside
also—nearly 22 lakhs —are demonstrating
that interim relief should be paid. At least
here 20—30,000 demonstrated under the
banner of All India Railwaymen' Federa-
tion. They wanted to come to Parllament
House but Parliament was adjourned. Even
today thousands of Central Government
employees are demonstrating before the
Chairman of the Pay Commission demand-
ing immediate payment of interim relief, I
request the hon. Minister Shri Shukla to
declare here and now that Government is
prepared to pay interim releif immediately or
to ask the Commission to expedite payment
or submission of their report on interim
relief in this month itself, We have all
submitted memoranda before them. That
the prices of all essential commodities have
shown an upward trend is not contested by
the Government; in fact the Finance Minis-
ter Shri Y. B. Chavan said on the S5th
August 1970 in reply to a call attention
notice of my hon. friend Shri Atal Bihari
Vajpayee that ‘‘cerfain assential commodi-
ties have shown a tendency of rising prices;
there is no question of not looking into the
realities. Hon. Members mentioned certain

figures; I have got the same list. I have
never denied that increase in the case of
rice is there; increase in the case of food
items, vegetables, edible oil and milk is
there; in raw cotton there is increase”,
When another pertinent question was asked
by my hon. friend Shri Vajapayee he also
said that this increase hod affected mostly
salaried person. Who are the salaried em-
ployees, Sir ? The Central Government
employees who have to pay income-tax and
other taxes, They cannot evade tax because
it is doducted from their salaries. Naturally,
Mr. Chavan, the Finance Minister of the
Union Goverament, has agreed, and has
accepted that the prices have gone up' and

there is no question of not paying interim
relief.
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SHRI LOBO PRABHU (Udipi) : Six per
cent.

SHRI S. M. BANERJFE : It may be
more I would request.you to kindly allow
me to read certain figures. What is the mini-
mum salary todey for the Central Govern-
ment employee, and what is the minimum
pay in our industries ? In the Life Insurance
Corporation, the minimum is Rs. 202 ; in
the Central Government, it is Rs. 141,
The minimum in the State Trade Corpora-
tion, with allowances, of course, is Rs. 185 ;
Central Government, Rs, 141, Reserve Bank
of India, Rs. 208 ; Central Government,
Rs. 241, 10C, Rs. 195 ; Central Government,
Rs. 141, 1In the field of petroleum, Burmah-
Shell and ESSO pay Rs. 271 : Central Gov-
ernment, 141  Caltax, Rs. 239 ; Central
Government, Rs. 141. Heavy Engineering
Corporation. Ranchi, Rs. 200 ; Central
Government, Rs, 141, Then, Telco, Jam-
shedpur, Rs. 200 ; HAL, Baagalore, Rs. 185;
Central Government, Rs, 141, Textile
Industry, Ahmedabad and Bombay, Rs. 231
and Rs. 214 ; here, it is Rs, 141, Then, n
the Pharmaciutical and Drug Industries, it
is abnormal. In Glaxo Laboratories, the
minimum is Rs 328 ; Pfizer, Rs. 305. The
difference is Rs. 164. There is an absolute
gap. What is the gap 7 The gap ranges
like this : Rs. 61, Rs. 44, Rs 67, Rs. 54,
In certain cases, it is
Rs. 164, Rs, 160 and Rs. 187.

Mow, it is generally propagated against
tha Central Government employees that
they are getting more and they are better
off. Who is betics off today ? A Central
Government employee is getting a basic
salary, plus a dearness allowance, of
Rs. 141. In the industries which the same
Government is controlling, like the HEC,
HAL, BEL and in the other public sector
corporations, the employees are better off.
They get paid according to the award of
the Engincering Wage Board. But here,
the Central Government employees® case,
not a single pie has been paid to the
employees and that is why a demand has
been made that interim relief should be paid
$001.

We have demanded, all the federations
including the Confederation of Central
Government employees, have demaaded
this, What is the demand ? “In common
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with all the Central Government em-
ployees,”"—this is from the All-India Defence
Employees® Association—this is a general
demand—*““we demand an " interim relief or
Rs. 70 for all the emplosees, permanent,
regular, temporary, casual worker and work-
charged establishment, up to the limit of
Rs. 350 per month and 20 per cent of pay
for others, and this should be payable from
1st Feburary, 1969,”

The question may be asked : after all,
the Commission is there, and it is for the
Commission to decide what should be the
quantum of interim relief to be given. That
may be correct, but the Govermment has
come to the conclusion that the prices have
increased. This Government which is
talking of socialism here and outside has
miserably failed to held the price-line. It
has not been able to hold the price-line in
any industry in respect of any product,
Even in regard to drugs, even after the
notification, what is the price of a common
drug in the open market ? People have to
pay through their nose, and the time has
come when they should realise that 22 lakhs
of Government employees are agitated,
They supported Mrs. Indira Gandhi’s
Government ; they supported her at the
time of bank nationalisation ; they con-
demened the vested interests in the country.
They fought against the reactionary elements
and they stood by the side of Mrs. Indira
Gandhi at the time of nationalisation. They
support the progressive decision of any
Government. They are prepared Lo support
them. But what is the condition of the
Central Governmsnt employees 7 They get
Rs. 141 which is the minimumsalary. I say
that you should really consider this aspect.

When the third Pay Commission was
appointed, Members from all parties in
Parliament demanded an immediate payment
of interim relief ; we .demanded it,
the moment the Commission was appointed,
The Second Pay Commission could not do
justice. Why do we want a minimum need
based wage 7 It was the recommendation,
the unanimous recommendation, of the 15th
Indian Labour Conference held in Delhi
in 1957. Mr. G. L. Nanda, then Labour
Minister, was presiding over it. Everybody
from the Government's side as well as the
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workers' side, the representatives of INTUC,
AITUC, HMS and ITUC and the employers,
represantative, Mr Naval Tata, all of them
unanimously agrecd that there should be a
need-based minimum wage, which was Rs.
125 at that time and which is now Rs, 287
after counting various increases in the cost
of living index. Therefore, if we demand
Rs, 70 as interim relief, it is not anything

abnormal which the Government cannot meet.

At that time this unanimous recommenda-
tion of the Indian Labour Conference was
not considered by the Second Pay Commis-
sion. Mr. Morarji Desai was the Finance
Minister and he thought that this unanimous
recommendations was not mandatory and
Government may or may not accept it.
Wisdom has dawned on Mr. Morarji Desai
only after coming to this side and he has
started supporting everything. But at that
time he stood like a rock and a letter was
sent by an Under Secretary to the Pay
Commission saying that this was not
mandatory and the Second Pay Commission
never considered it.

Sir, I am happy that at least after the
heroic struggle and sacrifice of the Central
Government employees—12 employees sacri-
ficed their lives and become martyrs in the
19th September strike ; let us not forget
what happened at Indraprastha Bhavan, at
Pathankot, Bikaner, Shahdole and Gauhati ;
after the arrest of 55.00.0 employees and the
termination of Service of 48,000 emploees,
after that heroic struggle of the Central
Government employees, this Government
realised its importance an mnéed-based
minimum wage is one of the terms of
reference now, Interim relief is also one
of the terms of reference, but I am
told that it is not going to be paid immedi-
ately. We request that the interin relizf
should be paid in this month. I am not
trying to threaten this Government, but
in all fairness, I would warn the Govern-
ment of the dire consequences if this is not
peid this month. It is my earnest desire
and request to the Minister through you
that interim relief should be paid. We do
not want any vague assurance that the
Pay Commission will be asked to do it.
We are demonstrating before the Pay
Commission, knowing fully well -that this
Government has to procure the money for
that. If this Government say that they
have no money, nobody is going to believe
it when there is drain to the tune of crores
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and there are income-tax arrears to the tune
of Rs. 533 crores. Due to the rise in the cost
of living, there has been orosion into the
real wages of the Central Government
employees and the wages now stand at the
1947 level. Through you I would request
the Minister, Mr. V. C. Shukla, to give
this assurance that if the Government is
vnable to declare an interim relief immedia-
tely, at least they will ask the Pay Commis-
sion to see that this recommendation about
interin relief is sent to the Government
immediately without any further agitation.
Let them not wait for another countrywide
agitation. I am sure they will realise it.
If they do not, naturally we cannot ask
the workers to wait indifinitely. After
all, starving workers will be agitated.
When everybody in the various corporations
has got a wage increase, why should not
the Central Government cmployee get it ?
With these words, I would request the hon.
Minister to make a statement.

While initiating this discussion, I must
salute those martyrs who sacrificed their lives
for the sake of ‘he Central Government
employees. I am sorry to say that the
dependents of those government employees
have not bcen paid any compensation
though they were brutally murdcred by
this Government. I would request
you, Sir, to convey our feclings to
the family members of those martyrs who
were shot down because they wanted interim
relief and a need-based minimum wage.
Today it is becoming a reality, thanks to
those martyrs.

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Chairman, Sir, I am very grate-
to ful you for given me this opportunity to
join with the hon. Member who preceded me
in demanding that the Central Government
employees should be given immediately
interim compensation. As we look at the
recommendations of the Gajendragadkar
Commission, though they fixed the dearness
allowance at a lower rate which caused a lot -
a discontent at that time, the Commission
were conscious of the fact that this arrang-
ment would not last, it is going to be a
very temporary affair. I would like to repeat
the words of their recommendation which
make it very clear that they wanted this to
be a temporary affair,

““Even if prices do not rise, the question
of the revision of the pay structure
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of this class of employees will have
to be examined at the end of two
years"',

Because there are so many anomalies and
justice has not been done to them and as
the entire arrangement of the salaries
and allowances of class 3 and class 4
Central Government employees is a kind of
patchwork, the Commission was very clear
in its mind that there should be a revision
even if the prices have not risen. It further
says that :

*..government should sanction some
suitable interim compensation to
all the employess whose salaries
would be revised, by the appoint-
ment of the Pay Commission or
otherwise.”

The very basis of the demand for interim
compensation, apart from the point of view
which has been made by the hon. Member,
is that there has been a rise in prices.
‘That is an additional reason why they should
be given this interim compensarion. But
even if there had not been any rise in prices,
their demand would have been just, and that
was the reason why the Government was
forced—it never accepted their demand with
pleasure—to accept that demand by announ-
cing the appointment of the Pay Commis-
sion. That makes it very clear that there
is need for the revision of the pay scales.
If there is need for revision of the scales,
there is all the more reason why there
should be interim compensation even if
the prices have not risen. Now that the
prices have actually risen, there is all the
more necessity for giving them immediate
relief.

The Gajendragadkar Commission had
further recommended that over a twelve
month period if the index had gone beyond
245 then the entire range of the salaries of
the employees should be revised. But the
Government of India simply gave them a
lollipop. Here I would like to repeat what
Shri Abdul Gani Dar has stated, because it
is applicable here :

ausATe § gewar T g,
festt 2 & agorar AT § 1
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The very basis of the announcement of the
Pay Commission has been 1o provide the
Central Government employees with a lolli-
pop, because both the iwo conditions have
been fulfilled and the demand is very
relevant,

as2

One of the demands of the employees
has been about their representative in the
Pay Commission. When we look at the
history of the Pay Commissions, both the
first and second Pay Commission did not
consider the entire pay structure of the
Central Government employees but did
some kind of patch work and, therefore,
from the point of view of the due conside-
ration of the problem it was very necessary
that the representative of the employees
should be there in the Commission. But,
so far as I know, that demand has not been
conceded. When the associations of the
Central Government employees, in spite of
all their differences, have jointly opted for
one person to be taken as the representative
of the Government employees in the Pay
Commission, I do not know why the
Central Government should view that with
suspicion. But so far nothing has been
done. That makes everybody feel wvery sus-
picious about the bonafides of Govern-
ment.

Secondly, why did Government pot
accept it as an award. If the employees’
representative had been there on the Com-
mission, there was no harm in accepting
it as an award. Actually, it would have
attached greater sanctity to the entire reco-
mmendations; otherwise, who belicves this
Government ? The Government gives state-
ments everyday that this will be done and
that will be done. All this is announced
without any follow-up. We have seen the
fate of bank nationalisation and the same
fate is going to overtake this,

1 know, the announcement of the Pay
Commission’s recommendations will come
at the time of elections just to give a lolli-
pop to the Central Government employees.
After that the Government will come out
with the very patent theory, which has be-
come out-of-date and worn out, that they
have no capacity to pay, They have capa-
city to spend on ‘other things but not for
rationalisation of pay scales ! T do not ask
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you to give them fabulous salaries but there
must be some rationalisation of the entire
pay structure of the Central Government
employees.

What is the minimum demand ? The
minimum demand is a living wage. A
living wage has been accepted by the
Government itself. The Government aceep-
ted it in their own joint machinery. In the
15th Indian Labour Conference the workers
passed a resolution about a need-based
minimum wage and, I think, the Govern-
ment accepted this as a principle. Even after
accepting this principle, the Government
has not come out with a categorical assu-
rance that a need-based wage will be given.
This is the minimum demand that can be
made of any civilised Government. The
very basis of a civilised government’s exis-
tence it that its own employees at least
would be paid a living wage, not a comfor-
table wage but a living wage. The Govern-
ment should have acted as a modle em-
ployer. If the Government cannot satisfy
own their crieria, the Government has no
justification to stay as the gevernment ard
say that it is the biggest employer in the
country,

The hon. Member who preceded me
has pointed out that there has been erosion
of wages. I would like to quoie some
figures. They are figures not coined by me
but they are from the record. The erosion
has been from 5 to 22 per cent in the case
of Class 1V employees and from 16 to 84
per cent in the case of Class 111 employees,
which is not such a comfortable class or
range; they all live from hand to mouth,
This is the extent of erosion of their wages.

Then, 1 would like to quote some figures
about the comparable wages (pay and DA)
as per the recommendations of the First Pay
commission at COL index 80 and the
Second Pay Commission at COL index 115.
The corresponding wages at COL index 215
with foll neutralisation with reference to
the recommendations of the First Pay Com-
mission and of the Sccond Pay Commission
should be 148 and 151; 161 and 160: 175
and 169; 188 and 179 and so on respectively,
The wages actvally granted at COL index
215 with reference to the recommendations
of the First Pay Commission and the
Second Pay Commission are 141, 146, 151,
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156, 166, and so on and so forth. Therefore,
the ersion is quite obvious., The extent of
wage erosion being suffered at COL index 215
absolute value with reference to the reco-
mmendations of the First Pay Commission
and the Second Pay Commission respectively
are 7 and 10; 15 and 14; 24 and 18 and so
on. That has been the erosion of wages.
1 do not know what kind of calculations
the Government enters into that it does not
enter the Government's mind.

Therefore, there is every rcason to give
them interim compensation, not only because
of the rise in prices but because the Govern-
ment is commited, the moment Government
announces the appointment of the Pay
Commission itself, to the principal of grant-
ing them a revision of salaries to give them
at least sustenance in their life, Therefore
the very basis of the announcement of the
Pay Commission included the announcement
of an interim compensation, The price rise is
an additional factor that it should be paid.

But 1 have a grievance against all the
Members of the Opposition parties who have
come to this Pirliament as the Ooposition.
There was a chance when Mrs. Indira Gandhi
was the Prime Minister of a party which was
united—this party has now separated and Mrs.
Indira Gandhi has gone out of this pany,
But that time she could have done something.
would like to submit that whatever may
have happened, the situation today is that
there is a majority of the Opposition groups
in Praliament. The Governmeni, in spite
of hundred per cent attendance, will have
only 218 or 220 Members and the rest of
the Members belong to Opposition groups.
Each Opposition groud, including our party,
has committed itself to the grant of an in-
terim relief to the Central Government em-
ployees. I would like to say let the Opposi-
tion groups prove their hona fides not in
words but in action. If anybody asks Go-
vernment, what about your promises 7", it
can apply to Opposition groups also. They
can ask Opposition parties, ‘*You made
promises that you will deliver the goods,
What about your promises 7',

Here are (he Opposition groups having
a majority who vouchsafe for the workers
so much and so loudly. The hon. Member
who preceded me is one of the very strong
spokesman not only of the Government
employees but of the Communist party.
What has happened to the Opposition groups
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in Parliament ? Why can't they compel
the Government to grant an interim relief
to Central Government employees 7 Why
be at the mercy of the Government, If
all the Opposition parties were united, we
would have seen that the Government comes
down on this reasonable demand of the
Central Goveroment employees. This has
nothing to do with the political views of
different parties. It 'has to do with the
stomach, the belly of the Central Govern-
ment employees.

1 have a grievance, Lel us all Opoosi-
tion groups unite on this issue. We are
all sitting in the Opposition, Why not all
the Opposition groups take advantage of
the position, swell the numbers, m.ke a
majority, and compel the Government to
grant an interim relief (o the Central Govern-
ment employees through our strength and
not through the mercy of the ruling party.
Let us combine our strength together and let
us tell the workers that we are sincere to
them. It applies to the Government because
they have also made promises. And it applies
to the Opposition partics also because they
too have made promises. The basic demand
of the Central Government employees is :

g@eg arel &1 gfeadt 9T gw oY w1

a7 3 gl 9T 3 &), X ATA(

T

But the blame will be shared by the
Opposition parties more because they are
not coming up to their own responsibility
and obligations and they are not fulfilling
the promises which they had given 1o deli-
ver the goods. Because of their own affilia-
tions with the ruling party, they are shy of
compelling the ruling party. Let us all
join together and .compel the Government
to grant an interim relief to the Central Go-
vernment employees.

SHRI SHASHI BHUSHAN : On a
point of order Sir.

SHRI S. M. BANERIJEE : On a point
of clarification, Sir.

SHR1I BAL RAJ MADHOK : May I
submit, lot not these two allies quarrel bet-
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ween themselves and harm the cause of the
Central Government servants. Let the

cause of the Central Government employees
not suffer by their quarrel. If they are
sincere cnough, let them support it openly,

ot i yao : AT g3 aw @
¥ soran wifer Y w1% ¥ 7€ § 1 raERe
fefas 33 aret &0

stdY ks fewgr @ Ak gy
* ft gger 1 wAars® s A,
& ot ganz f@arsd |

ftaRyA AWE : § A @@ &
oidt & oY g3wT Ag )

SHRI S. M. BANERIJEE: May 1 just
refresh the memory of my hon. friend,
Shrimati Tarkeshwari Sinha ? In this
House, on the substitute motion of Shri
Atal Bihari Vajpayec .on the President's
Address, we all had wvoted for the interim

relief to the Central Government employees,
Perhaps, she has forgotten that convenienly.

SHRIMATI TARKESHWARI SINHA :
I have not forgotten that. We were short
of the numbers. We have the strength,
But we did not put in all our strength. That
is my complaint.

st 57 wex 7wt (gHIIOR) : qwnafa
o, 7% & 9g¥ & agwy eI 2@ g
g% a< 27 & fon; agh smmarT &1 ot
¥ qw i g e 993y gu avil w
ey qr @1 fear § ¢ ofEd ke
fagr fedt awa wrgdg fafaet § fedr
fafaeee df |

st fox mvmw (a&) ;o7 of an
of, g Ay i § 1

sitadl arced fesgn : fecdy fufae-
zT ®Y AY graq it @, saw gg Afag
fafazzdf as =Y 547 grow glGY 8, SA
g8 #ifag, 38 N @ Nfag
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gHafa wgiza, & w3 @ a1 fs a7
qFgo A R qT qr oaiF, v ¥
awar g fe waam gm @g § A gaw
wrf g% Tgf @ sar § F oawHd F4-
arfeal &1 gadfen fedls fasmr o @y
& ¥ (a9t ¥, fa=giy 39 qF §
W@H I7 gt sAifal & foq g9
gt fsar, oo ¥ wg¥ & fr g97 g
sqarfedl & foq aga gg fear § &l
T g AW A U Ag W ag
o ayar A8 I

W ATST ¥ 5w 35 9@ 5 §, 39
a7 3% § feet w1 Y acgs feaiq
ar ¥aT gAra) & arg 78 ar 1 gafeg
ot & gEd F @ F Faar AS 59§
9g¥ 3% 94 ity § g v qa
#ar wifge

Fefta gewTL & sFwifed) & ay
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G H wrA gEI wHFfE)
gremrsi Y N fewar § 1 g9 AT A
61T g fear a1 gwar & 5 18 339
¥ gdr gaea gd fawi ¥ & & awd
wsAaifwal 7 gafen fafew fRar s
s =ifgq | S| A st qarar mar g,
9T g UF AT 5 Ak ¥ afew gf O
g aT geedi A Iawk ge ¥ e fear
ar | & 7 awar 5 arer ot fea o
zs &1 ®1€ @3e0 X @i &1 fqQd)
gt | AfeT ag vz frgw qea g fe
FET FAALAT 71 g€ 34T Qg
¥R fe & § a1 ¥w @ FErd
FHaQal § FAgEd @ g qar
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wZAT W= gy A qgi fAdd 1w &
gzea LE FHQY &1 ¥ 0w
o 3% §, agh gw &1, Wi 9 AIER
F49 37 w1 94 & ¥ agf v &, wfew
3T & g g $7@ W &

§§ TIFC A gUO sAaifEl aie
AR IS & foq g a& war fear §,
ag WIAA & fag wiAdlg azem 1947 &
FATL FIAT F1 & Wiz T 1970 S /AT
FAA R NG | 19478 9 WP
HAZT HIAT qin} § A F Qe N A
9, 77 5 ara & gor afusd &
fog snted 3@ §, #{ 408 ¥ woa
AW NFFH aF G § AW TNk
F1 fz31 35 a7 ar aifgw s@ &1 my
wazel w1 Tadr sy et g€ ¢ fe
F gzt F9a9) AR faS § aw W
A% § | 9g F14 T ST fwar
i AFTaodi Mawmyaz eg &
fondrxgfmag & =) agwm w
wd & g% 7 § 6 arerd FawrfE o
gazfer feavs far arar aifgg o

famraa s?q & 947 S1W TTo  ofto
ago ¥ Al qini & fawfad § dalg
A7 % ggarT s & fgegeam & qw
few1€ 199 $T fGar 1 W@ g A
ITET i qA WY WX gE ¥ feq &
S HAT T, off q5gor HIT s
¥ wFgaTg AT qurE AT WgAT g |

fgrraa w¥w & sHwledt oy 33
RFE aF Glo GYo we fAmar 2, om
f agi 9T & 7@ ¥ FAT  TTEC
¥ waaifeat 1 ¥a@ 6-1/4 S5t Wiy
"o wo fumar § 1 & fAdga &var wigaw
z fs fgurwe 22qq & w19 F@ D
g Al 1 W @z sqIiE)
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[ & 7wz awl)
& aUa< /Yo ®Yo Uo fzar snar wifgy

qTWT E 4 wgr g wfge & ¥
witga g Tadfen fefts & at § Saen
s W gR fgegeam & @
wiwd 9 gF griaw ®W &
for g @ & 1 & A wdear
FTRIT (R & & T sqa qg 2w
g} @i femer § e qewic g w4-
wifcat ® gadfor el 2 & Tt &
< favia sy AT @Y @m g
wHafell & s@ale § ATGIEAT HIAET
IS AR §, IT F AU FEA &I
|Y$T A A

# @@t §W@d FAMiE @ A
7 W @@ & AT g R A @ Al
¥ qATIg A &, N1 39 F AFAF HT I
£ il &1 39 F s &1 wlET &
uxifas 9T AFEAA HUI ISMAT
wigy § AV N XA F fog IT W owER-
Ao & Tgd § 1 § e & 99
anit wY it ag ;dwT & g g fw
& goeQ FRafedi & IqATA A S
W ITHE AR S F q9AT NAfewe
dfqee 7 ad 1 war wf safsd gx
gfraa & AR T Fear §, VR g Y-
pree idt w1 gzEr @ &R Wy feE
atz qifl F1, @1 W I T F) IOFT KW
g afaT & ag o wgW wga g
w9 & e 1 51€ JraL ITY DY A

& gt ¥ fAga s s § &
ag @ vprdt wAwIfay &) fwfor foefts
W N a7 A 7T ¥, aifs @ agrg &
FAFT 9N T KA § A |
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SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, Sir, as an ex-Government ser-
vant, I think I have more sympathy for the
Government servants than any one here.
And this is the reason why I want this
relief to be real and oot illusory,

We should not make the mistake that
by merely offering them an interim relief
we are satisfying them. We must make
sure that there is real relief. I want to say
this because, I see, the movent you give
relief, there will be a corresponding rise in
price. You must realise the economics of
dearness allowance. If you give dearness
allowance to one party and if production
does not rise, it simply means a shift of
income. It means that some people whose
income does not rise have to give to those
whose income rises, [ am going to put
that question squarely to our friends here.
Is it their intention to shift income ? So,
Sir, the basic cause of this must be sought
elsewhere.

Now, has there been a rise in prices ?
The Hon, Minister, I am sure, will point
o ut that the rise in prices has been 7 per
cent and 10 per cent as required for the
relief to be due under the old basis. He
will give the figure, They can argue that
the rise is not 10 per cent. We can argu
that the method of calculating price-index
is not right we can argue that 10 per cont
fixed is wrong. I leave it to my good
friends to do that. But here, I am concer-
ned with the bigger cause : What is it that
you are going to do, to make this in-
terim reliel or salary to be real, to see
that the Government servant takes home a
packet which foeds him and his children
and keeps him going 7

The greatest villain of the piece is the
Government itself; the pext villain of the
piece are my good friends, the socialists,
because, the Government has been creating
an amarchy in the Government, due to its
policy. By playing politics; by obliging
groups, it has superseded cconomics. They
have destroyed investment climate in the
country. Production therefore will not
rise. They have kept on increasing taxes;
that is well known; I think it will not be
delighting my friends that immediately

after the Budget there has been a very stesp
price rise ,
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Now, therefore, the Government has to
think in therms of something fundamental,
It has got to think in terms of putting a
freczo. The first freeze must be on taxes,
If there is not going to be a freeze on taxes,
you will pay more in dearness allowance
alone than you take by way of increases in
your budget. As far as the calculation goes,
you will be paying more in dearness
allowance to your own staff than the
amount of Rs. 70 odd crores which was
budgeted for, dus to additional taxes. That
must stop. Aad all of us must be united
in secing that there must be a halt on texes,
a complete freeze.

My next point is froeze on prices,
Freeze on prices will probably follow
to some extent from the freeze on
taxes, because the taxes are added to the
prices. But even more than that, the
Government has to see that it does not play
with prices as it has been doing, for ins-
tance, with drug prices. They know
nothing of the subject of prices. They
know no economics, and they interfere, I
would like to tell my hon. friends that these
controls of which they are thinking so much
are the cause of the price rise. They must
stop these controls. They must let the
natural mechanism work. So, let us have
a price frecze for the time being till the
natural mechanism is restored. Let Govern-
ment stop playing with the economy through
there controls,

My third point is about wage freeze.
We huve to make up our minds very
seriously whether we want a real wage or
we want a wage which is immedialely can-
celled by a price rise. If my hon. friends
arc going to make up their minds that
corresponding with the price freez, there
has to be a wage freeze, they are going to
do themselves a much greater service, and
they are going to do the worker a much
greater service than by merely inflating
wages which are meaningless because they
will be caught up by the prices. So, let us
make up our minds very seriously on this
matter. Let not my hon. friends play the
Government’s game by putting up prices by
insisting on a wage rise., Let us have a
price freeze; let us have a tax freeze, and
Jet us have a freez, lastly, on this playing
politics...instead of economics, and let us
have more sease in this matter,
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SHRI S. KUNDU (Balasore) : He may
ask the Government to stabilise the prices.

SHRI LOBO PRABHU : 1 am glad
that Shri Vidya Charan Shukla, the Minis-
ter of State in the Ministry of Finance, is
an M. A. in Economics; he will realise how
unreal our finances have boen so far. Let
Government take counsel of those who
know some economics. There are some
economists here in our country who are not
politicians, and who know the subject and
who have the interests of the country at
heart, Let Government consult them, Let
them stop playing polities. Let them not
go and which-hunt capital, because it is
capital that creates employment, If they
are going to hound everyone as a mono-
polist. then they are going to got mno
investment and no employment.

Let us have a freeze on these contyols,
Government know nothing about prices. They
just jump into the fray and fix prises and
thon again they re-fix them, and this pro-
cess goes on, and this process is a very
costly ane for the people.

These are my few observations, and I
have made them because we have to think
very carefully before we play in this game of
raising the wages on one side and of raising
the prices on the other. This kind of see-
saw should not have as its victims the poor
workers and the Covernment servants.

We want some economics: we wants
some thinking on the subject of wages and
prices. If this discussion can made the Go-
vernment do some thinkgng about what is
necessary to hold the economy and to re-
duce the anarchy that has come in, we shall
have served a great cause, and wo shall have
reason to thank Shri S. M. Banerjec that
he had brought up this subject before us.

1 am wholly for the Government ser-
vants getting a fair deal, but I am not
sure that he gets a fair deal when his salary
is raised and immediately it is cancelled by
a price rise due to a tax rise.

SHRI M. L. SONDHI (New Delhi) :
This debate not only calls for the expression
of sympathy for those who are suffering but
it requires from all of us to bring a modern
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approach to a subject which is of crucial
importance.

The Government, after all, makes its
policies on the basis of facts, But what are
these facts ?  As you know, Mr. Chairman
somebody said, there are lies, greater lies
and statistics. Today, nothing expose the
wickedness of those in authority more than
the ambiguity of our Gowernment's statis-
tics. There is an effort on their part to
mislead public opinion and to mislead Par-
liament. When we ask them what steps
have been taken to provide full neutralisa-
tion, so that Government employees’ re-
presentatives may be able to wunderstand
what is in store for them inthe future,
when the Economic Survey presented by
Government itsell gives us a very gloomy
price front, the answer we get from them
is a very strange onc. In an answer toa
question put by me, Government have sla-
ted :(—

“The question of Government discuss-
ing any steps with Government emp-
lopees does not arisc™.

Mark these wards, They do not even want
to discuss the steps which Government em-
ployees may like them to take. In other
words, this Government sets itself up against
a dialogue with its own employees.

What is the position T In Junuary this
year, the index was 215. Today it is 225,
a rise of 10 points, And this Government
has the check io come here and present
before us a purcly glacial outlook, an dut-
look which is deeply frozen. I find that
today when we Mk of the twelve-monthly
average, they say the DA was allowed at
215, But today the twelve-monthly average
has already risen to where we want to ask
them whether this 10 point rise is reflected
iu the statistics they use,

What are the questions uppermost in
the minds of hundreds of thousands of Go-
cernment employees, people whom you
want to be nation-builders, whom you want
to take this country forward because you
are dedicaed to the view that it is right for
"the public scctor advance. The question
arenot whether you will gave interin relief
are not. The Government employees will
'ses to it that they get interim relief. But
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there are three question : first, whether you
will ante-dale it, and if so, to what period ?
Second, why this delay 7 Why are you
causing so much confusion and suspicion
all round ? What is it that the mask om
your face tries to hide ? Third, will you
give substantial help or only tinker with the
problem 7

This morning, the wives of some go-
vernment employees went to see the Prime
Minister was too busy to see them. But
they left her a memorandum. I would crave
your indulgence to read a small paragraph
from it, though the whole of it is worth
reading. These ladies, these women, who
are the wives of government employces ser-
ving in New Delhi, say :—

‘*“We as the Grihalakshmis as you hive
addressed us in your Indepence Day
speech have the painful responsibility
of feeding, clothing and caring for
all the human and social nceds of the
menfolk who run the huge machinery
of our Government, Besides the
menfolk the children and the old
and infirm presents or in-laws are
also to be looked after, As a wo-
man, you can well imagine the plight
and suffering of we who belong to
your own class".

Then they detail the factors responsible for
their plight.

This Parliament have the obligation to
protest the rights of workers, of employees
who with their skill and toil bring it about
that our countzy and our nation is able to
function as a civilised society. May I re-
mind my hon. fejlow parliamentarians on
the other side of the word of Gandhiji in
1943 when he said :(—

‘“Has a freezing man ever been war-
med by the promise of the warmth of
of sunshine coming at some future
date 7"

These were the words of Gandhiji, that was
the metaphor of those days. But today
what are the speeches we got from the
other side? They reflect a contradiction
in the ruling party not being able to live
up to the promiss it makes, Today there are
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dark clouds over our national landscape.
There is the miserable plight of the govern-
ment employees whose homes 1 have my-
self visited on more than one occasion.
There is a grime problem facing every
housewife. They would like a answer 1o a
simple question. 1 would like the hon.
Minister to answer when he tells us about
the doleful tale of the Government's finan-
cial difficulties ;: why should the Central
Government emplovees alone be crucified
for the economic blunders of the Govern-
ment T Why it is, to quote a Bibilical ex-
pression, that the unscrupolous money chan-
gers of the tample of Indian society are able
to work this havoc ? Today the Govern-
ment itself joins thesc money changers. A
confrontation between Government and its
employces is inevilable now, as I see it,
because mutual confidence was broken in
1968. After that, we, several of us on all
sides, of the House, thought that something
would be done to heal the wounds. Today
it seems the history of the last few years
has again been forgotien and Government
is again appearing to us red in tooth and
claw. [Tt is again arming itself with powers
and these powers will one day again be used
against the Central Government employees.
What is wanied is that this Government
should recopnise the imbalance in the
relationship between the Government and
its employees. We ask for relief, something
which is an emergency measure, somcthing
which cannot wait, but Government has been
jnstifying its procrastination by various devi-
ces. 1 would apeal to members on both
sides that we should no longer blind
ourseves to the plain fact that Government
is today demanding a total surrender from
Goverment e¢mployees who had dared to
raiss their heads in 1968. Is this a policy
which befits democracy ? Democracy is
Government by dialogue, where you do not
stand of false prestige, but you welcome
exchange of ideas to maintain future econo:
mic security. Therefore, 1 would say that
this Government; in terms of its own
professed  policies, should come foawa.d
and suggest a plan by which we iniegrate
securily with economic environmen!.

My learned colleague Shri Banerijee,
who has great experience in the trade union
movement, has qnoted statistics and told
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us how in other avenues of Gove.nment
employment and in private companies a
high level of pay is ensured for eertain
categories. What is the lesson ? I seem
that this Governmant is keen on maintain-
ing the structure that they have inherited
from the East India Company, and that
they will not cven modernise the structure
of employment in terms of categori-
sation of workers and the menner
in which wages should he equivated
to skill and the necessities of living.
It should be made clear today in terms
of this dcbate...I recognise that there will
be a few quips and a fow interesting side...
lights...that the consensus of this House is
that we want that parliament and Govern-
ment should do everything to strengthed
the employees. We have every right to
appeal to every employees to put forth his
best effort for nation building, but first
we must assure the emplopee something
which keeps his body and soul together.
We have the recommendations of the various
Labour conferences and the various ways
in which minimum need-basecd wage have
been defined. Today | would like that we
take the debate above the common level and
we emphasise the design, the design which was
made clear bv Lokamanya Tilak years ago
when he said that the tyranical power of
Government should be opposed, the mecha-
nisms of bureaucracy should not be allowed
to stand in the way of the economic progress
which we want.

The Prime Minister has said that she
does not worry about the price rises. I do
not quote the example of USA or Britain,
I am quoting th> cxample of a country
which is a neutral, Finland. In Finland
consumer prices have advanced only by 2.7
per cent in the last iwelve months at a time
when industrial output was expanding by
12 per cent. Let these real and true stalistics
mean something to those frozen faces on the
other side.

Therefore, in conclusion I would say
that we find that there are double standards.
While India's flag, the symbol of our sacrifice
and the sacrifice of many of those who adorn
thesc benches, is desecraled, this Govern-
ment does not lift a little finger, but when
the Central Government  cmplovees who
serve them with loyally and dedication raised
their wvoice, particularly this Minister who
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is sitting here was responsible for building
up a spirit of terror in New Delhi, whether
it was the Police agitation or the Indra-
prasta incident.

SARI SHASHI BHUSAN (Khargone) :
This is a personal attack. (Interruptions)

SHRI M. L, SONDHI: This does
eonduce to respect and affection for him.
Respect and affection are private matters,
(Interruption)

SHRI BALRAJ. MADHOK (South
Delhi) : He represents New Delhi and
Government servan)s and he has a right to
speak for Government employees.

SHRI M. L. SONDHI : The tradition
of democracy is that Members of the Oppo-
tition have every right to criticise those in
authorily, They occupy the Treasury Ben-
ches, we do not. It is they who have to
be prevented from the arrogance of power
because power corrupts and absolute power
corrupts absolutely. Therefore, today is
not the occasion for hair-splitting. The
obligation of this Parliament is clear. What
is Parliment’s duty at the time of this cri-
sis 7 Let our thoughts go back to 1947, to
the dawn of freedom. Instead of that,
today we seem to be heading for a rendez-
vous with fear. We have our obligations
to pensioners. We have obligations to those
who toil; we have obligations to those who
are the weaker sections of our society. In-
terim relief today is a necessity. [ con-
clude on a lighter vein so that 1 may plea-
se them. After all this is a minority
Government; interim  Government; let
them give interim relief.

SHRI G. VISWANATHAN (Wandi-
wash) : In the discussion on interim relief
to the Central Government employees, we
have more heat than light. If turns into
a political discussion the employees and
their problem would be forgotten. Even
though all the parties in this House are
agreed on the need to give interim relief to
the Central Government employees, 1 do
pnot Khow why we are playing hide and
seek with them ?  After all their position
is known to wus; it is, as the Hindu
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writes :

““On the basis of random sample
opinion may be ventured that the
average government employee is heavi-
ly indebted and derives no benefit.
A very substantial part of his earn-
ings are usually earmarked month
after month for repayment of loans
the interest on which reaches the unbe-
lievable 2300 per cent per annum
when required for tiding over the end
of the monthly difficulties.”’

It is enough to show how the Central
Government employees are striving to make
both their ends meet. The actual wvalue
of the rupee has fallen. It has been calcu-
lated that between 1962 and 1970 the rupee
has shrunk to 58 paise. In this condition
nobody can dispute the fact that the price
rise has affected us and it should be neut-
ralised, The real wages have gone down
and this has not been met by the Govern-
ment. From the Ruling Congress Mr. Verma
pointed out that they have given many things
to the employess. 1 fully agree with him
but all of them tended to be promises. On
this side the Swantantra Member Mr.
Lobo Prabhu gave us some economic
policies or theories which belonged to the
age of Adam Smith.

SHRI LOBO PRABHU : What is your
age ? Meet my points...(/nterruptions.)

SHRI G. VISWANATHAN : I live in
the country. After all there is immediate
need for giving this interim relief. We know
what is the fate of these Pay Commissions.
We had a Commission in 1957 and it took
two years to submit its recommendations.
The Second Pay Commission had to deal
with 17 lakh employees. Now the number
has gone up to 27 or 28 lakhs and the Third
pay Commission has to deal with this
number and it may submit its recommenda-
tions in 1972 of 1973. That is why all of
us demand that interim relief should be
given to the employees, pending the final
report of the Pay Commission. Very
recently 125 MLAs signed a memorandum
and gave it to the Prime Minister suggesting
that interim relief should be given to them.
The All India unions have been unanimously
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demanding from the Government that
interim relief should be given.

MR. CHAIRMAN : Would you finish
in one or two minutes ?

SHRI G, VISWANATHAN : 1 shall

take a few more minutes.
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MR. CHAIRMAN : Then you may con-
tinue pext time.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday

August 19, 1970/Sravana 28, 1892
(Saka)



